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 I  LOK  SABHA  DEBATES  z

 LOK  SABHA

 Monday,  July  30,  973/Sravana  8  895
 (Saka)

 The  Lok  Sabha  met  at  El-ven  of  the
 Clock

 (Mz.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Implementation  of  Land  Reform  Laws  in
 Different  States

 ,  4
 *101.  SHRI  B.  K.  DAS  CHOW-

 DHURY.

 SHRI  R  N.  BARMAN

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  names  of  States  where  land  re-
 form  and  laws  of  land  ceilings  have  not
 been  properly  enforced;  and

 (b)  the  steps  taken  for  proper  imple-
 mentation  of  ceiling  laws  im  various
 States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  (a)  A  state-
 ment  is  placcd  on  the  Table  of  the  Sabha.

 (b)  The  question  of  implementation  of
 ceiling  laws  was  discussed  in  Chief  Minis-
 ters’  Conference  held  m  July,  1972.  It
 was  agreed  that  the  implementation  would
 be  the  responsibility  of  the  State  Gov-
 ernment,  and  they  would  set  up  non-offi-
 cial  bodies  at  appropriate  levels  and  place
 competent  official  organisation  in  order  to
 administer  the  ctiling  legislation.

 Statement

 Abolition  of  Intermediaries:

 Abolition  of  intermediaries  is  practically
 complete  in  all  the  States.  Some  minor
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 intermediaries,  however,  still  remain.
 Steps  are  afoot  to  abolish  these  as  well?
 The  total  compensation  payable  has  been
 computed  at  Rs.  600  crores  out  of  which
 about  Rs.  275  crores  have  already  been
 paid  in  cash  and  bonds

 Ceiling  on  land  holdings:
 Revision  of  the  ceiling  laws  to  lower

 the  ceiling  and  bring  about  a  degree  of
 uniformity  hag  been  completed  in  the
 following  States:—Andhra  Pradesh,  Assam,
 Bihar,  Haryana,  Himachal  Pradesh,
 Jammu  and  Kashmir,  Tamil  Nadu.  Kerala,
 Madhya  Pradesh,  Punjab,  Rajasthan,
 Uttar  Pradesh  and  West  Bengal.  The
 progress  in  the  implementation  of  the
 revised  ceiling  laws  is  as  follows:—

 Assam:  Revised  law  enacted  but  some
 further  amendments  are  under
 consideration.

 Bihar  The  revised  law  came  into
 force  with  effect  from  9th  Sep-
 tembei,  1970.

 Haryana:  Revised  law  in  foice  from
 22nd  December,  972  Scheme
 for  allotment  of  surplus  land
 being  finalised.

 Himachal  Pradesh:  Recently  enacted.

 Jammu  and  Kashmir:  gevised  law  in
 force  from  ist  May,  973

 Kerala  The  revised  Jaw  m  force
 from  Ist  January,  1970.  An
 extent  of  0407  acres  ordered  to
 be  surrendered  out  of  which
 6827  acres  taken  possession  of
 and  92  acres  distributed  to
 336  persons  (including  573  per-
 sons  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes).

 Madhya  Pradesh:  The  amended  law
 has  come  in  force

 Punjab:  The  revised  law  is  deemed
 to  have  come  into  force  from
 24th  January,  97i.  Rules  and
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 Scheme  of  distribution  are  being
 finalised,

 Rajasthan;  The  revised  law  in  force
 from  ist  January,  1973,  .

 Tamil  Nadu:  The  revised  ceiling  law
 in  force  from  59  February,
 1970.  Subsequently  surplus
 area  notified—43]  acres,  extent
 taken  possession—-743  acres,

 Uttar  Pradesh:  Revised  ceiling  law
 recently  enacted.

 West  Bengal:  The  revised  law  came
 into  force  on  i5th  February,
 1971,  Returns  furnished  by  the
 raiyat  being  scrutinised.  So  far
 53,000  acres  of  agricultural  Jand
 vested  in  the  State  under  the
 amended  law.

 In  the  remaining  States  the  amending
 Bills  are  in  different  stages  of  finalisa-
 tion.

 Tenancy  Reforms:

 All  States  have  enacted  legislation  to
 regulate  rent  in  accordance  with  the  sude-
 lines  laid  down  in  this  regard  in  the  Five
 Year  Plans,  namely,  that  the  maximum
 rate  of  rent  should  not  exceed  !/5th  to
 /4th  of  the  gross  produce.  In  the  State
 of  Assam,  Rihar,  Gujarat,  Kerala,  Madhya
 Pradesh,  Mysore,  Orissa,  Rajasthan,  Ultar
 Pradesh  and  Tclengana  area  of  Andhra
 Pradesh,  the  rates  prescribed  are  within
 these  limits.  However,  the  rate  of  rent
 Temaing  slightly  higher  in  the  States  of
 Punjab,  Haryana,  Jammu  and  Kashmn,
 Tamil  Nadu  and  the  Andhra  area  of
 Andhra  Pradesh.

 To  ensure  security  of  tenure  several
 States  have  included  provisions  to  restrict
 the  rights  of  the  land-lord  to  resume  land
 for  personal  cultivation  and  restrict  evic-
 tion  of  tenants  under  various  guises.
 However,  in  the  States  of  Bihar,  Tamil
 Nadu,  Andhra  area  of  Andhra  Pradesh
 Saurashtra  area  of  Gujarat,  Punjab  and
 Haryana,  the  position  of  share-croppers  is
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 not  adequately  secure  and  measures  are
 being  taken  to  protect  the  share-croppers
 from  being  evicted.  The  tenancy  laws  of
 Telangana  area  of  Andbra  Pradesh,  Guja-
 rat,  Maharashtra,  M.  P.,  Mysore,  Orissa,
 Rajasthan,  U.  P.,  West  Bengal,  Himachal
 Pradesh,  Manipur  and  Tripura  have  pro:
 vided  for  the  conferment  of  ownership
 on  tenants.

 Consolidation  of  holdings:

 3  States  have  already  ‘undertaken  legi-
 slation  for  the  consolidation  of  holdings.
 They  are  Andhra  Pradesh,  Bihar,  Har-
 yana,  Himachal  Pradesh,  Gujarat,  Jammu
 and  Kashmir,  Mysore,  Madhya  Pradesh,
 Maharashtra,  Punjab,  Uttar  Pradesh,  and
 West  Bengal.  By  the  end  of  972  bout
 34.4  million  hectares  of  land  have  been
 consolidated.

 SHRI  B.  K.  DASCHOWDHURY:  The
 statement  laid  by  the  hon.  Minister  does
 not  give  3  proper  picture  in  reply  to  my
 quesion.  4  would  like  to  know  from  the
 hon.  Minister  what  is  the  actual  perform-
 ance  of  Jand  reforms  in  all  the  States  in
 the  cauntry.  4  want  to  know  whether  it
 ig  also  a  fact  that  the  Task  Force  set  up
 by  the  Planning  Commission  has  bitterly
 chttesed  the  policies  of  the  Government
 regarding  land  reforms  «and  whether  it

 has  suggested  that  unless  a  proper  organi-
 sation  is  set  up  at  the  district  level.,  like,
 the  district  revenue  administration  to  im-
 plement  the  ceiling  laws,  the  land  reforms
 problem  will  not  be  solved  and  that  the
 situation  might  become  very  much  explo-
 sive  in  the  comine  years.  If  thit  is  so,
 what  is  the  reaction  of  the  Government
 fo  the  suggestion  made  hy  the  Task  Force
 set  up  by  the  Planning  Commission?

 SHRI  ANNASAHEB  P.  SHINDE:  As
 far  as  the  policy  adopted  is  concerned,
 the  guide-lines  were  evolved  by  the  Chief
 Ministers’  Conference  as  I  said  in  my
 main  answer.  Broadly  speaking,  there  is
 a  uniformity  now  jn  the  land  reforms  Jegi-
 slations  in  the  country  as  a  whole.  The
 laws  received  from  various  State  Govern-

 ments
 follow  broadly  the  national  guide-

 lines.  Wherever  there  are  departures,  we
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 have  suggested  to  State  Governments  that
 they  should  be  consistent  with  the  guide-
 Jines

 As  far  as  the  umplementation  »  con-
 cerned,  we  have  advised  the  State  Gov
 ernments  to  set  up  popular  comnuttees  at
 ‘various  levels  We  are  very  clear  on  this
 that  all  such  committees  will  be  very
 useful  in  enforcing  and  implementing  the
 land  reforms  I  would  appeal  to  the  Lon
 Membe  not  to  draw  any  conclusion  now
 Of  course,  I  am  not  giving  a  rosy  impres-
 sion  about  it  The  law  has  just  heen
 enacted  It  will  take  some  tame  There
 are  certain  legal  procedures  involved  also
 I  agree  we  should  insist  on  rigorous  im
 plementation  of  land  reforms.

 SHRI  8  K  DASCHOWDHURY  What
 is  the  actual  performance’  That  was  first
 part  of  my  question

 SHRI  ANNASAHEB  P  SHINDE  As
 I  said  the  laws  have  just  been  enatcd
 The  Piesident’s  assent  has  been  given
 recently  Now,  notices  have  to  be  issued
 and  declarations  have  to  be  made  Therc
 arc  ccrtam  legal  procedures  involved
 That  will  take  some  time

 SHRI  B  K  DASCHOWDHURY  The
 Planning  Commission  or  the  Tisk  4  ore
 set  up  by  the  Planning  Conmission  nas
 sutgesicd  thit  im  the  case  of  land  cuiling
 fuws  the  jurisdiction  of  the  courts  should
 not  be  mvohkud  In  view  of  that  and  m
 vt  woof  i¢  cxperence  thit  ir  most  of  the
 cases  the  bi  Jandownmss  or  the  rich
 farmers  go  to  the  coms  ind  invoke  the
 writ  jurisdiction  of  the  काशी  Court  or
 the  Supreme  Court  may  T  know  whcther
 the  Government  will  conmuder  to  suitably
 ‘amend  articles  226  and  227  of  the  Conr
 titution  so  that  im  all  such  cases  in  the
 matter  of  implementation  of  Jand  c  ling
 laws,  the  writ  petitions  are  not  allowed
 and  that  they  should  be  outstd>  the  pur-
 view  of  the  courts  Without  this  there
 cannot  be  a  proper  implementation  of
 land  refarms  legislation  in  the  country

 SHRI  ANNASAHLB  P  SHINDE  As
 far  as  the  processing  of  the  cases  m  the
 matter  of  land  ceiling  laws  is  concerned,
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 we  have  advised  the  State  Governments
 and  the  State  Governments  have,  broadly,
 accepted  the  advice  that  these  cases  should
 not  be  processed  through  the  courts  and
 that  the  crvil  court  jurisdiction  should  not
 be  there  In  respect  of  most  of  the  land
 reforms  legislation,  that  have  been  enact-
 ed,  they  have  barred  the  crvil  vourts  from
 entertaining  such  cases  But  as  far  as  the
 constitutional  power  of  the  High  Court
 or  the  Supreme  Court  to  entertain  a  Writ
 petition  ts  concerned  it  is  a  much  wider
 issue  I  think,  it  raises  a  fundamental
 issue  of  under  the  Constitution  I  do  not
 think  it  is  so  easy  to  take  away  the  juris-
 diction  of  the  High  Court  or  the  Supieme
 Court  so  far  as  the  writ  petitions  are
 concerned

 SHRI  R  N  BARMAN  I  want  to  know
 from  the  hon  Munster  how  many  a.res
 of  land  have  been  distributed  amongst
 the  members  of  the  Scheduled  Caste  nd
 Scheduled  Tribe  communityes  of  West
 Bengal  Will  the  hon  Munster  kindly
 furnish  detailed  information  on  this?

 SHRI  ANNASAHFB  P  SHINDE  As
 far  as  the  new  laws  are  concerned,  it  78
 too  early  to  say  anything  We  had  re-
 quested  the  State  Governments  to  mform
 us  that  acreage  ot  land  was  likely  to  be-
 come  suiphis,  ind  the  State  Governments
 liive  so  far  informed  that  35  lakh  acres
 mity  become  surplus  As  to  how  much
 should  co  to  Scheduled  Castes  and  Sche-
 dtucd  Tubes  at  as  too  early  for  re  to
 siv  anyihine  though  our  directives  do
 indicate  to  the  State  Governments  that
 preferem  hag  to  be  given  to  the  Sche-
 dulid  Castes  and  Scheduled  Tribes  77
 allotting  these  lands

 श्री  मेटल  बिहारी  वाजपेयी  यक्ष
 जी.  ज्या  सरकार  इस  बात  पर  उचार
 एस  रही  है  कि  भूमि  खुरों  जा  वर्तमान
 दरार  रामा प्त  हां  जाने  के  बाद  और  सभी
 राज्यों  मे  सिवा  तरह  से  कानूनी  के  निर्माण
 होने  के  पश्चात्‌  सरकार  यह  ऐलान  कर  दे
 कि  आगामी  i090  ag  के  लिए  जोत  की
 अधिकतम  सीमा  घटायी  नहीं  जायेगी
 जिस  से  पअतनिश्चितता  समाप्त  हो  सके
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 कौर  किसान  खेती  में  पूंजी  लगाने  के  लिए
 प्रोत्साहित  हो  सके  ?

 SHRI  ANNASAHEB  ?,  SHINDE:  This
 should  be  possible  provided  all  partes,
 including  the  Party  of  the  hon.  Member,
 cooperate  in  vigorously  eniorcing  and
 implementing  the  existing  ceiling  laws.  if
 that  happens,  then,  I  think,  it  should  be
 possible.  What  is  happening  in  India  5
 that  the  implementation  of  the  land  re-
 forms  legislations  that  have  been  enacted
 is  poor  and  tardy.  Therefore,  with  the
 cooperation  of  the  political  parties,  if  a
 general  consensus  is  evolved  in  the  coun-
 try  that  they  have  to  be  vigorously  en-
 forced  and  implemented,  then  it  should
 be  possible  and  not  otherwise.

 श्री  अटल  विहारों  वाजपेयी  :  सरकारी
 पार्टी  का  रवैया  क्‍या  है?  यह  भूमि  सुधार

 नजागू  करने  मे  किस  पार्टी  ने  सब  से  अधिक
 बाधा  पहुंचायी  है?  क्‍या  यह  सच  नहीं
 है  कि  सब  से  अधिक  कांग्रेस  पार्टी  के  लोगो
 ने  बाधा  पहुंचाई  है?  वैसे  हमारी
 पार्टी  कही  नहीं  है,  जब  मुसीबत  प्रति  हे
 तो  सब  जगह  हम  ही  दिखाई  देते
 हैं?

 SHRI  BUTA  SINGH:  I  agree  with  the
 hon.  Minister  that  we  should  not  portray
 a  gloomy  picture.  But  when  we  leok  at
 the  statement  that  has  come  before  this
 House,  we  find  that  out  of  2]  States  only
 six  States  have  given  the  information,  and
 out  of  these  six  States,  only  two  States
 have  given  the  results  achieved  so  far—
 and  these  two  States  are  Tamil  Nadu  and

 West  Bengal.  in  (६  case  of  all  other
 States,  the  general  reply  given  is  that  the
 Yaw  is  deemed  to  have  come  into  force,
 it  is  going  to  be  implemented  and  so  on
 Since  970  this  thing  is  going  on  m  the
 country,  and  no  less  a  person  than  our
 great  leader,  the  hon.  Prime  Minister  of
 this  country,  has  pointed  this  out  in  the
 Chicf  Ministers’  Conference  on  the  26th
 September:  she  has  said  that  the  land  re-
 forms  measures  implemented  so  far  have
 failed  to  fulfil  the  legitimate  expectations
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 of  the  peaple  of  this  country,  प्रचंड  shows
 the  half-heartedness  on  the  part  ef  those
 who  have  been  assigned  this  duty  to  iin-
 Plement  these  land  reforms....

 MR.  SPEAKER:  Ask  your  question.

 SHRI  BUTA  SINGH:  I  am  directly
 concerned  with  this.  It  ig  a  fact  that  the
 ownership  of  land  in  the  rural  areas  is  not
 only  a  question  of  solution  of  economic
 problems  but  it  also  includes  the  question
 of  social  status  of  those  who  do  not  have
 land.  Keeping  ull  these  things  in  view,
 I  want  to  know  from  the  hon.  Minister
 what  concrete  steps  Government  propose
 to  take  to  change  the  land  relationship
 in  the  rural  areas  for  the  sustained  growth
 of  agriculture  and  for  the  abolition  of
 semi-feudal  agrarian  structure  in  the  rural
 parts  of  India.

 SHRI  ANNASAHEB  P.  SHINDE:  Our
 position  is  very  well-known.  First  of  all,
 we  have  enacted  ceiling  laws  and  we  have
 imposed  ceilings.  Then  with  regard  to
 unit  of  application,  family  has  been  made
 the  unit  ‘and  not  the  individual,  Then
 exemptions  have  been  done  away  with.
 Then,  with  regard  to  tenancies,  we  want
 the  tenants  to  become  owners  of  the  land
 and  permanent  cultivators  with  inheritable
 rights.  Theoretically,  we  have  taken  the
 position,  but  it  is  really  at  the  implemen-
 tation  stage  all  the  difficulties  are  coming
 in.  But,  as  I  said  we  have  to  insist  on
 their  vigorous  implementation.

 aft  नाथीराम  परिवार  लैण्ड

 रिफार्म  के  अन्तर  तेर कार  भूमिहीनों  को

 जो  भूमि  देने  जा  रही  है  उस  थे  दो  तरह
 में  इसी  निकलने  वाली  है।  एक  ता

 जिन  के  पास  ज्यादा  जमीन  है  उनके  पास

 से  सालिग  के  अन्तर्गत  जाने  बाली  है  और

 दूसरे  जो  सरकार  की  परती  जमीन  है  बह

 मिलने  वाली  है।  सरकार  क्या  इसके

 बारे  में  राज्य  सरकारों  को  ध्यान  दिलायेगी.

 कि  लैण्ड  रिफार्म  कानून  के  बनने  के  हे

 इन  राज्यों  में  जो  गड़ेबड़े  काश्तकार

 है  जिन्होंने  चची रियो  से  सरकारी  जमीनों
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 को  अपने  नाम  लिखवा  लिया  है  ?
 मैं  जानना  चाहता  हू  कि  क्या  वह  ज़मीन

 भूमिहीनों  को  मिल  सकेगी  ?  दूसरी  बात
 यह  है  कि  जिन  भूमिहीनों  को  जमीन  मिली
 है,  बडे  बड़े  लोगो  ने  या  तो  उस  पर  प्रति-
 कार  जमा  रखा  है  या  लोगो  को  करें  शादी
 दे  कर  उन  की  भूमि  को  गिरवी  रख  लिया
 है  इसके  फलस्वरूप  वह  ज्यों  के  त्यों

 भूमिहीन  बने  हुए  है।  मै  जानना  चाहता
 हु  कि  इस  के  लिए  सरकार  क्‍या  कदम
 उठाने  जा  रही  है  जिससे  भूमिहीनो  को
 जमीन  मिल  सके  और  उन  को  सुरक्षा
 मिल  सके  ?

 SHRI  ANNASAHEB  P.  SHINDE  As
 far  as  the  lands  owned  by  the  Govern-
 ment  are  concerned,  we  have  written  to
 the  State  Governments  repeatedly  thal
 those  lands  which  are  not  to  be  used  for
 forest  development  ang  which  are  culti-
 vable  should  be  disposed  of  and  made
 available  to  the  landless  labour,  giving
 preference  to  the  Scheduled  Castes  and
 the  Scheduled  Tribes  and  quite  an  amount
 of  land  has  been  so  distributed.  We  have
 written  to  the  State  Governments  to  com-
 plete  this  process  very  quickly  and  we
 will  also  write  to  those  State  Governments
 which  have  not  yet  done.

 The  social  aspect  is  really  the  most
 important  part  of  the  application  because
 even  if  the  land  is  given  to  the  people,
 there  are  difficlties  of  the  wherewithal,
 credit  and  other  things  and  the  lenders
 and  other  elements  take  advantage  of  the
 difficulties  of  the  poor  man.  We  have
 also  drawn  attention  of  the  State  Govern-
 ments  to  this,  so  that  the  necessary  infra-
 structure  is  built  up  and  necessary  help
 is  given  to  the  State  Governments.

 SHRI  SAMAR  GUHA:  Has  the  atten-
 tion  of  the  Government  been  drawn  to
 the  critical  remark  made  by  the  Task
 Force  of  the  Planning  Commission  which
 has  said:

 “In  no  sphere  of  public  activity  in
 ovr  country  since  Independence  has  8
 ‘hiatus  ‘between  the’  precept  and  practice,
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 between  policy-pronouncement  and  ac-
 tual  execution,  been  ag  great  as  in  the
 domain  ef  land  reforms.”

 If  so,  has  the  Government  studied  the
 implication  of  thig  observation  and  it  so,
 what  is  the  conclusion  of  the  Govern:
 ment?

 Secondly,  is  it  a  fact  that  even  after
 the  ceiling  law  is  imposed,  in  Mysore,
 Rajasthan  and  Orissa,  not  a  single  acre
 of  lund  was  found  to  be  surplus  and  in
 Bihar  only  700  acres  of  land  were  found
 surplus  and  only  2.27  million  acres  of
 surplus  land  in  the  whole  of  the  country which  means  only  7  per  cent  of  the  sur-
 plus  land  hag  been  found  and  if  so,
 whether  93  per  cent  of  the  curplus  land
 is  still  in  the  hands  of  big  landlords  in
 the  name  of  benamj  holdings  or  as  un-
 irrigated  land?

 SHRI  ANNASAHEB  P.  SHINDE:  As
 far  ag  the  first  part  of  the  hon.  Member's
 question  is  concerned,  I  have  already
 covered  the  larger  issues.

 With  regard  to  the  second  part  of  the
 hon.  Member's  question  about  surplus
 land  still  not  having  been  made  available
 in  a  large  scale,  I  said  the  implementation
 of  law  has  just  been  initiated  because  to
 some  of  the  laws  the  Presidential  assent
 has.  been  =  given  just  a  month  or  two
 months  ago  and  we  have  to  wait  for
 some  time.  We  will  take  it  up  with  the
 State  Governments  to  see  that  this  is
 vigorously  implemented.

 SHRI  SAMAR  GUHA:  According  to
 the  Chief  Minister’  conference  it  was
 decided  that  it  should  be  completed  by
 the  end  of  December.  It  is  a  commit-
 ment  of  the  Government  on  the  floor  of
 the  House  that  the  Jand  reform  measures
 will  be  completed  by  the  end  of  Decem-
 ber  1973.  I  want  to  know...

 MR.  SPEAKER:  IT  am  not  allowing,

 SHRI  SAMAR  GUHA:  I  woukd  like
 to  know  whether  that  commitment  is  going
 to  be  implemented.

 MR.  SPEAKER:  He  has  already  replied
 to  it  in  his  main  statement,  |
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 डा०  योवबिग्द  वास  रिछारिया  :

 मैं  जानना  चाहता  हूं  कि  क्‍या  मंत्री  महोदय
 इस  से  सहमत  है  कि  भमिसुधार  लागू  करने

 में घौर  कार्यान्वित  करने  में  अधिक  कठिनाई

 होती  है?  क्‍या  वह  इस  के  लिए  तैयार

 हैं  कि  ग्रामीण  स्तर  पर  वह  कुछ  इस  तरह
 की  समितियां  बनाये  जिन  में  गैर-सरकारी
 लोग  हों  कौर  उन  में  अधिकतर  भूमिहीनों
 का  बहुमत  हो  तथा  उन  की  देख-रेख  में
 प्रान्तीय.  सरकारें  जो  कानून  बनाती  हैं

 भूमिसुधार  के  लिए  वह  लागू  हों  ?  क्या
 मंत्री  महोदय  इस  से  भी  सहमत  हैं  कि

 कोई  तारीख  निश्चित  की  जाये  जब  तक

 सारे  देश  के  राज्यों  में  भूमि  सुधार  लागू
 कर  दिए  जायें,  तथा  इन  दोनों  उद्देश्यों
 के  लिए  मंत्री  महोदय  क्‍या  कार्रवाई  करने
 जा  रहे  है!

 SHRI  ANNASAHEB  P.  SHINDE:  3
 have  already  said  about  associatwn  of
 beneficiaries  with  regard  to  implicmenta-
 tion  of  land  reforms.  There  are  these
 popular  committees  and  Government  has
 accepted  this  position.  We  have  coni-
 municated  in  writing  to  the  State  Govern-
 ments  that  that  will  be  the  position  as  fat
 as  the  implementation  is  conce:ned  J
 have  also  mentioned  already  about  the
 processes  of  law  having  been  completed
 by  the  States.  There  are  only  two  or
 three  States  where  the  laws  are  before  the
 Assemblies  or  Select  Committees.  They
 are  also  elected  bodies  like  ours  and  they
 take  their  own  time.  However  we  have
 approached  the  Chief  Ministers  to
 expedite  the  process,  as  I  have  mentioned
 already.

 T.  BALAKRISHNIAH:  Are
 Government  aware  that  the  Govt.  of
 Andhra  Pradesh  has  enacted  the  Land
 Ceiling  Act  recently?  If  so,  what  steps
 have  the  Central  Government  taken  to  see
 that  the  Land  Ceiling  Act  is  implemented
 in  Andhra  Pradesh?

 SHRI

 SHRI  ANNASAHEB  P,  SHINDE:  This
 matter  was  discussed....
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 MR.  SPEAKER:  It  is  a  general  ques-
 tion,

 SHRI  ANNASAHEB  P,  SHINDE:
 This  matter  was  recently  discussed  in  the
 Consultative  Committee  and  Government
 of  India  wants  to  see  that  this  is  done  as
 early  as  possible.

 श्री  हुकम  सईद  कछवाय  :  एक  प्रश्न
 के  उत्तर  में  अभी  मंत्री  महोदय  ने  कहा  कि

 भूमि-सुधार  कानून  लागू  करने  में  उन  को
 काफी  कठिताइया  हैं।  मैं  जानना  चाहता
 हूं  कि  कौन-कौन  सी  कठिनाइयां  आ  रही
 हैं घौर  वह  किन  के  द्वारा  पैदा  की  जा  रही
 हैं?  राजस्थान,  मध्य  प्रदेश  और  उत्तर
 प्रदेश  के  डाक  ग्रस्त  क्षेत्रों  में  भ्र भी  कुछ  दिन

 पूर्व  बीहड़ों  को  समान  करने  की  एक
 योजना  चली  थी,  उस  को  बन्द  कर  दिया
 गया  1  मैं  जानना  चाहता  हूं  कि  वहां  पर
 कितना  सुधार  किया  गया  है  और  अभी
 तक  कोर्ट  जमीन  बांटी  गई  है  या  नही  ?
 अगर  नही  बाटी  गई  है  तो  कब  तक  बंटने
 वाली  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 What  I  said  was  that  the  implementation
 was  tardy.  But,  as  I  said,  by  involvement
 politically,  by  formution  of  political  com-
 mittees,  with  the  support  of  al]  political
 parties,  etc.  implementation  process  may
 be  expedited.  So  far  as  individual  Statcs
 are  concerned.  Madhya  Pradesh  has  en-
 acted  the  law  and  they  will  be  imple-
 menting  it  and  surplus  land  will  be
 declared  as  such  in  the  course  of  amplr-
 mentation  of  the  land  reforms.

 श्री  हुकम  पर्द  कछवाय  :  राजस्थान,
 मध्य  प्रदेश  और  उत्तर  प्रदेश  में  जो  डाकू-
 ग्रस्त  क्षेत्र  है  वहा  भूमि  को  समतल  करने
 की  एक  केन्द्रीय  योजना  थी,  “उस  को
 जब  बन्द  कर  दिया  गया  है।  मैं  जानना
 चाहता  हूं  कि  उस  को  बन्द  करने  के  बया
 कारण  हैं,  कौर जो  भूमि  रूमाल  की  गई
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 है  उस  को  वितरित  करने  में  क्या  कठिनाई
 श्र  रही  है?  इस  का  उत्तर  मुझ  को
 नहीं  दिया  गया ।

 SHRI  ANNASAHEB  7.  SHIND!:  I
 require  notice.

 Schen‘e  for  Slum  Improvemeat

 *106  SHRI  M.  KALYANASUNDA-
 RAM:-

 SHRI  SARJOO  PANDEY:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state.

 (a)  whether  the  Central  Governments
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 (b)  if  so,  the  positive  features  of  this
 scheme;

 (c)  which  are  the  States  where  this
 scheme  was  implemented,  and

 (d)  names  of  the  cities  and  number  of

 people  benefited  by  this  scheme?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  (SHRI  BHOLA  PASWAN
 SHASTRI):  (a)  Yes,  Sir.

 (b)  The  Central  Scheme  for  Environ-
 mental  Improvement  m  Slum  Areas
 envisages  cent  per  cent  grants  to  the
 State  Governments  for  providing  amenities
 lige  water  supply,  sewers,  storm  water
 drains,  community  baths  and  latrines,
 widening  and  paving  of  existing  [anes  and
 street  lighting  in  slum  areas.

 scheme  for  slum  improvement  is  gaining  (०)  and  (d),  8  statement  is  placed
 ground;  below

 STATEMENT
 Statement  showine  the  State,  Csty  and  Population

 ‘al  qT
 benefited  under  the  Central  Scheme

 an  Slim  Areas for  Envir  impr

 State  City  Population
 benefited

 I  Maharashtra  Bombay.  .  +3:36.449
 2  Maharashtra  Poona  .  8,006
 3  Maharashtra  Nagpur  9,959
 4  Uttar  Pradesh  Lucknow  न  7569400

 g  Uttar  Pradesh  Kanpur  ‘157,951
 6  Delhi  Union  Territory  Delht  नि  3270,040

 7  Andhra  Pradesh  Hyderabad  नि  I,06,770
 8  Gujarat  Ahmedabad  235739

 9  Mysore  Bangalore  80,746
 ro  Tamil  Nadu  Madras  2,05,896
 rr  West  Bengal  Calcutta  10,00,000
 I2.  Rajasthan  Jaipur  22,858

 13  Madhya  Pradesh  Indore  38,433

 14  Haryana  Rohtak  ‘12,112,

 TOTAL  26,30,759
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 SHRI  M.  KALYANASUNDARAM:
 Are  Government  sware  that  in  spite  of
 the  slum  clearance  scheme  having  been  in
 fowee  for  so  many  years,  the  number  of
 glums  has  increased  in  big  cities  like
 Madras?  Even  in  Delhi,  in  the  New
 Delhi  area,  if  we  visit  the  galis  betweon
 two  bungalows,  we  shall  see  a  number  of
 slums.  May  I  know  the  amounts  asked
 for  by  the  different  States,  especially
 Tamil  Nadu  for  slum  clearance  and  the
 amount  allotted  by  the  Central  Govern-
 ment?

 SHRI  BHOLA  PASWAN  SHASTRI.
 That  is  given  in  the  statement.  It  is  true
 that  the  number  of  slum  is  increasing
 and,  therefore,  Government  have  provid-
 ed  funds  for  removing  the  slums.  It  is
 admitted  that  the  number  has  increased,
 whether  it  be  in  Delhi  or  in  Patna  or  in
 Bombay  or  in  Madras.

 SHRI  M.  KALYANASUNDARAM:
 It  is  not  enough  to  admit  that  the  number
 of  slums  has  increased.  What  00०5  it
 show?  It  shows  that  the  provision  of
 funds  for  slunt  clearance  has  not  been
 adequate,  and  that  is  why  the  problem  is
 not  tackled  properly  by  the  State  Govern-
 ments.  Will  Government  give  us  au
 assurance  that  adequate  funds  will  be
 provided  at  least  for  big  cities  during  the
 Fifth  Plan  period  in  order  to  see  that  the
 spreading  of  slums  at  Jeast  is  checked?

 SHRI  BHOLA  PASWAN  SHASTRI:
 It  is  very  difficult  to  check  it  just  now.
 But  we  are  providing  funds  jn  the  plan
 budget,  and  we  are  taking  up  the  matter
 gradually  with  a  view  to  removing  these
 slums.  It  cannot  be  done  overnight.

 SHRI  M.  KALYANASUNDARAM:
 From  the  statement  placed  on  the  [able
 of  the  House,  I  find  that  only  big  cities
 have  been  taken  up.  In  Tamil  Nadu,
 only  Madras  city  has  been  taken  up  for
 slum  clearance.  What  about  other  cities
 like  Tiruchirappalli  and  Madurai?  When
 will  they  be  taken  up?

 SHRI  BHOLA  PASWAN  SHASTRI:
 The  Madras  Government  have  their  own
 scheme.  They  have  a  slum  clearance
 board.  The  Central  Government  are
 making  grants  to  the  Madras  Govern-
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 ment.  As  regards  other  cities,  we  are
 taking  up  the  other  cities  also  gradually.

 SHRI  R.  S.  PANDEY:  May  I  know
 how  much  money  has  been  earmurked
 for  slum  clearance  in  the  Fifth  Plan?
 I  would  particularly  like  to  refer  to
 Bombay  where  half  a,snillion  people  are
 sleeping  on  the  footpath,  and  nearly  half
 the  population,  namely  three  millon
 people,  are  living  in  gutter  in  bad  condi-
 tions,  May  I  know  whether  any  sub-
 stantial  provision  has  been  made  in  the
 Fifth  Plan  in  this  regard?  I  was  told
 that  the  World  Bank  was  approached  by
 Government  for  monetary  assistance  to
 do  something  in  a  massive  way  to  remove
 the  slums.

 SHRI  BHOLA  PASWAN  SHASTRI:
 So  far  as  the  Fifth  Plan  is  concerned,  it
 has  not  been  formulated  as  yet,  but  there
 is  a  proposal.  It  is  expected  that  the
 Scheme  will  continue.

 SHRI  JYOTIRMOY  BOSU:  Will  the
 hon.  Minister  kindly  tell  us  the  perform-
 ance  record  of  two  State  Governments.
 namely  Tamil  Nadu  and  West  Bengal,  in
 the  matter  of  slum  clearance?

 SHRI  BHOLA  PASWAN  SHASTRI:
 So  far  as  the  Central  scheme  is  concern-
 ed,  these  two'States  have  made  progzess,
 and  it  has  been  mentioned  in  the  stzte-
 ment.

 wt  बी०  पी  ०  मौर्य  :  गन्दी  बस्तियों
 की  सफाई  के  सिलसिले  में  झांकी  दिए
 गए  है।  दिल्‍ली  के  बारे  में  कहा  गया

 है  कि  3  लाख  सत्तर  हजार  चालीस  लोगों
 को  इसका  लाभ  पहुचाया  गया-है  ।
 देखा  यह  जाता  है  कि  गन्दी  बस्तियाँ  जो
 साफ  हो  जाती  है  वहा  पर  रहने  वाले
 लोगों  को  तो  दूर  बसा  दिया  जाता  है
 और  उसका  फायदा  दूसरे  लोगों  को  ही
 पहुंचता  है।  क्‍या  यहां  भी  उसी  तरह
 का  लाभ  पहुंचाया  गया  है  कि  बड़े-बड़े
 बंगले  उन  पर  बसा  दिए  गए,  मल्टी-
 स्टोरीज़  बिल्डिंग  बना  दी  गई,  बड़े-बड़े
 दफ्तर  बना  दिए  गए  और  उन  गन्दी
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 बस्तियों  मे  रहने  वाले  लोगो  को  दुर  जगहों
 पर  बसा  दिया  गया  ?

 शी  भोला  पासवान  शास्त्री  :  इस
 में  किसी  को  उजाड़ा  नही  गया  है।  कभी
 तक  जहा-जहा  ये  बस्तियाँ  हैं  वहा  पर  पानी
 का  प्रबन्ध  किया  गया  है,  बिजली  का
 प्रबन्ध  किया  गया  है,  सार्वजनिक  शौचालय,
 सावंजतिक  स्नानागार  का  भी  प्रबन्ध  किया
 गया  है।  किसी  को  उजाला  नहीं  गया
 है  या  किसी  बड़े  आदमी  को  वहा  बसाया

 नही  गया  है  |

 ची  मु  लिमये  एक  ओर
 सरकार  गन्दी  बस्तियों  को  हटाने  की  योजना
 बना  रही  है  और  दूसरी  शीर  शहरीकरण,
 झौद्योगीोकरण  आदि  की  इनकी  सारी
 नीतिया  ऐसी  है  कि  आवादी  का  केन्द्रीयकरण
 इने  गिने  शहरों  में  हो  रहा  है,  जिन  के
 चलते  नई-नई  गन्दी  बढि़या  पैदा  हो  रही
 हैं।  गन्दी  बस्तिया  हटाने  का  कार्यक्रम
 तभी  सफल  होगा  जब  नई  गन्दी  बस्तियों
 का  निर्माण  न  हो।  महाराष्ट्र  सरकार
 द्वारा  जो  बृहद्‌  बम्बई  की  योजना  बनाई
 गई  है  उसके  चलते  पचास  हजार  एकड
 किसानो  की  जमीन  को  अर्जित  किया

 जाएगा  तीस  करोड  रपये  में  और  उसको
 बेचा  जाएगा  525  करोड  में  1  मेँ
 उतना  ही  टेबल  के  नीचे  लिया  जाएगा  मैं
 जानना  चाहता  ह  कि  इससे  नई  गन्दी
 बस्तियाँ  बनने  का  क्‍या  सिलसिला  शुरू
 नही  होगा  '  क्‍या  सरकार  इस  तरह  के
 केन्द्रीयकरण  के  जो  सुझाव  है  उन  पर  रोक

 लगाएगी  और  उद्योगों  का  विकेन्द्रीयकरण
 करके  गन्दी  बस्तियों  के  निर्माण  की  जो
 प्रक्रिय  चल  रही  है,  उसको  रोकेगी  ?

 श्री  भोल  पासवान  शास्त्री  जहा  तक

 महाराष्ट्र  सरकार  का  प्रश्न  है  उसको  यहां
 से  हम  बाध्य  नहीं  कर  सकते  है  कि

 SRAVANA  8,  895  (SAKA)  Oral  Answers  8

 आप  यह  काम  मत  करिये  ।  कानून  के
 अन्दर  उन्हें  जो  करना  है  कर  रहे  है।

 श्री  मघ  लिखा:  झ्रापकी  कोई  नीति

 नही  है?  प्लान  कमिशन  की  क्‍या  नीति
 2?

 भी  भोला  पासवान  झा स्त्री:  कानून
 के  अन्दर  महाराष्ट्र  सरकार  काम  कर  रही
 है।  हम  उसे  बाध्य  नहीं  कर  सकते  हैं  ।
 उसको  अपनी  आटो नो मी  मिली  हुई  है  ।
 लेकिन  जहा  तक  गन्दी  बस्तियों  के  बढने
 का  सवाल  है,  जैसा  मैंने  शुरू  में  कहा  है
 किये  बागी  ही  कभी  ।  क्योकि  इसके

 मूल  में  गरीबी  और  जहालत  है।  इस
 चीज  को  हटाना  जरूरी  है।  जैसे-जैसे

 इण्डस्ट्रियलाइजेशन  होगा  गन्दी  बस्तियाँ
 बढेगी  ।  गरीब  लोग  देहातो  से  शहरों  की
 तरफ  शारीहे  है।  यही  टैडेसी है  ।

 श्री  मधु  लिये  :  अध्यक्ष  महोदय
 मै  आपकी  प्रोडक्शन  चाहता  हू।  गरीबी
 की  बात  इन्होंने  कही  है।  क्‍या  उन  लोगों
 का  विकेन्द्रीयकरण  नहीं  किया  जाएगा
 कौर  इने  गिने  शहरों  में  आबादी  केन्द्रित
 न  हो,  इसका  ध्यान  नहीं  रखा  जाएगा  ?

 इसका  ट्रैफिक  के  ऊपर  भी  बोझ  पड  रहा
 है  1  अकेले  जून  महीने  मे  बम्बई  में
 बाँटने  रेलवे  के  ऊपर  छ  दुर्घटनाओं  हुई
 है  ।  इने  गिने  शहरों  मे  जब  श्रावादी
 बढेंगी,  उद्योगों  का  केन्द्रीयकरण  होगा  तो
 गरीबी  हटे  न  हटे,  यह  लाजिमी  है  कि
 गन्दी  बस्तियाँ  उत्पन्न  होगी  ।  मेरा
 नीति  का  सवाल  है।

 शी  भोला  पासवान  शास्त्री  :  यह
 प्रस्ताव  भी  सरकार  के  विचाराधीन  है।

 श्री  डी०  एन०  लियारी  :  जो  विवरण
 सभा  पटल  पर  रखा  गया  है  उस  में  बिहार
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 का,  पटना  का  ब्यौरा  नही  है।  क्या  मैं

 यह  समझूं  कि  पटना  में  कोई  स्लम  एरिया
 नही  है  या  वहां के  लिए  कोई  स्कीम  नहीं
 है  या  सैदुल  गवनेमेट  उस  पर  कोई  ध्यान
 देना  ही  नहीं  चाहती  है  ?

 श्री  रोल।  पा स्थान  शास्त्री  :  सैडल
 गवर्नमेंट  उस  पर  पूरा  ध्यान  देना  चाहती,
 है  ।  बिहार  गवर्नमेंट  को.  दिसम्बर
 में  कहा  गया  था  कि  वह  अ्रपनी  योजना
 भेजे  ।  लेकिन  आपने  स्टेटमेंट  में  देखा

 होगा  कि  बिहार  गवर्नमेंट  से  कोई  योजना
 प्रभी  तक  नहीं  कराई  है  ।

 Scheme  of  Autonomous  Colleges

 *l07.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 adopt  the  scheme  of  autonomous  colleges;
 and

 (b)  if  so,  the  criteria  for  the  selection
 of  colleges?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  The
 Government  of  India  have  accepted  in
 principle  the  recommendation,  -.f  the
 Education  Commission  (964—66)  ‘and
 of  the  Gajendragadkar  Committce  on
 Governance  of  Universities  on  Autono-
 mous  Colleges.  It  is  for  the  State  Gov-
 ernments  and  Universities  to  take  further
 action  in  this  regard.

 (b)  The  University  Grants  Commission
 had  appointed  a  Committee  to  Jook  into
 the  question  of  determining  criteria,  guide-
 lines  and  pattern  of  assistance  to  autono-
 mous  colleges.  The  report  of  the  Com-
 Mittee  is  likely  to  be  considered  by  the
 Commission  shortly.

 SHRI  RAJDEO  SINGH:  May  I  know
 if  the  State  Governments  and  Universities
 have  been  advised  by  the  Central  Gov-
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 ernment  to  adopt  it  and  if  yes,  the
 response  of  these  bodies  to  this?

 PROF,  §.  NURUL  HASAN:  One  of
 the  important  aspects  of  this  recommen-
 dation  would  be  the  pattern  of  assistance
 which  the  UGC  would  be  able  to  offer  for
 this  purpose.  They  have  set  up  this  com-
 mittee  whose  report  is  awaited.  Other-
 wise  all  the  recommendations  have  been
 submitted  to  the  State  Governments,  The
 UGC  has  appointed  from  time  to  time  a
 number  of  committees  and  they  have  gone
 into  it.  They  have  attempted  to  meet  the
 objections  that  were  raised  by  some  of
 the  universities  and  some  of  the  State
 Governments  and  they  felt  that  in  the
 existing  situation  it  would  be  desiralic  for
 the  universities  to  give  the  status  of  auto-
 nomous  colleges  to  selected  institutions.

 SHRI  RAJDEO  SINGH:  By  when  the
 committee  appointed  by  the  UGC  ss
 expected  to  submit  its  report  and  will
 that  report,  when  available,  be  laid  on
 the  Table  of  the  House?

 PROF.  S.  NURUL  HASAN:  The  com-
 mittee  is  expected  to  submit  its  report
 shortly.  I  cannot  give  the  exact  date  but
 I  believe  it  is  expected  within  the  .noath
 of  August  and  as  soon  as  the  decision  of
 the  Commission  has  been  taken  on  that
 report,  I  will  be  glad  ft  lay  it  जा  the
 Table  of  the  House.

 SHRI  P.  G  MAVALANKAR:  The
 Ministei  has  stated  that  the  Government
 had  accepted  the  Kothari  Commi  sion’s
 recommendations  with  regard  to  autono-
 mous  colleges  and  that  the  process  is
 already  going  on  May  I|  know  =  by
 which  date  he  expects  the  first  autonomous
 college  to  function  in  India  and  whether
 the  Government  have  given  any  promise
 of  additional  financial  assistance  to  the
 autonomous  colleges  which  will  be  func-
 tioning  whenever  they  start?  9  other
 words  unlesss  the  Government  comes  for-
 ward  with  the  necessary  extra  finances,
 how  can  autonomous  colleges  really  func-
 tion  as  autonomous  colleges?

 PROF.  S.  NURUL  HASAN:  The  first
 autonomous  college  started  functioning
 last  year,  that  was  the  Birla  Institute  of
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 Technology,  Ranchi;  it  has  started  func-
 tioning.  So  far  as  the  second  part  of
 the  question  is  concerned,  [  entirely  agrec
 with  him  that  until  the  pattern  of  finan-
 cial  assistance  is  made  known  to  the
 universities,  State.  Governments,  etc,  it
 will  not  be  possible  for  them  to  take  a
 decision  only  on  academic  merits.  It
 was  for  this  reason  that  the  UGC  decided
 to  appoint  this  committee  which  will  give
 guidelines:  what  arc  the  criteria,  what  is
 the  nature  of  autonomy  to  be  given  and
 what  is  the  pattern  of  financial  assistance
 that  could  be  given.  It  is  about  this
 committee,  I  submitted  that  I  would  lay
 a  report  on  the  Table  of  the  House  as
 soon  as  the  UGC  took  a  decision  and
 I  hope  it  will  be  fairly  soon.

 SHRI  Y.  S.  MAHAJAN;  Is  it  true  that
 teachers  in  some  parts  of  the  country  have
 Opposed  the  concept  of  autonomou>
 colleges?  They  believe  that  under  such
 an  arrangement,  the  examinations  would
 have  to  be  taken  by  those  autonomous
 institutions  and  if  this  is  so,  they  would
 be  subject  to  terrible  pressure  by  the
 students.  This  was  the  report  in  ‘ome
 papers.

 PROF.  S.  NURUL  HASAN;  Although
 I  have  not  received  any  formal  represen-
 tation  in  this  regard.  TI  have  heard  that
 some  of  the  teachers  are  not  cntirely
 happy  about  the  concept  of  autonomous
 college.  I  presume  that  since  thi.  i  a
 voluntary  scheme,  unless  the  collsse  3s
 willing  to  come  forward  to  offer  itself  for
 autonomous  status  and  the  univers:ty
 academic  bodies  come  to  the  conclusion
 that  it  should  be  given  autonomous  status,
 the  question  of  giving  it  autonomous
 status  by  anyone  else  does  not  arise

 Sale  of  Children  and  Suicide  by  2  Person
 in  Koraput,  Orissa  due  to  inability  to

 provide  Food

 +
 *108,,  SHRI  P.  GANGADEB:

 SHRI  M.  S.  PURTY:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  children  have  been  sold
 and  a  person  hanged  himself  to  death  in
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 Koraput  District  in  Orissa,  because  of  bis
 inability  to  provide  food  to  members  of
 his  family;  and

 (b)  if  so,  the  step,  being  taken  for
 proper  distribution  of  rice  and  paddy  to
 the  people  of  Orissa?

 THE  MINISTER  OF  STATE  IN  fHE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
 State  Government  have  denied  the  allega-
 tions.

 (b)  Does  not  arise.

 SHRI  P.  GANGADEB:  Whatever  be
 the  technical  answer,  in  view  of  the  con-
 tinuous  failure  of  rice  crops  in  Orissa  for
 the  last  three  years  and  again  this  year
 also,  and  acute  shortage  is  being  felt,
 while  the  people  are  still  poised  against
 the  unabated  all-India  price  rise.  May
 I  know  whether  the  Centre  will  step  in
 immediately  to  review  the  present  admi-
 nistrative  machinery  in  the  State  to  miti-
 gate  the  shortage  of  rice  and  ensure
 equitable  distribution?

 SHRI  ANNASAHEB  P.  SHINDE:  The
 problem  of  poverty  in  Orissa  can  be  a
 separate  one.  We  know  there  is  extreme
 poverty  there.  But  as  far  as  thc  crop
 position  1S  concerned,  last  year,  Orissa
 had  one  of  the  best  crops.  This  year
 also,  though  the  monsoon  was  delayed,
 there  has  been  excess  rainfal]  and  there
 is  no  question  of  shortage  or  drought  8१
 in  some  other  parts  of  India.

 SHRI  P.  GANGADEB:  May  I  know
 when  Government  will  come  forward  with
 an  effective  all-India  famine  code  instead
 of  the  various  outmoded  State  famine
 codes  of  days  gone  by  still  in  use  in  all
 the  States?

 SHRI  ANNASAHEB  P.  SHINDE:  Ac-
 tually  most  of  the  States  have  brought
 their  famine  codes  uptodate,  But  we
 are  reviewing  the  all-India  position  and
 we  propose  to  evolve  ‘all-India  guidelines
 for  famine  codes  of  all  the  States.
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 भी  एस०  एस०  पूरी:  मैं  जानता

 'चाहता  हूं  कि  क्‍या  खिसकी की  राज्य  सरकार

 कोरापुट  ज़िले  मे  बच्चों  के  बेचे  जाने  भौर

 एक  प्राप्ति  की  प्राइम-हत्या  के  सम्बन्ध  में
 हस् कार  कर  रही  है  -  वहा  जो  भयंकर

 भुखमरी  की  स्थिति  व्याप्त  है,  क्या  वह
 उससे  भी  इन्कार  कर  रही  है  i  यह
 बात  सत्य  है  कि  कोरापुट  जिले  में  ग्रामीण
 क्षेत्र  में  लोग  अपने  बच्चों  को  बेच  रहे  है
 और  एक  आदमी  ने  अपने  शिवार  के  लिए
 भोजन  सामग्री  न  जुटा  पाने  के  कारण
 आत्म-हत्या  करली  है।  क्या  स्त्री  महोदय
 इस  लज्जास्पद  घटना  की  जाच  के  लिए
 केन्द्र  से  एक  सक्षम  प्राधिकारी  को  भेजने
 की  व्यवस्था  करेगे  ?

 SHRI  ANNASAHEB  P.  SHINDE.
 There  is  a  case  of  suicide  reported  by
 the  State  Government,  but  the  reasons
 mentioned  are  different.  He  was  living
 with  a  kept  woman  and  it  is  suspected
 that  due  to  the  infidelity  of  his  kept  wife,
 he  committed  suicide.  It  has  nothing  to
 do  with  starvation.  Some  other  facts
 also  were  mentioned  that  he  was  a  drunk-
 ard,  a  gambler  and  a  known  theif

 क्रि  फूल  वर्मा  :  मै  कममल्टेटिव
 कमेटी  की  बैठक  के  सम्बन्ध  में  2  जुलाई  को

 भुवनेश्वर  गया  हुआ  था  ।  वहा  पर  मुझे
 सौ,  सौ  एकड  के  काश्तकारों  से  भेट
 करने  का  अवसर  मिला।  स्थिति  यह  है  कि
 ये  आज  भीख  माग  7हे  है,  लेकिन  मंत्री

 महोदय  इस  से  इन्कार  कर  रहे  है  और

 कह  रहे  है  कि  वहां  मानसून  अच्छा  है  और
 फ़सल  अच्छी  हुई  है।  क्या  इस  प्रकार
 की  कोई  घटना  मत्ती  महोदय  की  नज़र
 मे  झाई  है,  या  अखबारों  में  उन्होंने  ऐसा
 कई  समाचार  देखा  है  कि  एक  बाप  ने
 पनी  लड़की  को  इस  लिए  बेच  दिया  कि
 उसके  घर  खाने  को  नहीं  था?  इस
 प्रकार  की  घटनाएं  वहां  हो  रही  हैं
 कौर  यह  ट्रेवल  उदिता  में  नहीं,  बल्कि
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 मैं  बता  रहा  हूं  कि  करे  वेश  के  झर
 इस  प्रकार'  की  स्थिति  है  और  शाव  यहाँ
 पर  खाद्य  मंत्री  की  हैसियत  से  बैठे  हैं  v

 मैं  झप  से  जानना  चाहता  हूं  कि  उड़ीसा
 हो  चाहे  मध्य  प्रदेश  हो  इन  सब  घंटनाप्ों
 के  बारे  मे  स्टेंट  गवर्नमेंट  इन्कार  कर  रही
 हैं  तो  इन  सब  बातों  की  जाच  करने  के
 लिए  क्या  भाप  पार्लियामेंट  का  एक
 डेलिगेशन  भेजे  कौर  यदि  नही  भजेगे
 तो  क्‍या  उसकी  जाच  के  लिए  कोई  दूसरा
 तरीका  अपनाना  चाहते  है  ?  यदि  श्री-
 नाना  चाहते  है  तो  उस  की  रूपरेखा
 बताए  कौर  इन  सब  बातों  की  जाब  कराए  |
 आज  पूरा  देश  भूख से  परेशान  है।  मैं

 चाहता  हु  माननीय  स्त्री  जी  इस  प्रश्न  का
 स्पेसिफिक  उत्तर  दे।

 SHRI  ANNASAHEB  P.  SHINDE:  This
 particular  case  was  enquired  into  by  the
 State  Government  ang  it  transpired  that
 nothing  has  happened  as  alleged  by  the
 hon.  Member.  I  do  not  think  there  is
 need  for  any  further  enquiry.  There  is
 starvation  due  to  poverty  and  other  i¢a-
 sons  but  they  have  nothing  to  do  with
 the  non-availablity  of  food  as  a  result  of
 drought.

 MR.  SPEAKER  Next  Question.  Shn
 A  K.  Gopalan.  We  all  wish  him  quick
 recovery,  Next  question.  Shri  Bhaura.
 Absent.

 Slacknesg  of  Government  Machinery  in
 dealing  with  Food  Samples  and  Adul-

 teration  tases  in  Dell

 *lil.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 fa)  whether  the  work  of  collecting  food
 samples  in  Delhi:  being  done  only  by
 three  Food  inspectors  et  present;

 (b)  whether  as  against  2056  adultera-
 tion  cases  reported  in  1962,  the  umber
 for  the  current  year  has  come  down  to
 122;  and
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 (०)  whether  Government’s  slackness  is
 one  of  the  contributing  factors  for  in-
 crease  in  food  adulteration  in  the  capital
 and  if  so,  what  steps  are  being  taken  to
 tone  up  the  administrative  machinery  to
 make  it  really  effective  to  deal  with  the
 problem?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 (a)  No,  Sir,

 (b)  The  number  of  adulteration  cases
 reported  upto  June  this  year  is  235.

 (c)  The  primary  responsibility  for  the
 enforcement  of  the  Prevention  of  Food
 Adulteration.  Act  in  Delhi  is  that  of  the
 Local  Bodies.  There  is,  no  doubt,  con-
 siderable  room  for  improvement  in  this
 matter.  To  ensure  this  the  Local  Bodies
 had  been  advised  to  set  up  whole-time
 Enforcement  Squads.  Special  drives  are
 also  being  organised  to  create  public
 alertness  so  that  the  enforcement  machi-
 nery  could  become  more  effective.  Now
 the  Central  Citizens’  Council  is  also  taking
 special  interest  in  combating  this  evil
 through  public  vigilance.

 SHRI  N.  K.  SANGHI:  In  the  back-
 ground  of  this  fact  that  everything  in  the
 market  is  adulterated,  including  the  poison
 which  people  want  to  use  for  committing
 suicide,  and  in  view  of  the  fact  that  the
 local  bodies  have  miserably  failed  in
 tackling  this  problem,  is  the  Government
 thinking  of  taking  over  this  problem  on
 its  own  hands  and  setting  up  an  indepen-
 dent  body  to  tackle  the  problem?  Though
 the  talk  about  adulteration  has  been  going
 on,  nothing  seems  to  have  been  done  all
 these  years.

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  R.  K.
 KHADILKAR):  On  the  basis  of  the  report
 of  the  Enquiry  Committee  Parliament
 enacted  a  law  in  June  i964.  Formerly
 we  had  no  authority.  Under  this  legisla-
 tion  we  took  some  concurrent  power  to
 deal  with  this  problem.  4  entirely  ‘agree
 with  the  hon.  Member  that  local  bodies
 do  not  give  sufficient  importance  to  _  this
 social  evi)  and  the  implementation  machi-
 nery  should  be  strengthened.  Now  the
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 State  Governments  do  not  have  sufficient
 testing  laboratories.  Sometimes  instead.
 of  appointing  food  inspectors  the  matter.
 is  left  to  the  sanitary  inspector.  We  ‘are
 trying  to  bring  this  to  their  notice.  But.
 the  important  thing  is  arousing  the  social
 conscience  of  the  people.  Unless  social
 vigilance  is  there  by  independent  volun-
 tary  organisations,  whatever  measures  we
 take  will  not  be  effective.

 SHRI  N.  K.  SANGHI:
 was  very  simple.  In  view  of  the  fact  that
 the  State  Government  have  failed  to
 tackle  this  problem,  why  not  the  Central
 Government  take  over  this  subject?  As
 against  ‘225  cases  registered  last  year
 and  2,050  cases  the  year  before,  only
 235  cases  were  registered  this  year.  The
 other  day  the  hon.  Minister  for  Home
 Affairs,  Shri  K.  C.  Pant,  stated  that  the
 enactment  about  food  adulteration  should
 be  made  applicable  to  other  food  offences
 also.  In  the  light  of  all  this,  have  you
 any  proposals  to  deal  with  this  serious
 problem?

 My  question

 SHRI  R.  K.  KHADILKAR:  Taking
 over  the  entire  problem  in  the  Central
 sphere  will  mean  strengthening  the  staff
 and  more  laboratories  for  tesfing  samples.
 It  will  be  very  difficult  for  us  to  do  it  at
 the  present  juncture.  We  will  have  to
 depend  to  some  extent  on,  the  local  gov-
 ernments.  So  far  as  the  local  bodies  are
 concerned,  merely  strengthening  the  en-
 forcement  machinery  is  not  enough.  They
 will  have  to  take  many  other  steps.  This
 evil  is  rampant  now.  In  the  present  criti-
 cal  situation,  ‘adulteration  of  food  has  be~
 come  a  very  prosperous  industry.

 SHRIMATI  MUKUL  BANERJEE:  AL
 news  has  appeared  in  the  papers  that  in-
 stead  of  besan,  they  are  selling  kesridal
 which  is  very  harmful  and  which  produces
 paralysis  in  the  body.  May  I  know
 whether  that  news  is  correct  ‘and,  if  it  is
 correct,  what  action  the  Government.  is
 thinking  of  taking,  whether  they  have-
 decided  to  withdraw  all  the  hesan  from
 the  market  or  what  other  action  they:
 propose  to  take?
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 MR,  SPEAKER:  I  have  admitted  a
 Motion  on  it.  I  think,  she  could  wait
 till  then.

 श्री  हुकम  खद  कछवाय  :  प्रत्यक्ष

 महोदय,  मैं  मंत्री  महोदय  से  जानना  चाहता'

 हूं  कि  खाद्य  में  मिलावट  की  जहां  तक  बात

 है  जो  इंस्पेक्टर  जांच  करने  जाते  है  वह
 झ्रधिकांश  लोगों  से  ले  दे  कर  मामले  को

 छोड़  देते  हैं,  एसी  शिकायतें  भाई  है  और
 जो  छोटे  दुकानदार  हैं  जो  शस्य  जगहों  से
 पैक्ड  माल  मंगा  कर  बेचते  है  जिस  में  उनका
 कोई  दोष  नहीं  होता  उन  को  भी  दंडित
 किया  जाता  है,  तो  क्या  इस  तरह  की
 व्यवस्था  करेंगे  कि  जहां  से  माल  बन  कर
 निकाता  है  पैक  हो  कर  वहां  उस  की
 जांच  कर  के  जो  दोषी  पाए  जाएं  उन  को

 जुर्माना  या  दूसरा  दण्ड  जो  भी  हो  दिया
 जाये  शोर  छोटे  दुकानदारों  को  तंग  न
 किया  जाये  ?  इस  के  अलावा  जो  इन्स्पेक्टर्स
 ले  दे  कर  मामले  को  छाड  देते  है  उन  की
 क्या  मंत्री  महोदय  जाच  करायेगे  और
 इस  की  उचित  व्यवस्था  करेंगे  ?

 SHRI  R.  K.  KHADILKAR:  To  shift
 the  entire  responsibility  on  the  wholesaler
 would  be  sometimes  difficult  and  not  pro-
 ductive  in  the  sense  because,  ufter  taking
 over  the  stuff,  a  small  retailer  might
 practise  adulteration.  That  cannot  be
 excluded  altogether.  The  trade  practices
 in  this  country  are  such,  whether  it  is
 the  wholesaler  or  the  retailer,  that  there
 is  no  standard  and  no  responsibility.  As
 the  hon.  Member  said,  we  must  exercise
 some  more  control  on  it.

 MR.  SPEAKER:  He  has  given  some
 suggestions.  I  think,  you  could  have  just
 said,  “I  have  noted  them.”

 SHRI  JYOTIRMOY  BOSU:  Will  the
 hon,  Minister  kindly  tell  us  whether  he
 is  aware  of  the  fact  that  the  Consumer
 Council  of  India  which  is  a  body  of  the
 Planning  Comission  has  reported  that
 there  are  as  many  as  342  items  where
 adulteration  and  fake  substitutes  are  being
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 created  now-a-days  and,  if  so,  what  steps
 are  being  taken  in  this  regard?

 SHRI  R.  K.  KHADILKAR:  I  would  ,
 require  notice  to  see  exactly  whether
 these  figures  are  correct.

 SHRI  JYOTIRMOY  BOSU:  What  are
 your  figures?

 SHRI  R.  K.  KHADILKAR:  About  the
 figures  given  by  the  Consumer  Council  of
 india,  I  have  no  information  about  it.

 SHRI  A.  K.  M.  ISHAQUE:  J  have
 noted  the  tone  of  the  hon.  Minister's
 reply.  The  adulteration  in  food-stuffs
 has  gone  to  such  an  extent  that  one  has
 forgotten  the  taste  of  an  original  com-
 modity,  an  unadulterated  commodity.  If
 one  takes  an  unadulterated  commodity,
 he  cannot  recognise  that  it  is  an  original
 commodity.  That  is  the  extent  of  adul-
 teration  in  the  country.  That  being  the
 case,  will  the  Government  take  the  off-
 ences  of  this  nature  very  seriously,  try  to
 persuade  the  ‘authorities  conerncd  and  see
 that  the  Central  Government  takes  these
 offences  very  seriously  and,  the  crifninals
 dealt  with  properly?

 SHRI  R.  K,  KHADIILKAR:  We  shall
 certainly  take  a  very  serious  view  of  it.
 In  the  964  Act,  the  punishment  was  en-
 hanced  to  a  minimum  period  of  |  six
 month,  imprisonment.

 SHRI  AMRIKF  NAHATA:  In  view  of
 the  fact  that  a  crime  more  heinous  than
 ‘adulteration’  js  unimaginable  md  in  view
 also  of  the  fact  that  not  only  social  cons-
 cience  but  also  social  wrath  and  anger
 has  been  uroused  on  a  massive  scale  in
 the  country.  will  the  Government  assure
 us  that  nothing  short  of  death  penalty
 will  be  provided  to  adulterators?

 SHRI  R.  K.  KHADILKAR:  There  is  a
 suggestion  to  enhance  the  penalty,  and
 we  shall  take  the  hon.  Member’s  sugges-
 tion  into  consideration  when  we  do  it

 Selective  approach  for  Maximising  Food
 Production

 +
 *112.  SHRI  PRABODH  CHANDRA:

 SHRI  M.  RAM  GOPAL
 REDDY:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:
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 (a)  whether  Government  propose  ‘sclec-
 tive  ‘approach’  for  maximising  food  pro
 duction  in  the  shortest  possible  time;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  (a)  Yes,

 (0)  In  addition  to  the  High-Yielding
 Varieties  and  Multiple  Cropping  Pro-
 grammes,  which  are  being  implemented
 in  irrigated  and  assured  rainfall  aneas,

 a  high  ptiority  is  proposed  for  Commund
 Area  Development  with  a  view  to  in-
 creasing  intensity  of  cropping  and  pro-
 ductivity  of  crops.

 SHRI  PRABODH  CHANDRA:  May
 i  know  from  the  Government  whether
 they  have  in  view  selecting  certain  areas
 in  each  State  for  concentrated  efforts  and
 action  and  then  going  to  the  areas  around
 them  with  the  research  and  whatever
 knowledge  they  have  been  able  to  acquire
 by  conentrating  on  those  areas?

 SHRI  ANNASAHEB  P.  SHINDE:  That
 "  what  I  have  rephed.  Actually  =  the
 command  reas  of  the  canals  and  the
 assured  rainfall  areas  have  been  taken  up.
 In  certain  arcag  like  Punjab  and  Haryana,
 concentrated  programmes  have  alrcady
 come  up  We  are  selecting  on  a  co  intry-
 wide  hast  It  is  Itke  an  industry  where
 the  potential  4५  there  but  we  ae  uneble
 to  utilise  We  propose  to  concentrate  03
 this  m  the  coming  period

 SHRI  PRABODH  CHANDRA  Mey  I
 know  whether  the  Government  has  made
 any  plogres,  in  doing  something  about
 dry  farming,  in  selecting  certam  arcas
 which  are  not  being  irrigated  at  the
 moment  and  are  actuafly  dry  and  which
 can  be  utilised  with  a  little  more  efferis
 to  produce  some  crops.

 SHRI  ANNASAHEB  P.  SHINDF  Dry
 farming  programmes  are  separate  They
 have  been  taken  up  in  the  Fourth  Plan
 itself.  But  in  the  case  of  dry  farming
 the  problems  are  very  difficult  and  com-
 plicated.  More  research  and  development
 efforts  are  being  undertaken  in  this  direc-
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 tion.  The  question  is  one  of  croping  the
 Crop  pattern,  developing  new  strength
 which  can  stand  the  moisture  strain,  etc.
 and  we  are  attending  to  that.  It  will
 take  some  time  before  the  full  impact  is
 felt.

 a  नासा  नारायण  पांडे  :  क्‍या

 मंत्री  महोदय  इस  बात  को  देखते  हुए  बतायेगा

 कि  उत्पादन  के  लिए  खाद  और  पानी  की

 विशेष  आवश्यकता  थी  और  जो  इमर्जेन्सी
 प्रोग्राम  बनाये  गये  तथा  पांचवे  फाइव

 ईयर  प्लान  का  जो  एप्रोच  था,  उस  को

 मीट-आउट  करने  के  लिए  खेती  की  तरफ,

 पानी  की  तरफ,  बिजली  की  तरफ,  ड्रेनेज
 की  तरफ  काफी  ध्यान  नहीं  दिया  गया  ?

 क्या  इस  तरह  की  काई  स्कीम,  उक्त

 एस् याज  के  fam  जो  द्वीट-प्रोहयूसिंग
 एरियाज  है,  लागू  करने  की  कृपा  करेगे

 जिससे  वहा  की  रिक्वायरमेंट  पूरी  हो
 सके  ?

 SHRI  ANNASAHEB  P.  SHINDE.  As
 {ar  as  exploitation  of  wate:  resources  ar?
 concernad,  more  and  more  effari,  =  are
 mide  fer  exploiting  undciground  ind  Sie
 plus  flow  of  water.  It  is  3  different
 matter  that  the  water  resources  may  3६
 considered  by  the  hon  Member  as  made-
 quate  He  can  suggest  that  tiere  should
 be  more  resources  and  we  would  welcome
 that.

 As  far  as  the  other  part  is  concerned,
 this  i:  an  approach  on  a  country-wide
 basis.

 As  fur  as  fertilisers  are  conce:ned,  un-
 less  the  production  aspect  of  fertilisers  is
 paid  adequate  attention,  I  anticipate  that
 we  may  have  some  difficulty  in  the  years
 to  come.  But  the  matter  about  fertilisers
 is  attended  to  by  the  Ministry  of  Petro-
 feum  and  Chemicals  and  is  heyond  the
 control  uf  my  Ministry.

 द
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 Disttbution  of  Beske  Conmmer  Goods
 thrangh  Government  Agencies

 +
 #114,  SHRI  R.  K.  SINHA:

 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  in  view  of  price  rise,  hoard-
 ing  and  shortage  of  essential  commodities
 Government  propose  to  distribute  basic
 consumer  goods  like  rice,  wheat,  pulses,
 keroseng  oil  and  vegetable  ghee  through
 Government  agencies  only;  and

 (b)  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (n)  and  {b)..
 Rice,  coarse  grains,  wheat  and  wheat  pro-

 \ducts  are  already  being  distributed  at
 fixed  prices  th:cugh  a  net-work  of  fair
 price  shops  throughout  the  country.  In
 addition,  a  limited  quantity  of  pulses,
 kerosene  oil  and  vegetable  ghee  are  also
 being  distributed  in  some  places  through
 fair  price  shops  and  cooperative  stores.
 Since  distribution  is  the  responsibiljty  of
 the  State  Governments.  they  have  been
 advised  from  ume  to  time  to  improve
 the  working  of  the  fair  price  shops,  par-
 ticularly  in  the  rural  ‘and  inaccessible
 areas.

 SHRI  R.  K.  SINHA:  Is  the  Minister
 aware  that  in  view  of  hoarding  in  the
 rural  areas  by  rich  peasants,  weaker  sec-
 tions  of  the  community,  landiess  peasants,
 Harijans  and  those  who  are  mor?  re-
 sourceless  are  not  able  to  get  the  necess-
 sary  items  which  are  necessary  for  the
 Cery  survival  of  the  people  and  what
 measures  have  the  Government  taken  to
 alleviate  their  hardsh,ys?

 SHRI  ANNASAHEB  P,  SHINDE  Th:
 hon.  Member  is  well  aware  that  the  very
 take-over  of  wholesale  trade  in  wheat  is
 done  with  that  purpose  in  view.  Now  it
 is  a  question  of  really  creating  the  neces-
 sary  atmosphere  in  the  country  and  even
 Government  would  like  to  encourage  anti-
 hoarding  movements  in  the  country  80
 that  nobody  in  the  country  hodids  more
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 than  what  is  needed  for  the  community
 requirements  but  in  ह...  present  econorhic
 set-up  some  difficulties  are  obvious,

 SHRI  R.  K.  SINHA:  Our  difficulties
 ae  also  vacillation  cf  the  Governmer!
 to  punish  hoarders  and  take  the  necessary
 steps  in  order  to  punish  those  who  are
 holding  the  community  to  ransom.  ‘There
 is  only  a  marginal  shortage  of  foodgrains.
 It  is  the  commodities  of  certain  sections
 of  the  people  in  India.  who  are  a  block
 on  the  way  to  the  wholesale  procurement
 of  foodgrains.  So,  in  view  of  the  difficul-
 ties  all  over  the  country—even  in  Delhi
 people  go  to  the  ration  shops  and  they
 get  one  thing  one  day  and  they  do  not
 get  other  things—and  in  view  of  the  iact
 that  there  is  an  artificial  scarcity  in  the
 country  and  even  in  regard  to  informal
 rationing  a  lot  of  unfair  parctices  are
 going  on,  will  the  Government  take  some
 harsh  steps  and  associate  people's  com-
 mittee  to  punish  those  who  are  holding
 the  community  to  ransom.

 _~
 SHRI  ANNASAHEB  P,  SHINDE,  We

 have  already  written  to  the  tale  Gov-
 ernments  that  anti-hoarding  mea‘ures
 should  be  taken  up  and  necessary  Icgal
 action  taken  and  even  action  under  MiSA
 can  be  taken  agaist  food  offenders.  That
 has  been  suggested  to  the  State  Govern-
 ments  and  with  ‘he  support  of  the  poiui-
 cal  parties  it  should  be  possible  to  in-
 tensify  this.

 SHRI  SAMAR  GUHA:  Is  it  a  fact  that
 the  whole-sale  price  index  of  the  cssential
 commodities  are  only  misleading  im  tre
 sense  that  the  retail  prices  in  the  market
 are  much  higher  than  the  index  of  the
 ‘vhole-sale  prices  and  I  want  to  now
 whether  it  is  also  a  fact  that  during  the
 last  six  months  the  prices  of  almost  all
 the  essential  commodities  like  dal,  edible
 oils  like  mustard  oil  have  gone  up  in
 some  cases  by  50  per  cent  and  in  sume
 cases,  even  by  400  per  cent.  If  it  is  so,
 will  the  Government  take  measures  to
 provide  these  essential  commoditic,  to  all
 people,  if  possitle;  if  not,  at  least  to  the
 vulnerable  sections  of  the  population  bah
 in  the  urban  and  in  the  rural  areas  through
 fairprice  shops?
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 SHRI  ANNASAHEB  P  SHINDE.  That
 is  the  Government's  approach  that,  to  the
 extent  possible,  we  should  be  m  a  posi-
 tion  to  distribute  essential  commodities  to
 the  vulnerable  sections  of  the  population
 through  fair  price  shops  But  there  arc
 some  difficulties  For  instance,  the  hon
 Member  said  about  edible  ols  Last
 year  there  was  a  sharp  fall  in  the  produc-
 fon  of  groundnut  because  in  Gujarat,
 Maharashfra  etc  which  are  producing
 two-thirds  of  the  groundnut,  there  has
 been  a  shortage  and  some  anti-social
 elements  have  been  taken  advantage  of
 the  shortage  Ag  far  as  the  long-term
 measures  of  the  Government  of  India  ‘are
 concerned,  we  propose  to  proceed  im  that
 direction

 SHRI  SAMAR  GUHA  To  what  per
 centage  of  the  population  of  the  country
 you  are  providing?

 MR  SPEAKER  Please  do  not  pro
 long  your  question  further  You  should
 ask  one  single,  self  contained  question

 SHRI  SAMAR  GUHA  =  Government
 i8  giving  an  impression  as  if  they  are
 providing  food  to  the  whol:  populiton
 I  want  to  know  to  what  cxtent  they  are
 providing

 SHRI  ANNASAHEB  P  SHINDE  We
 have  been  distributing  roughly  8  million
 tonnes  of  foodgrains  every  month  and  that
 goes  through  the  fairprice  shops  Other
 essential  commodities  are  not  distributed
 so  far  on  a  large  scile  but  we  propose
 to  proceed  im  that  direction

 श्री  जल  किशोर  शर्मा  '  ग्रध्यक्ष  जी,
 मंत्री  महोदय  ने  जो  जवाब  दिया  वे  वह
 स्वय  में  संतोषजनक  नहीं  हैं  ।  प्रश्न
 यह  है  कि  जीवन  की  आवश्यक  वस्तु  को

 किस  तरह  से  लोगा  को  सस्ते  और  ठीक
 लग  से  सुलभ  कराया  जाप्रे  उस  की  क्‍या
 व्यवस्था  हो?  इम  सम्बन्ध  में  से  स्त्री
 जी  से  जानना  चाहता  कि  क्‍या  सरकार
 यदि  इस  स्थिति  मे  नहीं  है  कि  जीवन  की
 पध्रावश्यक  वस्तुयें  सारे  देश  के  नागरिकों  को

 i60  LS—2
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 मुहैया  कर  सके  तो  एसी  स्थिति  मे  एक  ऐ  +
 योजना  पर  विचार  करेगी  कि  जिस  से
 गरीब  लोगो  को  ये  चीज़े  सस्ते  दामों  पर
 मुहैया  हो  सके  और  वैल  टूट  क्लास  के
 लोग  खुले  बाजार  से  इन  चीज़ो  को  मुहैया
 कर  सके  ।  क्‍या  इस  पर  कोई  विचार
 किया  जा  रहा  है  ?  यदि  हा,  ता
 सरकार  की  क्या  प्रतिक्रिया है

 ?

 SHRI  ANNASAHEB  P  SHINDE
 Whether  there  should  be  two  markets,
 two  prices,  etc  IS  a  matter  which  is  un-
 der  the  consideration  of  the  Government
 The  problems  of  distribution  and  avail-
 ability  are  very  closely  tied  up  with  pro-
 curement  production  production  pro
 grammes  etc  Distribution  and  produc-
 tion  should  be  looked  upon  as  one
 package  a

 WRITTEN  ANSWERS  TO  QUESTIONS

 Admission  in  Colleges  in  DelbJ

 *102,  SHRI  M  KATHAMUTHU  Wh!
 the  Minister  of  EDUCATION  AND  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state

 (ay  whether  the  students  are  facing
 difficulty  in  gettmg  admission  in  Colleges
 in  Delhi  due  to  the  non  availability  of
 seats  and

 (b)  if  ५०  the  total  number  of  students
 who  applied  for  admission  and  the  total
 number  of  seats  filled  up?  .

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CUI  TURE
 (PROF  S  NURUL  HASAN)  fa)  and  (b).
 According  to  Delhi  University,  there  AS
 no  such  difficulty  Some  college  have
 still  seats  lying  vacant  The  latest  figure
 of  students  who  applied  for  admission
 and  those  actually  admitted  are  being
 collected  by  the  University  from  its
 colleges  and  a  statement  will  be  laid  on
 the  Table  of  the  Sabha  im  due  course
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 Supply  of  Wheat  to  Gujarat  for  the  Year
 ‘1973-14

 #104,  SHRI  ARVIND  M.  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  total  demand  of  wheat  ot  Guja-
 rat  State  for  the  year  1973-74;

 (b)  the  total  quantity  procured;  and

 tc)  the  action  taken  by  Government  to
 supply  more  wheat  to  Gujarat  State?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
 demands  ‘are  made  on  monthly  basis.  For
 the  perjod  April  to  July,  the  demand  was
 of  the  order  of  5.75  lakh  tonnes.

 (b)  Three  tones

 (c)  Keeping  in  view  the  ovciall  avail-
 ability  of  wheat  in  the  Central  Pool  both
 from  internal  procurement  and  from  im-
 ports  and  the  needs  of  otha:  deficit  and
 drought  affected  States  maximum  possible
 supplies  are  being  made  to  Gujarat  to
 meet  the  reasonable  requirements  of  the
 State.  With  the  improvement  in  the
 availability  of  wheat  as  a  result  of  early
 procurement  this  year  the  suophe,  of
 wheat  were  stepped  up  from  May  1973.

 Fish  production  West  Bengal  and  Orissa

 #105  SHRI  0.  K.  PANDA:
 DR.  RANEN  SEN:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  wiether  West  Bengal  and  (Orissa
 together  account  for  less  than  3  per  cent
 of  the  total  marine  fish  production  in  the
 country;

 (b)  if  so,  the  reasons  for  this  poor  con:
 tribution  of  these  States  in  the  marine  fish
 production;  and
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 (७  the  wteps  being  taken  to  help  tnese
 States  in  stepping  up  marine  fish  produc-
 tion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
 marine  fish  landings  of  West  Bengal  and
 Orissa  during  the  last  5  years  have  ranged
 between  I.5  and  3.3  per  cent  of  the  total
 marine  fish  production  of  the  country.

 {b)  The  concentration  of  effort  under
 the  five  year  Plans  of  these  States  has
 been  on  Inland  fish  production.  There  »
 a  high  demand  in  these  States  for  inland
 water  fish.  The  proportion  of  the  outlay
 on  marine  fisheries  development  to  the
 total  outlay  on  fisheries  development  in
 the  State  Fourth  Five  Year  Plans  is  2  per
 cent  in  the  case  of  West  Bengal  and  7
 per  cent  in  the  case  of  Orissa.

 (c)  The  Central  Government  hag  been  :
 assisting  the  State  Governments  in  tne
 development  of  marine  fisheries  by  piovid-
 ing  infra-structural  facilities  in  the  form
 of  fishing  harbours,  and  information  on
 fisheries  resources.  A  Deep  Sea  survey
 unit  has  been  established  at  Calcutta.  A
 survey  unit  is  also  being  established  at
 Paradeep  Fishing  harbours  have  heen
 sanctioned  for  Roychowk  and  Namkhane
 in  West  Bengal  and  Chandipur  in  Orissa
 Proposa}s  for  fishing  harbours  at  Paradeep
 and  Dhamra  are  also  under  consideration.
 Rice  Supplied  to  Kerala  during  last  Three

 Months
 *I09.  SHRI  A.  K.  GOPALAN:  Wil}

 the  Minister  of  AGRICULTURE  be
 pleased  to  state;

 _  Written  Answers.

 (a)  the  total  quantity  of  rice  supplied
 to  Kerala  from  the  Central  pool  during
 the  last  three  months;

 (0)  whether  Government  are  aware  of’
 the  difficulties  facing  Kerala  due  t  the-
 shortage  of  rice;  und

 (c)  if  80,  whether  Government  will  con-
 sider  to  supply  one  lakh  tonnes  rice  every
 month  to  Kerala  from  the  Central  pool?  ,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI:
 ANNASAHEB  P.  SHINDE):  (a)  The
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 total  quantity  of  rice  supplied  to  Kerala
 from  the  Central  Pool  during  the  last

 3  months  was  about  476  thousand  tennes

 (b)  Yes,  Sir.

 (c)  Keeping  in  view  the  overall  availa
 bility  of  mce  in  the  Central  Pool  and  the
 needs  of  other  deficit  and  drought  affect-
 ed  States,  reasonable  requirements  of  rice
 of  the  State  would  be  met.  In  addition
 to  supplies  from  the  Central  Pool,  Kerala
 Government  has  heen  allowed  to  purchase
 some  quantities  of  rice  from  Andhra
 Pradesh,  Tamil  Nadu  and  Pondicherry  on
 State  to  State  basis  to  supplement  the
 Central  allocations  made  to  the  State

 imposition  of  Cess  on  Land  Revenue  or
 Building  for  Supplementing  Fifth  Plan

 Allocation  for  Development  of  Edu-
 cation

 *H40  SHRI  छ  S  BHAURA  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARF  AND  CULTURE  be  pltased
 to  state

 (a)  whether  the  Standing  Committe>  of
 the  Central  Advisory  Board  of  Education
 has  recommended  an  imposition  of  a  cess
 on  land  revenue  or  building  for  supple
 menting  the  Fifth  Plan  allocation  of  Rs
 2200  crores  for  the  development  of  edu-
 cation,

 (b)  whether  Government  have  examined
 the  recommendation  and

 (c)  af  so,  what  decision  has  been  taken
 thereon?

 THE  MINISTER  OF  EDUCATION,
 SOCIAI  WELFARE  AND  CUI  TURE
 (PROF  S  NURUI  HASAN):  (a)  to  (c)
 Yes  Sir  The  Recommendations  of  the
 Stapdmg  Committee  of  the  Central  Ad-
 visory  Boarg  of  Education  have  been  for-
 warded  \tos  the  State  Goversments  for
 necessary  action
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 Construction  of  Super  Tanker  Berth  in
 Cochin

 #113  SHRI  ८  H.  MOHAMED  KOYA
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  the  latest
 pisition  with  regard  to  the  construction
 of  a  Super  Tanker  Berth  in  Cochm?

 THE  MINISTER  OF  SHIPPING  AND
 fRANSPORT  (SHRI  RAJ  BAHADUR)

 The  Consultants  to  the  Cochm  Port  [rust,
 M/s  Engineers  India  Limited,  New  Deiht
 are  being  asked  to  prepare  the  Detailed
 Project  Report  The  Report  is  expected
 to  be  ready  in  about  six  months  The
 Chef  Fngineer  of  the  Port  has  «:multane
 ously  been  authorised  by  Port  Trust  Av-
 thorities  to  start  urgently  pre-proyect  works
 such  as  survey  soil  investigation  ¢tc

 Meeting  of  Project  Co-ordinators  and
 Directors  of  Indian  Council  of  Agricul-

 tural  Research

 के1 15  SHRI  DEVINDLR  SINGH
 GARCHA  Will  the  Minit  -  of  AGRI
 CULTURE  be  pleased  to  state

 (a)  the  outcome  of  the  meeting  of  the
 Project  Co-ordinators  and  Directors  of  the
 Indian  Council  of  Agricultural  Research,
 held  recently  in  the  capital  and

 (0)  the  reiction  of  Government  to  the
 suggestions  made  for  implemenution  dux-
 ing  the  Fifth  Plan  period?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  ?  SHINDE)  (गे  Fifth
 Five  Year  Plan  proposals  for  Agricultural
 Research,  Education  and  Manpower  Plan-
 ning  have  been  finalised  on  the  basis  of ~
 discussions  held  m  the  meeting  of  the
 Projects  Coordinators  and  Directors  of
 IC  A  R  Institutes  held  from  the  25th
 to  30th  June,  1973,

 (b)  The  proposals  are  under  the  consi-
 deration  of  the  Planning  Commission.
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 oe  जानों  रस्बम्पी  चिवोधल
 समिति

 L.6.  हद  झोचू।वण  झग्रबाल :
 क्या

 ह. |  दमानी  यह  बताने  की  कपा  करेंग

 ह;

 (क)  क्या  सरकार  ने  कृषि  श्रमिकों

 की  समस्याएं  हल  करने  के  लिए  एक
 पीचेज  समिति  का  गठन  करने  का  निर्णय
 किया  है  ,

 (ख)  यदि  हां,  तो  समिति  के  गठन

 की  रेखा  कना होगी;  शौर

 (ग)  समिति  के  सदस्यो  का  चयन
 कित  आधार  पर  झोर  फि  प्रकार  किया

 जाएगा

 कृषि  मंत्रा  चयन  NIT  मन्त्र,  (Ro
 छोर  fes  )  [क)  में  (ग).  शरन  रोज-
 गार  तथा  पुलिस.  मब्रा तय  ने  देश  में

 कृषि  श्रमिको  की  समस्या त्रों  का  श्रध्यण्न
 करने  के  लिए.  एक  जिंग जज  सेल  ats,
 करने  का  निर्णय  किया  है  i  इस  बारे  में

 बह  महालय  बागे  अझर  बटोरा  देगा  1

 Comparative  figures  of  production  of
 Wheat  and  Dals,  Cotton  and  Oilseeds

 7,  SHRI  MADHU  LIMAYE:  Will
 the  Mimster  of  AGRICUITURE  ©  be
 pleased  to  state:

 (a)  the  comparative  figures,  State-wise,
 of  the  yearly  production  of  wheat,  on
 the  one  hand,  and  dals,  cotton  and  ail-
 seeds,  on  the  other,  between  the  years
 1967-68  to  1972-73;

 (b)  the  reasong  for  the  stagnation  in
 the  production  of  ‘agricultural  produce  in
 the  latter  category;  and

 (ec)  the  steps  proposed  to  stimulate  pro-
 duction  of  the  crops?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTNY  OF  AGRICULTURE  (SHRI
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 ANNASAHEB  P.  SHINDE):  {a)  to  (c).
 A  statement  is  placed  on  the  Table  of  the
 Sabha.  [Placed  in  Library,  See  No.
 LT-§232/73]

 Review  of  functioning  of  Food  Corpors-
 tion  of  India

 “118,  SHRI  BHOGENDRA  JHA:
 Wil  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Government  have  reviewed
 the  functioning  of  the  Food  Corporation
 of  India;

 (b)  if  so,  the  results  thereof;  and

 (c)  what  steps  are  being  taken  to  im-
 prove  th:  functioning  of  the  Food  Co-
 poration  of  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICUITURE  (SHRI
 ANNASAHEB  P.  SHINDE):  fa)  to  {c).
 The  Government  have  been  keepinz  a
 continuous  watch  over  the  working  of
 the  Food  Corporation  of  India.  A  Com-
 mittee  of  officiils  has  been  constituted

 to  examine  whether  some  reduction  in  the
 incidentals  of  the  Corporation  could  be
 effected

 बगर पति  की  कमो  को  प्यार  में  रखते  हुए
 खाद्य  पेल  का  आयात

 *110,  चन्दू  लाल  कहकर  :
 क्रि  धड़कता  प्रसाद  मंडल  :

 क्या  कृषि  मंत्री  कह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  सरकार  का  विचार  देश  में
 वनस्पति  घी  की  कमी  को  ध्यान  में  रखते
 हुए  विदेशों  से  खाद्य  तेल  का  आयात  करने
 काहे  ,

 खि  यदि  हा,  तो  कब  तक;  शौर

 (ग)  उसकी  मुख्य  रूप  रेखा  क्या  है  ?
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 कृषि  मंत्रालय  में  राज्य  मन्त्री  (प्रो०
 शर  सिह):  (क)  जहां  4

 (ख)  और  (ग).  एक  विवरण  सभा
 के  पटल  पर  रखा  जाता  है  जिस  में  चालू

 विवरण
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 वर्ष  के  दौरान  किए  गए  आयातों  और  वर्ष  की

 शेष  अवधि  के  दौरान  जितना  आयात  करने

 का  कार्यक्रम  बनाया  गया  है,  का  ब्योरा

 दिया  गया  है  ॥

 1973-74  के  दौरान  खाने  योग्य  तेलों तिलहनों  को  रायात  करने  का  कार्यक्रम

 (मीटरी  टन  )

 जिनको  अक्तूबर  जिनकी  मार्च,

 तेल/शिलहन  जुलाई  के  के  अहद  तक  974  के  जोड़
 का  ताम  अन्त  तक  आयात  करने  ग्रन्द्र  तक

 ग्रायात  किए  गए  का  आशा  आयात  करते

 हैं  को  आशा  है

 सोयाबीन  तेल  9,000  12,000  21,000

 ताड़  का  तेल  26,1  12  2,550  42,672  7

 बोरिये  का  तेल  38,900  38,900

 ies  आयात  करने  क

 योजना  +f  60,000  60,000

 जाए  ‘Sill  ee  53,450  102,672  गज

 चोरियां  YQ  77  80,600  Bey) 7

 Submission  of  study  Report  by  Gujarat
 Government  regarding  setting  of  Ship-

 yard  at  Tapti

 *120.  SHRI  FATESINGHRAO  GAEK-
 WAD:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state.

 (a)  whether  the  Gujarat  Governmeni
 have  submitied  a  study  report  to  the  Cea-
 tral  Government  in  connection  with  the
 establishment  of  the  country’s  fifth  ship-
 yard  to  be  set  up  at  Taptj;  and

 (b)  what  steps  are  taken  by  Govern-
 ment  in  ‘considering  the  report  and  for
 an  early  decision  in  this  regard?

 (अधिक  तन  के  बराबर

 THE  MINISFER  OF  SHIPPING  AND
 TRANSBORT  (SHRI  RAJ  BAHADUR):
 (a)  Yes,  Sir.

 (0)  Various  other  maritime  State  Goy-
 ernmenis  have  ‘also  sent.  proposals  for
 establishment  of  new  shipyards  in  their
 States.  A  techno-econecmic  group  has
 be:n  set  up  to  evaluate  sites  preposed  by
 the  State  Governments  inciucing  the  site
 proposed  by  Government  of  Gujarat.

 Proposals  for  the  establishment  of  new
 shipyards  have  also  been  forwarded  to
 the  Panning  Commission  and  are  present-
 ly  under  consideration.  A  _  final  decision
 regarding  establishment  of  new  shipyards
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 will  be  taken  after  the  contents  of  the
 Fifth  Plan  are  known  and  their  location
 decided  in  the  light  of  the  recommenda-
 tions  of  the  Techno-Economic  Group.

 ‘Construction  of  Bridge  Across  Bullapattam
 River  near  Cannanore,  Kerala

 1001.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  the  probable  date  by  which  the
 ‘construction  of  the  bridge  across  Balia-
 fpattam  river  near  Cannanore  in  Kerala
 ‘State  will  be  completed;  and

 (b)  the  present  stage  of  the  work?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M.  B.  RANA):  (a)
 The  construction  of  the  bridge  is  expect-
 ed  to  be  completed  by  the  end  of  Novem-
 ber  1974,

 (b)  All  the  piles  required  for  construc-
 tion  of  the  bridge  have  been  cast  and
 26  per  cent  of  them  have  been  driven
 The  driving  of  the  remaining  piles  is  in
 progress  ‘Yhe  design  of  superstructure

 is  unaer  examination.

 मध्य  पेश  में  सामूहिक  फार्म  स्थापित  करने
 के  लिए  केन्द्रीय  सरक।र  से  सहायता  का

 अनुरोध

 002  श्री  गंगा  चरण  दीक्षित  क्या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने  राज्य
 के  कछ  जिलो  मे  सामूहिक  फार्म  स्थापित  करने
 के  लिये  केन्द्रीय  सरकार  से  सहायता  मानी  है  ;
 और

 /

 (ख)  यदि  हा,  तो  उसकी  मुख्य  बातें
 क्‍या  हैं?

 कृषि  मंत्रालय  सें  राज्य  मन्त्री  (श्री
 प्रध्शराहिब  पी०  शिन्दे)  (क)  तथा  (ख).
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 सूचना  राज्य  सरकार  से  एकत्र की  जा  रही
 है  और  सभा-पटल  पर  रख  दी  जायेगी  २

 अन्य  प्रवेश  में  सरकार  का  आपातकालीन
 ह.)  उत्पादन  कार्य  कम

 1003.  श्री  गंगा चरण  दीक्षित  :  क्‍या
 कृषि  मानी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने  कोई
 ग्रा पत कालीन  कार्यक्रम  बनाया  है  ौर
 इसको  सफल  बनाने  के  लिये  केन्द्रीय  सरकार
 की  सहायता  मानी  है;  श्लोक

 (ख)  यदि  हा,  तो  उसकी  मुख्य  बाते
 क्या  है  कौर  उस  पर  केन्द्रीय  सरकार  की  क्या
 प्रतिक्रिया  है  ?

 कृषि  मतलब  में  राज्य  मन्त्री  (भरी
 झण्ण।  सहित  पी०  शिन्दे)  (क)  भौर(ख).
 राज्य  सरकार  से  सूचना  मानी  गई  है
 और  प्राप्त  होते  हौ  यथाशीघ्र  सभा-पटल  पर
 रख  दी  जायेगी  ।

 मध्य  प्रदेश  में  भूमिगत  जल  से  रहित  भूमि
 का  कृषि  यों  य  बसपा  जाना

 004  शआोगंगा  चरणदाक्षित  क्या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  मध्य  प्रदेश  में  ऐसी  भूमि  का  क्षेत्र-
 फल  कितना  है  जहा  सिचाई  के  लिए  भूमिगत
 जल  भी  उपलब्ध  नहीं  है,  शौर

 (ख)  क्‍या  सरकार  का  विचार  वहां
 जल  की  व्यवस्था  करके  उक्त  भूमि  को

 कृषि  योग्य  बनाने  के  लिये  कार्यवाही  करने
 का  है?

 कृषि  मन्ना लय  में  राज्य  मन्त्रों  (प्रो०
 हर  सिह):  (क)  और  (श्र).  सूचना



 HS

 एकत्र की  जा  रही  है  कौर  सभा  पटल  पर  रख
 दी  जायेगी  1  ,

 “कर  ब्रश  में  भू-राजत्व  तथा  तकावी

 we  14  झ।  दे  को  उगाहो

 1005.  थी  कुकी  चंद  कछवाय:
 “क्या  कृषि  मंत्री  यह  बताने की  कृपा  करेंगे  कि:

 (क)  क्या  उत्तर  प्रदेश  में  भू-राजस्व  ,
 तथा  भूखा  एवं  बाढ़ग्रस्त  क्षेत्रों  मे दिए  गए
 नकाबी  ऋणों  तथा  सहकारी  संस्थानों  द्वारा
 लोगो  को  दिये  गये  ऋण  की  भारी  रकम

 “बकाया  पड़ी  है  ;

 (ख)  यदि  हा,  तो  उसकी  अनुमानित
 राशि  कितनी  है  ;  और

 (ग)  उन  ऋणों  की  उगाही  के  लिये
 “सरकार  क्या  कार्यवाही  करना  चाहती  है  ?

 कृषि  मन्त्रालय  में  राज्य  सन्नी  (क्रि

 अषण्णास।हिब  पी०  दिन्वें)  (क)  जी,  हा  ।

 (ख)  (i)  भू-राजपत्र  -7  करोड  रूपये

 (il)  तरकारी--8  करोड  रुपये
 eee

 (W)  सहकारी  संस्थानों  की  ओर
 बकाया  राशि  --40  करोड  रुपये

 (ग)  जिन  जीनो  पर  सूखे  का  असर  नही
 पडा  है,  राज्य  सरकार  ने  उन  से  इन
 बकाया  रकमों  की  स्याही  के  लिए  एक  विशेष
 अभियान  चलाया  है  1

 Yssue  of  Licences  for  Import  of  Food-
 grains

 1006.  KUMARL  KAMLA  KUMARI:
 Will  the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  whether  Government  are  proposing
 to  issue  import  licences  to  Government
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 organisations  and  private  parties  to  im-
 port  foodgrains;  and

 (b)  if  so,  main  features  thereof?
 \

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Post  of  Deputy  Director  in  the  Institute
 of  Family  Planning  at  Delhi

 1007.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  bce  pleased  to  state:

 (a)  whether  the  Post  of  Deputy  Direc-
 tor  in  the  Institute  of  Family  Planning  at
 Defhi  has  been  advertised  in  July,  1972;

 (b)  if  so.  what  were  the  prescribed  qua-
 lifications  of  the  advertised  post  and  the
 particular  and  qualifications  of  each  cat
 didate  for  the  post;  and

 (c)  whether  the  interview  for  the  post
 has  not  so  far  been  conducted  and  if  so,
 the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  KONDAJJI
 BASAPPA).  (a;  ves

 (b)  A  statement  containing  an  extract
 from  the  advertisement  indicating  the
 qualifications  of  the  post  is  attached.  As
 the  selection  for  the  post  has  not  yet  been
 made,  it  is  not  in  the  public  interest  to
 disclose  the  particulars  and  qualifications
 of  the  applicants  therefor  as  it  is  likely
 to  prejudice  the  selection  if  and  when
 made.

 (c)  Yes,  the  interview  has  not  so  far
 been  held  as  the  question  whether  the
 post  should  be  filled  m  the  context  of  fhe
 present  need  for  economy  is  being  exams
 ned.

 Statement
 Fxeract  from  the  advertisement

 NATIONAL  INSTITUTE  OF  FAMILY
 PLANNING

 One  Deputy  Director  (Training)  Pay
 RS.  300—60—600  Qualifications:
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 Essential:  rey  A  recognised  Medical  qusli-
 fication  included  in  the  First  or  Second
 Schedule  or  Part  II  of  the  Third  Schedule
 (other  than  Licentiate  qualifications)  to
 the  Indian  Medical  Council  Act,  956
 Holders  of  educational  qualifications  in-
 cluded  in  Part  मी  of  the  Third  Schedule
 should  also  fulfil  the  conditions  stipulated
 in  Section  13)  of  the  Indian  Medical
 Council  Act  of  1956.  (ii)  Post-graduate
 degree|diploma  ¢.g.  MPH.,  DPH..  DCH..
 DGO.,  MD/D.M.C.W.  (iii)  2  years
 standing  in  the  profession  with  ‘at  least
 0  years’  experience  in  the  field  of  Fami-
 ly  Planning  or  Health  Programme  in  a
 Senior  Capacity.  (iv)  Experience  in
 Planning,  organising  and  conducting
 Medical  Research}  Training  Programmes

 for  Personnel  working  im  or  associated
 with  family  welfare  planning  programme
 (Relaxable  at  the  discretion  of  the  ap-
 pointing  authority).

 Desirable:  (i)  Experience  of  teaching/
 training  in  a  Regional  Family  Planning
 Research  Centre/Medical  College/Re-
 search  Institute.  Gii)  Research  Publica-
 tions  of  high  standard  pertaining  to  Fami-
 ly  Planning  and/or  Health  Programme
 Candidates  with  medical  qualifications
 wouki  be  entitled  to  Non-Practising
 Allowance  as  admissible  under  the  rules
 of  the  Institute

 Financial  Assistance  for  the  Development
 of  Cashew  Cultivation  in  Kerala

 1008.  SHRI  VAYALAR  RAVI:
 the  Minister  of
 pleased  to  state:

 will
 AGRICULTURE  _  be

 (a)  the  progress  made  80  far  in  the  im-
 plementation  of  the  scheme  submitted  by
 the  Kerala  Cashew  Development  Corpo-
 ration  for  the  development  7f  Cashea

 cultivation  in  Kerala;  and

 (9)  whether  the  Central  Government
 have  sanctioned  any  financial  assistance
 for  this  scheme  and  if  so,  the  details
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  Pp  SHINDE):  (a)  No
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 scheme  for  the  development  of  Cashew
 in  Kerala  has  been  received  from  the
 Kerala  Cashew  Development  Corperation.

 (b)  Does  not  arise.

 Price  of  nylon  &

 att  के  हाथों  का  उत्पादन  त  लक्षय

 1009.  |  हुकम  चंद  कछवाय  :  क्‍या
 कृषि  मंत्री  यह  बताते  की  छुपा  करेंगे  कि  :

 (क)  वर्ष  i97.  3  देश  में  मुर्गी  के
 अंडों  का  कुल  कितना  उत्पादन  हुआ  है;
 और

 (ख)  चौथी”  पंचवर्षीय  योजना  मे

 इस  सम्बन्ध  में  सरकार  द्वारा  निर्धारित  लक्ष्य
 का  ब्यौरा  क्या  है  ?

 कृषि  मंत्रालय  में  राज्य  मन्त्री  (प्रो०
 शेर  सिह  )  :  (क)  1971-72  में

 58,130  लाख  अण्डे  |

 (ख)  49,270  लाख  अण्डे  1

 नियंत्रित  मूल्य  पर  वनस्पति  ची  बेचने  के

 लिए  दिल्‍ली  में  दुकानों  का  झ्रावटन

 I0l0  श्री  शिवकुमार  शास्त्री  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  नियमित  मूल्यों  पर  वनस्पति  घी
 बेचने  के  लिए  दिल्‍ली  मे  कितनी  दुकाने  अथवा
 केन्द्र  खोलें  गये  है  ;

 (ख)  क्‍या  ह्द्न  दुकानों  के  झाड़न  के

 लिए  सरकार  को  छ  आवेदन  पत्र  प्राप्त

 हुए  है;

 (ग)  इनका  श्ावंदन  करने  के  लिए  क्या
 मापदंड  अपनाए  गए  है;  कौर
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 (a)  इस  संबंध में  अनियमितताएं  न

 होते  बेते.  लिए  क्‍या  कार्यवाही  को  गई  है  ?

 कृषि  मंत्रालय में  राज्य  मंत्री  (
 करो

 शेर  सिंह:  (क)  इस  समय  तक  दिल्‍ली
 प्रशासन  ने  दिल्‍ली  हाइड्रोजिनेटिड  वनस्पति
 तेल  व्यापारी  लाइसेंसिंग  प्रदेश,  966  के

 उपबंधों  के श्रन्तगंत  दिल्‍ली  में  वनस्पति  की

 बिक्री  के  लिए  74  थोक  व्यापारियों  कौर
 3600  खुदरा  व्यापारियों  को  लाइसेन्स  दिए
 हैं

 (ख)  i973  के  दौरान  शब  तक  दिल्‍ली
 प्रशासन  के  पास  590  प्रार्थना  पत्र  प्राप्त

 हुए  हैं  ।

 (ग)  प्रार्थी  के  पूर्व  बात  शोर  उसके
 द्वारा  परिसर  के  कानूनी  कब्जे  की  जांच  करने
 के  बाद  ही  उसे  लाइसेंस  दिया  जाता  है  ।

 (घ)  लाइसेसिंग  आदेश  में  यह  व्यवस्था

 है  कि  कोई  पोलित  व्यक्ति  (1)  लाइसेंसिंग
 प्राधिकारी,  जो  लाइसेंस  देने,  अथवा  उसका
 नवीकरण  करने  की  मनाही  करता  हैं  या
 उसका  लाइसेंस  निरस्त  अथवा  निलम्बित
 करता  है  अथवा  उपर्युक्त  आदेश  के  उपबन्धों
 के  ग्रीन  लाइसेंसधारी  द्वारा  जमा  करवायी
 गई  प्रतिभूति  को  जब्त  करता  हैँ,  के  आदेश
 के  विरुद्ध  राज्य  सरकार  के  पास  अपील
 दायर  कर  सकता  है  ;  (2)  ऐसी  किसी
 अपील  के  निपटारे  के  पूर्व  उपर्युक्त  व्यक्ति
 को  अपने  मामले  को  पेश  करने  का  उपयुक्त
 मौका  दिया  जा  सकता  है  ।

 दिल्‍ली  में  गेहूं  बेचने  के  लिए  लाइसेंरुशदा
 व्यापारी

 LOL.  श्री  शिवकुमार  शास्त्री  :  क्या
 कृषि  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 VERMA:  Will  the
 CULTURE  be  pleased  to  refer  to  the.

 (क)  क्या  सरकार  ने  दिल्ली  में  गेहूं
 का  खुदरा  मूल्य  83  रुपये  ति  क्विंटल-
 निर्धारित  किया  है  ;

 ख)  दिल्‍ली  में  कितने  लाइसेंस शु टा-
 व्यापारियों  को  गेहूँ  बेचने  की  सुविधाएं  दी
 गई  हैं;

 (ग)  कितने  लाइसेंस  शुदा  व्यापारियों
 ने  इन  सुविचारों  को  मांगा  है  ;  और

 (घ)  इन  व्यापारियों  को  सुविधाएं  =
 देने  के  क्या  कारण  हैं  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री-
 प्रण्णास्शहिब॒पं.०  चिन्वे)  :  (क)  दिल्ली
 प्रशासन  ने  बढ़िया  (फार्म)  गेहूं  प्रौढ़  प्राय-
 किस्मों  की  गेहूं  के  अधिकतम  खुदरा  मूल्य
 करमशट्राः  89.  00  रुपये  शौर  83.00
 रुपये  प्रति  विवटल  निर्धारित  किए  हैं  ।

 (ख)  47  जुलाई,  973  को-
 8492  |

 (7)  30  अप्रैल,  973  तक  10,902  be

 (घ)  कुछ  मामले  विचाराधीन  हैं ।
 कछ  आवेदन पत्न  ऑ्र्व्व कार  कर  दिए  गए
 हैं  कयोंकि  भ्रावेदक  या  तो  उचित  मूल्य  के-

 दूकानदार  थे  या  पश्सिरों  का  कानूनी  कब्जा:

 नहीं  था  अथवा  ग्रा/वेदनपत्न  नियत  तारीख

 अरथी  30  ओपेल,  973  के  बाद  प्राप्त

 हुए  थे  ।

 Collsction  of  Money  from  Members  ७
 Delhi  School  Teachers  Cooperative

 House  Building  Society

 0I2.  SHRI  SUKHDEC  PRASAD
 Ministe:  of  AGRIE
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 reply  given  to  Umatarted  Question  No.
 -4576  on  the  26th  March,  4973  and  state:

 (a)  whether  certain  gross  irregularities
 ithe  affairs  of  the  Society,  some  unautho-

 ers'  Cooperative  House  Building  Society
 Ltd.,  Delhi  have  been  brought  to  the

 ‘notice  of  Government  through  a  Memo-
 ‘randuum  signed  by  a  large  number  of
 “Members  of  the  Society;

 (b)  if  so,  the  contents  thereof;

 (c)  whether  in  spite  of  the  enquiry  into
 the  affairs  of  the  Society,  some  unautho-
 rised  persons  collecting  large  vums  of
 money  from  the  members  in  the  name
 of  development  of  land  and  the  same
 are  being  expropriated  by  them  thus
 cheating  innocent  Members  anj  putting
 the  society  to  a  great  monetary  loss;  and

 (d)  the  steps  taken  by  Government  70
 check  the  activities  of  these  petsons?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  Complaints  ‘alleging  coym-
 mission  of  irregularities  like  holding  of
 iWezal  elections,  wrong  enrolment  of
 members,  delay  m  development  work
 and  mis-application  and  =  mis-appropria-
 tion  of  funds  of  the  Society  by  some  of
 the  office-bearers  and  other  persons
 clajming  themselves  to  be  office-bearers,
 have  come  to  the  notice  of  the  Delhi
 Administration.

 (c)  Some  members  of  the  Soctety
 have  brought  to  the  notice  of  the  Delhi
 Administration  that  they  have  received
 demand  notices  from  a  permon  claimmg
 to  be  the  officiating  Secretary  of  the
 Society.  The  report  of  the  enquiry
 ordered  bv  the  Delhi  Administration,
 when  completed,  can  alone  throw  light
 on  the  actual  position.

 (d)  Immediately  after  the  enquiry  into
 the  constitution,  working  and  _  finincial
 position  of  the  Society  was  ordecd  in
 March,  1972,  the  Enquiry  Officer  com-
 municated  the  fact  of  the  enquiry  order,
 and  the  reasons  therefor,  to  most  of  the
 members  of  the  Society  whose  addressee
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 were  available.  Some  newspapers  .  also
 carried  the  news  item  relating  to  the
 enquiry.  It  is  now  for  the  members  to
 be  careful  and  not  to  make  any  pay-
 ments  to  unauthorised  persons  wha  have
 been  claiming  to  be  the  office-bearers  cf
 the  Society.

 Tampering  of  the  Record  of  Membership
 of  Delhi  School  Teachers  Cooperative

 House  Building  Society

 0i3.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  refer  to  the  re-
 ply  given  to  Unstarred  Question  No.
 4545  dated  the  26th  March,  1973,  and
 State:

 7
 (a)  whether  Government  are  aware

 that  the  records  of  the  Delhi  School
 Teachers’  Cooperative  House  Building
 Society  Ltd.,  Delhi  are  being  .ampered
 with  by  the  so-called  office  bearers  of
 the  Society  so  much  so  that  a  large  num-
 ber  of  bonafide  members  are  being  de-
 mied  their  right  to  get  a  plot  of  lund
 from  the  Society  as  their  names  e:ther
 do  not  appear  in  the  membership  Roster
 of  the  Society  or  they  have  been  shifted
 to  the  bottom  of  the  Roster  which  has
 been  made  topsyturvy;  and

 (b)  if  .o,  what  steps  Government  pro-
 pose  to  take  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE)
 (a)  Complaints  about  the  alleged  tam-
 pering  of  records  of  the  Delhi  School
 Teachers’  Cooperative  Howe  Building
 Society  and  irregularities  pertainjng  to
 it?  constituuon,  working.  and  financial
 position  have  come  to  the  notice  of  the
 Delhi  Administration

 (b)  The  complaints  have  been  for-
 warded  to  the  Enquiry  Officer  appointed
 by  the  Delhi  Administration,  for  cexami-
 nation  Necessary  action,  according  to
 law  will  be  taken  by  the  Delhj  Ad-
 ministration  on  receipt  of  the  Enquiry
 Officer's  findings.
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 Afghanistan's  Demand  for  Professors
 ‘  from  India

 i0i4.  SHRI  G,  १.  KRISHNAN:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  the  Government  of  Af-
 ghanistan  has  demanded  some  University
 level  professors  from  India;  and

 (b)  if  so,  the  terms  and  conditions  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SO-
 CIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 0.  P.  YADAV):  (a)  Yes,  Sir.

 (b)  The  terms  and  conditions  wil!  be
 accorjing  to  the  norms  laid  down  for
 Indian  experts  deputed  to  Afghanistan.

 दिल्‍ली  में  प।नी  की  रूप् लाई  में  बाधा  पड़ने  से
 जनता  को  कठिनाई

 0i5.  श्री  दुम०  ए8०  पूरी  :  क्या
 परिमोष  झोर  परिवार  मंत्री  यह  बताने  की
 बरपा  करेंगे  कि  :

 (क)  क्या  जून  के  दूसरे  सप्ताह  में
 दिल्‍ली  में  पानी  की  सप्लाई  में  बाधा  पहने
 से  दिल्‍ली  की  जनता  को  बहुत  कठिनाइयों
 का  सामना  करना  पडा;  कौर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 थे?

 सं.(दोय  कार्य  विभाग  तथा  निर्माण  शोर
 आवास  मंत्रालय  में  राज्य  मंत्रो  16. (|  आम

 मेहता)  :  (क)  जून,  «973  के

 महीने  किसे12  तारीख  तक  पश्चिमी
 दिल्‍ली  मे  जल-सप्लाई  प्रभावित  हुई
 थी  ॥।

 SRAVANA  8,  895  (SAKA)  Written  Answers  54

 (@)  इसका  मुख्य  कारण  यह  था  कि

 कुतुब  गढ़  रोड  तथा  रिग  रोड  के  चौराहे
 के  नज़दीक  i00  मिलिमीटर  के  व्यास  की
 पी०  एस०सी०  मेन  लाईन  में  से  पानी

 चू  कर  बह  गया  था|

 Price  of  Ground-nut  Oil  in  Calcutta
 Market

 0i6.  SHRI
 Will  the  Mimster
 be  pleased  to  state:

 SAROJ  MUKHERJEF:
 of  AGRICULTURE

 (a)  whether  while  Gujarat  Fair  Price
 Shops  sell  ground-nut  oil  at  the  rate  of
 R».  6  per  Kg.  it  is  sold  in  Calcutta  mar-
 het  at  the  rate  of  Rs.  W  per  Kg;

 (b)  it  so,  what  steps  have  been  taken
 to  reduce  the  abnormally  high  price  of
 groundnut  oi]  in  the  Calcutta  maiket
 when  the  consumption  of  this  refined
 groundnut  oil  by  the  Calcutta  people  has
 been  daily  increasing  for  various  rea-
 sons;  and

 (c)  what  measures  the  Miniiiry  have
 taken  to  see  that  the  Calcutta  market
 gets  regular  supply  of  refined  groundnut
 oil  from  Gujarat  and  other  States  thal
 preduce  such  oi]?

 THE  MINISTFR  OF  STATE  IN  IHE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHFB  P.  SHINDL):
 (a)  to  (c).  No  doubt,  prices  of  ground-
 nut  oil  have  shown  an  upward  trend  ia
 Calcutta  during  the  current  season.  The
 latest  available  price  as  on  ‘13th  July,
 973  was  Rs.  870  per  hg.  However,

 the  rise  in  prices  of  groundnut  oil  is
 not  confined  to  Calcutta  but  is  an  all-
 India  phenomenon,  caused  by  sharp  de-
 cline  in  groundnut  production  jn  the
 country  (from  6I.8!  lakh  tonnes  in
 1971-72,  to  39.24  lakh  tonnes  in  1972+
 73).  In  Gujarat.  production  of  ground-
 nut  declined  from  5  4]  lakh  tonnes  in
 397l-72  to  3.50  lakh  tonnes  in  ११72  73.
 Consequently  market  price  of  groundnut
 oi}  at  Ahmedabad  on  20th  July,  973
 was  as  much  as  Rs.  9.30  per  hg.  So  far
 as  Government  of  India  is  concerned,  it
 has  taken  a  number  of  steps  to  umprove
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 the  availability  of  vegetable  oilseeds  and
 oils  in  the  country.  ‘These  steps  igclude
 the  augmentation  of  supples  through
 import  of  oilseeds,  oils  and  tallow  to  tne
 extent  feasible,  encouraging  larger  crush-
 ing  of  cotton-seed  and  rice  bran  and  utilisa-
 tion  of  their  oils,  promoting  grcater  ut  li-
 sation  of  minor  oilseeds  of  tree  origin,
 restr.cting  the  use  of  groundnut  oi]  aud
 encouraging  greater  utilisation  ot  other
 substitute  oils  in  the  munutactuis  vt
 vanaspati  and  increasing  the  produciicn  of
 trad.tional  as  well  as  non-traditional  olf-
 seeds  like  soyabean  and  suntower  seed.
 It  may  be  added  that  at  present  therc  38
 No  restriction  on  the  movement  of  zround-
 nut  oil  from  one  State  to  another.

 Ration  Supplies  in  ‘Tripura

 DASARATHA  PIB. 1017,  SHRI
 of  AGRICUI  ILRE Will  the  Munister

 be  pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  096  complete
 paralysation  of  ration  supplies  in  iTri-
 pura;

 (b)  if  so,  what  steps  had  been  tuken
 by  Government  to  rush  enough  quan-
 uties  of  foodgrains  to  Tripura,  and

 (c)  if  not,  the  reason  for  the  fatiure
 of  the  Government  thercfor?

 THE  MINISTER  OF  STATE  IN  !HE
 MINISTRY  OF  AGRIC  UL  TURE
 (SHRI  ANNASAHEB  PL  SHINLE):
 (a)  No,  Sir.

 (b)  and  (c).  Owing  to  drought  condi-
 tions  last  year  ami  on  account  of  tioods
 this  year,  supplies  of  foodgains  to  Tri-
 pura  have  been  considerably  stepped  up.
 The  total  quantity  of  foodgrajns  supplied
 to  the  State  during  the  period  January  to
 June.  973  amounted  to  39.4  thousand
 tonnes  as  against  3.4  thousand  tonnes
 supplied  during!  the  corresponding  pe-
 tiod  of  last  year,  Arrangements  have
 also  been  made  for  stocking  9f  food-
 grains  m  the  Foot  Corporation  Depots
 in  Tripura.
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 Rules  for  posting  .of  an,  Ex-cutive  Engl
 neer  in  C.P.W.D.  at  one  place

 0i8,  SHRI  SAT  PAL  KAPUR:  will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  (०  state  the  rules  for
 posting  an  Executive  Engineer  in  the
 C.  P.  W.  9.  at  one  place?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY
 OF  WORKS  AND  HOUSING  (SHRI
 OM  MEHTA):  The  normal  tenuis  of
 an  Executive  Engineer  (Civil)  at  each
 station  ‘is  4  years  except  in  Nepal  and
 difficult  areas  like  Andamans  and  Aruna-
 chal  Pradesh  where  the  normal  tenuie
 is  3  years,  The  normal  tenure  for  an
 Executive  Engineer  (Elect.)  at  Delhi  ws
 6  years  and  ‘at  other  stations,  it  4  ६
 vears.  The  tenure  period  is  subject  to
 exigencies  of  public  service  ind  can  be
 curtailed  or  extended  for  such  réasons.

 Enquiry  against  Inferior  Construction  of
 Quarters  in  D.LZ.  area,  New  Deli

 0i9.  SHRI  SAT  PAL  KAPUR  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  there  were  many  com-
 plaint,  regarding  the  inferior  constiuction
 of  quarters  im  Sector  ‘D’,  DLZ  area
 New  Delhi;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 JHE  MINISTER  OF  STATL  IN  ‘THE
 DFPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY
 OF  WORKS  AND  HOUSING  (SHRI
 OM  MEHTA)  (a)  and  (b).  Even
 Yeforc  the  complaints  regarding  the
 nferior  construction  were  received,  some

 defects  came  to  notice  durmg  the  routine
 inspection  by  Senior  Officers  while  the
 work  was  still  in  progress.  These  were
 duly  rectified  wherever  possible.  The
 contractor  was  penalized  in  cases  where
 the  defects  could  not  be  rectified.  This
 apart,  an  investigation  to  find  out  as  fo
 whether  any  individual  officer  can  be  held
 responsible,  is  under  way.
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 ware  कल्याण  विभाग,  बहली  में  प्रतियसितता

 L020.  श्री  फूल  चल  वर्मा  :  क्‍या

 शिक्षा,  समाज  बह् प्राण  झोर  समिति  मनी

 महू  बताने  की  कृपा  करेगे  कि  :

 (क)  कया  सरकार  का  ध्यान  3  मई,
 973  के  “नव  भारत  टाइम्स'  हिन्दी

 दैनिक  में  छोड:  समाचार  की  ओर  'दिलाया
 गया  है  कि  रिवाज  कल्याण  विभाग  में
 समाज  कल्याण  के  नाम  छावनी  की
 जा  रही  है  ,  शौर

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  में
 बी  गई  कार्यवाही  तथा  भविष्य  में  की
 जाने  वाली  फार्पवाही  का  ब्यौरा  क्‍या

 हे
 7

 शिक्ष,  धौर  समाज  कल्याण  मंत्रालय
 लथ,  सरस्वती  विभाग  में  लग  सत्र  शो
 डिपो  यादव  )  (7)  जी,  हा।

 (ख)  जाच  करने  पर  समाचार  में
 दी  गई  शिकायतों  et  गलत  तथा  निराधार
 पाया  गया  ।

 4  जून  1973  के  नवभारत

 टाइम्स  से  छा  समाचार  की  गोर  थाने
 ग्रा वधित  किया  जाता  है  जिसमे  हल्ला
 प्रशासन  ने  "स  fede  का  खण्डन  करने
 बाला  उत्तर  जारी  पिया  है  ।

 Labour  Management  Relations  in  Aralam
 State  Farm  Kerala

 02]  SHRI  C  K  CHANDRAPPAN
 Will  the  Minister  of  AGRICUL  TURF  be
 pleased  to  state

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  fact  that  the
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 relations  between  the  labour  and  manage-
 ment  in  Aralam  State  Farm,  Kerala  are
 rapidly  deteriorating,

 (b)  whether  a  few  workers  and  em-
 ployees  of  this  farm  have  been  reirench-
 ed  on  filmsy  grounds,

 (ec)  whether  farm  authorities  have  tiled
 a  police  case  agamst  some  of  those
 retrenched  workers;  and

 (d)  af.  so,  the  reasons  thereof?

 THE  MINISTER  OF  STALE  IN  THE
 MINISTRY  OF  AGRICULTURF  (SHRI
 ANNASAHEB  P  SHINDE)  (a)  to  (d)
 With  the  setting  up  of  the  State  Farms
 Corporation  of  India  the  admimst  ‘tive
 control  of  all  the  Central  State  Farms
 mcluding  Central  State  Farm,  Aralam
 (Kerala)  now  vests  im  the  Corporation

 On  Ist  April  1973,  the  farm  manage-
 ment  hul  to  remove  sixteen  agricultural
 labourer,  from  their  muster  roll  due  to
 their  misconduct  and  =  other  destructive
 actions  inside  the  farm,  during  the  past
 one  year  8  persons  out  of  I6  are  report-
 ed  to  have  assaulted  the  Director  of  the
 farm  on  7th  February,  i977°  ani  oa
 crimina]  case  is  reported  fo  be  pending
 igainst  them  ina  coum  of  Luw  One  ot

 the  persons  among  them  was  he  who  hal
 broken  the  doois  of  the  office  buthung
 and  used  wolence  and  had  enter-d  =  the
 upstairs  of  the  office  to  assault  the  I  rme-
 tor  Th.  icmaining  7  persons  are  iepo't
 ed  to  be  involved  in  activities  deti  imental
 to  ths  tatmm,  including  th.ft,  dustre+  ong
 farm  produce,  etc  They  are  also  repoi-
 ed  to  be  us  ng  violence  at  the  time  of  any
 strike  and  instigat  ng  other  Joyal  labourers
 to  go  on  strike  =  They  are  also  reported
 to  be  ind  sciplmed  with  then  immediate
 superior  staff  whenever  they  are  allotted
 any  work  in  the  field  Their  presence  in
 the  faim  was  also  found  to  be  dancerons
 fo  lite  of  other  members  of  the  staff  In
 ueneral  all  these  persons  were  considered
 undesirable  elements  who  committed  cri-
 minal  offences,  quite  often

 Hence  these  persons  were  removed
 from  the  service  of  the  Corporation
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 Employment  of  Beggars  ag  Forced  Labour-
 ers  in  Delhi's  Rehabilitation  Homes

 1022.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  ‘AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  beggars  in  Delhi's
 Rehabilitation  Homes  are  being  employed
 as  forced  labourers  in  projects  by  varrows
 public  authorities;

 (b)  whether  these  beggars  are  also
 being  used  as  unpaid  labour  for  unskilled
 work  in  the  homes  of  officials;  and

 (c)  if  so,  what  measures  are  proposed
 by  Government  to  end  this  exploitation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  No,  Sir.

 (c)  Does  not  arise.

 Complaints  Regarding  the  Sale  of  Long
 Term  Leases  of  Mosques  by  Punjab

 Wakf  Board

 1023,  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  AGRICUL  TURY  be
 pleased  to  state:

 (a)  whether  Government  have  received
 complaint,  fram  Muslims  of  Punjab  and
 Haryana  about  the  sale  on  long  term
 leases  of  mosques  and  graveyards  by  the
 Punjab  Wakf  Board;

 (b)  whether  besides  Muslims,  Swami
 Kewalan  and  Giri  of  Kgrnal  (Haryana)
 and  some  non-muslim  residents  of  Sunam
 (District)  Sangrur,  (Punjab)  have
 brought  to  the  notice  of  Government  the
 leasing  out  by  the  Punjab  Wakf  Board  of
 the  two  mosques  at  these  places;

 (c)  whether  Government  intend  to  take
 steps  for  the  restoration  of  these  mosques;
 and

 (d)  whether  Government  have  received
 any  complaints  from  Muslims  of
 Haryana  and  Punjab  where  no  lands  are
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 available  for  burial  because  of  the  leasing
 out  of  graveyards  by  the  Board,  if  so,
 whether  copies  of  such  complaints  will
 be  laid  on  the  Table  of  the  House?

 THE  MINISTER  OF  AGRICULTURE
 (SHRI  FAKHRUDDIN  ALI  AHMED):
 (a)  Yes,  Sir.  Some  complaints  have
 been  received  by  the  Government  in  thrs
 connection;

 (b)  Yes,  Sir.

 (c)  As  regards  Mosque  at  ‘puaam
 (District  Sangrur),  the  Government
 have  asked  the  Punjab  Wakf{  Board  to
 cancel  the  allotmen;  and  for  resumption
 of  the  site.  The  Punjab  Wakf  Board  is
 taking  action  accordingly.  As  _  regards
 the  Mosque  at  Karnal  the  matter  is  still
 under  the  consideration  of  the  Govern-
 ment.

 (6)  Yes,  Sir.  Some  complaints  have
 been  received  in  this  connection.  It  is
 the  policy  of  the  Government  not  to
 Jease  out  graveyards  for  other  purposes
 where  it  is  required  for  burial  purposes.
 The  Government  have  issued  surtable
 instructions  to  the  Punjab  Wakf  Board
 fiom  time  to  time.  The  complaints  0
 this  type  are  being  received  on  =  various
 occasion.  It  is  not  practicable  to  lay  ai!
 of  them  on  the  Table  of  the  Horsc.

 .Normal  Terms  of  the  Existing  Punjab
 Waqf  Board

 1024.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  normal  term  of  ९९
 years  of  the  existing  Punjab  Wakf  Board
 expired  on  30th  September,  970  and  this
 Board  is  functioning  for  the  last  Qt
 years  beyond  its  normal  tenure;  and

 (b)  the  reasons  for  postponement  of
 constituting  a  new  Wakf  Board  over-
 tuling  the  resolution  of  9th  August,
 972  despite  the  complaints  against  this
 Board  and  expiry  of  tenure?
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 THE  MINISTER  OF  AGRICULTURE
 (SHRI  FAKHRUDDIN  ALI  AHMAD)
 (a)  Yes,  Sir

 (b)  As  all  the  concerned  States  had  to
 be  consulted  finalisation  of  the  matter
 took  some  ume  All  formalitics  have
 now  been  completed  and  a  notification
 reconstituting  the  Boarg  is  under  issue

 Demand  of  Government  School  Teachers
 Association

 025  SHRI  ISHAQUE  SAMBHAII
 Will  the  Minister  of  EDUCAILION
 SOCIAI  WEIFARE  AND  curl  URE
 be  pleased  to  state

 (a)  whether  a  deputation  of  Govern-
 ment  School  Teachers  Association  Delhi
 me;  the  Chief  Executive  Councillor  on
 the  I5th  June,  1973,

 (b)  if  so,  their  demands  and

 (c)  the  action  taken  thereon?

 THF  DFPUIY  MINISTER  IN  7HF
 MINISTRY  OF  EDUCATION  AND
 SOCIAI  WEIFARE  AND  IN  ?Hr
 DEPARIMENT  OF  CUI!IURE  (SHRI
 D  P  YADAV)  (a)  Yes  Sir

 (b)  |  Removil  of  lapses  in  denrt
 mental  promotions  in  respect  of  AS»istant
 Teachers  Craft  Teachus  and  Framed
 Graduate  Teachers

 2  Removal  of  anomalies  in  the  grant
 of  selection  grade  to  the  teachers

 3  Finilsation  of  vemority  ust,  of
 teachers  and  their  confirmation

 4  Provision  of  office  accommodation
 for  the  Association

 (c)  Demands  No  |  and  2  re  unler
 consideration  of  Delhi  Admumstratioo

 Regarding  demand  No  ३  Delhi
 Admunistration  have  informed  that  the
 semority  hist  of  PGTs  workinz  upto
 1-5-70  and  of  all  other  categories  of
 teachers  working  upto  Ist  July  I9f9
 have  been  issued  and  that  efforts  ar>  also
 being  made  to  bring  the  Seniority  Int

 upto  date  Against  6857  permanent  posts
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 of  teachers  under  the  Directorate  of
 Education  on  6706  teachers  of  varmus
 categories  have  already  been  confirmed
 The  cases  of  remaining  154  teachers  tor
 confirmation  are  already  under  considera-
 tion  in  the  Department  Steps  ire  also
 being  taken  to  convert  the  remuning
 temporary  post,  into  permanent  ones

 Regarding  demand  No  4,  on  account
 of  shortage  of  office  accommodation,  no
 room  has  so  far  been  given  to  the  Gov
 ernment  School  Teachers  Assoviation  of
 the  Headquzrter  although  this  problem  Is
 being  exammed  and  a  decision  i8  expected
 to  be  taken  shortly  ,

 Retail  Centres  of  Education

 026  SHRI  VASANT  SATHF  Will
 the  Minister  of  FDUCATION  SOCIAI
 WELFARE  AND  CUITURE  be  pleased
 to  state

 (a)  whether  the  attention  of  Gov*rn
 ment  has  been  drawn  to  the  news  report
 appealing  under  the  caption  Retail  Cen
 tre,  of  Education  on  page  three  of  The
 Hindustan  Times  (Cit.  Fdition)  dated
 the  23rd  May  1973  and

 (b)  if  so  the  steps  taken/proposed  to
 curb  the  shoppmg  in  cducation?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  FDUCATION  AND
 SOCIAI  WELFARE  AND  IN  HE
 DEPARTIMFNT  OF  CULTURF  (SHRI
 D  P  YADAV)  (a)  Yes  Sir

 (b)  State  educational  institutions  as
 well  as  private  educational  stitutions
 recognised  by  State  Governments  offe:  a
 variety  of  courses  There  is  also  a  pro
 posal  to  bring  Legislation  for  reguli‘ion
 and  control  of  Private  Coaching  na  Delhi

 Assessment  of  Loss  of  Production  m
 Agriculture  due  to  Shortage  of  Power

 027  SHRI  P  VENKATASUB-
 BAIAH

 SHRI  SARJOO  PANDEY

 Will  the  Minister  of  AGRICULTURF
 be  pleased  to  state
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 {a)  whether  any  assessment  has  been
 made  of  the  loss  of  production  in  agricul-
 ture  due  to  shortage  of  power  in  the

 “country  during  the  current  year;  and

 (b)  if  so,  the  extent  thereof?

 THE  MINISTER  OF  STATE  !N  THE
 ‘MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b).  The  level  of  agricultural  production
 in  a  particular  year  depends  on  a  number

 ‘of  factors  including  weather,  supply  of
 irrigation  water,  uses  of  important  inputs
 like  fertilizers  etc.  In  actual  practice,  it
 is  very  difficul,  to  isolate  the  precise  effect
 of  these  different  factors  on  agricultural
 production.  It  is,  however,  a  fact  that
 agricultural  production  was  affected  to
 some  extent  during  (1972-73  by  shortage

 sof  power,

 Average  use  of  Fertilizers  per  Acre

 1028.  PROF.  NARAIN  CHAND  PARA.
 SHAR:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  the  average
 quantity  of  the  chemica]  fertilizer  used
 per  acre  in  India?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  AGRICULTURF  (SHRI
 ANNASAHEB  P.  SHINDE):  Sir.  the  all-
 India  average  consumption  of  N'P
 205°  +  K,  20  in  ‘1972-73  was  6.86  kg
 per  hectare.

 Irrigated  Area  in  Sugar  Factory  Zones  in
 U.  P.  and  Maharashtra

 1029,  SHRI  CHANDRA  BHAL  MANI
 TEWARI:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  percentage  of  irrigated  uc,  in
 sugar  factory  zones  in  U.P.  and  Muahara-
 shtra;  and

 (b)  whether  the  irrigated  area  of  sugar
 factory  zones  in  Uttar  Pradesh  1S,  far

 -below  the  minimum  requirements?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
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 irrigated  sugarcane  area  in  factory  zones
 was  77  per  cent  in  Uttar  Pradesh  and  j00
 per  cent  in  Maharashtra  during  1971.72.

 (0)  Yes,  Sir.

 Proposal  to  Amend  the  Drug  Control  Act
 to  Prevent  Marketing  Evils  and  Ensur-.

 ing  Uniformity  in  Enforcement

 1030.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  Government  are  consider-
 ing  the  question  of  amending  the  Drugs
 Control  Act  with  a  view  to  preventing
 marketing  evils  and  ensuring  uniformity
 in  its  enforcement;

 (b)  if  so,  at  what  stage  the  proposal
 stands;

 (c)  what  other  measures  are  proposed
 to  be  taken  to  make  the  enforcement  of
 the  Act  uniform  andj  stringent  all  ove:  the
 States;  and  '

 (d)  to  what  extent  the  existing  system
 of  inspection,  control  and  prosecutian  is
 proposed  to  be  restructured  and  streng-
 thened  to  ensure  effective  implementation?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  HEAL  TH  AND
 FAMILY  PLANNING  (SHRI  A.  K
 KISKU):  (a)  The  Drugs  and  Cosmetics
 Act,  1940,  in  its  present  form  has  suffi-
 cient  safeguards  for  prevention  of  all
 types  of  marketing  evils  and  abuses.

 IN  TrHE

 (b)  Does  not  arise.

 (०)  Three  Committees  had  earlier
 studied  the  impact  of  quality  control
 measures  in  respect  of  drugs  and  have
 made  recommendations.  The  Central
 Council  of  Health,  which  consists  of
 Central  and  State  Ministers  had  vonsider-
 ed  their  recommendations  and  suggestrd
 certain  measures  for  uniform  and  _  strin-
 gent  enforcement  of  the  Drugs  and
 Cosmetics  Act  all  over  the  States,  The
 State  Governments  have  been  asked  to
 implement  these  recommendations.

 (d)  The  activities  of  the  State  Drug
 Control!  authorities  are  being  suppl>ment-
 ed  by  the  Central  Drugs  Inspectors  of  the
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 Zonal  offices  who  carry  out  joint  inspec-
 tions  of  manufacturing  firms  throughout
 the  country,  to  detect  deficiencies,  if  any.
 These  joint  inspections  have  had  a  salu-
 tary  effect  and  have  helped  in  bringing  up
 standards  of  drugs  in  the  country.  A
 planned  programme  of  sampling  of  essen-
 tial  and  life  saving  drugs  moving  in  inter-
 State  commerce  has  been  arranged  by  the
 Central  Drugs  Control  Organisation
 thoughout  the  country.  The  technical
 competence  of  the  Drug  Inspectors  em-
 ployed  by  State  Governments,  especially
 their  knowledge  of  methods  and  proce-
 dures  for  launching  prosecutions,  is
 brought  upto-date  by  the  Organisation
 by  means  of  training  programmes.  Drug
 testing  facilities  for  State  Governments
 have  been  made  available  in  the  Central
 Laboratories.  Follow-up  action  on
 adverse  test  reports  are  pursued  with  the
 State  Governments  A  constant  watch  is
 maintained  on  the  drug  manufacturing
 firms,  and  on  drugs  purchased,  stored  and
 distributed  by  Hospitals.

 Afforestation  Scheme  for  Reduction  of
 Floods  and  Silting  of  River  Beds

 1032.  SHRI  P.  GANGADEB  Will  the
 Minister  of  AGRICULTURF  be  pleased
 to  state:

 (a)  whether  the  all  India  scheme  of
 afforestation  of  the  eroded  catchment
 areas  throughout  the  country  has  found
 place  in  the  Fifth  Plan;

 (b)  whether  the  implementation  of  the
 above  scheme  will  rcduce  floods  and  silting
 of  river-beds  in  India;  and

 (c)  if  so,  the  steps  proposed  to  be
 taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICUL?  URE
 (PROF.  SHER  SINGH).  (a)  to  (c)  There
 is  no  Central  scheme  for  afforestation  of
 eroded  catchment  areas  throughout  the
 country  in  the  Fifth  Plan.  Afforestation
 is,  however,  a  part  of  the  integrated  pro-
 gramme  of  soil  conservation  under  the
 Centrally  Sponsored  Scheme  for  the  pro-
 tection  of  the  catchments  of  2l  River
 60  LS—3.
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 Valley  Projects,  spread  over  4  States.  9
 more  projects  are  proposed  to  be  included
 during  the  Fifth  Five  Year  Plan  for  inte-
 grated  soil  and  water  conservation  treat-
 ments  and  the  programme  will  thus  be
 executed  in  the  catchments  of  30  major
 projects  in  the  country.  The  areas  suit-
 able  for  afforestation  and  improvement
 of  forests  will  be  taken  care  of  in  this
 programme.  This  scheme  aims  primarily
 at  the  protection  of  reservoirs  against
 silting.

 Water  Famine  in  Bhavnagar  Villages  in
 Gujarat

 1033.  SHRI  P.  M.  MEHTA;  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  water  famine  in  27  Bhav-
 nagar  villages  in  Gujarat  State  has  affect-
 ed  the  people  and  many  people  had  died
 of  thirst;

 (b)  whether  the  Gujarat  Government
 had  prepared  a  scheme  of  Rs.  2.5  crore
 for  Bhavnagar  water  plan  but  it  has  not
 been  implemented  due  to  the  shortage  of
 funds;  and

 (०)  sf  so,  whether  Union  Government
 will  help  the  State  Government  jn  imple-
 mentation  of  this  scheme?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY
 OF  WORKS  AND  HOUSING  (SHRI
 OM  MEHTA):  (a)  No.

 (b)  Government  of  Gujarat  has  receiv-
 ed  proposal  from  Bhavnagar  Municipality
 for  providing  water  to  Bhavnagar  city
 through  pipe  line  from  Shetrunji  Damn  at
 Pahtana  which  is  under  consideration  of
 the  State  Government.

 (c)  The  question  does  not  arise  at  this
 stage  in  view  of  (b)  above.

 Supply  of  Foodgrains  to  Mysore
 1034.  SHRI  C.  K.  JAFFER  SHARIEF:

 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:
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 (a)  whéwer  Mysese  Goverument  has  at,  विमान  दरों  का  चिक्कण  भनृचस्ध
 epproathed  ‘Convent  Goverament  to  spocd  में  चिया  थ्या  x  । ऑफ  supplies  of  foedgrains;  snd

 (b)  if  so,  the  reaction  of  Central  Gov-
 erament  thereto?  (भ)  इस  प्रकार  को  कोई  योजना

 विचाराधीन  नही  है।
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  किरण
 (b).  All  steps  are  being  taken  to  ensure
 the  supply  of  fhe  foodgrains  allotted  to  क्रम  उक्थ  क  पदवी  की  दर the  Government  of  Mysore.

 dem  aw  (wet  aft  एकड़)

 किसानों को  सस्ती  दरों  पर  पानी की  .  बिहार  7.00  से  2.00  तक

 सप्लाई  2.  हरियाणा.  2.  75  हे  $$.  84  तक
 3.  मध्य  प्रदेश  4.00 से  0.00  तक

 1035.  थी  फूल  चंद  कना :  बया  4.  महाराष्ट्र  9.00
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  5.  पजाब  2.75  से  38.  90  तक

 (क)  कया  गैर  की  उत्पादन  लागत
 6.  राजस्थान  8.00  से  0.00aF
 7.  उत्तर  प्रदेश  3.758  i2.00  तके

 को  कम  करके  उसकी  उपज को  प्रोत्साहित
 करने  हेतु  सरकार  का  बिचार  किसानों  को
 सस्ता  तथा  सुलभ  पानो  उपलब्ध  कराने.  es  of  Shostage  of  Romer  in  Andhra
 का  है;  Pradesh  on  Agricultural  Operations

 (@)  इस  समय  किसानो  की  विभिन्न  1036,  SHRI  Y.  ESWARA  REDDY:
 सिचाई  साधनों  से  पानी  प्राप्त  करने  के...  Will  the  Minister  of  AGRICULTURE  be

 pleased  to  state  to  what  extent  the  current
 लिए

 प्रति  अलग  राज्य  में  किस  दर  पर  shortage  of  power  in  Andhra  Pradesh  has
 भुगतान  करना  पड़  रहा  3,  और  affected  the  agricultural  operations  there?

 (7)  कफा  इस  घरों  को  कम  करने  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI

 कौ  कोई  योजना  सरकार  के  विचाराधीन.  ANNASAHEB  9.  SHINDE):  The  im
 हैं  कौर  यदि  हा,  तो  तत्सम्बन्धी  मुख्य  बाले..  formation  has  been  called  for  from  the

 क्या  हैं  9  State  Government  and  will  be  placed  on
 हु  the  Table  of  the  Sabha  as  50णा  as  it  Is

 received.
 कृषि  मता सय  में  राज्य  घस्बो  (घ०

 झा लिहू  )  :  (क)  बड़ी,  मध्यम  तथा  Demand  of  Edible  Oils  in  Gulbarga,
 लघु  सिंचाई  परियोजनाओं  के  अन्तर्गत  Mysore
 किसानो  के  लिए  पानी  की  व्यवस्था  करना

 PURKAR:  ‘Will  the  Minister  of  AGRI-
 पानी  की  दरें  निर्धारित  करमा  राज्य  CULTURE  ७७  pleased.  to  state:
 सरकारों  के  ग्रन्थकार  क्षेत्र  मे  आता  है  t

 in),  whether ७  tee  Céalzal  Govetnanaat
 te

 उत्पादक  में
 are  aware  that  there  is  a  gseat  demand

 (a)  प्रमुख  गेहूं  उत्पादक  ज्यों  में.  (६  eible  oils  in  droughtshit  areas  of  Gul-
 नहरी  प्रणाली  के  अर्न्तगत  पानी  की.  burga  District  in  Mysore;  and  =
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 (b)  if  so,  the  reaction  of  Central  Gov-
 ernment  therato?

 THE  MINISTER  OF  STATE  IN  THE
 122 अ  OF  AGRICULTURE  (SHRI

 ANNASAHEB  P.  SHINDE):  (a)  and  (b).
 ‘There  48  20  specific  information  available
 abot  the  position  in  Gulbarga  District.
 However,  edible  oils  are  in  short  supply
 all  over  the  cayntry,  because  of  short  pro-
 dation  of  oilseeds.

 Dbarna  by  Blind  Studepts  near  Prime
 Minister's  House

 1038.  SHRIMATI  BIBHA  GHOSH  GO-
 SWAMI:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  Blind  Higher  Secondary
 Students  502००  a  dharna  near  the  Prime
 Minister's  House;

 (b)  if  so,  what  were  their  demands;  and

 (c)  what  steps  have  been  taken  to  meet
 their  demands?

 THE  DEPUTY  MENISTER  IN  THB
 MINBSTRY  OF  EDUCATIGN  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D.
 क,  YADAV):  (a)  Yes,  Sir.  A  group  of
 Diind  students  staged  a  dharna  outside  the
 Prime  Minister’s  House  on  May  21,  973

 €b)  The  demands  were  as  follows;—

 (i)  Hostel  accommodation  should  be
 Provided  for  blind  students  passing  the
 Higher  Secondary  Education  Examina-

 Gi)  A  hostel  for  working  blind  persons
 should  be  set  up  in  Delhi;

 ii)  An  Act  should  be  passed,  making
 it  compulsory  for  every  office  having
 20  persons  or  more  to  have  one  blind
 ‘employee;

 (iv)  The  Delhi  Administration  should
 create  some  jobs  for  the  blind;

 (v)  Some  typewriters  should  be  provid-
 ‘ed  to  schools  for  the  blind.
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 (c)  The  bling  students  are  being  accom-

 modeted  jn  hostels  of  the  Delhi  Univer-
 sity  and  of  its  affiliated  calleges  Some
 voluntary  orgagisations  are  also  assisting
 the  blind  college  students  in  the  matter  of
 accommodation.  No  separate  enactment
 for  the  blind  is  proposed.  The  other  de-
 mandé  have  been  forwarded  to  the  Delhi
 Administration  for  sympathetic  considera-
 tion.

 Road  Accidents  in  Defhi

 1039.  SHRE  JAGANNATH  MISHRA:
 SURI  G.  है  YADAV:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state

 (a)  whether  there  has  been  abnormal
 increase  in  the  road  accidents  in  the
 Udion  Territory  of  Delhi;

 (b)  if  so,  the  number  of  road  accidents
 occurred  during  the  years  1970,  9  and
 ‘1972;  and

 (c)  the  steps  taken  by  the  Government
 to  check  these  accidents?

 THE  M#NISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M.  B.  RANA):
 (a)  No,  Sir  On  the  other  hand,  the
 number  of  such  accidents  in  the  capital
 has  been  decreasing

 (b)  7912,  6893  and  543  gocidents  tovk
 place  during  the  years  1970,  97l  and
 972  respectively,  despite  the  progressive
 inorease  in  the  aumber  of  vohicles  of  all
 deseription.  The  following  measures  have
 been  taken  by  the  Delh:  Administration  to
 prevent/minimise  road  accidents: —~

 a)  Gradual  improvements  in  roads
 and  road  inter-sections  are  being
 effected  with  a  view  to  ensuing
 smoother  flow  of  traffic,  During
 the  year  \I972,  traffic  signals
 were  provided  at  32  inter-sec-
 tions  and  blinkers  instafled  at
 seven  places.  In  all,  hundred
 traffic  signals  have  been  provided
 at  inter-sectiong  in  Delhi  upto
 3ist  December,  i973  and
 blinkers  installed  at  23  places.
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 (il)  In  addition  to  four  addisioasl
 jeeps  recently  sanctioned,  twenty-
 two  more  motor  cycles  have
 been  placed  at  the  disposal  of
 the  traffic  police  to  increase  its
 mobility.
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 (iii)  Extensive  speed  checking  opera-
 tions  are  carried  out  by  _  traffic
 police  regularly,  particularly  on
 accident  prone  roads  and  offend-
 ing  drivers  are  brought  to  bvok
 for  driving  vehicles  at  speeds
 more  than  the  prescribed  o  'es
 Other  caseg  of  bad  driving  like
 disobedience  to  signals,  over-
 taking  from  wrong  side,  turning
 without  proper  signal,  etc.  arc
 also  detected  and  offenders  pro-
 secuted.

 (iv)  Constant  efforts  are  being  made
 to  impart  road  safety  instructions
 to  various  categories  of  road
 users  with  a  view  to  minimise
 accidents.  With  this  end  in
 view,  road  safety  instructions  are
 imparted  to  school  children
 through  lectures  and  demonstia-
 tions.  Delhi  Traffic  Police  has
 recently  organised  a  School
 Road  Safety  Corps  in  a  large
 number  of  schoolsin  which
 cadets  have  been  trained
 in  elementary  traffic
 control  and  observance  of
 various  road  safety  rules
 Lectures  are  delivered  by  traffic
 Officers  to  students,  teachers,
 drivers  of  commercial  vehicles
 and  other  road  users  with  a
 view  to  propagate  road  safety
 Tules.  The  use  of  mass  media  is
 also  extensively  made  for  impart-
 ing  road  safety  instructions

 Demand  of  National  Book  Trust
 Employees’  Union

 1040.  SHRI  C.  YJANARDHANAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have  received
 any  demand  from  the  National  Book
 Trust  Employees’  Union,  New  Delhi;
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 (b)  if  so,  their  demands;

 (c)  whether  the  officiating  Chairman
 and  Director  of  National  Book  Trust  did
 not  look  into  the  grievances  of  its  cm-
 ployees  and  closed  down  the  Office;  and

 (d)  if  so,  action  taken  to  settle  ‘ihe
 demands  by  negotiating  with  the  Union?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND:
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  to  (de  A  copy  of
 the  charter  of  demands  of  the  National
 Book  Trust  Employees’  Union  has  been
 made  available  to  the  Government.

 The  demands  of  the  Union  relate  to
 the  recognition  of  their  trade  union,  en-
 hancement  of  house’  rent  allowance,
 stoppage  of  deputation  of  non-Trust  em-
 ployees  to  the  Trust  Organisation,  f:am-
 ing  of  the  Recruitment  Rules,  promotions,
 confirmation  after  ome  year's  service.
 cadre-wise  distribution  of  work,  leave  and
 travel  concession  and  encashment  of
 leave,  etc.

 The  Chairman  and  Officers  of  the  Trust
 have  met  the  representatives  of  the  em-
 Ployees  and  informed  them  that  the  Trust,
 being  neither  a  trade  nor  an  industry,  i
 could  not  recognise  their  trade  u.von.
 They  have  also  informed  the  employees
 that  they  are  always  willing  to  negotiate
 with  them  on  matters  relating  to  their
 service  conditions  and  other  demands,  if
 they  form  themselves  into  an  emplovees
 association,  without  any  outsiders  being
 Office  bearers

 Thereafter  the  Trustces  had  met  aad
 considered  other  demands  of  the  em-
 ployees  and  the  Trust  has  recommended
 payment  of  enhanced  house  rent  allowance
 to  their  employees,  which  3s  under  consi-
 deration  of  the  Government.  The  Tiu:t
 has  also  finalised  the  Recruitment  Ru'es
 and  the  same  have  been  circulated  for
 the  comments  of  the  members  of  the  staff.
 The  Trust  has  also  identified  certain  pasts,
 which  could  be  declared  permanent,
 against  which  eligible  employees  could  be
 confirmed.
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 The  Office  of  the  Trust  had  to  be  civsed
 down  in  order  to  avoid  any  untoward
 incident  following  unruly  demonstrations
 and  disorderly  behaviour  by  some  mem-
 bers  of  the  Union  in  the  Trust  premises.

 The  Trust  being  an  autonomous  orpani-
 sation,  it  is  not  possible  for  the  Govern-
 ment  to  interfere  in  a  dispute  between  the
 Trust  and  its  employees.  The  Education
 Minister  has,  however,  made  availabls  his
 good  offices  and  met  some  representatives
 of  the  employees  and  some  trade  union
 leaders  recently  and  discussed  with  them

 some  of  the  service  matters.  He  inform-
 ed  them  that  he  was  willing  to  take  up
 the  matter  with  the  Chairman  of  the
 Trust,  but  he  could  not  give  any  aszur-
 ance  on  behalf  of  the  Trust.  He  also
 informed  them  that  he  was  willing  to  get
 the  legal  position  with  regard  to  segiit-a-
 tion  of  the  union  as  a  trade  union  re-
 examined  in  consultation  with  the  Miénis-
 try  of  Law  and  Ministry  of  Labour  and
 Employment.  Government  feel  that  if
 the  employees  would  hike  to  negotiate
 with  the  Trust,  they  will  be  more  than
 willing  to  fully  cooperate  and  it  .nay  be
 possible  to  settle  some  of  the  gricvances
 on  the  spot.

 Letter  from  Ex-Minister  of  Orissa  to
 Governor  Re.  Sale  of  Children  due  to

 Poverty  and  Drought

 1041,  SHRI  R.  N.  BARMAN:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  an  ex-Minister  of  Urissa
 had  written  letter  to  the  Governor  of
 Orissa  about  the  selling  of  children  by
 their  parents  due  to  poverty  and  drought
 condition  in  that  state;

 (b)  whether  some  persons  committed
 suicide  because  of  their  inability  to  pro-
 vide  food  for  their  family  members;

 (c)  if  so,  the  contents  of  the  letter  and
 facts  ascertained  by  Government;  and

 (a)  Government's  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  ‘THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
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 State  Government  has  reported  that  such
 allegations  have  been  made.

 (b)  The  State  Government  has  denied
 the  allegations.

 (c)  The  State  Government  has  report-
 ed  that  one  person  committed  suicide  duc
 to  personal  reasons  not  connected  with
 food  availability.

 (d)  Does  not  arise.

 Teaching  of  Bengali  Language  in
 Andaman  and  Nicobar  Islands  we

 1042.  SHRI  R.  N.  BARMAN:
 SHRI  B.  K.  DASCHOWD-

 HURY:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  m  Andaman  and  Nicobar
 Islands,  the  biggest  population  group  are
 Bengali-speaking  people;

 (b)  if  so,  whether  Bengali  language  is
 taught  there  in  all  educational  institutions
 and  particularly  in  Port  Blair;  and

 (c)  if  not,  the  reasons  ‘therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  About  24  per  cent  of
 the  population  are  Bengali-speaking  peopie.

 (b)  and  (c).  Facilities  for  teaching
 Bengali  language  are  provided  in  schools
 located  in  areas  where  there  is  a  concen-
 tration  of  Bengali  population,  In  Port
 Blair,  there  is  a  Bengali  medium  Higher
 Secondary  School  from  Class  I  to  XI.

 Report  of  the  Committee  for  promotion
 of  Urda

 1043,  SHRI  B.  N.  REDDY:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:



 fr)

 (a)  whether  Govebsititent  fave  ©  re-
 ceived  the  ‘réport  6f  the”  Orde  Com
 mifttes.  for.  Pramotion  of  Urdu;

 {b)  if  so,  salient  points  thefeof!  and

 (cs)  if  not  -when  the  Commiltee  is
 likely’  to:  mslemit  its  Report?  vo

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  Bp  P.  YADAV):  ®.  No,  Str.

 {b)  Does  not  arise.

 (०)  The  Cenimittee  for  Promotion  of
 Urdu  is  likely  to  take  some  morc  time.

 PH  Project  ta  Agrieultpre  In  Bebraich-
 qv.  P.

 1044,  CHRI  B.  R.  SHUKLA:  Will
 the  Mitister  of  AGRICULTURE  be
 pleased  to  state:

 (a}  whether  Government  propose  to
 initiate  pilot  project  in  agriculture  or
 marginal  farmers  scheme  in  the  District
 of  Bahraich  (U.P.)  in  the  near  future;
 and

 *

 (0)  if  so,  the  main  feature  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  No  such
 proposal  is  wader  the  consideration
 ths  Goverimient  of  India  at  present.

 (b)  Does  not  arise.

 Simiggiing  of  Coarse  Grains  from  Andhra
 Pradeti  to.  iielghbouting  States

 1045,  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  AGRI-
 CULTURE  he  pleased  to  state:

 (a)  whether  Gaovethment  are  aware  of
 the  fact:  that.  large-scale  smuggling  of
 coarse  grains  like  Jowar,  Bajta,  Maize
 is  going  on  unchecked  in  some  parts  of
 Andhra  Pradesh  to  other  feizhbouring
 States;

 set  80;  tee  96

 1५.1 अ  if  soy  the:  Hope  thon by  Gdvern-
 nied’ to  “theck:  ‘the  hn,  end:  0

 4c)  the  outcome.  theregt?

 THE  MINISTER  OF  State  tN’  THE
 MINISTRY  OF  AGRICULRURE
 (SHI  ANNAS#HEB.  ह .  .  SHINDE)

 fa):  6  (c).  Aovording  te  -aynilable:  infor-
 matidn,  théve  is  no  large  goale  empggling

 Witten:  Answure

 ‘Bis  establighed  inter-State  check  posts.  to
 eftedt  srbverrent  of  coarse  grains,  There
 is  »  ban  on  inter-Staté  movement  of
 coarse  grédis  ffom  Andhra  Pradosh  gpart
 from  the  fmter-Disttict  ban  on  movement
 of  Jower.  The  Vigilance  Cell:  of  the
 State  Government  cwiries-out  raids  to
 check  the  movement.

 Inclusion  of  “Housing”  fi  the  Concutrent
 List  of  the  Constitution

 1046,  SHRI-SARJOO  PANDEY:
 SHRI  B  M.  MBHTA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  the  Parliamentary  Con-
 sultative  Committee  on  Works  and  Hous-
 ing  has  feeommended  that  Housing
 should  be  included  in  the  Concurrent
 List  of  the  Constitution;  and

 (b)  if  so,  what  is  Government's  deci-
 sion  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  and  (b).
 The  matter  came  for  consideration  in  the
 Consultative  Committee  meeting  held’  at
 Trivandrum  in  June,  973  and  Govern-
 ment’s  stand  wag  explained.

 This  question,  however,  figured  at  the
 time  of  ékxémination  .of  estimates  on
 ‘Housing’  by  the  Estimates  Committee
 during  fe  year  972.73.°  A  सहा  was
 ekpresstd  by  the  Ministry  of”  Woiki’  and

 Housirig  that  it  had  fot  ‘beed:  ponte  to
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 enact  any  housing  law  for  the  country  so
 fas  because  ‘Housing’  did  not  find  a
 specific  place  in  any  of  the  three  Lists  of
 the  Seventh  Schedule  of  the  Constitution
 and  that  a  Central  Housing  Law  would
 be  possible  if  the  subject  ig  included  in
 the  Concurrent  List.  This  matter  was
 considered  during  the  Conference  of
 Ministers  of  Housing,  etc.  held  at  Srinagar
 from  Sth  to  7th  July,  1973,  The  Con-
 ference  has  recommended  that  for  the
 present,  there  was  no  need  to  aménd
 the  Consisantion  but  that  the  Central
 Government  should  first  spell  out  a
 national  housing  policy.

 Setting  up  of  a  National  Theatre  in
 Calcutta

 1047.  DR.  RANEN  SEN:  Will  the
 Minster  of  EDUCATION  AND  ‘SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  National  Theatre  is  beng
 set  up  in  Calcutta  with  the  help  of  Gov-
 ernment  of  India  by  the  West  Bengal
 State  Government;  and

 (b)  if  so,  the  amount  sanctioned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D  P  YADAV)  (a)  No,  Sir.

 (b)  Does  not  arise

 Country-wide  Drive  against  Adulteration
 of  Food  Stofis  and  Drogs

 1048.  SHRI  9  P.  JADEJA:
 DR.  RANEN  SEN:

 Will  the  Mimster  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  former  Union  Home
 Minister,  Shri  Gulzarial  Nanda,  said  that
 an  intensive  country-wide  drive  sgainst
 adulteration  of  food  stuffs  and  drugs  has
 been  planned;  and
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 b)  if  so,  the  main  features  of  the
 plan?

 THE  DEPUTY  MINISTER  IN|  TH
 MINISTRY  OF  HEALTH  AND  FAMILY

 ७  (HRI  A.  K.  KISKU):  (a)
 Yes.

 (b)  The  main  features  of  the  Scheme
 prepared  by  the  Citizens’  Central  Council
 of  which  Shri  Gulzarilal  Nanda  is  the
 Vice  Chairman  87९  given  below:—

 (l)  Adutteration  of  Food,

 (i)  In  important  localities  and  in
 areas  where  complaint,  about
 food  adulteration  are  persistent
 and  serious,  whole-tume  food-
 mspectors  may  be  appointed.

 (un)  Supervisory  arrangements  may
 be  tightened  up.

 (m)  Local  Government  officials  may’
 be  directed  by  admunistrative
 orders  to  act  as  witnesses  when
 called  upon  by  Food  Inspectors
 to  do  so.

 (av)  More  Public  Analysts  may  be
 appointed.

 (v)  It  may  be  made  compulsory  for
 retailers  to  obtain  ga  warranty
 from  manufacturers  and  distri-
 butors  for  any  food.stuff  sold
 by  them.

 (vy  Emphasis  should  be  on  action
 against  the  producer,  manufac-
 turer  and  distmbytor  and  at
 points  where  adulteration  actual-
 ly  takes  place.

 (vu)  Delay  should  be  avoided  at
 every  stage  m_  initiating  action
 in  conducting  tests  and  sending
 test  reports,  in  launching  pro-
 secutrons  and  in  trials.

 (viii)  The  possibility  of  introducing
 summary  trials  for  offences
 involving  foad  aduleration  may
 be  considered,

 (ix)  Courts  may  be  moved  to  give
 severe  punishments,  keeping  in
 view  the  minimum  provided  in
 the  Act.
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 (x)  Selected  Police  Officers  not  below
 the  rank  of  Sub-Inspectors  may
 be  given  training  in  this  work
 and  then  authorised  to  take
 action  under  the  Food  Adultera-
 tion  Act  like  Food  Inspectors.
 As  a  safeguard  it  may  be  laid
 down  administratively  that  they
 should  take  action  only  on  the
 basis  of  written  bomplaints  by
 consumers  or  purchasers,

 (xi)  Special  Units  may  be  established

 (xii)

 (xiii)

 (xiv)

 in  the  State  C.LD.  ta  deal  with
 those  cases  of  food  adulteration
 which  are  serious  and  important
 or  which  have  inter-District  or
 inter-State  ramifications.  Food
 Inspectors  might  be  permanently
 attached  to  such  Units  or,  alter-
 natively,  some  Food  Inspectors
 might  be  earmarked  whose  ser-
 vices  could  be  requisitioned  by
 these  special  units  whenever
 required.

 Arrangements  should  be  made
 for  suitable  contact  and  liaison
 between  the  Police  and  the
 State  Health  authorities  control-
 ling  this  work.

 In  rural  areas,  the  possibility  of
 Panchayats  being  associated  with
 this  work  or  being  entrusted
 with  some  responsibility  in  this
 sphere,  may  be  considered.

 Assistance  of  voluntary  organis-
 ations  should  be  enlised  to  help
 the  State  authorities  in  this  work
 and  to  secure  the  cooperation  and
 support  of  the  people.

 (2)  Adulteration  of  Drugs:

 (i)

 (ii)  Supervisory

 (iii)  A  competent  Public

 The  number  of  Inspectors  and
 Government  Analysts  may  be
 increased,  particularly  in  those
 localities  and  areas  where  com-
 plaints  about  drug  adultcration
 are  persistent.

 arrangements  may
 be  tightened  up.

 Prosecuter
 May  be  earmarked  whom  _ins-
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 pectots  appointed  under  this  Act
 could  approach  for  consultation
 on  the  legal  aspects  of  the  case
 during  the  stage  of  investigation.

 (iv)  The  services  of  competent  CID
 Investigating  Officers  may  be
 made  available  to  assist  and  guide
 these  Inspectors  in  the  investi-
 gation  of  serious  and  difficult
 cases.

 '  (२)  The  possibility  of  joining  selected

 (vi)

 (vii)

 (viti)  The  possibility

 Police  Officers  in  the  State  CID
 or  in  the  CBI  powers  under  this
 Act  may  be  considered.  They
 could  take  up  cases  having  inter-
 District  and  inter-State  rami-
 fications.  For  assisting  these
 Police  Officers  in  technical
 aspects  of  the  matter  the  serviccs
 of  Inspector  appointed  under
 this  Act  should  be  made  avail-
 able  to  them.

 Emphasis  should  be  laid  on
 action  against  the  producer,
 manufacturer  and  distributor,  of
 spurious  drugs  and  at  points
 where  misbranding  or  adultera-
 tion  of  drugs  actually  takes
 place.

 Delay  should  be  avoided  at
 every  stage  in  inttiating  action,
 in  conducting  tests  and  sending
 test  reports  in  completing  inves-
 tigations,  in  launching  prasecu-
 tions  and  in  trials.

 of  introducing
 summary  trials  for  offences
 under  the  Drugs  and  Co-metics
 Act,  940  may  be  considered,
 alternatively,  to  expedite  dis-
 posal,  trials  of  cases  involving
 such  offences  may  be  given
 precedence  over  other  ordinary
 cases,

 (ix)  Jt  may  be  considered  whether,  in
 the  light  of  experience  gained,
 there  is  need  for  enhancing  the
 penalities  provided  in  the  Act  for
 offences  relating  to  imported
 drugs  or  to  Ayurvedic/Unani
 Drugs.
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 x)  Courts  might  be  moved  to  give
 severe  punishments  keeping  in
 view  the  minimum  provided
 under  the  Act.

 (xi)  Assistance  of  voluntary  organis-
 ations  should  be  enlisted  to  heip
 the  Central  and  State  authorities
 in  this  work  and  to  secure  the
 co-operation  and  support  of  the
 people.

 (xii)  Facilities  should  be  afforded  to
 purchasers  to  lodge  _  reports
 about  misbranded  ory  adulterated
 drugs,  Inspectors  should  be  re-
 quired  to  take  cognizance  of,  and
 to  act  upon,  such  reports.

 (xiii)  In  important  centres,  chemists‘
 shops  might  be  established  by
 co-operative  societies  or  Super-
 Bazars  where  drugs  of  standard
 quality  are  available  at  fair
 prices,

 Complaints  regarding  stationery  supplied
 by  M/s.  Kores  India  Limited

 1049.  DR.  LAXMINARAIN  _  PAN-
 DEYA:  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (a)  whether  the  stationery  supplied  by
 M/s.  Kores  India  Limited  to  Government
 ‘Offices  is  of  sub-standard  quality;

 (b)  whether  users  in  several  Govern-
 ment  Offices  in  the  lower  strata  have  com-
 plained  several  times  about  the  sub-stand-
 ard  material  supplied  by  the  ‘above  firm,
 but  no  effective  action  has  yet  been  taken
 by  Governinent;  and

 (c)  whether  Government  are  consider-
 ing  of  blacklisting  this  firm?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 WORKS  AND  HOUSING’  (SHRI.OM
 MEHTA):  (a)  No,  Sir.

 (b)  and  (c).  Since  no  complaint  has
 been  received  by  the  Government  of  In-
 dia  Stationery  Office,  Calcutta,  the  ques-
 tion  of  taking  any  action  does  not  arise.
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 Appointments  in  Indian  Iistitute  of
 Management  Bangalore

 1050.  SHRI  8.  V.  NAIK:  Wilf  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  the  Indian  Institute  of
 Management  at  Bangalore  has  recentiy
 appointed  about  33  members  of  the  facul-
 ty  belonging  to  one  communal  group;  if
 so,  what  is  the  name  of  that  communal
 group;

 (b)  whether  these  appointments  have
 been  ratified  by  the  concerned  Govern-
 mental  authority,  if  so,  when;  and

 (c)  whether  in  the  past  these  ratifica-
 tions  had  been  stayed  or  delayed  by  the
 concerned  Governmental  authority,  if  so,
 why?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  “  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  No,
 Sir.  A  Selection  Committee  appointed
 by  the  Board  of  Governors  of  the  Institute
 has  recommended  32  candidates  for  ap-
 pointment  of  its  faculty.  These  candi-
 dates  do  not  belong  to  any  one  commu-
 nal  group.

 (b)  The  Institute  being  an  autonomous
 body,  its  Board  of  Governors  is  compe:
 tent  to  make  appointments  of  the  faulty
 members.  These  appointments  do  not
 require  ratification  by  the  Government.

 (c)  Does  not  arise.

 गार्डन  बेकरी,  हैदराबाद  में  श्रेणीवार

 कर्मचारियों  की  संख्या

 05i.  श्री  फूल  छंद  वर्मा  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृषि  करेंगे  कि  :

 (क)
 श्रेणीवार

 मार्डी  बेकरी,
 कर्मचारियों

 हैदराबाद  में

 की  संख्या  कितनी

 ता

 (ख)

 अनुसूचित
 श्रेणीवार

 इसमें  से  अनुसूचित  जातियों  तथा

 जनजातियों  के  कर्मचारियों  की
 संख्या  कितनी  हूँ  ;
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 (थ)  कमा  शिकार  का  ६...  बहा
 अनुसूचित  जाति  तथा  अंगुसी चरते  जनजाति
 के  कर्मचारियो  के  अनुपात  को  बढाने
 का  है;  कौर

 (घ)  यदि  हा,  तो  इस  बारे  मे  योजना
 का  व्याप्त  याहू  ?

 कृषि  सरोज  में  राज्य  भरती  (थी
 ईष्या-साहिब  पी०  शिंदे)  (क)  हैदराबाद
 यूनिट  में  30-8-73  को  श्रेणीवार
 कर्मचारियों  की  सख्या इस इस  प्रकार  थी

 श्रेणी  -  2
 श्रेणी  a  9
 श्रेणी  e  43
 श्रेणी  4-  60

 114

 (a)  उनमे  से  अनुसूचित  जाति  और

 प्रनुसूचित  जनजाति  के  कर्मचारियों  की

 श्रेणीवार  सख्या  इस  प्रकार  थी

 soft  अनुसूचित  भ्रनुसून्‍चित
 जाति  'जसजोालि

 है।  eee  one
 2
 3  —_—
 4  6

 8

 (4)  और  (घ)  कम्पनी  अपनी  सेवा
 में  अनुसूचित  जाति/जनजाति  के  कर्मचारियों
 की  संख्या  के  बारे  में  सरकारी  निदेश
 के  उपबंधों  का  कड़ाई  से  भ्रनुपालन  कर

 रही  है।  जहा  स्थानीय  रोजगार  दिलाई
 कार्यालय  तथा  अनुसूचित  जाति/जनजाति
 फे  स्थानीय  संस्थानों  से  ग्रनुसूचित  जाति/
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 जनजाति  के  उम्मीदवार  उपलब्ध  नहीं  होते
 है  कहें  केंद्रीय  सोकंगॉर  दिखाऊ-कार्यो-
 लय  भ्रनुसूचित  जाति/अमजालि  के  अखिल
 भारतीय  संस्थानों  से  आरक्षित  रिक्तियों
 को  भरने  के  लिए  सपबुष्स  उम्मीदवार
 भेजने  के  लिए  प्रतिरोध  किया  जाता  है  q
 क्षेणी  .  कौर  2  में  प्लारक्षित  रिक्तियों
 का  अखिल  भारतीय  आधार  पर  विज्ञापन
 भी  दिया  जाता  हूँ  ।

 Food  Subsidy

 052  SHRI  ?  M  MEHTA
 SHRI  R  दि  SWAMINATHAN

 Will  the  Mmuster  of  AGRICULTURE
 be  pleased  to  state

 (a)  whether  food  subsidy  may  touch
 Rs  300  crores,  whereas  it  was  estimated
 that  food  subsidy  nught  amount  Rs  430
 crores,

 (b)  af  so,  whether  Government  has
 thought  of  plans  to  reduce  it  to  Rs  400
 crores,  and

 (c)  what  were  the  reasons  for  not  re-
 ducing  that  figure  and  whether  any  steps
 are  being  considered  to  reduce  it  even
 now?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDE)  (a)  The  food
 subsidy  38  expected  to  be  much  higher
 than  the  orgmal  estimates  of  Rs  30
 crores

 (०)  and  (c)  The  question  of  reducing
 the  subsidy  burden  by  adjustment  in  issue
 prices  is  under  consideration  of  the  Gov
 ernment

 Foodgrain  Exchange  for  Import  of  Edible
 Olls

 054  SHRI  DHARAMRAO  AFZAL-
 PURKAR

 SHRI  M  S  PURTY

 Will  the  Minister  of  AGRICULTURB
 be  pleased  to  state

 (a)  whether  Government  have  sanction-
 ed  some  additional  foreign  exchange  fot
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 the  impor,  of  edible  oils,  and  if  so,  to
 vilat  ekteht;  ad

 (by)  the  fiathes  of  the  artrcfes  as  well  as
 the  names  of  the  countries  with  whom
 long  term  atrangements  have  been  made
 by  Govertmeént  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH)  (a)  Yes,  Siu—Rs  35
 crores,  so  far,  during”  ‘1973-74

 (b)  In  the  present  state  of  fluidity  in
 international  markets,  it  has  not  been
 possible  to  conclude  long-term  arrange-
 ments  with  any  country  nor  would  this
 be  available  Efforts  to  this  end  will,
 however  be  made  at  the  appropriate  trme
 Out  of  the  above  grant,  specific  contracts
 for  purchase  of  palm  oil,  soyabean  oil
 and  rapeseed  oil  mainly  from  Malaysia
 Europe  and  Canada  for  a  total  sum  of
 Rs  209  crores  have  already  been  con-
 cluded

 wf  और  जम,  973  में  दिलो  में  श्रांवेईयक
 खानों  के  भाव

 053  fo  लक्ष्मी  साराध्णन  बिजय  :
 शी  ब्रिव्वसाय  झुनझुनवाला

 क्या  कृषि  मंत्री  यह  बताने  की  कृपा
 करेगे  ि

 (क)  मई,  i973  मे  दिल्‍ली  मे
 झावश्यक  खाद्यान्नों  के  क्‍या  भाव  थे  ,

 ख  जून,  973  मे  खाद्यान्नो  के
 भावों  में  कितनी  वृद्धि  हुई  ,

 (ग)  इस  के  क्‍या  कारण  थे,  कौर

 (घ)  मूल्यों  मे  वृद्धि  को  रोकने  के  लिए
 सरकार  द्वारा  क्‍या  कार्यवाही  की  गई  हे,
 कौर  उसका  क्‍या  परिणाम  निकला  हैं  ?

 कृषि  मंत्रालय  में  राज्य  सन्तरी  (की  अण्णा-
 साहिदंपोी०  दसवे)।  (क)  धौर  (ख)
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 अपेक्षित  सूचना  देने  बाला  एक  विवरण
 संलग्न  है  1

 (ग)  जून,  973  के  दौरान  दिल्ली
 में  1द्योन्ी  के  मूल्यों  मे  वृद्धि  के  मुख्य
 कारण  ये  हैं  —(:)  बहुत  से  क्षेत्रो  मे

 सूख  से  हुईं  क्षति  क ेकारण  खरीफ  के  भ्र नाजो
 के  उत्पादन  मे  गिरावट  ,  (2)  चालू
 विपणन  मौसम  में  मड़िया  में  कम  झा मद,

 (3)  खरीफ  के  अनाजों  कौर  गेहू  की  स्
 के  लिए  जमाखोरी,  और  (4)  जनता  के
 पास  अ्रधिक  पैसा  होना

 (घ)  मूल्यों  मे  वृद्धि  को  रोकने के
 लिए,  एक  विशाल  झ्ाषातिक  कृषि  उत्पादन

 कार्य  क्रम  शुरू  किया  गया  था  ताकि  रबी
 कौर  ग्रीष्म  की  फंसलो  के  उत्पादन  में  वृद्धि
 की  जो  सके  और  जो  लग  उठाए
 गय ेहैं  उनमे  ये  शामिल  हैं  (1)
 सरकारी  वितरण  प्रणाली  को  सशक्त
 करना  कौर  सभी  सरकारी  स्टाक  को  उचित

 मूल्य  की  दुकानों  से  देना  ,  (2)  नेह
 के  पदार्थों  क ेथोक  कौर  खुदरा  मूल्यों  पर
 नियंत्रण  लगाना  और  उचित  मूल्य  की

 दुकानो  के  माध्यम  से  उनका  वितरण
 विनियमित  करना  ,  (3)  इस  समय

 लागू.  विनियामक  कानूनों  को  प्रभावी
 लग  से  कार्यान्वित  करना  ,  (4)  भ्त्तिथि
 नियंत्रण  रादेश  लागू  कर  खाद्यान्नों  की खपत
 पर  रोक  लगाना,  (5)  बाद् यान् नो  की
 अ्रधिप्राप्ति  मे  तेजी  लाना,  (6)  विदेशों से
 खाद्यान्नों  का  आयात  करना,  (7)  बायो
 के  प्रति  बैंक  के  पेशगियो  पर  नियंत्नण
 सख्त  करना,  (8)  चालू  रबी  मौसम  से

 गेहू  का  थोक  व्यापार  लेता,  कौर  (a
 जमाखोरी  कौर  काले  बाजार  शादी  के  विरुद्ध
 तेजी  से  कार्यवाही  करना  t
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 विचारा

 (रुपये  प्रति  क्वि दल  )

 दिल्‍ली  में  खाद्यान्नों  के  थोक  मूल्य  मई  की  तुलता  में  जून

 जिन्स  थोक  मूल्य  में  मूल्यों  में  वास्त-

 मई , 1973  जून,  973  विक  वृद्धि  (+)
 (26-5-73)  (30-6-73)  कमी  (-)

 चावल  50.00  92  00  (+)  42  00

 मेह  .  .  83  00  *83.00

 बाजरा  164,00  70  00  (+)  6.00

 चना  l4  00  62  00  (+)  26  00

 *थोक  व्यापार  लने  के  समय  से  सरकार  द्वारा  निर्धारित  भ्रधिकतम  खुदरा  मूल्य  ।

 आशिक़ों  का  मूल्य  शौर  अधिक  बढ़ने  स
 रोकने  के  लिए  योजना

 056  श्री  शिवकुमार  शास्त्री:  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  कया  खाद्यान्नों  के  मूल्यों  में
 गत  0  वर्षों  के  दोरान  ढाई  गुना  वृद्धि
 हुई  है  ,

 (ख)  यदि  हा,
 बाते  क्‍या  है,

 तो  इसकी  मुख्य

 (ग)  क्या  सरकार  मूल्यों  में  शौर
 अधिक  वृद्धि  न  होने  देने  क ेलिए  कोई  योजना
 बना  रही  है,  और

 (घ)  क्या  सरकार  ने  मूल्यों  मे  वृद्ध
 का  अनुमान  लगाया  था  ?  ,

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री
 अण्णा साहिब  पो०  शिन्दे)  (क)  कौर
 (ख)  खाद्यान्नों  के  थोक  मूल्यों  का
 जून  1973  का  सूचकाक  278  0  था
 जबकि  जून,  963  में  यह  सूचकाक
 110.7  था  ।

 (ग)  कौर  (घ)  व्यापक  रूप  से

 सुखा  पड़ने  भर  फसल  के  खराब  होने,
 साथ  मे  राष्ट्रीय  भ्रम-व्यवस्था  में  मुद्रा
 स्फीति  का  दबाव  बढ़ने  के  कारण  खाद्यान्नों
 क  मूल्य  में  कुछ  बृद्धि  होने  की  आशा  की
 जाती  थी।  क्योकि  उचित  मूल्यों  पर
 खाद्यान्नों  की  उपलब्धता  बड़ा  कर  मूल्य
 वृद्धि  को  रोका  जा  सकता  हैँ,  इसलिए
 व्यापक  कृषि  उत्पादन  कार्यक्रम  के  माध्यम
 से  खाद्यान्नों  की  पैदावार  बढाने  के  लिए
 पग  उठाये  गए  है  ।  खाद्यान्नों  की  अपेक्षित
 मात्रा  का  आयात  कर  स्टाक  बढाने  के
 अलावा  खाद्यान्नों  की  प्र धि प्राप्ति  और
 नियन्त्रित  वितरण  से  खाद्यान्नों  की  अधिकतर
 उपलब्धता  सुनिश्चित  करने  के  लिए
 कुछेक  नियमित  उपाय  भी  किए  गए  है  |

 Handing  over  of  Import  of  Fish  from
 Bangladesh  to  Private  Sector

 057  SHRI  TRIDIB  CHAUDHURY
 Will  the  Minister  of  AGRICULTURE  bs
 pleased  to  state

 (a)  whether  any  decision  has  been  taken
 by  Government  to  hand  over  the  hand-
 ling  of  fish  imports  from  Bangladesh  to
 the  private  sector,  and



 89  Written  Answers

 )  if  ४०,  the  nature  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  No  dec
 sion  has  been  taken  to  hand  over  the
 handling  of  fish  imports  from  Bangladesh
 to  the  private  sector.  The  Central  Fish-
 eries  Cerproation  has  been  authorised  and
 equipped  to  handle  this  trade.

 (b)  Does  not  arise.

 Admission  in  Educational  Institutions
 under  Central  Universities

 1058.  SHRI  8  K.  DASCHOWDHURY:
 SHRI.  R.  N.  BARMAN:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  admissions  into  the  Edu
 cational  Institutions  under  the  Central
 Universities  are  open  to  all  students  in
 the  country  without  restrictions  and  lim
 tations  whatsoever;  and

 (b)  if  not,  the  reasons  therefor  and
 whether  such  restrictions  are  creating  mus
 understanding  in  the  process  of  National
 Integration  in  the  country  because  of  un-
 reasonable  restrictions?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  and  (b).
 Information  ;s  being  collected  from  the
 Cential  Universities  and  a  statement  will
 be  laid  on  the  Table  of  the  Sabha  in  due
 course.

 Freight  Rate  from  Calcutta  Port  and
 Madras  or  Vizag  Port  to  Bangladesh

 1059,  SHRI  8  K.  DASCHOWDHURY.
 SHRI  R.  N.  BARMAN:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:
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 (a)  whether  the  freight  rate  frea,

 Madras  or  Vizag  Port  to  Bangladesh  Ports
 is  equal  to  the  rate  of  the  Calcutta  Port
 though  the  distance  from  Calcutta  Port
 to  Bangladesh  Port  is  much  less;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 (a)  and  (b).  The  freight  rates  from
 Madras  to  Bangladesh  Ports  are  higher
 than  those  from  Calcutta  to  Bangladesh
 ports.  The  freight  rates  from  Coroman-
 dal  range  (which  includes  Vizag)  and  Cal-
 cutta  to  Bangladesh  ports  are  the  same.
 Although  the  distance  from  Calcutta  to
 Bangladesh  ports  is  less  than  the  distance
 from  Vizag  to  Bangladesh  the  stevedoring
 costs  ‘at  Calcutta  are  much  higher  than
 those  at  Vizag  port  which  accounts  for
 the  higher  freight  rate  from  Calcutta  to
 Bangladesh  as  compared  to  Vizag

 Diversion  of  Items  meant  for  delivery  or
 Export  from  Calcutta  Port  to  other

 Ports

 1060.  SHRI  8.  K.  DASCHOWDHURY
 SHRI  R.  N.  BARMAN:

 Will  the  Minster  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  many  of  the  items  required
 to  be  delivered  at  or  exported  from  the
 Calcutta  Port  are  now  being  diverted  to
 other  ports  of  the  country;  and

 (b)  if  so,  the  reasons  for  the  same  and
 the  items  or  the  commodities  thus  diverted
 from  the  Calcutta  Port  to  other  Ports  in
 the  country  during  the  fast  three  years,
 year-wise?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 (a)  and  (b).  There  has  been  no  large
 scale  diversion  of  either  import  cargo  or
 export  cargo  from  the  Calcutta  Port  to
 other  Ports.  So  far  as  imports  are  con-
 cerned,  traffic  in  sulphur  started  being
 diverted  from  Calcutta  to  Visakhapatnam
 Port  in  1969-70,  as  Visakhapatnam  Port
 offerd  facilities  for  bulk  discharge  while
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 alcutta  Port  was  not  in  a  posidon  to
 do  80  owing  to  certain  tebaut  difficulties.
 The  Bock  Labour  ‘Board  has  since  agreed
 to  handle  sulphur  in  bulk  and  imporw  of
 sulphur  through  Calcutta  have  agaist  atart-
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 ed  picking  up  feom  1994-72,  Fee  aver-
 age  annual  import  of  sulphur  through  ‘this
 Part  till  1968;69  was  abgnt  6990
 Tho  Ggures  for  the  ह... ज  I969-70  to  दन
 73  ate  given  bejpw:—-

 1969-70  °  27,000  Tonnes  approx.

 IW  -  3,000  |  ह
 कढकडनड  .  .  .  20,000  43  »

 1972-73,  so  33:600  ”  "

 Qn  the  export  side,  there  has  been
 diyersion  of  iron  ore  traffic  to  Paradip
 because  of  the  inability  of  Calcutta  to
 cater  to  bulk  carriers  by  which  iron  ore
 is  now  being  transported  to  economise  in

 transportation  costs.  The  dixersiqn  start-
 ed  in  ‘1989-68,  The  quantities  of  iron
 ore  exported  through  Calcutta  since  1966-
 67  are  given  below:—

 1966-67  2  5  «  9:11,000_  Tonnes  approx.

 1967-68  6,83,000  +  ?

 1968-69  4:§7;,000  95  FS)

 2969-70  द  3380000  9  %

 1970-71  4x30,000  A)  %

 I97I-72  2,36,000  ९  5

 1972-73  2,67,000  ”  »

 In  other  export  commodities  like  bone
 meal  and  oil  cakes,  there  hus  been  a
 marginal  diversion  to  Bombay  Port,  as
 the  traffic  in  thete  commodities  emanates
 from  up-country  stations  and  the  overall
 cost  of  shipment  from  Bombay  is  cheaper.
 It  is  not  possible  to  quantify  the  diver-
 sion  in  these  commodities.

 Cargo  Traffic  at  Calcutta  Part

 1061.  SHRI  8  K.  DASCHOWDHURY:
 SHRI  R.  N.  BARMAN:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Cargo  Traffic,  both  export
 and  import  handled  at  the  Calcutta  Port
 has  considerably  decreased  during  the
 past  few  years;

 (b)  if  so,  the  volume  of  main  items  of
 export  and  import  cargo  handled  at  the
 Calcutta  Port  during  the  last  three  years;

 (c)  the  reasons  for  such  decreases  and
 the  steps  taken  to  improve  the  Cargo
 Traffic  at  the  said  Port;  and

 (d)  if  no,  steps  have  been  taken,  the
 reasons  therefor?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)
 (a)  Traffic  handled  at  Calcutta  Port  start-
 ed  declining  after  1964-65.  It  has  shown
 some  improvement  lately.

 (b)  A  statement  is  attached.

 (c)  The  factorg  leading  to  the  decline
 in  traffic  in  Calcutta  are  the  declne  in
 imports  of  foodgrains,  heavy  machine-
 tools  and  plants  and  exports  of  coal,  as
 also  to  some  extent  the  restrictions  on  the
 draught  and  length  of  vessels  entering  the
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 Port  in  context  of  the  change  that  has
 taken  piece  in  the  nature  and  character
 of  ocean  going  vessels  leading  to  the  use
 of  large  sized  vessels  e.g.  bulk  carriers,
 OBO  carriers  etc.

 After  the  new  Dock  System  at  Haldia
 ig  commissioned  in  1974,  Calcutta  would
 be  able  to  cater  to  larger  ships  and  pro-
 vide  fast  loading  and  unloading  facilities
 for  bulk  cargo.  With  this  and  the  com-
 tissionieg  of  the  Farakka  Project  and  the
 completion  of  the  new  refigery  and  other
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 industries  in  the  area,  it.  is  heped  that
 there  would  be  a  substantial  increase  in
 the  traffic  of  Calcutta  Port  System  includ:
 ing  Haldia  Docks.  The  river  training
 works  being  undertaken  to  maintain  ade-
 quate  depth  in  the  River  Hooghly  with
 retease  of  Farakka  waters  would  also
 help  by  reducing  the  frequency  of  bores
 and  improving  navigability  in  the  river.
 Coal  traffic  is  also  expected  to  pick  up
 in  the  Fifth  Plan.

 (५)  Does  not  ‘arise.

 Statement
 Import  and  Export  Trafic  handled  at  the  Port  of  Calcutta

 (Figures  in  lakhs  of  tonnes)

 Imports
 1970-75  7977-72  199273,

 Name  of  commodity
 ROL  .  .  न

 ह
 «  13°  75  78  "57  ‘19°66,

 Foodgrains  :  8°52  30°84  I°$7

 Sait  IS  3°00  3°62

 Fertiliser  mei  7°66  3°43
 Other  Cargo  7°58  73°43  ‘13°20

 TOTAL  32°47  47°50  47*  48

 Exports
 Name  of  commodity

 Coal  न  .  6°60  7°86  TOT

 Ores  .  .  -  .  4°30  2°36  2°67

 Gunnies  न  न  6°54  8-08  6*74

 Tea  पे  .  .  124
 °

 I°25  5°36
 Other  Cargo  है  नि  ६  8-99  6°54  6:57

 TOTAL  नि  गान  26°09  25°3%
 ToraL  SEA-BORNF  TRAFFIC  6034  73°59  66°79

 “No  Sale  to  Government’  Campaign  by  (a)  whether  Farmers’  Federation  of
 Farmers’  Federation  of  India

 1062.  SHRI  ARVIND  M.  PATEL:
 SHRI  P  GANGADEB

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 India  has  threatened  to  launch  a  “no
 sales  to  Government”  campaign  in  the
 South  Indian  rice  growing  States,  if  the
 Central  Government  did  not  appreciably
 raise  the  kharif  procurement  prices  for
 the  year  1973-74;  and

 (b)  if  so,  the  action  taken  by  the  Gov-
 ernment  of  India  thereon?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,  Sir.

 (b)  Government  have  already  announ-
 ced  an  increased  support  price  for  paddy
 and  kharif  coarse  grains  for  1973-74,
 season.  The  procurement  prices  will  be
 fixed  towards  the  beginning  of  the  pro-
 curement  season.

 India’s  participation  in  Asian  Athletics
 meet  at  Seoul  and  Asian  Wrestling

 Championships  at  Ulan  Bator

 1063.  SHRI  ARVIND  M.  PATEL:
 SHRI  JAGANNATH  MISRA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:

 (a)  whether  the  President  of  the  Amat-
 eur  Athletics  Federation  of  India  has
 demanded  a  probe  that  prevented  India’s
 participation  in  the  Asian  Athletics  meet
 at  Seoul  and  the  first  Asian  Wrestling
 Championships  at  Ulan  Bator  (Mongolia);

 o
 whether  any  enquiry  has  been  made;

 an

 c)  if  so,  the  result  of  the  enquiry  made
 and  the  action  taken  by  Government
 thereon?  ?  ‘  fr .

 4s
 ’  =

 i  :
 THE  DSPUTY  MINISTER  IN  THE

 MINISTRW  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  Yes,  Sir,

 (b)  and  (c).  A  statement  is  pl Placed  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-5233/73].

 Rs.  5  lakh  scheme  for  prevention  of  blind-
 ness  among  children  of  one  to  five

 years  in  U.P.

 1064,  SHRI  RAJDEO  SINGH:  शा
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  to  prevent  blindness  among
 the  children  of  the  age  group  one  to  five
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 years,  a  scheme  for  6.25  lakh  children  in
 U.P.  will  be  started  with  a  cost  of  Rs.  5
 lakhs;  ;

 (b)  if  so,  whether  any  assessment  has
 been  made  of  the  exact  number  of  child-
 ren  in  this  age  group  in  the  State;  and

 (c)  if  so,  .whether  the  scheme  covers
 every  single  child  in  this  age  group?

 THE  DEPUTY  MINISTER  IN’  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  KONDAJJI  BAS-
 APPA):  (a)  The  scheme  for  Prophylaxis
 against  blindness  in  children  caused  by
 Vitamin  ‘A’  deficiency  is  proposed  to  be
 started  in  the  selected  districts  of  Azam-
 garh,  Basti,  Deoria,  Gorakhpur,  Jaunour
 ‘and  Varanasi  of  U.P.  during  the  Sth
 Five  Year  Plan  with  annual  provision  of
 Rs,  4.20  lakhs  to  cover  4  lakh  children
 of  age  group  lS  years.

 (b)  The  number  of  children  in  age
 group  4  years  in  these  districts
 is  estimated  to  be  23.57  lakhs.

 (c)  No.

 Authority  to  inter-State  Transport  Com-
 mission  to  issue  inter-State  Permits  and

 introduction  of  Tax  exemption

 1065.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  inter-State  road  transport  has  many
 hurdles  in  its  improvement  even  after
 zonal  agreements  and  reciprocal  agree-
 ments  between  States;

 (b)  whether  the  corridor  States  collect
 overlapping  taxes  from  transit  vehicles;
 and

 (c)  if  the  replies  to  (a)  and  (b)  be  in
 the  affirmative,  whether  to  overcome  these
 hurdles  Government  are  prepared  to
 authorise  Inter-State  Transport  Commis-
 sion  to  issue  directly  inter-State  permit
 and  to  introduce  the  30-day  tax  exemp-
 tion  that  was  prevalent  prior  to  the
 thirties?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  ANTI)
 TRANSPORT  (SHRI  M.  B.  RANA):  (a)
 Yes,  Sir.  Multiplicity  of  taxes,  absenc
 of  uniformity  in  the  rates  and  the  methoc
 of  collection  of  taxes  and  existence  of
 octroi  and  other  check-posts  are  the  main
 impediments  to  the  free  flow  of  inter-
 State  trafhc

 (b)  Yes,  Sir.  cen  where  there  is
 reciprocity  between  two  States,  the  exemp
 tion  is  mostly  available  only  in  respect
 of  motor  vehicle  tax  and  not  goeds/
 passenger  tax

 (c)  A  Working  Group  has  been  set  up
 by  Government  to  go  into  the  question
 of  amplification  of  produres  for  the  fevy
 and  collection  of  various  taxes  on  moto’
 vehicles.  avoidance  of  multiplicity  of
 agencies  for  collection  ot  these  taxes  anu
 rationalisation  of  the  prevailing  tax  struc
 ture  generally  This  Group  has  not  ve'
 completed  its  work

 The  question  ०  abolition  of  octroi  and
 creating  a  single  check-post  organisation
 to  meet  the  needs  of  the  several  Depirt
 ments  is  being  pursued  with  the  States

 The  question  of  delegation  of  powers
 to  the  Inter-State  Transport  Commission
 under  Section  63A(2)(d)  of  the  Motor
 Vehicles  Act,  1939,  to  grant,  revoke,  sus
 pend  or  countersign  permits  for  operatior
 of  transport  vehicles  on  inter-State  routes
 has  been  examined  by  Government  in
 consultation  with  the  State  Governments
 but  some  of  the  States  have  raised  objec
 tion  to  these  powers  being  given  to  th
 Commission.  Since  regulation  of  —  intra-
 State  traffic  would  still  be  the  responsib:-
 lity  of  the  States,  it  is  necessary  to  avoid
 overlapping  between  the  functions  of  the
 Inter  State  Transport  Commision  and  the
 State//(Regional  Transport  Authorities,  It
 would,  therefore,  be  difficult  for  the  Com
 mission  to  deal  with  the  grant  of  inter
 State  permits  without  the  co-operation  of
 the  States
 460  LS-  4
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 Raj  Nagar  Colony  of  Ghaziabad
 fimprovement  Trust

 (066.  SHRI  P.  GANGADEB:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  a  newly  developed  colony,
 Raj  Nagar  in  Ghaziabad,  U.  P.  wherein
 plots  were  sold  to  individuals  by  the
 Ghaziabad  Improvement  Trust  in  965
 and  966  has  not  been  fully  provided
 with  street  lighting  poles  and  modern
 system  of  sewerage:

 (b)  if  so  the  reasons  for  not  providing
 street  poles  in  the  whole  colony  and  also
 trouble  free,  sewerage  in  spite  of  the  fact
 that  individual  plot  holders  have  paid
 premium  for  fully  developed  plots:  and

 (c)  the  justification  for  compelling  plot
 holders  to  built  their  houses  when  the  area
 is  not  fully  developed  in  respect  of  street
 pole,  and  trouble  free  sewerage?

 THE  MINISTER  OF  STATE  IN  THU
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY
 OF  WORKS  AND  HOUSING  (SHRI
 OM  MEHTA):  (a)  to  (c).  In  the  Raj
 Nagar  Colony,  Ghaziabad,  the  Improve-
 ment  Trust  sold  plots  on  the  condition
 that  construction  of  houses  would  be
 completed  within  six  years.  As  the  pro
 gress  of  construction  was  slow,  this
 period  was  extended  by  two  years.

 There  is  provision  for  stieet  lighting  on
 all  the  roads  and  sewer  lines  have  also
 been  laid.  All  efforts  are  made  by  the
 Improvement  Trust  to  maintain  the  sewer
 lines  trouble  free

 Street  lighting  in  the  whole  colony  was
 not  provided  in  advance  because  of  the
 danger  of  wires  etc.  being  stolen.  However.
 full  provision  for  street  lighting  already
 exists  and  lighting  will  be  completed  a
 and  when  houses  are  constructed.



 os  ‘Written  Answers

 Incentive  to  Fermry  of  Orisa  ‘to  stil
 thelr  Wheat  to  Government  Agency

 s

 1067  SHRI  है.  GANGADEB:  Will  the
 Minister  of  AGRICULTURE  he  pleased
 to  state

 (a)  whether  special  efforts  are  made  w
 induce  farmers  in  Orissa  to  sell  their
 hoarded  stocks to  Government  agencies;
 and

 (b)  whether  Orissa  will  not  be  able  to
 achieve  its  procurement  target  of  3  lakh
 tons  of  rice  during  the  Kharif  Year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b).  Presumably.  the  Question  relates
 to  the  procurement  of  paddylrice.  The
 Government  of  Orissa  have  instructed  the
 Collectors,  Sub-Divisional  Officers  and
 other  field  Officers  to  hold  meetings  of
 the  big  farmers  to  persuade  them  to  part
 with  their  paddy  stocks  voluntarily.  New
 Provision  introduced  m  Orissa  Rice  and
 Paddy  (Control)  Order  enables  Govern-
 ment  to  requisition  stocks  in  excess  of  75
 quintals  from  producers.

 ~

 As  against  the  target  of  3  lakh  tonnes
 of  rice,  procurement  till  the  middle  ज  July,
 973  has  been  78.2  thousand  tunnes  of
 rice.  The  State  Government  anticipates
 that  the  procurement  of  rice  will  be  2
 Jakh  tonnes  in  this  Kharif  Year.  against
 the  above  target.

 Modification  of  Scheme  of  Model  Schools

 1068.  SHRI  P.  GANGADEB:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  the  Scheme  of
 Schools  approved  by  the  Central  Advisory
 Board  of  Education  for  inclusion  in  the
 Fifth  Plan  is  going  to  be  modified;  and

 (b)  if  so,  the  changes  sought  to  be  made
 out?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND

 JULY  30,  4970

 Model

 :  ‘Written  Answers...  00

 SOCIAL  WELFARE.AND.  IN  THE.  DE-
 PARTMENT  OF  CULTURE  (SHRI..D...
 P.  YADAV):  @)  and  (७):  ‘The  scheme.  is
 under  consideration  of  Government.  A.
 final  decision  ori  the  nature  of  the  model
 school  and  the  number  of  schools  to  be
 established  in  the  ‘Fifth  Plan  is  yet  to:  be
 taken.

 Setting  up  of  Homoeo  Research  Institute
 fa  Kuruchi  (Kerela)

 1069.  SHR]  A.  K.  GOPALAN:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  Government  are  considering
 to  start  a  Homoeo  Research  Institute  in
 Kuruchi  in  Kerala  under  the  Central
 Council  for  Research  in  Indian  Medicine
 and  Homoeopathy;

 (b)  if  so,  the  particulars  thereof;  and

 (c)  whether  the  Kerala  Govertiment
 have  offered  sufficient  land  to  establish  the
 Institute,  and  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  KISKU):  (a)
 A  proposal  regarding  establishment  of  a
 Regional  Research  Institute  (Homoeopa-

 thy)  at  Kuruchi  in  Kerala  is  under  consi-
 deration  of  the  Central  Council  for  Re-
 search  in  Indian  Medicine  and  Homoeo-
 pathy.

 (b)  The  details  are  being  worked  out.

 (c)  The  Government  of  Kerala  have
 offered  a  block  of  building  to  accommo-
 date  50  beds  and  5  acres  of  cultivable
 land  for  the  purpose.

 Central  help  to  Government  of  Kerala  for
 their  one-lakh  housing  programme.

 1070.  SHRI  A,  K.  GOPALAN:  Will  the
 Minister  of  WORKS  AND  HOUSING  be
 pleased  to  state:

 (a)  whether  the  Kerala  Government  has
 requested  for  financial  help  to  their  Jakh-
 house  programme;
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 (b)  if  so,  the  broad  outlines  thereof;

 (०)  the  total  amount  sanctioned  so  tut
 and

 (d)  if  not,  fully  sanctioned  according  to
 Kerala  Government's  demand,  the  rea-
 sons  theretor?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY
 OF  WORKS  AND  HOUSING  (SHRI  ‘OM
 MEHTA):  (a)  and  (b).  Yes,  Sir.  She
 Government  of  Kerala  had  sought  Ccn-
 tral  assistance  amounting  to  ‘about  Rs.  6.00
 crores  for  acquisition  of  land  required  for
 providing  96,000  house-sites  and  Rs.  7.00
 crores  towards  development  of  these  sites,
 under  the  Scheme  for  provision  of  house-
 sites  to  landless  workers  in  rural  areas

 (०)  and  (d).  Under  the  Scheme,  the
 entire  cost  of  acquisition  of  land,  where  it
 is  not  excessive,  and  the  cost  of  develop-
 ment,  not  exceeding  Rs.  I50  per  house
 site,  is  provided  by  the  Central  Govern
 ment  to  the  State  Governments  as  grants
 in-aid.  The  average  cost  of  acquisition  of
 land  in  Kerala  being  rather  high  and  also
 in  view  of  the  fact  that  the  Government
 of  Kerala  proposed  to  provide  a  much
 bigger  house-site  than  that  prescribed  un
 der  the  Scheme,  it  was  decided  with  the
 consent  of  the  State  Government  that  the
 cost  of  development  of  land  required  for
 the  Kerala  project  would  be  shared  50:50
 between  the  Central  ang  the  State  Gov
 ernment.  Accordingly,  sanction  to  the
 projects  of  the  State  Government  was
 accorded  in  April,  1972,  involving  Cen
 tral  ‘assistance  of  ubout  Rs  673  crores
 (Rs.  6.06  crores  for  acquisition  of  land
 and  Rs.  0.72  crore  for  development  of
 land).  The  State  Government  subsequent-
 ly  approached  the  Central  Goveinment  for
 sanction  of  the  Cenfral  assistance  @
 Rs.  50  per  house  site  as  against  Rs  75
 vanctioned  to  them  earlier.  Final  decision
 on  the  request  of  the  State  Government
 for  the  increased  Central  assistance  han
 not  been  taken
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 Grant  of  Scholarship  to  Students  of  Hindi
 Department  of  Cochin  University

 1071,  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  p  eased
 to  state:

 (a)  whether  Government  have  received
 any  representation  from  the  Cochin  Uni-
 versity  Students  Union  regarding  the  grant
 of  Government  of  India  Scholarship  to
 students  of  the  Hindi  Department:

 (b)  if  so,  what  are  their  demands;  and

 (cd  action  taken  by  Government?

 THE  DEPUTY  MINISTER  IN  [HE
 MINISTRY  OF  EDUCATION  AND  $0-
 CIAL  WELFARE  AND  IN  THE  DE
 PARTMENT  OF  CULTURE  (SHR  D.  P
 YADAV):  (a)  to  (c).  Some  students  of
 the  Hindi  Department  of  Cochin  Univer-
 sity  were  late  in  submitting  their  applica-
 tions  for  the  awerd  of  scholarship  for  the
 year  1972-73,  under  the  Scheme  “Scholar-
 ship  to  Students  from  non-Hindi  Speaking
 States  for  Post-Matric  Studies  in  Hindi”
 They  tepresented  for  consideration  of  their
 cases  for  grant  of  scholarship.  The
 awards  for  1972-73  have  already  been  fin-
 alised.  However,  their  claims  are  being
 considered  against  the  scholarships  avail-
 able  as  a  result  of  some  cancellation,  of
 awards  made  for  (1972-73,  and  also  against
 the  quota  of  scholarships  for  1973-74,  sub
 ject  to  their  eligibility

 News-item  captioned  “Wheat  Smaggler
 goes  scot-free:  influence  pays”  in  Patriot

 dateq  26th  May,  1973,

 1072.  SHRI  8  S.  BHAURA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state

 (a)  whether  Government's  attention  ha’
 been  drawn  to  the  report  ‘appearing  in
 the  Patriot  dated  the  26th  May,  973  un-
 der  the  caption  “Wheat  smuggler  goes
 scot-fiee.  Intluence  pays”:

 (b)  whether  there  is  any  truth  in  the
 allegation  made  in  the  report  that  no
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 action  was  taken  against  the  shopkesper
 who  smuggled  wheat,  even  though  the
 police  had  seized  a  number  of  bags  con-
 taining  smuggled  wheat  from  his  shop  and
 godown;  and

 (c)  if  so,  the  reason  for  not  taking  ac-
 tion  against  the  shopkeeper?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SINDE):  (a)  to  (c).  Gov-
 ernment  are  aware  of  the  report  appear-
 ing  in  the  Patriot  dated  the  26th  May,
 973  under  the  caption  “Wheat  smuggler
 goes  scot-free:  Influence  pays”.  The  Delhi
 Administration  have  informed  that  0
 such  incident  had  come  to  the  notice  of
 the  Delhi  police.

 D.T.C.  bus  trips  missed  every  day

 1073.  SHRI  क्च,  K.  SANGHI.  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state

 (a)  whether  out  of  the  18,000  trips
 that  the  DT.C  buses  make  every  day,
 nearly  6000  trips  comprising  one  third  of
 the  total  number  of  trips  are  missed,

 (b)  whether  Government  have  analysed
 the  causes  for  the  same  ami  if  so.  the
 broad  outlimes  thereof;  and

 (0  the  total  amount  of  money  that  5
 thus  lost  and  the  remedial  measures  pro
 posed  to  be  taken  to  deal  with  the  situ
 ation?

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  SHIPPING  AND  TRA
 NSPORT  (SHRI  M  8  RANA):  (a)  and
 (b)  On  an  average,  the  गट  is  mussing
 about  5000  trips  per  day  This  is  mainly
 due  to  the  fact  that  the  Corporation  has
 inherited  as  bus  fleet  that  mcludes  a  very
 large  number  of  over-aged  buses  with
 which  the  services  have  to  be  run  and
 maintained  any  how  and  which,  at  th.
 same  time,  has  to  cope  up  with  the  every
 increasing  demand  for  additional  services
 and  trips  from  the  fast  growing  populatron
 of  the  capital,  including  the  :mportunate
 but  understandable  requirements  of  the
 student  community  Such  a  fleet,  evident-
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 ly,  is  Mable  to  suffer  frequent  break-downs,
 and  yet  the  services  have  to  be  kept  run-
 ning  to  the  extent  possible.  Moreover  due
 to  the  country-wide  scarcity  of  tyres  and
 essential  spare  parts,  the  maimtenance  of
 these  old  buses  has  ‘also  become  ४  grea!
 problem.  Some  of  the  other  reasons  for
 the  missing  of  trips,  apart  from  the  afore-
 said  break-downs  on  line,  are  the  traffic
 jams  and  bottlenecks  on  roads  with  con
 sequent  late  running  of  buses,  hi-jacking
 of  buses  by  the  students,  and  occasional
 hold-ups  by  other  commutera  etc  Al
 though  the  mussing  trips  cause  considerable
 inconvenience  to  the  travelling  public,  the
 DT.C  endeavours  in  most  cases  to  pro
 vide  the  stranded  passengers  special  buses
 to  take  them  to  their  destinations.  The
 passengers  also  make  use  of  the  buses  run
 ning  on  parallel  routes

 (c)  It  is  difficult  to  estimate  correctly
 the  financial  loss  caused  to  the  Corpora
 tion  by  these  missing  trips  but  tt  is  likely
 to  be  quite  substantial  Vigorous  steps
 are  being  taken  to  deal  with  the  situa
 tion  by  making  all  possible  efforts  to  pro
 cure  the  essential  spare  parts  and  tyres  ip
 order  to  enable  the  Corporation  to  put
 the  maximum  number  of  buses  on  the
 Toad  Besides,  a  number  of  new  buses
 arc  being  procured  The  other  remedial
 measures  taken  to  reduce  trip  missing  are

 (i)  Incentive  awards  to  the  drivers  to
 increase  the  utilization  of  buses
 by  inducing  them  to  complete
 their  scheduled  duty(kilometrage
 and  to  avoid  accidents,

 (it)  Quick  recovery  of  break-down  ve-
 hicles  through  recovery  trucks
 fitted  with  wireless  equipment,

 (ii)  Establishment  of  maintenance
 points  at  important  points  of  the
 operational  area,

 (iv)  Change  ove:  of  crew  on  the  line
 without  bringing  the  vehicle  to
 the  garage  and  thus  maintain  re
 gular  service

 (v)  Construction  of  new  depots  and
 improving  the  existing  ones  to  in
 crease  the  repair  and  maintenaace
 facilities
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 Requirement  promotion  is  LARI
 through  Union  Public  Service  Commission
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 1074,  SHRI  N.  K.  SANGHI:
 SHRI  RAM  BHAGAT  PAS-

 WAN:

 Will  the  Minister  of  ‘AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  have  taken  uny
 decision  that  recruitment  and  promotions
 will  henceforth  be  miade  by  the  Union
 Public  Service  Commission  for  all  the
 IARI  posts;  and

 (b)  whether  the  above  decision  is  based
 on  the  report  of  Gajendragadkar  Commit-
 tee  wrich  was  appointed  to  go  into  the
 working  of  the  IARI?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (0).
 Pending  decisions  on  the  various  recom
 mendations  made  by  the  ICAR  Inquiry
 Committee,  it  has  been  decided  by  the
 Government  of  India  to  fill  up  the  exist-
 ing  about  200  posts  in  Class  I  and  Class
 II  pay-scales  under  the  ICAR  and  future
 vacancies  that  may  ‘rise,  through  an  emer-
 gency  recruitment  procedure  to  be  work-
 ed  out  fn  consultation  with  the  Union
 Public  Service  Commission.  This  is  in
 accordance  with  the  recommendations  of
 the  ICAR  Inquiry  Committee,  which  has
 suggested  that  recruitment  for  ICAR  posts
 may  be  made  through  the  UPSC  for  a
 five-year  period.

 Cutting  down  of  Research  Grants  by
 Indian  Council  of  Medical  Research

 1075.  SHRI  PRABODH  CHANDRA.
 SHRI  DEVINDER  SINGH

 GARCHA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  fo
 state

 (a)  whether  the  Indian  Council  of  Me-
 dfcal  Research  has  cut  down  and  cancelled
 many  research  grants;  and

 (h)  if  so,  the  reasons  therefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K  KISKU):  (a)
 and  (b).  Yes.  Due  to  financial  stringency
 the  Health  budget  for  ‘1973-74  has  been
 considerably  cut  and  correspondingly  the
 budget  of  th:  Indian  Council  of  Medical
 Research  hag  also  been  reduced  to  Rs.
 60  lakhs.  It  has  been  suggested  that  the
 Council  may  manage  its  Health  Program-
 me  within  the  sanctioned  budget  of  Rs.
 i60  lakhs  during  ‘1973-74,

 New  Medical  Colleges  in  Backward
 Areas

 076  SHRI  R.  K.  SINHA:
 SHRI  P,  R.  SHENOY:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state

 (8)  the  particulars  ot  proposals  under
 consideration  of  Government  for  starting
 new  Medical  Colleges  in  backward  areas
 and  in  metropolitan  cities  during  the  com-
 ing  years;

 (b)  whether  there  is  any  proposal  to
 start  a  Medical  College  in  Eastern  U  P.
 and,  if  so,  the  particulars  thereof;  and

 (c)  whether  the  new  Medical  College  to
 be  set  up  in  Eastern  U.P.  8  proposed  to
 be  set  up  anywhere  in  Faizabad  Division
 and  if  so,  the  particulars  thereof,  and.  if
 not  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 (a)  No  such  proposal  is  under  considera-
 tion  of  the  Government  of  India.  The
 schemes  for  setting  up  of  new  medical
 colleges  is  in  the  State  Sector.

 (b)  The  Government  of  Uttar  Pradesh
 have  intimated  that  they  propose  to  open
 two  medical  colleges—one  at  Rishikesh  in
 Dehradun  and  other  at  Bareilly.

 (c)  There  are  no  such  proposals  under
 consideration  of  the  State  Government.
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 lauposition  of  Rent  Control  iu  Delt  on
 Houses  whose:  costs  have  been  realleed  by

 Landlords

 077  SHRI  R  K  SINHA  Will  the
 Minister  of  WORKS  AND  HOUSING  be
 pleased  to  state

 (a)  whether  there  sa  proposal  to  impose
 rent  control  in  Delhi:  on  such  houses
 whose  cost  has  already  been  realised  by
 the  landlords  through  rent,  and

 (b)  if  not,  the  reasons  therefor  and  if
 so,  the  particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 WORKS  AND  HOUSING  (SHRI  OM
 MEHTA)  (a)  and  (b)  The  Delhi  Rent
 Control  Act,  958  provides  for  the
 contrul  of  rents  Any  tenant  can  have
 the  standard  rent  of  his  premises  fixed  by
 the  Rent  Controller  under  this  Act

 wee  इंजीनियरों  की  कमी

 1078  श्री  कृष्ण  अग्रवाल  क्‍या

 सोहन  जौर  परिवहन  मती  यह  बताने  की

 कृपा  करेगे  कि

 (क)  क्या  देश  में  मैरीन  इंजीनियरों
 की  कमी  महसूस  की  जा  रही  हं

 (ख)  यदि  हा,  तो  क्‍या  सरकार  के
 विचाराधीन  कोई  योजना  हे  जिससे
 इस  कमी  को  पूरा  करने  के  प्रयत्न  किए
 जा  रहे  है,  और

 (ग)  यदि  हा,  तो  इन  प्रयत्नों से  श्री  तक
 कितनी  सफलता  मिली  हूं  ?

 नौवहन  कौर  परिवहन  मन्त्री  (भरी  राज-

 बहादुर)  :  (क)  जीता।

 (ख)  व्यापारी  बेडा  (व्यापारी  बेड
 मे  इंजीनियरों  की  परीक्षा)  नियम
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 963  में,  समुद्री  इंजीनियरी  ब्यभसायन
 स्नातक  इंजीनियरों  तथा  डिप्लीमाधारियों
 के  प्रवेश  को  उदार  बनाने  हेतु,  संशोधन
 किमी  गया  हूँ  ।  यह  भी  प्रस्ताव  किया
 गया  हूं  कि  समुद्री  इजीसियरी  प्रशिक्षण
 के  निदेशालय  मे  प्रशिक्षण  की  पड़ती
 को  नया  रूप  दिया  जागे  जिससे  कार्यशाला
 मे  प्रशिक्षण  की  भ्रान्ति  3  वर्षों  से  घटा  कर
 2  वर्ष  कर  दी  जायेगी  झौर  समुद्री  कार्य -
 शाला  में  स्नातक  जीनियरों  को,  उनके
 जहाजो  मे  जाने  से  पूर्व,  प्रशिक्षण  देने  हेतु
 लगभग  100  घाट  उपलब्ध  किये  जायेंगे।

 (ग)  उक्त  उदारीकरण  के  बाद,
 विभिन्न  नौवहन  कम्पनियों  द्वारा  लगभग
 400  स्नातक  इंजीनियर  तथा  डिप्लोमा-
 मारियो  को  काम  पर  लगाया  गया  हूँ

 डेटिंग'”  कार्यो  बिस्तार  की  योजना
 079  श्री  कृष्ण  झप्वाल *

 अं,  एम०  एस०  संतोष  राव

 क्या  मोहन  शौर  परिवहन  मत।  यह
 बताने  की  कृपा  करेंगे  कि

 (4)  क्‍या  सरब वार  ने  निकट  भविष्य  में
 “छिपा'  कार्यो  के  विस्तार  के  लिए  काई  नई

 योजना  तै५।र  की  है

 (ख)  यदि  हा  त।  उसकी  रुपरेखा  क्या  है,

 (ग)  क्‍या  चेंजिंग  सवा  क।  एक  निगम  वे
 अनशन  लान  का  कई  प्रस्ताव  है  और

 (घ)  यदि  हा  ते,  >सबकी  कुर्रे  Tr  बा
 हैं  कौर  निगम  की  स्थापना  द. ६. ह  ठक  क।

 जाएगी,  ;

 नौवहन  शोर  परिवहन  सजी  ा  राज-

 बहू  द्र  च )  श्लोक  (ख)  हमारे  पत्तनो  पर
 निक  बंग  की  अ्र/वश्यक  त/भो  की  पूर्ति  के  लिये
 केन्द्रीय  विकिरण  सगठन  के  निषचंणों  के

 मौजुदा  बड़  का  सशक्त  करन  के  लिये
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 कार्यवाही  की  जा  रही  है।

 (ग)  और  (घ)  केन्द्रीय  विकर्षण  सगठन
 के  शिव  पक  शिपिंग  वार  रोशन  श्राफ  इडिया
 द्वारा  पहले  से  ही  उपयोग  नये  ;  नह  ही।
 निकर्षक  उपयोग  समिति  ने  'सिन्ती  की  है
 कि  लिपिकों  शरीर  उपकरण!  के  परिचालन  और

 अनुरक्षण  के  लिये  पी  पथ  संगठन
 बनाया  जाये  परतु  ऐसे  सगठन  बा  ब्यौरा

 नही  दिया
 है  1

 गेहू  के  उत्पादन  के  लिए  “सिस्टर  प्लान

 t080  श्री  कृष्ण  भ्रम्रवाल  क्या  कृषि
 मत्रा  यह  बताने  की  क्या  4  रेगे  कि

 (व)  क्‍या  देश  मे  गेहू  वे  उत्पादन  का
 बढाने  के  लिए  कोई  मास्टर  प्लैन्स  (बृहत
 योजनाएं)  सरकार  के  विचाराधीन  है

 (@)  याद  हां  ता  उसी  रूपरेखा
 क्या  है  आर

 (ग)  योजना  का  कब  तक  कार्यान्वित
 क्या  जायेगा  ?

 कृषि  मंत्रालयों  राज्य  मंत्री  श्री  कण्णन-

 साहिब  पी०  जित )  (क)  जा  नहीं।
 तथापि  रबी  1973-74  के  लिए  480  नख
 मीटरी  टन  खाद्यान।  का  उत्पादन  करने  की
 या जता  है  ,  जिसमे  गेहू  का  उत्पादन  300  जाख
 मीटरो  टन  हना  चाहिए

 (ख)  ह.  (ग)  प्रश्न  ही  नही  उठता।

 Implementation  of  Assurances  given  on
 Floor  of  Lok  Sabha

 08i  SHRI  MADHU  LIMAYF  Will
 the  Mumister  of  PARLIAMENTARY
 AFFAIRS  be  pleased  to  state

 (a)  whether  the  attention  of  Govern
 ment  has  been  dtawn  to  the
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 passed  by  the  Committee  on  Government
 Assurances  in  their  First  and  Fifth  reports
 (Fifts  Lok  Sabha)  on  the  non-impiemen-
 tation  of  the  assurance  given  on  the  floor
 of  Lok  Sabha,

 (b)  af.  so.  whether  the  Minister  has
 taken  up  the  matter  with  the  Ministries
 which  have  failed  to  carry  out  their
 assurances,  and

 (c)  whether  the  Munster  ७  ॥3  8
 position  to  reassure  the  House  about  the
 Government's  improved  performance  70
 this  respect?

 THE  MINISTER  OF  PARLIAMEN
 TARY  AFFAIRS  (SHRI  K  RAGHU
 RAMAIAH)  (a)  The  observations  of  the
 Committee  on  Government  Assuretices  on
 the  First  and  Fifth  reports  have  been
 noted

 (b)  Munistries  concerned  have  been
 requested  to  launch  a  special  drive  to
 implement  old  outstanding  assurances

 (c)  It  is  hoped  that  there  will  be  an
 appreciable  improvement  in  the  imple
 mentation  of  assurances,  as  a  esult  cf
 the  special  drive  initiated

 Production  and  Price  of  Wheat  and rd  Coarse  Grains

 082)  SHRI  MADHU  LIMAYE
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state

 (a)  the  —  comperative,  State  wise,
 hgures  of  the  production  of  wheat  anc
 coarse  grain  like  maize,  bayra,  yawai  and
 Jav,

 (b)  the  prices  of  these  coarse  grains
 both  whole  sale  and  retail  in  the  maim
 urban  and  rural  centres  in  the  first  six
 months  of  1973,

 (c)  whether  the  procurement  price  of
 wheat  bears  any  relationship  to  the
 prices  of  coarse  grains,  and

 (d)  if  not,  the  steps  taken  to  esta
 biish  a  reasonable  relationship  between
 different  types  of  foodgrains?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE

 ANNASAHEB  ह.  SHINDE):
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 (a)  The  final  estimates  of  production  ol
 wheat  and  coarse  grains  for  1972-73
 are  not  yet  available  A  Statement
 showing  the  Statewise  estimates  of  pro
 duction  of  these  crops  during  {97i  72  is
 lard  on  the  Table  of  the  House  [Placed
 in  Library  See  No  LY-5234/73  |

 (b)  Statement  II  giving  the  range  of
 wholesale  and  retail  prices  m  the  primary
 and  secondary  market.  from  Januaty  to
 June  973  18  faid  on  the  fabk,  of  the
 House  [Placed  m  Library  See  No
 LT-5234/73  ]

 (c)  The  procurement  prices  of  whrat
 are  fixed  at  8  level  higher  than  that  for
 coarse  grams  These  cannot  neccssari!y
 have  parity  with  prices  in  the  open
 market

 (d)  Does  not  anse

 Production  and  Acreage  of  Groundnut
 during  1972-73

 MADHU-  LIMAYE
 AGRICUL  TURF

 ‘1083,  SHRI
 Will  the  Minister  of
 be  pleased  to  state

 (a)  the  production  of
 Statewise,  mm  ‘1972-73.

 groundnuts

 (b)  the  area  to  be  sown  and  protic
 tuon  expected.  Statewise,  from  the  cen
 trally  sponsored  groundnut  sche  n

 (ce)  whether  possibilities  of  simme)
 groundnut  with  the  help  of  orrigatton  7५
 being  explored  by  Government,  md

 (d)  if  so,  the  nature  of  the  propusdls
 that  are  being  formulated  in  this  i.
 gard?

 THE  MINISTER  OF  SIAtl  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEFB  P  sHINDE)
 (a)  A  statement  indicatzng  the  pruutc

 tion  of  groundnuts,  Statewise,  in  1972-73
 4  lard  on  the  Table  of  the  House  [Placed
 in  Library  See  No  T-5235/73  }

 (b)  It  ts  proposed  to  cover  an  ea
 of  26,33  000  hectare.  under  the  Centrally
 Sponsored  Scheme  for  Maximised  Pro-
 duction  of  Groundnut  during  ‘1973-74,
 It  is  estimated  to  yield  an  additional!
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 production  of  7,48,002  tonnes.  The
 Statewise  aren  targets  and  likely  pro
 duction  under  the  scheme  are  given  in
 the  statement  fad  on  the  Table  of  the
 House.  [Placed  in  Library  Se  No
 LT-$235/73  }

 (c)  and  (d)  During  1973-74,  it  pro-
 posed  to  bring  an  area  of  7  takhs  hec
 tares  m  the  States  of  Andhra  Pradesh
 Tamil  Nadu,  Mysore,  Orasa  Mahuash
 tra  and  Gujarat  under  summer  groundJ-
 nut  The  Southern  States  where  max
 mum  potentialities  exist  for  the  develop
 ment  of  summery  groundnut,  varticula ly
 under  the  command  of  major  irrigation
 projects,  have  been  requested  to  take
 suitable  measures  for  bringing  as  muh
 areas  as  possible  under  rabi/sumnuies
 groundnut

 Working  of  Marginal  Farmers  and  Agri-
 cultural  Labourers  Projects  and  thelr

 extension  ¢o  other  Areas

 084  SHRI  BHOGENDRA  JHA
 SHRI  P  R  SHENOY

 Will  the  Minister  of  AGRICULTURB
 be  pleased  to  state

 (a)  the  experience  gamed  m  the  work-
 ing  of  the  marginal  farmers  and  agucul
 tural  labourers  projects,

 (b)  whether  the  project  is  to  ve  ex
 tended  to  other  areas  during  the  Fifth
 Plan,  and

 (c)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF  SHER  SINGH)  (a)  to  (c)
 4  MFAL  agencies  have  been  set  up  in
 the  IV  Plan  They  were  exvected  tu
 identify  about  20,000,  marginal  farmers
 and  agricultural  labourers  each,  study
 their  problems,  draw-up  appropriate
 programmes  and  have  them  implemented
 through  existing  _institutions/organisa-
 tions,  etc  These  agencies  have  identified
 8  81  lakhs  of  marginal  farmers  and  2.73
 lakhs  of  agricultural  labourers  as  on  ‘Sle
 May,  973  Roughly  33  per  cent  of  the
 identified  numbers  have  been  enrolled  as
 members  of  cooperstives  The  agencies
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 fave  assisted  the  identified  participants
 to  set  up  14,500  irrigation  anits  like
 dug-wells,  pumpeets,  tube-wells,  etc.,
 16,500  dairy  units  and  2,500  poultry
 units.  About  4  lakh  of  participants  have
 benefited  from  wage  employment  under
 the  Rural  Works  Programme  of  the
 agencies.  In  all  approximately  2.5
 lakhs  of  participants  have  benefited  under
 improved  agriculture  programmes  and
 .5  lakhs  under  all  other  programmes  of
 the  agencies.  The  programmes  of  se-
 lected  agencies  are  being  evaluated  by
 different  agencies  It  is  expected  that
 during  the  V  Plan,  programmes  for  the
 weaker  sections  will  have  substantial
 provision  and  would  be  continued  in  one
 form  or  the  other.  Details  of  the  pro
 grammes  have  not  yet  been  decided  upon

 Situation  in  Aligarh  Muslim  University

 i085.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  refer  to  the  reply  given  to  Unotarre!
 Question  No.  6591  on  the  9th  April,  973
 regarding  agitation,  inside  Aligarh  Mus-
 lim  University  and  state

 (a)  whether  the  situation  in  the  Ali-
 garh  Muslim  University  has,  vince,  nor-
 malised,  if  so,  the  facts  thereof;  and,  if
 not,  the  reasons  therefor,

 (b)  whether  it  rs  proposed  to  imend
 the  Aligarh  Muslim  University  Act  to
 ensure  democratic  representation  to  stu-
 dents,  teachers  and  employees  in  the  pro-
 posed  bodies  of  the  University;  und

 (c)  if  so,  the  salient  features  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  §.  NURUL  HASAN)  (५)  Yes,
 Sir.  The  University  opened  in  neaceful
 atmosphere  on  2nd  July,  1973,  The
 examinations  of  the  University  are  being
 held  according  to  schedule

 (b)  and  (c).  No,  Sir.  Government
 will,  however,  be  prepared  to  give  dus
 consideration  to  such  amendments  to  the
 Statutes  of  the  University,  including  those
 relating  to  the  composition  of  the  various
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 Authorities  of  the  University,  as  may  be
 suggested  by  the  academic  community  of
 the  University  and  accepted  by  the  Exe-
 cutive  Council.

 झनियसितताझों  के  कारण  दिल्‍ली  में  राशन  की
 दुकानों  के  लाइसेन्स  पर मसि टों  कब  रह

 किया  जाना

 LORE.  शी  न्यू  लाल  चन्द्रा कर  :  क्य
 कमी  मती  यह  बताने  की  कृपा  करेगे  कि

 (%)  क्या  कुछ  दिन  पूर्व  दिल्ली  मे  राशन
 की  दुकानों  के  1  प्नन्यिमितताये  किये
 जाने  के  कारण  दिल्ली  प्रशासन  ने  उनके
 लाइसेंस  (परमिट)  रह  कर  दिये  थे  ,  और

 (ख)  यदि  हा,  तो  उनकी  पृथक-पृथक
 सख्या  क्तिनी  कितनी  है  तय।  उनके  विरुद्ध
 क्या  कार्यवाही  कीगई  है  ?

 कृषि  मतलब  में  राज्य  मन्त्री  ी
 प्रष्णासाहिब  Yo  शिग्दे):(क)  जी  हा  t

 (ख)  i-6-73  से  24-7-73  की  भ्र वधि
 के  दौरान  दो  उचित  मूल्य  की  दुकानों  को  रह
 बर  दिया  गया  थाझौर  25  उचित  मूल्य  की

 दुकान।  को  निलम्बित  कर  दिया  गया  था  |

 Increase  in  Price  of  Vanaspati

 1087.  SHRI  BAKSI  NAYAK:
 SHRI  PHOOL  CHAND  VERMA.

 Will  the  Munster  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  prices  of  Vanaspati  have
 been  rassed  repeatedly  during  the  last
 six  months;

 (b)  if  so,  the  number  of  times  Govern-
 ment  have  given  permission  for  raising
 the  prices;  and

 (c)  the  reasons  for  increased  prices  of
 vanaspati?
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 THE  MINISTER  OF  STAIE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF  SHER  SINGH)  (a)  You,  Sir

 (b)  Thrice

 (c)  The  imereases  were  necessitated  by
 steep  increases  in  the  prices  of  raw  oils
 used  in  the  manufacture  of  vanaspati
 during  the  period,  which  could  not  bz
 offset  fully  by  release  of  compatatively
 cheaper  imported  oils

 088  SHRI  YAMUNA  PRASAD
 MANDAL  Will  the  Minster  of  HEALTH
 AND  FAMILY  PLANNING  एट  pleaxd
 to  state

 (a)  whether  Governments  attentton  has
 been  drawn  to  the  news  item  Govein
 ment  Health  Service  crisis  in  the  mak-
 ing’  m  the  ‘Hindustan  Times  of  15th
 June,  1973,  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  rA
 MILY  PLANNING  (SHRI  &  ६
 KISKU)  (a)  Yes

 (b)  The  demands  of  the  various  cate
 gories  of  Central  Health  Service  medical
 Officers  will  be  duly  considered  while  pro
 cessing  the  recommendations  of  the  Third
 Pay  Commission

 As  regards  the  lack  of  accommodation
 in  the  Central  Government  Health  Scheme
 dispensaries,  out  of  62  allophathic  dis-
 pensaries  45  are  housed  in  buildings  cons
 tructed  according  to  approved  design  and
 specification,  18  in  private  rented  build
 ings  and  3  in  purchased  buildings  The
 remaining  26  are  housed  m  Government
 residential  quarters  after  carrying  ut
 additions  and  alterations  Every  effort  ss
 being  made  to  expedite  construction  of
 suitable  buildings  for  Central  Government
 Health  Scheme  dispensaries
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 The  question  of  snhaticement  of  the
 rates  of  stipends  of  junior  doctors  in  Gov-
 ermment  Hospitals,  in  Dethu  namely
 Interns,  House  Surgeons  and  Post-gradu-
 ates  &  under  examination

 सूखाग्रस्त  क्षेत्रों  t  बलों  को  कमी

 i0%9,  श्री  ईश्वर  बौ भरी

 श्यो  कामेश्वर  प्रसाद  पराभव

 क्या  कृषि  मती  यह  बताने  कीं  शप  4  पगे
 वि

 (+  )  व७।  देश  के  अनेक  भाग।  मे  भ्रत्याधिक

 सूखे  की  स्थिति  के  करण  बैलो  की  बहुत  कमी
 है

 (ख)  क्‍या  भूमि  को  जोतने  के  लिए  बैला
 के  स्थ।न  पर  मनुष्यों  को  लगाया  जाता  है
 कौर

 (ग)  याद  हा  ता  प्रभावित  क्षेत्रा  मे
 बेला  की  कमी  का  पूरा  करने  के  लिए  सरकार
 क्या  कार्यवाही  कर  रही  है  ?

 कृषि  मतलब  से  राज्य  म्ञ्र  (प्रो।०
 शेर  सिह)  (क)  से  (ग)  इस  प्रश्न मे
 उठाये  गये  मुद्दा  पर  राज्य  सरकारी  से
 हम  ऐसी  कई  सूचना  नहीं  मिली  है
 तथापि  सूखे  की  स्थिति  के  कारण  बैलो  की
 बनी  हां  सकती  है  1  श्री  हम  इस  विषय
 पर  विभिन्न  राज्य  और सच  राज्यक्षेत्रा  से

 सूचना  णएवब्र  कर  र*  है।  यह  प्राप्त  होने  पर
 लोक  सभा  पटल  पर  रख  दी  जायगी  ।

 महाराष्ट्र  और  गणित  राज्यों  के  कुछ
 भागों  में  विंमान  सूख  के  दौरान  पशुता  का
 झाम  तौर  पर  पडा पी  राज्य  झौर  क्षेत्रों  मे
 ले  जाया  गया  था  ।  सरकार  और  निजी
 संगठनों  ने  ऐसे  सुविधाजनक  स्थानों  पर  पश्‌
 राहत  कैम्प  स्थापित  भये  थे  हो  पीने
 का  पानी  और  चारा  गेहू  का  भूसा  अगली
 चास  कौर  खोई  भारी)  पशुचारे  रख-रखाव
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 के  लिए  झ्रा।यश्यक  सीसा  तक  सप्ल/ई  किया
 जाता  था  I

 है  aaa  से  चबेबतमर  तक  विशेष
 बस  सेवा

 i090  शी  अवर  चौधरी  कपा

 नौवहन  मौर  परिवहन  116  यह  बताने  की
 कया  करेंगे  े

 (क)  कया  केन्द्रीय  सच वलय  से
 नौरोजी  नगर  के  लग  27  नम्बर  रूट  पर  ता
 विशेष  बने  बनाई  जाती  है  परन्तु  उसी  क्ब्ट
 पर  केन्द्र रथ  सवाल  से  देवनगर  तक  बस
 चलाने  dd  कोई  प्रबन्ध  नहीं निया  गय।  है

 ख)  क्या  इसके  परिणामस्वरूप
 केन्द्रीय  सरकार  के  हजारा  मं चा रियों
 को  कठिनाइयों  वे।  ममता  करना  पडता
 है,  प्रो

 (ग)  यदि  हा,  तो  सरकार  कप  दि,  में
 तत्काल  कार्यवाही  करेगी  ?

 नौवहन  भोर  परिवहन  मंत्रालय  से  राज्य
 मस्ती  (me  एस०  allo  रान  )  :  (क)  से

 (ग)  उद्योग  भवन  तथा  केन्द्रीय  सचिवालय
 से  देवनगर  तथ।  मारो जी  नगर  27  नम्बर  बस
 द्वारा  होकर  सीधे  जुड़े  हुए  है।  इस  मार्ग  पर
 केन्द्रीय  सचिवालय  स॑  देवनगर  या  नो  तेजी  नगर
 तक  किसी  विशष  सेवा  कक।  व्यवस्था  नहीं  का
 गई  है  परन्तु  इन  पथ नो  पर  रहने  वालो  और
 केन्द्रीय  सचिवालय  के  श्राप पास  25  विजय

 ड्  कार्य  करन  वालो  की  सुविधा।  के  लिए
 37  नम्बर  के  मार्ग  पर  केन्द्रीय  सचिवालय
 से  नौरोजी  तगर/सरोजतो  नगर  और  7-aF
 मार्ग  पर  उद्योग  भवन,किन्द्रोथ  सचिवालय
 से  झार्ष  समाज  रोड/देवनगर  तक  केन्द्रीय
 सचिवालय  से  थ्रासभास  शाम  को  केन्द्रीय
 सचिवालय  से  इत  बस्तियों  को  यातायातनुसार
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 लगाये  जाते  है  1  प्रात  दवनगर  से
 राय  समा०  रेड  कौर  नं  रोज,  नगर  से  केन्द्रीय
 सचिवालय  के  विशेष  सेवाए  के-दिय  सचिवालय
 क  लिए  विशेष  फेरो  की  सख्या  ऊमी  24  जौर

 1अहं  |  इन  मार्गों ५र  27  नम्बर  की  बस
 की  अपेक्षा  कम  समय  लगते।  है।  इन  विशेष
 सेवा  के  ग्रीवा  उच्च  बचाव।  दें।  वाले  मार्ग
 से  5,  5एस,  6,  Ba  स  कौर  7एवम  चलती  हुँ
 जंप बि  केन्द्र  ५ सचिव  व,  आये  रूमाज  रोड
 जहा  से  कि  देवनगर  पैदल  Foi  जा  सकता
 है  की  व्यवस्थ।  की  गई  हं  इसके  अलावा  विशेष
 अमरीका  सेवाए  केन्द्रीय  पचिव।लय  के
 BATH  नियत  थ में चा  T  og  पी
 आवश्यक  तनु सर  चलाई  7  हे  ।  विंमान
 व्यवस्था  सत  जनक  समझ।  गई  हैं  1

 यूनुस  पार  क्षेत्र  में  xa  कालेज  खोलने
 का  मांग

 L092  श्री  ईश्वर  लो धरों  :
 श्री  ज्ञानेश्वर  प्रसाद  यादव:

 क्या  शिक्ष,,  सम्राट  कल्याण  शीर  संस्कृति
 नबी  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  यमुना  पार  के  लगाने  झपने
 इलाके  में  दे  नये  कालिज  खलने  की  माग
 की  है  ,  आर

 खि)  यदि  हा,  तो  इस  बारे  में  सरकार
 का  क्‍या  विचार  है  ?

 शिक्षा  हाल  कल्याण  कौर  सच  कृति  मंत्री

 (प्रो०  एस  निकल  हसन)  :  (क)  इस  सबंध
 म  दिल्ला  प्रशासन  द्वारा  कुछ  प्रतिदिन  प्राप्त

 हुए  थे  ।

 (@)  प्रशासन  नहीं  समझता  कि  इस
 बर्क़े  कोई  नया  काबिल  खोलना  सम्भव  होगा  1
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 Refusal  of  Central  Goverwnest  for  Pay-
 ment  of  Centenary  Bors  to  Employers

 of  Bombay  Port

 1092.  PROF.  MADHU  DANDAVA-
 TE:

 SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have  rejected
 the  majority  decision  of  the  Trustees  of
 the  Bombay  Port  Trust  in  respect  of
 payment  of  Centenary  Bonus  to  its  em-
 ployees;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  Government  have  offered
 to  modify  the  decision  of  the  Trustees,
 and

 (d)  af  not,  the  reasons  for  the  same?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)
 (a)  to  (0)  The  Trustees  of  the  Port  of
 Bombay  made  the  following  proposals

 YQ  A  special  payment,  to  be  suita
 bly  named  and  at  a  rate  equal
 to  one  month’s  pay  should  0२
 made  to  all  categories  of  Por!
 Trust  employees,  who  are  in
 service  on  the  eve  of  the  Cen
 tenary,  the  ‘pay’  for  this  purpose
 being  taken  on  the  same  ७48५
 as  that  for  payment  of  annua)
 ‘ex-gratia’  payments  to  Bombay
 Port  Trust  employees

 Gi)  A  personal  pay  (to  be  termed
 “Centenary  Pay")  equal  to  the

 rate  of  increment  at  the  stage  at
 which  pay  is  drawn  (or,  m  the
 case  of  those  who  are  on  the
 maximum  of  their  pay  scale  at
 the  rate  equal  to  the  rate  of  in-
 crement  last  drawn)  in  the  pay
 scale,  substantive  or  officiating,
 ag  the  case  may  be,  applicable
 to  the  employee  as  on  the  Ist
 June,  1973,  should  be  given,
 with  effect  from  the  Ist  June,
 973  to  all  categories  of  Bom-
 bay  Port  Trust  employees  who
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 ate  in  service  on  the  eve  of  the
 Centenary.  The  personal  pay
 should  not  be  set  off  against  any
 increases  in  pay  on  account  of
 future  revisions  of  pay  scales,
 promotions|appointments,  eta,
 but  should  continue  to  be  dra-
 wn  in  the  revised  or  higher  pay
 scales  as  a  separate  component,
 till  the  employee  retires  0०
 otherwise  quits  service.

 As  these  proposals  would  have  benefit-
 ted  only  those  employees  who  happened
 to  be  in  service  on  ४  particular  day  and
 as  a  sudden  large  outgo  of  money  was
 not  desirable  in  the  present  general  eco-
 nomic

 situate
 ion,  Government  suggested  the

 following  alternative  scheme  which  would
 have  conferred  a  perpetual  benefit  on  all
 employees,  present  and  future,  as  a  gfo-
 up:—

 (a)  Creation  of  a  Centenary  Fund  of
 Rs.  |  crore  by  Bombay  Port
 Trust  from  their  own  resources.
 This  money  will  be  invested  suit-
 ably  to  yield  an  annual  interest
 of  about  Rs  7-8  Jakhs.  This
 interest  can  be  utilised  for  sche-
 mes  to  be  prepared  by  the  BPT
 for  educational,  social  or  medi-
 cal  relief  and  for  grant  of  re-
 lief  to  employees  im  strained  cir-
 cumstances.  If  the  employees
 are  keen  on  bonus  equivalent  to
 a  month's  pay,  even  this  can  be
 granted  on  the  day  they  retire,
 from  out  of  the  interest.  This
 is  not  expected  to  exceed  Rs.  4
 lakhs  per  annum.  The  remain-
 ing  amount  of  interest  could  be
 used  for  social  benefits  as  stated
 above.

 (b)  An  ex-gratia  payment  of  Rs  50
 to  each  employee  on  26th  June.
 ‘1973.

 The  Trustees,  bawever,  reiterated  their
 earlier  proposals  by  .  majority.  Even-
 tually,  a  settlement  wag  reached  between
 the  employer  and  the  employees  in  the
 following  terms  with  a  view  to  maintain-
 ing  industrial  peace  in  this  vital  sector:—

 @  A  Special  payment  will  be  made  to
 all  employees  of  the  Bombay
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 Port  Trust  taking  into  considera-
 tion  the  Trustees’  Resolution,
 provided  that  the  special  payment
 will  not  exceed  Rs,  750  in  any
 individual  case.  The  actual  quan-
 tum  to  be  disbursed  in  cash  will,
 however,  be  limited  to  a  maxim-
 um  of  Rs.  250  payable  to  the
 concerned  employees  will  be  cre-
 dited  into  the  Provident  Fund  Ac-
 count  of  the  employees.  The
 cash  payment  will  be  disbursed
 on  or  before  the  Ist  of  August,
 973

 (2)  The  issue  of  Centenary  Personal
 Pay  as  per  the  Trustees’  Resolu-
 tion  will  be  taken  up  separately
 for  settlement  within  a  period  of
 three  months  through  the  good
 offices  of  Shrj  Vasantrao  Naik,
 Chef  Minister  of  Maharashtra.

 Suspension  of  Steamer  Service  at  Malvan
 Port  in  Maharashtra

 093  PROF.  MADHU  DANDAVATE
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  port  ‘Malvan’  in  Ratna
 giri  District  of  Maharashtra  has  remained
 closed  for  the  steamer  service  for  passen-
 gers  after  the  capsizing  of  steamer  ‘Rohi-
 ni’;

 (b)  if  so,  whether  the  suspension  of
 steamer  service  has  caused  a  grave  in-
 convenience  to  the  passengers  and  discon-
 tent  among  them;  and

 (c)  what  steps  are  proposed  to  resume
 the  steamer  service  from  port  Malvan?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)

 (a).  Yes,  Sir

 (b)  A  few  complaints  have  been  receiv-
 ed  from  the  travelling  public  in  this
 behalf.

 (c)  The  matter  is  under  discussion  bet-
 ween  Mis.  Chowgule  Steamships  Company
 Ltd.,  who  are  operating  the  passenger  ser-
 vice  and  the  Government  of  Maharashtra.
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 Proposal  of  Maharashtra  Government  to
 undertake  Naval  Survey  of  Deogad  Port,

 Maharashtra

 ‘1094,  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (8)  whether  the  Government  of  Mahara-
 shtra  had  made  a  proposal  to  the  Central
 Government  to  undertake  a  naval  survey
 of  Deogad  por  in  Maharashtra;

 (b)  if  so,  what  were  the  findings  of  the
 Naval  Survey;  and

 (०)  what  step,  have  been  taken  to  imple-
 ment  the  recommendations  made  after  the
 naval  survey?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)
 (a)  Yes,  Sir.

 (b)  Survey  of  Devgarh  and  approaches
 was  completed  by  the  Chief  Hydrographer
 m  March,  1971,  This  did  not  show  any
 change  from  the  previous  survey

 (c)  No  recommendations  were  asked  for
 or  made.

 Working  of  Ports  on  Konkan  Coast  of
 Maharashtra

 1095,  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  are  any  schemes  to
 ensure  the  working  of  ports  on  Konkan
 Coast  of  Maharashtra  throughout  the  year
 so  that  the  steamer  service  can  operate
 all  round  the  year;  and

 (b)  if  so,  whether  any  time  limit  has
 Deen  fixed  for  the  operation  of  these
 schemes?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 (a)  and  (b).  The  development  of  Minor
 Ports  is  the  responsibility  of  State  Govern-
 ments  }concerned.  The  Government  of
 Maharashtra  have  reported  that  schemes
 to  ensure  working  of  Bhagwati  Bunder
 and  Dighi  ports  on  the  Konkan  Coast
 throughout  the  year  are  in  progress  but
 time  limit  cannot  be  fixed  ag  if  depends
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 upon  the  availability  of  funds  for  the  com-
 Pletion  of  the  schemes,

 Grievanc>s  of  Staff  on  the  merger  of
 Jayanti-Shipping  Company  with

 Shipping  Corporation  of  India

 1096.  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  merger  of  the  Jayant:
 Shipping  Company  Limited  with  the  Ship-
 ping  Corporation  of  India  has  led  to  cer-
 tain  grievances  of  the  staff  of  the  Com-
 pany;  and

 (0)  if  so,  what  steps  ar  tiken  for  4°
 redressal  of  these  grievances?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)
 (a)  and  (b).  The  ‘merger  of  Jayanti  Ship-
 ping  Company  with  the  Shipping  Corpora-
 tion  of  India  had  led  to  some  apprehen-
 sions  in  the  minds  of  a  few  employees
 As  far  ag  shore  employees  of  the  erst-
 while  Jayanti;  Shipping  Company  are  con-
 cerned,  whatever  apprehension,  they  had
 about  the  merger  were  all  discusscd  and
 settled  by  the  Shipping  Corporation  of
 India  with  the  erstwhile  Jayanti  Staff  Umi-
 on.  After  the  amalgamation,  the  erst-
 while  Jayanti  employees  have  joined  the
 Shipping  Corporation  of  India  Staff  Uni-
 on  and  there  is  no  separate  Jayant:  Union
 now.  Ag  regards  erstwhile  Jayanti  Ship-
 ping  Company’s  floating  staff  employees.
 out  of  a  total  of  45  officers,  the  Corpo-
 ration  received  representations  from  only
 3  of  them.  The  p>.nts  raised  by  these
 officers  were  duly  clarified.  The  amalga-
 mation  of  these  two  companies  has  been
 very  well  received  by  the  employees  in
 general.

 Damage  of  Crop  in  Tripura  due  to  Rain

 1097.  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  recent  heavy  rain  has
 damaged  Aush,  Iri  and  Boru  crops  of
 Tripura;
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 b)  whether  seeds  for  Poush  crops  have
 been  eaten  away;  and

 (c)  if  steps  Government  propose  to
 compensate  the  agriculturists  of  Tripura?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF
 SHER  SINGH):  (a)  and  (b).  We  have
 not  received  any  such  reports  from  the
 State  Government  so  far.  Telegraphic  re-
 quests  for  the  same  have  been  made  to
 the  State  Government.  An  account  of

 the  flood  situation  in  the  country  including
 Tiipura  upto  20-7-73  was  laid  on  the
 Table  of  the  Lok  Sabha  by  the  Union
 Minister  of  Irrigation  and  Power.

 (c)  The  provision  of  relief  following
 the  occurrence  of  rain  havoc  or  ony
 natural  calamity  is  primarily  the  respon-
 sibility  of  the  States  In  cas:  the  expen-
 diture  on  relief  and  rehabilitation  mea-
 sures,  etc.  is  not  within  the  means  of  a
 State  Government,  they  approach  the
 Umon  Ministry  of  Fmance  for  financial
 assistance  according  to  a  prescribed  pro-
 cedure  The  Ministry  of  Finance  have
 released  a  loan  of  Rs.  100  crore  to  the
 State  Government  towards  expenditure  on
 flood  relief  on  26-5-73

 The  Ministry  of  Agriculture  provides
 short-term  loan  assistance  including  tac-
 cavi  to  State  Governments  for  purchase
 and  distribution  of  agricultural  inputes
 like  fertilisers,  seeds  and  pesticides  An
 ‘amount  of  Rs.  3.00  lakhs  has  been  ap-
 proved  for  the  State  under  the  kharif
 programme  for  1973-74,  but  no  specific
 demand  in  this  regard  has  been  received
 from  the  State  Government.

 Streamlining  Supply  of  Farm  Inputs  to
 Farmers

 1098.  SHRI  M  S  SANJSEEVI  RAO
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Government  propote  to
 streamline  the  supply  of  farm  inputs  to
 the  farmers  without  delay  to  achieve  the
 production  target  of  the  current  year;  and

 (b)  if  #0,  the  steps  proposed  to  be  taken
 in  the  matter?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b)
 The  Government  of  India  have  had  dis-
 cusions  with  the  State  Governments  in
 assessing  the  requirements  and  making
 arrangements  for  supply  of  important
 farm  inputs  like  fertilisers,  seeds  and
 pesticides  tor  the  Kharif  and  Rabi  of
 ‘1973-74,  The  entire  fertiliser  distribution
 system  is  being  regulated  to  ensure  that
 the  maximum  use  of  the  available  fertili-
 ser  is  achieved  by  distribution  to  priority
 crops  and  areas  as  decided  by  State  Gov-
 ernments.  A  rationalised  coordinated
 supply  plan  for  the  distribution  of  im
 ported  and  indigenously  manufactured  fer-
 tilisers  has  been  drawn  up  keeping  in  vie
 the  requirements  of  fertilisers  for  the
 different  crop  seasons  of  the  current  year
 The  Government  have  invoked  powers
 conferred  under  the  Essential  Commodi-
 ties  Act  requiring  each  manufacturer  to
 deliver  specified  quantities  of  fertiliser  .to
 specified  States

 The  Government  of  India  had  also  con-
 vened  Zonal  Conferences  with  represen
 tatives  of  State  Governments  to  assess  the
 seed  requirements  of  all  States  and  the
 afrangements  to  be  made  for  ensuring
 availability  to  furmets  for  the  Khamf  and
 Rabi  seasons.  Special  seed  production
 programmes  were  organised  in  summer
 973  in  the  case  of  hybrid  jower  and
 groundnut  to  ensure  larger  availability  A
 Conference  of  representatives  of  State
 Governments  ‘and  the  Pesticide  of  Agro
 Aviation  Industry  was  convened  in  May,
 973  to  assess  the  requirements  of  Pesti-
 cides  and  aircraft  for  Kharif  and  Rabi
 1973-74  and  to  reviewed  the  arrangements
 for  undertaking  adequate  plant  protection
 measures,

 Representation  of  the  Employees  of
 Marine  Fisheries  Research  Institute.

 Cochin

 1099,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:
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 (a)  whether  the  employees  of  the
 Marine  Fisheries  Research  Institute  at
 Cochin  have  submitted  any  repie.enta-
 tion  to  the  authorities  for  redressing  their
 long-standing  grievances  including  pro-
 motion  facilities  and  improved  pay  scales:
 and

 (b)  if  so,  the  main  points  thereof  and
 the  steps  taken  thereon?

 THE  MINISIER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDB):
 (a)  Yes,  Sir.

 (b)  The  main  points  in  the  :epresenta-
 tion  and  steps  taken  thereon  are  as
 under: —

 ()  Promotion  avenues,  improved  pay
 scales  and  service  conditions  of  the  e¢m-
 ployees  of  the  Institute.

 Government  decision  on  the  I.  C.  A.  R.
 {nquiry  Committee  Report  and  the  _re-
 commendations  of  the  Third  Pay  Com-
 mission  are  awaited  on  the  subject.

 (it)  Duty  hours  and  overtime  allowance
 to  Class  Bits  and  IV  staff:—

 Duty  hours  have  been  fixed  according
 to  Government  of  India  instructiors,  and
 the  staff  is  ehgible  for  overtime  allow-
 ance,

 (iii)  Other  lesser  points  are  under  the
 consideration  of  the  Council

 Representation  from  Food  Corporation  of
 India  Employees  Union

 i00.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  AGRICULTURE  he
 pleased  to  state:

 (a)  whether  the  Food  Corporation  of
 India  Employees  Union  has  submitted
 any  representation  to  Government  regard-
 ing  their  long  standing  grievances  and  the
 teluctance  of  the  management  to  solve
 their  problems;  and

 (b)  if  so,  the  gist  thereof  and  actiens
 taken  thereon?



 ७०००  Answers  “SULY  आ,  “1970  7  ५-  WrittenAnswere  -  a8

 (b)  The  main  grievances’  listed  anit  the
 action  taken  thereon.  are  indicated  in  the
 statement  attached

 STATEMENT

 THE  MINISTER.  OF  STATE.  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  ए,  SHINDE):
 (a)  Yes,  Sir.

 List  of  main  grievan:.es  Action  taken

 The  transfer  policy  as  !aid  down  »y  the

 Mansgement
 is  being  implemented  gra-

 ५४

 Lh  Implementation  of  rotational  transfers
 of  officers of  the  rank  of  Assistant  Ma-
 magers  and  above.

 2.  Clearance  of  all  pen
 a  3

 cases  in  the  Food  ‘The  representatives  of  the  Union  met  Food
 Ment  pertaining  to  Management  Secretary  on  the  sth  March.  1973  ०

 Union  agreements,  discuss  certain  issues  in  the
 Ministry  @and  were  ore  that  the
 pending  issues  in  the  Department  would
 be  pursued  vigorously.

 Cancellation  of  proposed  retrenchment  +s  The  posts  which  were  created  for  rabi
 procurement  have  been  extended  upto of  abcut.  44000  employces  Gn  3  ~7-73

 ry  Regularisation  of  promotions  given  on
 ad-hoc  basis  during  March-April,  973.

 gist  August,  1973.  and  as  such  ther
 will  be  no  retenchment  on  31-7-1973,

 Ad-hoc  promotions  were  necessitated
 during.the  current  rabi  season  in  view

 cf  the  urgency  to  fill  up  vacant  posts
 The  Management  proposes  to  review  the
 position  regarding  their  regularisation  at
 the  closure  of  the  procurement  season.

 Relleving  of  congestion  in  other  Ports  due
 to  setting  up  of  new  Major  Ports

 i0i,  SHRI  R.  v.  SWAMINATHAN:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state.

 Union  Government (a)  whether  the
 major have  decided  to  set  up  two  more

 ports  in  the  country:  and

 extent  these  ports
 like
 ind

 (b)  if  sa,  to  what
 will  relieve  the  congestion  in  ports
 Bombay,  Visakhapatnam,  Madras
 Cochin?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 (a)  Yes,  at  Mangalore  and  Tuticorin.

 (b)  These  ports  will  serve  their  own
 hinterlands.  There  are  separate  develop-
 ment  plans  for  the  other  ports  like  Bom-
 bay,  Vievkuapatnam,  Madras  and  Cochin.

 Evaluation  of  Text  Books

 ‘1102.  SHRI  R.  V.  SWAMINATHAN:
 SHRI  D.  B.  CHANDRA

 GOWDA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Committee  of  Educa-
 tionists  and  Student  Leaders  has  recom-
 mended  a  continuous  evaluation  of  text
 books  to  ensure  that  material  orejudicie!
 to  national  integration  is  eliminated;

 (b)  if  so,  what  are  the  other  recom-
 mendations  made  by  the  Committee;

 (c)  who  represented  in  the  Committee
 at  its  meeting  held  in  New  Delhi  on  2th
 June,  1973  and

 @)  how  many  recommendations  Gov-
 ernment  have  .accepted?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  50-
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 CIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 9,  P.  YADAV):  (a)  Yea,  Sir.

 (b)  The  other  major  recommendation
 of  the  Committee  was  for  promotion  of
 a  sense  of  national  integration  in  univer-
 sities  and  college  campuses  through  the
 establishment  of  National  Integration
 Samities  in  Universities  and,  to  the  extent
 possible  in  affiliated  colleges.

 (c)  A  list  of  the  members  of  the  Com-
 mittee  which  met  on  Iilth  (not  2th)
 June,  973  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 5236/73.)

 (d)  Both  the  major  recommendations
 made  by  the  Committee  of  the  education-
 ists  and  the  student  leaders  at  their  meet-
 ings  held  in  January,  970  and  July,  970
 have  been  accepted.  The  recommenda-
 tions  made  by  the  Committee  at  its  third
 meeting  held  in  New  Delhi  on  I!th  (not
 i2th)  June,  973  are  under  considerztion.

 Import  of  Fertiliser  in  Bulk  instead  of
 Bags  and  saving  of  Foreign  Exchange

 1103,  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  Union  Government
 have  taken  vigorous  steps  to  import  ferti-
 lisers  entirely  in  bulk  instead  of  tags;

 (b)  if  so,  whether  it  has  been  proved
 that  bulk  shipments  are  more  economical
 and  save  valuable  foreign  exchange;  and

 (c)  the  total  amount  of  foreign  ex-
 change  and  money  saved  due  to  this
 change  over?  t

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes.  Sir.  The  Government  of  India
 have  been  vigorously  pursuing  the  policy
 of  switching  over  from  bagged  to  bulk
 shipments  of  fertiliser  in  respect  of  vari-
 Ous  types  of  fertiliser  in  Bulk  shipment  of
 DAP,  Amm,  Sulphate,  MOP,  NPK  had
 been  done  upto  recent  years,  but  this  had
 not  been  possible  in  case  of  Urea  and
 ANP  due  to  their  highly  hygroscopic
 60  LS.—s
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 nature.  Recent  trimls  after  requisite  pre-
 cautions  hive  established  the  feasibility
 of  bulk  shipment  of  Urea  and  ANP  also.
 The  feasibility  of  bulk  shipments  of  some
 more  fertilisers  like,  Calcium  Atnmonium
 Nitrate  and  Tripte  Super  Phosphate  are
 yet  to  be  established.

 (b)  Yes,  Sir.

 (c)  At  the  existing  differential  between
 bagged  and  bulk  fertiliser  impoits,  the
 total  foreign  exchange  savings  on  account
 of  bulk  fertiliser  shipments  during  last
 4  years  work  out  to  US  S,  4.24  crores,
 i.e.  about  Rs.  3.80  crores,

 Easy  Loan  Featility  for  Agro-Service
 Centre  from  Nationalised  Banks

 1104,  SHRI  २.  ५.  SWAMINATHAN:
 Will  the  Minister  of  AGRICULTURE:  be
 pleased  to  state:

 (a)  whether  Government  are  mobilis-
 ing  the  nationalised  banks  to  provide
 easy  loan  facilities  to  the  Agro  service
 Centres  being  set  up  all  over  the  country;

 (b)  if  so,  to  what  extent  Government
 have  been  able  to  mobilise  the  resources;
 and

 (c)  the  quantum  of  assistance  to  be
 provided  to  the  State  Agro-industries
 Corporations  for  setting  up  Training  Cen-
 tres?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  laid  on  the
 Table  of  the  Sabha.  [Placed  in  Library.
 See  No.  5237/73.]

 Scheme  to  popularise  Modern  Methods
 of  Foodgrains  Storage

 1105.  SHRI  हम  दि  SWAMINATHAN:
 SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state;

 (a)  whether  a  Rs.  one  crore  scheme  to
 popularise  modern  methods  of  foodgrains
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 storage  at  village  and  trade  levels  has
 been  Jaunched  by  the  Union  Govern-
 ment;  and

 {b)  if  so,  what  are  the  main  features
 of  the  proposed  scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  A  scheme  for  “Improvement  of  stor-
 age  facilities  at  farmers’  level  and  popula-
 risation  of  scientific  methods  of  food
 grain  storage  and  pest  control”  with  an
 outlay  of  about  Rs.  90  lakhs  has  bee)
 taken  up  by  the  Government  for  imple-
 mentation  during  the  year  1973-74.

 (b)  The  scheme  aims  at:—

 @)  popularisation  of  improved  stor-
 age  structures;  7

 (ii)  adaptive  research  and  apex  level
 training;  and

 state (iii)  extension  and  training  at
 level.

 Rs.  68  lakhs  are  earmarked  for  grant
 of  loans  to  the  various  State  Govern-
 ments  for  the  specific  purpose  of  getting
 manufactured  improved  types  of  storage
 structures  as  per  the  designs  developed
 by  the  Union  Food  Department’s  Indian
 Grain  Storage  Institute,  Hapu:  (U  P.)
 and  supplying  the  same  to  farmers  m
 respective  States  on  deferred  payment
 basis,  which  will  be  interest  free.

 Out  of  the  remaining  amount  of  Rs,  22
 lakhs,  about  2  lakhs  are  earmarked
 for  adaptive  research  on  specific  food-
 grain  storage  problems  and  apex  level
 training  for  trainers  which  will  be  con-
 ducted  by  the  Indian  Grain  Storage
 Institute.  The  balance  amount  is  for  ex-
 tension  and  training  of  village  level  work-
 ers  which  will  be  conducted  by  the  Save
 Grain  Campaign  Regional  Teams.

 In  addition  to  the  Teams  already  rsta-
 plished  at  Bombay  and  Patna  during
 1970-71,  four  more  teams  will  te  esta-
 blished  at  Ghaziabad,  Bhopal,  Hyderabad
 and  Madras  for  the  purpose.
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 खासियतों  के  |. |  गि  जहाँ  हम  972-738
 इन्स  में  लाख  सजा  |,  कौर  शराब  पाया  गया

 1106.  भरी  फूलचंद  wal:  कया  कृषि
 मंत्री  यह  बताने  की  कृषि  करेगे  कि  :

 (क)  देश  के  उन  विभिनन  गोदामों  के  नाम
 क्या  है,  जहा  वर्ष  i972-73  के  पन्त  में

 इजाधानन  सड़ा  गधा  या  नष्ट  हुआ  पाया  गया;

 (ख)  किस  किस  स्थान  पर  कौम  कौन  सी
 किस्म  का  कितना-कितना  अनाज  नष्ट  पाया
 गया  ;  और

 (ग)  इन  खाद्यान्नों  के  खराब  होने  के  क्‍या
 कारण  है  ?

 कृषि  मंत्रालय  मे  र  तय  सूची  श्र  क्रिस  हिल
 पी०  हीं,  दे)  (क)  से  (ग)  .  भ्रमित,

 सूचना  क्त्र  की  जा  रही  है  और  प्राप्त  होने  पर
 सभा  के  पटल  पर  रखती  जायेगी  t

 युवक  को  भारतीय  संस्कृति  की  और
 आकृष्ट  करने  की  योजना

 07.9t  फूल चन्द  वर्मा:  क्या  शिक्षा,
 समाज  कल्याण  और  संस्कृति  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  भारतीय  युवकों  को  अपनी  संस्कृति
 की  और  झाक!  करने  के लिए  गत  तीन
 वर्षों  मे  विश्वविद्यालयों,  कालेजो  तथा  शक्लो
 के  माध्यम  से  कौन  कौन  से  मगर  उठाये  गये  है;

 (ख)  भविष्य  में  भारतीय  युवकों  में
 भारतीय  मस्कत  के  प्रति  रूचि  पैदा  करने  के

 लिए  कया  योजना  तैयार  की  गई  है  ;  और

 (ग)  इस  योजना  की  मुख्य  रुपरेखा  ब्य

 है?
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 शिक्षा  कौर  समाज  कल्याण  मजालय  ौर

 संस्कृति  मंत्रालय  में  उसकी  (६ |  डोरी

 यादव)  :  (क)  से  (ग)  .भारत  की  सास्कृतिक
 परम्परा  के  विभिन्न  पहलुओं  से  कालेजों  भर

 स्कूलो  के  विद्याथियों  को  परिचित  कराने
 तथा  भारतीय  संस्कृति  की  विभिन्नता  के  बाबजूद
 इसकी  अन्तर्निहित  एकता  से  उनको  अवगत
 कराने  की  दृष्टि  से  भारत  सरकार  ने  “कालेज
 शौर  स्‍कूल  विद्याथियों  मे  सकती  का
 प्रसार”  नामक  एक  योजना  शुरू  की  है।  इस
 योजना  के  भ्रन्तर्गत  माध्यमिक  स्कूलो  और
 कालिजों  के  ग्रध्यापको  के  लिए  भारतीय  कला
 कौर  संस्कृति  के  कई  पहुंचे  पर  पुनश्चर्या
 पाठ्यक्रम  चलाये  जाते  है।  इसके  फलस्वरूप
 अध्यापक  अ्रपनी  प्रेयसी  सम्बन्धित  सस्थाओं  के
 विद्यार्थियों  को  इश  की  सास्कृतिक  परम्परा
 से  परिचित  कराते  है  1

 अभी  तक  दिलना  विश्वविघालय  के  जरिये
 दिल्‍ली  मे  देश  के  विभिन्न  भागो  के  माध्यमिक

 शक्लो  तथा  कॉलेजों  के  लगभग  50  अध्यापकों
 के  लिए  फोन  पुनश्चर्या  ५,ठ्यक्रमो  का  आयोजन
 किया  गया  है  1  इस  योजना  को,  जो  कि  चौथी
 पंचवर्षीय  योजना  में  एक  प्रायोगिक  परियोजना
 के  रूप  मे  शुरू  की  गई  है,  पाचवी  योजना  के
 दौरान  भी  जारी  रखने  का  विचार  है  ।

 2  राष्ट्रीय  शैक्षिक,  अनुसन्धान  शौर
 प्रशिक्षण  परिषद  भो,  पाठ द्य विवरणों,  पाठ्य-
 पुस्तकों,  भ्रध्यापक  गाइड-पुस्तकों  तथा  विभाग
 में  तैयार  को  गई  अन्य  मार्गदर्शी  सामग्री  मे
 भारतीय  सकती  के  मुख्य  विचारों  को
 पिरोने  का  प्रयत्न  कर  रही  है।  इस  ओर
 रखा  जैन  भ्र०  To  प०  के  अरन्य  कार्याकलाप
 निम्नलिखित  हुँ

 (1)  राष्ट्रीय  एकता  परियोजना  के
 झन्तगंत  प्रत्येक  वर्ष  शिविर  भाया-
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 faa  करना  जिसमे  i5  दिनों  के

 लिए  देश  के  विभिन्न  भागों  के
 कई  विद्यार्थी  इकट्ठ  होते  है।
 सयुक्त  भारतीय  समझती  की

 मुख्य  मुख्य  बातो  को  प्रकाश
 में  लाने  के  लिए  कार्य-कर्मो
 में  प्रदर्शनीय  श्रौर  सास्कृतिक
 कार्यकलाप  शमिल  किए  जाते

 हूँ

 (2)  समृद्ध  कार्यक्रमों  के  जरिए  विद्या-
 पियो  मे  सात्तिक  मूल्यों
 और  मान्यता  का  प्रसार  करने
 के  लिए  फिल्म,  रेडियो  और
 टेलीविजन  जेसे  जन  साधनों  का
 प्रयोग  करना  i

 (3)  संग्रहालयों,  पुरातत्व  स्मारकों
 इत्यादि  में  विद्या थि ग्रो  के  दौरो
 को  प्रोत्साहित  करना  ।

 3.  नेहरु  युवक  केन्द्र  योजना  के  भ्रन्तर्गत
 देश  के  सभी  जिलो  में  युवक  केन्द्र  स्थापित
 करने  का  भी  प्रस्ताव  है।  प्रदर्शन  कलासो
 इत्यादि  के  जरिए  सास्कृतिक  कार्यकलापो  मे

 युवकों  द्वारा  भाग  लेना,  केन्द्र  के  सीमित
 कार्यकलापों  में  से  एक  है।  इस  क्षेत्र  मे,

 बठपुतली  कला,  नाटकीय  कला,  बले  गायन,
 कहानी  कहने  की  कला  का  विकास  और
 विज्ञान  तथा  सास्कृतिक  संग्रहालयों  की  स्थापन
 आदि  जैसे  कुछ  कार्यकलाप  प्रस्तावित  हुँ।
 ऐसे  कार्यकलापों  से  ग्र।मीण  क्षेत्रों  में  युवको
 का  हमारी  सास्कृतिक  परम्परा  का  पता
 चलेगा  और  कला  के  इन  प्राचीन  स्वरुपा
 को  प्रोत्साहन  भी  मिलेगा  ।  इन  केन्द्रों
 में  स्थापित  किये  जाने  वाले  सग्राहलयो
 में  इस  बात  पर  जोर  दिया  जाएगा  कि  युवक
 स्वय  ही  संग्राहलय  का  निमार्ण  करें  न  कि
 प्रदर्शे  की  बनी  बनायी  ऐसी  तैयार  कला विधी
 उनके  लिए  प्रस्तुत  की  जाए जिस की  प्रश  सा
 मात्र  करे।
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 Raids  conducted  in  Delhi  to  uncarth
 Feoodgraias

 496  SHRI  SHASHI  BHUSHAN
 KUMARI  KAMLA  KUMARI

 Will  the  Minster  of  AGRICULIURE
 be  pleased  to  state

 (a)  the  total  number  of  raids  conduct-
 ed  i  various,  parts  of  Delhi  to  uneath
 hoarded  foodgrains;

 (b)  the  number  of  big  traders  arrested,
 convicted  and  punished  and  the  number
 of  small  traders  arrested,  convicted  and
 punished,  and

 (c)  the  reasons  why  only  small  tra  icrs
 could  be  arrested  and  punished  and  the
 specific  policy  of  Government  ir  .his
 regard?

 THE  MINISTER  OF  STAIE_  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P_  SHINDE)
 (a)  92  rasds  were  conducted  during  973
 (upto  30th  June,  973)

 (b)  3  big  traders  were  arrested  and
 challaned  and  are  facing  tnal  in  Court
 77  small  traders  were  arrested,  out  of
 whom  22  have  been  challaned  and  21
 are  facing  trial  m  Court  Cases  against
 50  traders  are  pending  imvestigation  with
 the  police  5  traders  have  been  dis
 charged  by  the  Court  Departmental  pro
 ceedings  have  been  imtiated  by  the  Tood
 and  Supplies  Department  of  the  Deli
 Administration  in  8  cases  against  the
 dealers  goncerned  The  licence  of  one
 of  them  has  been  cancelled

 (c)  Delhi  Administration  have  report
 ed  that  there  has  been  no  discrimination
 between  big  and  small  traders

 Setting  up  of  new  Corporation  or  Minis-
 ह.  हम  procurement  and  distribation

 of  Foodgraina

 409  SHRI  SHASHI  BHUSHAN  Will
 the  Minister  of  AGRICULTURE  ४७
 pleased  to  state

 (a),  whether  the  procurement  of  wheat
 could  nog  be  २080०  satisfactorily  due  to
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 lack  of  ptoper  machinery  for  the  pur-
 pose;  and

 (b)  whether  Government  are  thinking
 of  setung  ap  a  mew  Corporation  or  a
 new  Ministry  for  the  procurement  and
 distribution  of  foodgrains  to  ensure  smooth
 working  of  the  takeover  scheme  if  so,
 the  particulars  thereof  and  if  not,  the
 reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  7  SHINDE)
 (a)  It  a8  not  correct  to  say  that  the
 procurement  of  wheat  could  not  be  made
 satisfactorily  due  to  lack  of  proper  machi
 nery

 (b)  No,  Sq  .

 Repairs  of  Ring  Road  in  South  Delhi

 3l0  SHRI  SHASHI  BHUSHAN
 Will  the  Mimster  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state

 (a)  whether  ut  has  come  to  ais  notice
 that  the  major  part  of  Ring  Road  =  in
 South  Delhi  ts  broken  and  not  safe  for
 use  and

 (b)  the  proposals  under  consideration
 of  Government  to  get  it  repaired  and
 re-built  and  the  time  by  which  the  work
 is  likely  to  be  completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRANS-
 PORT  (SHRI  M  B  RANA)  (a)  Due  to
 wear  and  tear,  some  cracks  have  developed
 in  some  places  on  the  Ring  Road  ia  South
 Dethi,  but  the  road  ts  not  unsafe  for  use

 (b)  There  ts  a  proposal  for  strengthen
 ing  the  road  by  laying  Bitumen  Macadam
 Carpet  For  this  purpose,  the  Delhi  Ad
 mumstration  have  prepared  two  estimates
 amounting  to  Rs  12,77,500,  and  Rs
 14,26,800  for  the  Ring  Road  Phase  7
 (A  hram  to  Safdarjang  Hospital)  and
 Phase  II  (Safdaryang  Hospital  to  Dhaula
 Kuan)  The  work  1s  likely  to  be  com
 pleted  m  one  year
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 Delhi  Higher  Secondary  and  Primary
 Schools  Functioning  tm  Tents

 Mab  SHRI  SHASHI  BHUSHAN;
 SHRI  S.  A’  MURUGANAN.

 THAM:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  number  of  Higher  Secondary and  Primary  Schools  in  Delhi  which  are
 functioning,  partly  or  wholly  in  tents;
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 (b)  since  when  these  schools  are  ronn-
 ing  in  tents  and  the  reasons  therefor;  and

 (c)  the  specific  proposals  under  consi-
 deration  of  Government  to  house  थी
 these  schools  in  own  or  rented  buildings
 and  the  time  likely  to  be  taken  in  this
 project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SO-
 CIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAY):  (a).

 Sc'wols  Schools
 running  partly  running  wholly

 in  tents  in  tents

 Higher  Middle  Primary  _  Higher  Middle  Primary
 Secondary  schools  schools  Secordary  schools  schools

 schools  schools

 @)  Delhi  Administration  यु  54  ००]  ७७.  24  ९  *
 i)  Dethi  Municipal

 Corporation  I07  oe  oe  25
 da)  New  Delhi  Muni-

 cipal  Commuttec  oe  Pr  2
 ८.)  Delhi  Cantonment

 Board  oa  4  *  a

 (b)  0)  Delia
 20  Schools  are  working  partly  m  tents  for  over  5  years  and  the  rest

 34  forover  3  years.
 As  regards  schools  wor!  wholly  in  tents,  M7  schools  ar  working
 fo  the  last  4  years.  King  ols  for  over  §  years  and  3  schocls  have
 been  housed  in  tents  during  this  year  only.

 All  the  300  Middle  schools  are  working  in  tents  for  the  last  3
 years.

 Administration  :

 Non-availability  of  sites  for  scme  wholly  tented  schools  and  inade-
 quacy  of  apace  for  providing  extensions  in  the  schools  partly
 running  in  tents  has  been  the  main  cause  for  using  tents.

 ii)  Delhi  Municipal  Corpo-  Most  of  the  schools  have  been  running  in  tents  for  the  last .
 ration

 -  °
 Ly  cg  Some  schools  which  are  located  on  disputed  sires
 have  been  running  in  tents  for  more  5  years.

 Since  760  July,  1973),  these  schools  are  running  in  tents  as  the Ai)  New  Delhi  Munici
 pal  building;  therefor  are  under  construction. Committee

 tv)  Delfi  Cantonment  Sone  classes  are  being  run  in  tent  fot  the
 he

 last  5  years  ag  sufficient
 Board  toons  for  various  classes  are  nct  available.
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 I  2

 (०  0)  Del  Admus-  In  7  spect  of  Government  Higher  Secondary  Schools,  the  position
 tration  regiediiy  execation  of  the  coastructio:  p..gamme  during

 १973-74  78  a8  under  —

 (a,  New  Higher  Secondary  School  Building  22

 (6)  Major  Extensions  m  the  exismg  buildings  40

 (0).  Temporary  Rooms  *  *«»  .  30
 As  regards  Middle  Schools  it  is  not  possible  to  take  up  work  for

 construction  of  pucca  rooms  to  replace  tents  as  these  schools  are
 housed  in

 oe
 Corporation  Prmary  School  b.ddings

 owned  by  the  cipal.  Corporation,  Dehli  and  placed  at  the
 disposal  of  the  Admunistration  till  such  time  the  Administration
 is  able  to  provide  its  own  alternative  accommodaton  New  sites
 have  to  be  procured  for  these  schc  ols

 The  procurement  of  rented  buildings  for  whclly  tented  schoal
 will  not  meet  the  requirements  of  the  schools  as  private  buildings
 of  residential  for  commercial  type  do  not  have  the  accommudation
 conf»rming  to  the  educational  needs  of  the  stude  ts.

 Defiatte  date  for  elimination  of  tents  in  the  exting  school,  cannot
 be  given  as  the  construction  programme  3s  entirely  dependent
 upon  the  availability  of  sites  and  tunds.

 As  and  when  disputes  regarding  sites  are  resolved  or  plots  of  land  are (3)  Delian  Mumuip  il
 available,  proposals  for  construction  of  buildings  for  schools  are Corporation
 initiated

 (at)  New  Del  Mona-  Tne  two  schools  are  likely  to  be  housed  in  buildings  within  34
 pal  Committe  year’s  time

 (3v)  Delht  Canton  nent  The-+  Board  ts  making  efforts  to  replace  the  tents  by  construction
 Board  of  additional  rooms

 Committe:  for  granting  Autonomy  to
 selected  Colleges

 i2  SHRI  SHASHI  BHUSHAN
 SHRI  SAT  PAL  KAPUR

 Will  the  Mimster  of  EDUCATION
 SOCIAL  WEIFARF  AND  CULTURE
 be  pleased  to  state

 (a)  whether  a  Committee  4as  been
 constituted  by  the  Fducation  Ministry  to
 work  out  a  viable  scheme  for  granting
 autonomy  to  sclected  colleges  as  a  step  to
 improve  higher  education,

 )(b)  af  50,  the  composition  of  the  Com-
 mittee  and  when  the  report  of  the  Com-
 mittee  is  hkely  to  be  received,  and

 (०)  m  case  the  report  of  the  Com-
 mittee  has  since  been  received,  the  mam
 recomm  ndations  thereof  and  the  reace
 tion  of  Government  thereto?

 THE  MINISTFR  OF  FDUCATION,
 SOCIAL  WFLFARF  AND  CUI  TURE
 (PROF  S  NURUL  HASAN)  (a)  to
 (c)  No,  Str  However,  the  University
 Grants  Commission  had  appointed  a  Com
 mittee  consisting  of  the  following  to  look
 into  the  question  of  determining  the
 criteria,  guideline,  and  pattern  of  assist-
 ance  to  autonomous  colleges

 ()  Chairman  University  Grants
 Commission

 (2)  Vice-Chairman,  Unuivernity
 Grants  Commussion

 (3)  Prof  Rais  Ahmed

 (4)  Prof  B  M  Udgaonkar

 (5)  Prof  R  S  Sharma

 (6)  Prof  §  Gopal

 Members  of  the  Commission
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 The  report  of  the  Committee  is  likely
 to  be  considered  by  the  Commusion
 shortly.

 Multiple  Cropping  and  High  Yielding
 Varieties  Programme

 113.  SHRY  NARENDRA  SINGH:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Government  propose  to  im-
 plement  multiple-cropping,  and  high-yield-
 ing  varieties  programme  throughout  the
 country  during  the  current  year;  and

 (b)  if  so,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANN  ASAHEB  P.  SHINDE):  (a)  The  High
 Yielding  Varieties  and  Multiple  Cropping
 P  ogiammes  are  already  being  implement-
 ed  in  the  irrigated  and  assured  rainfall
 areas  of  the  country.

 (b)  The  High  Yielding  Varieties  Pro-
 gramme  was  started  in  ‘1966-67  andj  the
 Multiple  Cropping  Programme  in  ‘1967-68
 These  programme  wil]  continue  during
 ‘1973-74  also.

 Quantity  of  Wheat  and  Rice  Supplied  to
 West  Bengal  during  last  Three  Months

 4I4.  SHRI  DINEN  BHATTACHAR-
 YYA

 SHRI  KRISHNA  CHANDRA
 HALDER:

 Mul  the  Munister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  required  quantity  of
 wheat  and  rice  was  supplied  to  the  West
 Ben-7]  Government  during  the  last  three
 months;  and

 (b)  if  noi,  what  is  the  reason  and  the
 resultant  effect  on  the  statutory  and  modi-
 fied  rationing  in  the  State.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE).  (a)  and  (७)
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 Taking  into  account  the  overall  availabi-
 lity  of  foodgrains  m  the  Central  pool  and
 the  needs  of  other  defictt  and  drought
 effected  States,  reasonable  requirements  of
 West  Bengal  Government  are  being  met.
 During  the  last  three  months  about  4  5
 lakh  tonnes  of  wheat  ang  rice  were  sup-
 plied  to  West  Bengal  from  the  Central
 pool.  Part  of  the  rice  requirement  of  the
 State  ry  met  from  local  procurement.  As
 a  result  of  shortfall  in  the  procurement  ot
 rice  in  the  State,  West  Bengal  Government
 have  icduced  the  quantum  of  rice  in  statu-
 tory  rationing  areas  from  1,000  grams  to
 750  grams  per  adult  per  week  with  effect
 from  9th  July,  1973.

 Committee  on  Publication  of  Agricultural
 Books  and  Periodicals  in  Hindi  and

 other  Regional  Languages

 I445.  SHRI  D.  P.  JADEJA:
 SHRI  JAGANNATH  MISHRA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  tn  state:

 (a)  whether  Government  propose  to  set
 up  a  Committee  to  step  up  publication  of
 agricultural  books  and  periodicals  in
 Hindi  and  in  other  regional  languages;
 and

 (b)  #  so,  the  progress  made  so  far  in
 this  direction?

 THF  MINISTER  OF  STATE  IN  THE
 MINISfRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  8७७  (b)-
 in  addition  to  Hindi  Publications  Steering
 Committees  functioning  in  I.  C.  A.  R,
 Directorate  of  Extension,  Directorate  of
 Economic  and  Statistics  and  Forest  Re-
 search  Institute,  a  broad  based  Co-ordina-
 tion  Committee  has  recently  been  consi~
 tuted  by  the  Ministry.  This  Committee
 would  co-ordinate  and  promote  the  entire
 Indian  Language  publication  programmes
 of  different  departments  and  offices  under
 the  Ministry  and  the  Agricultural  Univer-
 sities.  A  meeting  of  this  Committee  is
 likely  to  be  called  shortly.



 143  Written  Anawets

 Shoutage  of  Wheat  daring  4973-74

 M16,  SHRI  KRISHNA  CHANDRA
 HALDER:

 SHRI  MARTAND  SINGH;

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  total  quantum  of  shortage  of
 wheat  in  the  country  during  1973-74;  and

 (b)  the  steps  Government  propose  to
 take  to  meet  the  shortage  of  wheat?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  (a)  and  (b).
 In  view  of  substitutability  between  wheat
 and  other  grains,  it  is  difficult  to  estimate
 the  requirements  or  shortage  of  any  single
 foodgrain.  Moreover,  firm  estimates  of
 production  of  wheat  for  39273  agricul-
 tural  year  (to  be  marketed  in  1973-74)  as
 well  as  the  other  foodgrains  have  not  be-
 come  available  so  far.  However,  in  view
 of  anticipated  fall  in  production  of  food-
 grains  in  ‘1972-73,  foodgrains  are  being
 imported.

 ‘
 हे  m

 Disappointment  over  the  Education  Policy
 Framed  for  5th  Pian

 WM7  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  eminent  educationists
 including  the  Chairman  of  the  All-India
 Naj  Talim  (Basic  Education)  Samiti  have
 expressed  their  disappointment  at  the  edu-
 cation  policy  which  has  been  framed  by
 the  Union  Government  for  implementation
 during  the  Fifth  Plan;  and

 (b)  if  so,  the  reaction  of  Government
 thereon?

 THE  MINISTER  OF  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  and  (b). No,  Sir.  So  far  ४६  Government  is  aware,
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 the  proposals  for  the  development  of  odu-
 cation  in  the  Fifth  Pian  ‘have  हुह
 general  support  in  the  country.  The
 Sevagtam  Conference  held  by  the  Nui
 Talim  Samiti  has  adopted  resolutions
 which  veveal  a  very  Jasge  mesure:  of
 agreement  with  the  propoenis  adopted  by
 the  Central  Advisory  Board  of  Education
 for  inclusion  in  the  Fifth  Five’  Wear  ‘Phan.

 Starvation  Deaths  ia  Mysore

 1118,  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  there  has  been  any  starva-
 tion  death  in  the  Sate  of  Mysore  during.
 the  last  eight  months;  and

 (b)  sf  so,  the  break-up,  District-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  (a)  There
 has  been  no  starvation  death  in  the  State
 of  Mysore  during  the  last  8  months.

 (b)  Does  not  arise.

 दिल्‍ली  में  नम  दुग्ध  मलाड  की  क्षमता

 1119.  भी  रामेश्वर  है...  यादव  :

 शी  कार  एन  बमन  :

 क्या  कृषि  मत्री  दिल्ली  दुग्ध  योजना  द्वारा

 दूध  की  सप्लाई  बढ़ाने  में  प्रगति  के  बारे  में
 i2  ar,  1973  &  श्रताराक्ति  प्रश्न

 संख्या  2853  के  उत्तर  के  सम्बन्ध  में  यह  चलाने।
 की  कृपा  करेगे  कि  तय  दुग्ध  प्लाट  चालू  होने:
 से  दिल्ली  में  वध  की  कमी  किसने  प्रतिशत

 पूरी  हो  जायेगी  और  बाकी  कमी  को  पूरा
 करने  के  लिए  सरकार  क्या  प्रयत्न  कर  रही
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 अपनी  पूरी  संस्थापित  क्षमता  के  अनुसार  दूध
 का  वितरण  कर  रही  है,  जोकि  प्रतिदिन  तीन

 ere  fret  दुध  की  है  ।  योजना की  स्थापित

 क्षमता  में  वृद्धि  करने  के  बाद  ही  दूध  का  वितरण

 बढ़ाया  जा  सकता  है  t  दिल्ली  दुग्ध  योजना
 अपनी  संस्थापित  क्षमत  के  वर्तमान  स्तर  को

 पति देव  तीन  लाख  लिटर  परिष्कृत  दूध
 से  बढ़ाकर  75  लाख  लिटर  करने  के  लिये

 कार्यवाही  कर  रही  है।  इस  विस्तार  वा  कराये-
 क्रम  से  शब  बड़ी  महत्वपूर्ण  प्रगति  हुई  है  ।

 झाशा  है  कि  यह  बढ़ी  हुई  क्षमता  लगभग  चार

 मास  के  समय  मे  उपलब्ध  हो  सकेगी  |

 हाल  मे  ही  किये  गये  एक  सर्वेक्षण  के  अनुसार
 महू  अनुमान  लगाया  गया  है  कि  दिल्ली  में  -

 प्रतिदिन  लगभग  7  लाख  लिटर  तरल  दूध
 की  आवश्यकता  होती  है  ni  अत  दिल्‍ली  दुग्ध
 योजना  इस  समय  पश्रनुमानित  आवश्यकता

 के  43  प्रतिशत  तक  दूध  का  वितरण  कर  रही

 है।  उपर्युक्त  विस्तार  कार्यक्रम  के  पूरा  कर

 लये  जाने  पर  यह  अनुमानित  भ्रावश्यकता  ही
 लगभग  53  4  प्रतिशत  परिष्करण

 धौर  वितरण  कर  सकेगी  ।  इस  तथ्य  को  ध्यान

 में  रखते  हुये  कि  दिल्ली  दुग्ध  योजना  की

 वर्तमान  केन्द्रीय  डेरी  क्षमता  का  इस  सीमा  से

 बिस्तार  करना  सम्भव  नहीं  होगा,  दिल्ली  मे

 प्रतिदिन  लगभग  चार  लाख  लिटर  परिष्कृत

 दूध  संभालने  की  क्षमता  वाली  एक  दूसरी
 डेरी  स्थापित  करने  बा  निर्णय  किया  गया  है  |

 इस  दूसरी  डेरी  परियोजना  पर  कार्य  भी  शरू

 हो  गया  है  और  274  की  समाप्ति  से  पहले
 इसे  पूरा  करने  की  योजना  बनाई  गई  है।  दूसरी
 डेरी  के  चालू  हो  जाने  पर  दिल्‍ली  नगर  की

 दूध  की  न्यायिक  ग्रा वश्य काता  को  पूरा  करना

 सभी  हो  सकेगा  |

 1072-73  में  झा पाते  रबी  फसल  के  उत्पादन
 कार्यक्रम  के  लक्ष्यों  का  ब्योरा

 Li20.  of  were  प्रसाद  यादव  :

 श्री  ण्योतिमंय  बसु  :

 क्यो  कृषि  मती  यह  बताने  की  झपा
 करेंगे कि  i972-73  में  झा पात  स्वी  फसल

 के  उत्पादन  के  कार्यक्रम  का  राज्यवार  तथ्य
 क्या  था  और  यह  किस  हद  तक  पूरा  हुआ  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री  प्रिया-
 सहित  पी०  चीने):  आपात,  द्वि  साथ  न
 कार्यक्रम,  जो  972-73  में  उम  वर्ष  खरीफ
 मौसम  के  दौरान  सूखे  से  उत्पन्न  स्थिति  का
 सामना  करने  के  लिए  शरू  किया  गया  था,
 मुख्यरूप  से  लघु  सिंचाई  पर  आधारित
 था  ।  राज्य  सरकारो  की  वित्तीय  सहायता
 विशेष  निर्धारिण  किये  गये  भें  ताकि  वे  शीघ्र
 तैयार  होने  वाले  लधु  सिचाई  कार्यक्रमों  को
 हाथ  मे  ले  सके  जो  कि  3  मार्च  अथवा  अ्रधिक
 से  अधिक  31 मई,  .973  तक  पूरे  किये  जा
 सके  ताकि  स्ब  श्र  ग्रीस  कालीन  फसलो  की
 सिचाई  की  जा  सके।  इस  कार्यक्रम  के
 अन्तर्गत  क्रियान्वित  की  गई  योजनाओं
 में  नलकूपों,  पम्प सैट ों  को  बिजली  देना,
 नदियों,  तालाबों  नहरो  और  बारह  मासी
 नाला  शादी  पर  उठाऊ  सिचाई  परियोजना शो
 राजकीय  गहरे  नलकूप  को  निर्माण  किसानो  की
 पचास  टा  की  सप्लाई  बडी  कौर  अली  सिचाई
 परियोचनाभ्रो  के  नहर,  बन्नो  में  व  रो  कौर
 जल  का  विस्तार  कौर  सुधार  करना  शामिल
 है  ।  उसके  अलावा  तत्काल  सिचाई  के  लिए
 तैयार  होने  वाले  अन्य  निर्माण  कभी  भी  किये
 गये  हैं  इसके  नवीनतम  जायजे  से  मालूम
 हुआ  है  कि  झा पात  कृषि  उत्पादन  कार्यक्रम
 के  अन्तर्गत  शुरू  किये  गये  लघु  सिचाई  कार्यरत
 लगभग  सब  राज्यों  मे  सफलता  पूर्वक  क्रिया
 क्षयित  कपि  गये  है।  इनके  राज्य  वार  लक्ष्य
 शौर  उनकी  पूर्तियों  के विवरण  सभा  पटल
 पर  रखे  हैं  ।  [प्रन्थालय  में  रखे  गय  ।  देखिये
 सख्या  5238/73]

 Coliection  of  Capitation  Fee  at  the  Time
 of  Adurission  in  Private  Medical  Colleges

 2I2i  DR  RANEN-  SEN  Will  the
 Minster  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  the  practice  of  collecting
 capitation  fee  at  the  time  of  admission  is
 still  prevalent  in  many  private  Medical
 Colleges;  and
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 (b)  7  so  what  steps  have  been  taken  to
 elimmate  such  practices?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI.-
 LY  PLANNING  (SHRI  A  K_  KISKU)
 (a)  Yes

 (b)  The  Government  of  India  ar>  not
 m  favour  of  growth  of  institutions  charg
 ing  capitation  fee  and  have,  time  and
 again  raquested  the  State  Governments  to
 discourage  the  setting  up  of  medical
 colleges  on  the  basis  of  charging  capita
 tion  fee  It  ss  now  proposed  to  undertake
 legistation  on  an  all  India  bisis  to  pre
 vent  opening  of  such  medical  colleges

 Lack  of  Pace  Bowlers  and  Seam  Bowlers
 in  Indian  Cnrneket

 22  DR  RANEN  SEN  Will  the
 Minster  of  EDUCATION  SOCIAT
 WEI  FARE  AND  CUI  TURE  be  pleased
 to  state

 (a)  whether  steps  have  bern  taken  to
 remove  some  of  the  weaknesses  revealed
 m  the  Indtan  Cricket  during  the  last
 India  England  Cricket  series  such  as,  lich
 of  pace  bowlers  and  scam  bowleis,  and

 (b)  af  so  what  are  the  steps  trken?

 JHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAI  WELFARE  AND  IN  [HE
 DEPARTMENT  OF  (CUITURE  (SHRI
 ARVIND  NEIAM)  (a)  and  (b)  The
 matter  falls  within  the  purview  of  the
 Board  of  Control!  for  Cricket  in  India
 which  is  the  national  body  responsible  for
 the  promotion  of  the  game  of  cricket  im
 Indra  Jt  has  had  under  consideration
 plans  to  improve  the  standard  of  fast  and
 ceam  bowlhng  A  coaching  camp  for

 promising  young  fast  bowlers  was  held  m
 cooperation  of  the  Netay:  Subhas  Nation
 al  Institute  of  Sports  Patiala,  during
 972  The  Board  has  also  a  proposal
 that  45  young  cricketers  who  ure  mem
 bers  of  the  Indian  School  Boys  Crichet
 Team  presently  on  a  tour  of  U  K,  would
 be  kept  back  at  London  on  the  expiry  of
 the  tour  for  trammg  as  fast  bowlers  by
 well  known  cricket  coaches  in  UK  _  for

 JULY  30,  973
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 a  period  of  3-4  months  On  the  ativice
 of  the  All  India  Council  of  Sports  the
 Ministry  of  Education  and  Social  Welfare
 have  authorised  the  Board  to  pursue  this
 proposal

 Progress  in  Development  ef  Haldia

 23  DR  RANEN  SEN  will  the
 Minister  of  SHIPPING  AND  TRANS
 PORT  be  pleased  to  state

 (a)  what  3s  the  progress  so  far  made  in
 developing  Haldia  as  a  subsidiary  port
 of  Calcutta,  and

 (b)  what  ig  the  expendituie  so  far  in
 curred  on  the  project?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)
 (a)  Out  of  5804  acres  of  land  required  in
 the  first  four  phases,  543492  acres  have
 been  acquired  including  Government  land
 Regarding  acquisition  of  3476  acres  of
 land  under  the  fifth  phase,  85282  acres
 have  been  acquiréd  including  the  Govern
 ment  land  50  per  cent  of  the  dredging
 work  required  for  Dock  and  Turning
 Basin  has  been  completed  The  Oi!  Jetty
 forming  part  of  the  Haldia  Projcct  was
 completed  ang  commissioned  in  August,
 968  80  per  cent  of  the  lock  Construc
 tion  work  has  been  completed  Construc
 tion  of  the  Ore,  Coal  and  Phosphate
 buths  have  been  completed  excepting  the
 fixtures  477  bollatds,  fenders  ete  Cors
 truction  of  4  finger  jetty  1S  almost  com
 Plete  Quay  wall,  of  general  cargo  and
 container  beiths  have  becn  completed  and
 work  of  super  structure  of  transit  shed  38
 m  progress  The  Ore  and  Coal  Loading
 Plants  ordered  on  the  Mining  and  Alhed
 Machinery  Corporation  Limited,  Durgapur
 are  exptcted  to  be  delivered  and  brought
 into  commission  by  the  December  °73~
 April  74  Seven  locomotives  ordered  on
 Chitteranjan  Locomotive  Works  have  al
 ready  been  delivered  The  second  Estu
 arian  Dredger  intended  for  dredging  the
 estuary  and  the  approach  channel  is  due
 to  be  delivered  by  M/s  Garden  Reach
 Workshops  Limited,  Calcutta  in  975  Out
 of  the  five  tugs  intended  for  handling
 vessels  at  Hakita,  Garden  Reach  Work-
 shops  Limited  have  delivered  one  tug  and
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 the  second  ig  expected  to  be  delivered  in
 November,  973  and  the  remaining  three
 in  1974,  Out  of  470  units  of  quarters
 of  various  categories  acheduled  to  be  con-
 structed,  construction  of  354  units  has
 since  been  completed  ‘and  of  444  units  is
 in  progress.  ‘Tenders  for  $27  units  have
 been  invited,

 (b)  A  total  expenditure  of  Rs.  58  crores
 (approximately)  has  been  incurred  on  the
 project  up  to  30-6-73.

 Shortage  in  high  speed  Diesel  Oil  at
 D.  T.  C.  Depot,  Shahdara

 1124,  SHRI  NAWAL
 SINHA:

 SHRI  SEZHIY  AN:

 KISHORE

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  27,000  litres  of  diesel  oil
 has  been  found  missing  from  the  Shah-
 dara  Depot  of  the  Delhi  Transport  Cor-
 poration;

 (b)  whether  the  dicsel  oi]  registers  of
 other  Depots  of  D.  T.  C.  have  also  been
 checked  following  this  and  if  so,  the  result
 thereof;

 (c)  whether  any  employees  of  D.  T  ¢.
 have  been  found  involved  in  this  and  if  so,
 the  names  and  other  particulars  thereof
 and  the  action  taken  against  them;  and

 (d)  the  measures  proposed  to  be  adopt-
 ed  to  check  such  frauds  in  future?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  =  SHIPPING  AND
 TRANSPORT  (SHRI  M.  B.  RANA):  (a)
 Yes,  Sir.

 (b)  Yes,  Sir.  The
 were  not  significant.

 variations  noticed

 (c)  One  Depot  Manager,  one  Assistant
 Engineer  and  two  Store-keepers  of  the
 Shahdara  Depot  -who  were  suspected  to
 be  involved  in  this  case  were  immediately
 placed  under  suspension.  A  departmental
 enquiry  is  in  progress  and  appropriate
 action  would  be  taken  against  those  found
 guilty  on  the  basis  of  the  findings,  In
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 addition,  ४  case  has  also  becn  registered
 with  the  Police  for  investigations.

 (d)  Tt  has  been  decided  to  undertake
 more  frequent  checks  of  the  stocks.

 Unauthorised  Teaching  Institutions  in
 Dethi  in  Nursery  Course

 4i25  SHRI  NAWAL
 SINHA:

 SHRI  JHARKHANDE  RAT:

 KISHORE

 Will  the  Minister  of  FDUCATION,
 SOCIAL  WELFARE  AND  CUI  TURE  be
 pleased  to  state:

 (a)  whether  it  has  come  to  the  notice
 of  Government  that  several  unauthorised
 teaching  institutions  were  claiming  to
 train  teachers  in)  nursery  course  in  the
 sapital;

 (b)  whethe:  the  Delhi  Administration
 recognises  teachers  trained  by  unofficial
 rganisations;  and

 (c)  the  steps  taken  by  Government  to
 trace  out  such  education  shops  and  suve
 the  poor  from  being  cheated  by  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CUITURE  (SHRI
 D  P.  YADAV):  (a)  Delhi  Adminisira-
 tion  is  aware  of  the  existence  of  unrecog-
 nised  Nursery  Teacher's  Training  Institute.
 जा  Delhi.

 (b)  No,  Sit

 (९)  The  Director  of  Education,  Dethi
 has  innformed  the  public  through  Press
 about  the  existence  of  some  unrecognised
 institutes.  He  has  also  written  to  the
 managers  of  such  institutes  not  to  deceive
 the  public  by  assuring  them  that  recogni-
 tion  would  be  granted.

 News-items  ‘Hospitals  must  help  ond
 Nourse-running  Racket”  appeared  in

 Blitz

 1126,  SHRI  NAWAI  —  KISHORE
 SINHA:  Will  the  Minister  of  HEAI  TH,
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 AND  FAMILY
 to  state:

 (a)  whether  his  attention  has  कल्चर
 drawn  to  the  news-item  which  appeared
 in  the  ‘Blitz’  weekly  dated  23rd  June,
 973  under  the  heading  Hospitals  must
 help  end  nurse-running  racket;  and

 (b)  if  80,  the  reaction  of  Government
 thereto  and  the  steps  taken  to  improve
 the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.
 KISKU):  (a)  Yes.

 (b)  The  matter  relates  to  the  State  of
 Maharashtra.  The  information  has  been
 called  for  from  the  State  Government
 and  will  be  laid  on  the  Table  of  the
 Sabha.

 “Population  Project”  in  U.P.  and  Mysore

 1127.  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  state:

 (a)  whether  the  socio-economic  factors
 hat  motivate  couples  to  adopt  family

 planning  are  to  be  explored  in  a.‘Popula-
 tion  Project’  to  be  conducted  in  six
 Districts  of  Uttar  Pradesh  and  five  dis-
 tricts  of  Mysore;  and

 (9)  the  main  features  of  the  scheme,
 the  budget  provided  therefor  and  the
 benefit  likely  to  accrue  by  this  study?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  KONDARIL
 BASAPPA):  (a)  Yes.

 (b)  The  main  features  of  the  scheme
 are:

 (i)  to  complete  the  infra-structure,
 facilities  and  equipment  in  the
 Project  districts  according  to  the
 existing  Government  of  India
 pattern;

 (ii)  to  implement  a  maternity  based
 family  planning  programme  both
 in  urban  as:  well  as  in  rural
 areas;

 (iii)  to  provide  additional  inputes  in
 two  districts  in  each  state  to
 supplement  and  test  alternatives

 OFULY'D,  07  .
 :

 PLANNING  be  pleased

 dy)  to  establish  one  Population  Cen-
 tre  each  in  Uttar  Pradesh  snd
 Mysore  for  ‘detigning  an  itn-
 proved  management—inférma
 tion  and  evaluation  services,  und
 for  continuous  evaluation  of  the
 Project  the  reaultg-  from  which
 could  be  applicable  to  India’s

 family  planning  programme  as  .a
 whole.  These  Céntres  Will  9८
 assisted  in  their  task  by’  specia-
 lised  Management  Institutes.

 The  additional  funds  that  will  be
 available  for  this  Project  for  a
 period  of  five  years  are  about
 Rs.  23  crores  agreed.  to  be  pro-
 vided  by  the  World  Bank,  Inter-
 national  Development  Associa-
 tion  and  Swedish  International
 Development  Association:

 The  benefits  likely  to  accrue
 study  are:—

 Apart  from  the  obvious  benefits  thet
 will  flow  from  intensive  family
 planning  efforts  and  nutrition

 programme  in  these  areas  where
 the  project  is  implemented,  it
 will  help  to  test  out  and  evaluate
 various  alternatives  from  which
 lessong  could  be  drawn  for  more
 effective  implementation  of  the
 family  planning  programme  in
 the  rest  of  the  country.

 Allocation  for  constraction  of  Schoo!
 Buildings  in  Delhi  during  4th  Plan

 I28.  SHRI  S.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  EDUCA
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  Delhi  Administration  has
 asked  for  building  funds  to  construct
 schools;  and

 (b)  if'so,  how  much  was  allocated  for
 Fourth  ‘Pian  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  so
 CIAL  WELFARE  AND  IN  THER  DE
 PARTMENT  OF  “CULTURE  (SHRI D.  P.  YADAV):  (a)  ‘Yes,  Sir

 by  this
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 (b)  Originally  an  amount  of  Rs.  752
 lakhs  was  allocated  in  the  Fourth  Plan
 period  but  this  has  now  been  reduced  to
 Rs.  736.5  lakhs.

 Bs.  0  lakh  Scheme  for  Raral  Health

 i29.  SHRI  S.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  state:

 (a)  whether  Government  have  decided
 to  have  Rs.  0  lakh  Scheme  for  Rusal
 Health;

 (b)  whether  the  previous  scheme  otf
 Goveinment  for  Rural  Health  was  turned
 down  by  Planning  Ministry;  and

 (c)  af  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.
 KISKU):  (a)  The  Scheme  is  yet  to  be
 finalised.

 THE

 (b)  and  (c).  The  original  Scheme  was
 not  cleared  by  the  Planning  Commission
 as  it  was  felt  that  it  suffered  from  certain
 draw-backs  from  the  view-point  of  its
 practical  operation.  They  were  also  of
 the  view  that  before  implementing  the
 Scheme  on  such  a  large  scale,  a  pilot
 project  should  first  be  conducted  on  an
 experimental  basis.

 Survey  of  Population  of  River  Basins  by
 the  Central  Public  Health  Engineering

 Organisation

 430  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (a)  whether  the  Central  Public  Health
 Engineering  Organisation  has  made  any
 survey  of  the  extent  of  pollution  of  river
 basins  due  to  industrial  wastes  and  domes-
 tic  sewage;

 (b)  if  so,  the  result  of  their  findings;
 and

 (c)  what  steps  are  proposed  to  be
 saken  to  contro!  this  problem?
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 THE  MINISTER  OF  STAIE  IN
 THE  DEPARIMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  No.

 (b)  Does  not  arise.

 (c)  A  bill  to  prevent  end  qontrol
 pollution  of  water  is  before  the  Parlia-
 ment.

 Financial  and  Technical  Assistance  from
 Palond  for  Development  of  Fishing

 BL  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  of  Poland
 had  recently  offered  financial  and  techni-
 cal  assistance  in  developing  fishing  in
 India  mcluding  supply  of  50  fishing
 trawlers;

 (b)  if  so,  the  main  features  thereof
 and  cust  of  trawlers;  and
 ‘  (०)  whether  the  assistance  has
 accepted  by  the  Government?

 been

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (९).  There  is  no  offer  of  financia)
 assistance  by  Poland  for  the  development of  the  fishing  industry  in  India,  How-
 ever,  in  terms  of  an  agreement  entered
 into  with  the  Government  of  Poland  on
 April  6,  973  Poland  and  India  will  co
 Operate  in  mutually  determined  sectors
 of  the  fisheries  industry.  Poland  would
 also  be  willmg  to  provide  technical  and
 scientific  assistance.  The  Scope  for  ०05
 operation  in  the  following  sectors  is  being examined  .—

 re)  Supply  of  Polish  vessels  suited
 to  the  requirements  of  the  Indian
 fishing  industry,

 (2)  Supply  of  designs  for  fishing vessels  ag  well  ag  equipment and  expertise  necessary  for  the
 construction  of  vessels  in  the
 country.



 t55  Written  Answers

 (3)  Survey  of  deep  sea  resources
 and  establishment  of  joint  fiah-
 ing  ventures.

 The  Government  of  India  have  notified
 a  scheme  under  which  it  is  proposed  to
 allow  import  from  suitable  foreign
 sources  of  a  limited  number  of  deep  sea
 fishing  vessels  in  specified  siz2  ranges
 within  a  period of  I8  months  subject  to
 the  condition,  infer-alia,  that  one  vessel  is
 constructed  in  the  country  for  every
 vessel  imported.  The  number  of  vessels

 to  be  imported  under  the  scheme  ia  pro-
 posed  to  be  limited  to  fifty.  The  Polish
 authorities  have  indicated  that  they  would
 be  in  a  position  to  supply  50  vessels
 dur.ng  the  974  to  ‘1976.  They  had  fur-
 nished  in  972  a  prelimimary  indication
 of  the  price  of  fishing  vessels  of  the  size
 of  9.78  metres  and  2325  metres  a3
 Ms.  22.6  lakhs  and  2074  lakhs  respec.
 tively.  In  the  course  of  discussion,  with
 the  Polish  authorities  two  designs  of
 fishing  vessels  of  2325  metres  and  30  36
 metres  were  identified  ag  suitable  for
 our  requirements  Modtfications  :equited
 for  Indian  condition,  have  been  indicat-
 ed  to  the  Polish  authorities.  who  have
 agreed  to  furnish  revised  designs  incor-
 porating  the  modification.  together  with
 terms  of  payment.  date.  of  delivery  and
 price.  The  question  of  purchase  of
 Polish  vessels  within  the  framework  of
 the  notified  scheme  will  be  considered
 further  on  receipt  of  these  particulars.

 गेहूं  को जमालो री  के  आरोप  में  झांसी  (उत्तर-
 प्रदेश)  के  कक  गांव  के  सरकारी  भंडार  के

 मे बन्धक  की  गिरफ्तारी

 1132.  श्री  शिव  कुमार  शास्त्री  :  क्‍या
 कृषि  माई  यह  बताने  की  कृपा  करेगे कि  :

 (क)  क्‍या  झांसी  (some)  के  एक  गांव
 के  एक  सरकारी  भंडार  के  प्रबन्धक  को  गेहू
 की  जमाखोरी  के  आरोप  में  गिरफ्तार  किया
 गया  कौर  उसके  पास  से  पांच  हजार  बोरी

 गेहूं  बरामद  हुआ  ;
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 (@)  संभावित  भट्ट  तरीका  को  न
 अपनाया  जाये,  इसके  लिए  सरकार  ने  क्यो
 नियम  तथा  विनियम  बनाये  हैं  ;  शौर

 (ग)  यदि  हां,  तो  भुख्य-भुझथ  लियम

 क्या है;  शौर  उक्त  प्रबन्धक  के  विरुद्ध
 क्या  कार्यवाही  की  गई  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भो  क्‍प्णा-

 साहिब  पो०  शिन्दे)  :(क)  से  (ग).  उत्तर
 प्रदेश  सरकार  से  यह  सूचना  मानी  गयी

 है  ।  उसके  प्राप्त  होने  पर  उसे  सभा  पटल  पर
 रख  दिया  जायेगा  ।

 चावल,  अनाज,  तेल,  घी,  मसालों  तथा  खाद्य
 पदार्थों  में  सिलावट

 2232.  श्री  शिव  कुमार  शास्त्री  :  बया
 स्वास्थय  शौर  परिवार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेगे  कि  :

 (५)  क्या  सरकार  का  ध्यान  इस  ओर
 गया  है  कि  चावल  में  स्वात  कक डो  के  छोटे-
 छोटे  टुकडों  और  काली  मिर्च  मे  पपीते  के बीजो
 की  मिलावट  की  जाती  है  ,

 (ख)  बया  उक्त  उपायों  के  अतिरिक्त
 अनाज,  तेल,  घी,  मिर्च-मसालो  और  सभी
 प्रकार  के  खाद्य  पदार्थों  में  बड़े  पैमाने  पर
 मिलावट  को  जा  रही  है  ,  और

 (ग)  क्‍या  इस  बारे  मे  सरकार  ने  सुनिश्चित
 तथा  खास  कार्यवाही  करने  के  लिए  कोई  योजना
 बनाई  है  ,  भर  यदि  नहीं,  तो  इसके  कारण
 क्‍या  है?

 स्ब  तथ्य  और  परिवार  नियोजन  मंत्रालय
 में  उपाधि  (श्री  अभनिय  कुमार  किस्कू:  (क)
 शरीर  (ख)  विभिन्न  पदार्थों  मे  कौन-कौन
 सी  और  कितनी-कितनी  चीजे  मिलावट
 की  जाती  है  इसके  बारे  में  सरकार  को

 जानकारी  है
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 (=)  इस  समस्या  के  समाधान  के  लिए

 समय  समय  पर  कदम  उठाये  गये  हैं  |  इस  के

 लिए  योजना  भी  बनाई  गई  है  जिन्हें  पांचवी

 योजना  के  दौरान  कार्यान्वित  किया

 जाना  है  t

 Investigation  into  complaint  regarding
 quality  and  price  of  Text  Books  pro-

 duced  by  Government  sponsored  Au-
 thors  and  publishers

 1134.  SHRI  H.  M.  PATEL:  Will  the
 Minister  of  EDUCATION,  SOCIAL  WEL-
 FARE  AND  CULTURE  be  pleased  to
 state:

 (a)  whether  Government  of  India  have
 received  complaints  from  various  quarteis
 that  the  text  books  used  in  the  schools
 and  colleges  are  poorly  written  and  poor-
 ly  produced  at  extravagant  prices  by  vali
 ous  Government  sponsored  authors  and
 publishers;  anJ

 (vb)  whether  Government  have  made
 investigation  into  these  complaints  and  it
 so,  the  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (SHRI  D.  P.
 YADAV):  (a)  and  (b).  Presumably,  the
 Hon’ble  Member  is  referring  to  text-books
 at  the  school  level  and  university-level
 books  produced  through  the  variobs  Text-
 book  Production  Boards/Organisations,

 set  up  by  the  State  Governments.  Model
 textbooks  at  school  level  have  been  pro
 duced  by  the  National  Council  for  Edu-
 cational  Research  and  Training  and  there
 have  been  no  complaints  about  the  quality
 of  books  and  the  price  is  also  moderate
 State  Textbook  Boards/Organisations  have
 Produced  textbooks  at  school  level.  There
 have  also  not  been  any  g-neral  complaints
 about  the  cuality  of  books  and  these
 books  are  also  moderately  priced.
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 Under  the  Centrally-sponsored  Scheme
 of  production  of  university-level  books,
 Government  has  made  available  Rs.  one
 crore  to  the  participating  States  for  pro-
 duction  of  university-level  books  in  regio-
 nal  languages.  A  number  of  books  have
 now  been  produced  and  many  of  them
 are  very  moderately  priced.  Government
 have  a  subsidy  scheme  for  bringing  down
 the  price  of  university-level  books,  wher-
 ever  the  price  of  books  is  considered  to
 be  somewhat  on  the  high  side.  State
 Governments  attention  has  been  drawn  to
 this  scheme  and  they  have  been  advised
 that  the  price  of  the  books  written  under
 this  programme,  if  considered  high,  could
 be  proposed  for  subsidy  under  the  Cen-
 tral  Scheme.

 So  far  as  the  Hindi-speaking-Sfates  are
 concerned,  Government  are  having  the
 quality  content  reviewed  through  a  Cen-
 tral  Committee.  So  far  as  other  States
 are  concerned,  the  matter  has  been  left
 to  the  State  Governments  for  the  maint-
 enance  of  quality  of  books.  No  specific
 complaints  have  been  received  by  the
 Government  regarding  the  quality  of  books
 produced  under  this  piogramme.

 तरवीज-ए-उद्  बोर्ड  के  स्थापना

 1135.  श्री  रामावतार  शास्त्रो  :  क्‍या
 शिक्षा,  समाज  कल्याण  श्र  सुकृति  मंत्री
 यह  बताने  की  कपा  करेगे  कि

 (क)  क्या  सरकार  ने  उर्दू  भाषा  के  लिए
 विकास  के  लिए  एक  तरकीब-ए-उर्द  बोर्ड
 की  स्थापना  की  है  ,

 (ख)  यदि  हा  तो  इस  बोर्ड  में  सदस्यों
 के  रूप  में  नियुक्त  व्यक्तियों  के  नाम  क्‍या  है;

 (ग)  इस  ब्  4  उद्देश्यों  तथा  कार्य॑-
 कलापों  का  ब्या  बा  है  ;  और

 (घ)  सरकार  का  इस  काम  पर  प्रत्येक
 वर्ष  कितनी  राशि  खर्च  करने  का  विचार  है  ?

 दक्ष,  र  ८  जल  कल्याण  मंत्रालय  तथा
 संस ति  निभ  भें  उपमंत्री  (को  tho  पी०
 यादव)  :  (क)  से  (घ).  सरकार  4
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 तरक़्की-ए-उर्दू  बोर्ड  की  स्थापना  निम्नलिखित  7.  प्रो  fo  शु  aux,

 कार्यों  तबा  उद्योगों  के  लिये  की  है
 --

 ू  विभागाध्यक्ष,  अलीगढ़

 (i)  भारतीय  भाषाओ रो  मे  साहित्य  के
 निर्माण  की  केन्द्रीय  प्रायोजित  योजना  के  प्रीत-  8.  प्रो?  के०  ए०  फाक की,
 ते  उर्दू  में  शिक्षा  साहित्य  तथा  प्राघुनिक  उर्दू  विभागाध्यक्ष,  दिल्ली  विश्व-

 ज्ञान  के  प्रसार  हेतु,  विज्ञान  पुस्तकें,  बाल  विद्यालय  ,  दिल्ली  ।

 साहित्य;  संदर्भ  पुस्तक,  विद्लकोषो,  बुनियादी
 है

 पाद्य-पुस्तकों  इरादी  सहित  जम्प  किस्मों
 8

 ट  33९४०  क्यूं के  साहित्य  को  उपलब्ध  करना,
 ,

 अनुसंधान  संस्थान,  बसव  |

 (ii)  उपर  सम्मिलित  उद्देश्यों  की  पूर्ति  0  डा०  हुकम  चंद  नायर,
 से  संबधित  सभी  मामलों  पर  केन्द्रीय  शिक्षा  उर्दू  विभाग  बनारस  हिन्द  विश्व-
 एवं  समाज  कल्याण  मंत्रालय  को  सलाह  देना  |  विद्यालय,  वाराणसी  |

 शिक्षा  मन्नी  बोर्ड  के  अध्यक्ष  है  कौर
 गा

 ड  ी  कोरे  जल
 जामिया  मिलिया  इस्लामिया  नई  दिल्‍ली  के  विद्यालय,  पटना  |
 कुलपति  प्रो०  एम०  मुजीब  इसके  प्रत्यक्ष  .
 है।  निम्नलिखित  व्यक्ति  बोर्ड  केन्या  22  श्री  हबी बु निसा  बेगम,

 सदस्य  है  उर्दू  स्नातकोत्तर  प्रत्यय  तथा  भी  -
 संधान  विभाग  के  प्रोफेसर  एव  अध्यक्ष,

 मैसुर  विश्वविद्यालय,  मैसूर  ।
 विश्वविद्यालय  प्रदान  > :

 णी  नई  दिल्ली  ।  मनः  3  श्रीमती  एस०  जड०  असद,
 !  शिक्षा  स्कूल  निवेशक  (लड़किया )  ,

 2  महानिदेशक  वैज्ञानिक  तथा  जम्मू  तथा  कश्मीर  सरकार,  श्रीनगर  1
 भौद्यागि  समान  परिषद, द्वारिक  |  मनु  ’

 4  हकीम  एस?  कमारूल  हसन, नई  दिल्‍ली  ।
 जज  लम्पागंक,  हक  मरीज”

 3  प्रो०  ए०  सलीम,  भोपाल  t

 कुलपति,  i5  की  एस०  रहमानी,  भ्रमर-ए-शरीयत,

 लीग  लग
 विश्वविद्यालय,  बिहार  कौर  दूड़ीसा,  मुंगेर  ।

 0 एल  16.  कुलपति, ,
 ही एएन  हिए

 wart  विश्वविद्यालय,  पटियाला ह
 (प्रथा  उसका  प्रतिनिधि)

 5  डा०  एस०  आबिद  हुसैन,
 सचिव,  इस्लाम,  एण्ड  मात  एज  i7  निदेशक,  केन्द्रीय  हिन्दी  निदेशालय,

 सोसायटी  जामियानगर,  नई  दिल्‍ली  ।  नई  दिल्‍ली  a

 6  श्री  हबीबुर्रहमान,  i8  सयुक्त  सचिव,  (भाषा),

 सचिव,  श्रस्जुभन  तरक्की-ए-उर्दू,  शिक्षा  तथा  सम्राट  कल्याण  मता लय

 दूं  हाल,  हैदराबाद  |  (सदस्य  सच्ची )
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 बोर्ड  के  लिए  पांचवी  पंचवर्षीय  योजना
 में  करोड  रुपये  की  धनराशि  का  एक  योजना
 शत  विनियमन  उपलब्ध  है  ,  ताकि  बोड़े  भ्र पने
 कार्यकलाप  शौर  उद्देश्यों  की  बरती  कर  सके!
 इसमें  से  5  लाख  रुपये  की  राशि  की  व्यवस्था

 चालू
 वित्तीय  वर्ष  973-74  फेंकी  गई  है  1

 'पांचवी  पंचवर्षीय  योज़ना  के  दोरान  इस
 कार्यक्रम  के  लिए  धन  की  व्यवस्था  करने  से

 संबन्धित  प्रस्ताव  को  अभी  अंतिम  रूप  दिया
 जाना  है  ।  इस  प्रस्ताव  को  अंतिम  रूप  दं  दिए
 जाने  पर  वर्ष  बार  विनियमन  निर्धारित  क्या
 जायेगा  ।  फिर  भी  यह  आशा  है  कि  अपर्याप्त
 साधनों  के  कारण  इस  बाय  को  कोई  हानि  नही
 होगी  ।

 झनोराबाद  केद्रीय  विद्यालय  को  कंकड़बाग,
 पटना  स्थानान्तरित  करना

 1136.  श्री  रामावतार  शास्त्री  :  क्या

 शिक्षा,  समाज  कल्याण  शोर  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  कया  सरकार  ने  प८ना  स्थित  कंकड-
 वर्ग  में  केन्द्रीय  विद्यालय  का  अपना,  भवन
 बना  कर  अनीसा वाद  केन्द्रीय  विद्यालय  को
 उसमें  स्थानान्तरित  करने  का  निर्णय  किया  है  ;

 (ख)  यदि  हा,  तो  क्‍या  कई  वर्ष  पूर्व
 लिए  गए  निर्णय  के  बावजूद  भवन  निर्माण  का
 कार्य  श्रमी  तक  आरम्भ  नहीं  किया  गया  है
 कौर

 (ग)  यदि  हां,  तो  इस  विलम्ब  के  क्‍या
 कारण  हैं  ौर  सरकार  का  विचार  भवन-
 निर्माण-कार्य  कब  तक  पूरा  कर  लेने  का  है  ?

 दिक्षा,  कौर  रूमाल  कल्याण  मंत्रालय  तथा

 संस्कृति  विभाग  में  उसको  (को  Blo  पी०

 यादव)  :  (क)  जी  हां।
 60  L.S.—6  ,
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 (@)  जौर  (ग).  कंकड़बाग  में  जमीन
 स्वीकार  करने  का  अंतिम  निर्णय  केन्द्रीय
 विद्यालय  संगठन  द्वारा  केवल  i972  में
 लिया  गया  था  a  चौहान  दीवार  पहले  से  ही
 बन  रही  है।  कंकड़बाग  में  भवन  निर्माण
 की  झायोजनाएं  अनुमोदित  कर  दी  गई  है  तथा
 निर्माण  सम्बन्धी  अनुमान  के०  लोनिवि
 द्वारा  तैयार  किए  जा  रह  हैं।  अनुभागों
 को  अंतिम  रूप  दिए  जाने  के  वाद  शीघ्र  ही
 निर्माण  कार्य  को  हाथ  में  ले  लिया  जायेगा  ।

 समुद्र  से उद्धृत  (रिक्‍्लेम्ड  भूमि  में  खेती  )

 1137.  श्री  लालजी  भाई  :  क्‍या  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्या  समुद्र  के  उद्धृत  भूमि  में  खेती
 करने  की  सरकार  की  कोई  योजना  है  और

 (ख)  यदि  हां,  तो  उसकी  मख्य  बातें
 कया  है?

 कृषि  मंत्रालय  में  राज्य  मत्री  (प्रो०  शेर
 सिह)  :  (क)  जी  नहीं।

 (ख)  प्रश्न  ही  नहीं  उठता  t

 Non-utilisation  of  Funds  by  States  for  the
 Uplifament  of  Small  Fermers

 ‘1138.  SHRI  S.  N.  MISRA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 lo  state:

 (a)  the  names  of  the  State  Governments
 which  have  not  fully  utilised  the  amount
 sanctioned  by  the  Central  Government
 during  the  year  1972-73  for  the  uplift  of
 the  small  farmers;

 (b)  the  maximum  percentage  of  such
 amount  which  a  State  has  been  able  to
 utilise  for  the  purpose;

 (c)  the  reasons  advanced  by  them  for
 not  fully  utilising  the  sanctioned  amount;
 and

 (9)  the  reaction  of  the  Central  Govern-
 ment  thereto?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF
 SHER  SINGH)  (a)  and  (४).  Ah  outlay
 of  Rs  50  lakhs  has  been  approved  for
 each  Small  Farmers  Development  Agency
 for  the  project  period  Grants  for  these
 46  Projects  are  released  by  the  Govern-
 gent  of  India  direct  to  the  Agencies  and
 mot  to  the  State  Governments  The  en-
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 closed  statement  shows,  State-wise,  funds
 released  by  the  Government  of  India,  the
 amounts  utilised  by  the  Agencies,  along
 with  the  percentags  of  amounts  utrlised
 since  their  inception  upto  3ist  March,
 973

 (c)  asd  (व)  The  utilisation  of  funds
 by  the  SFDAs  ig  generally  satisfactory  ¢

 STATEMENT
 State  -wtse  break-up  of  funds  released  and  uttiised.  by  Small  Farmers

 Development  Agenctes
 eee

 Total  Amount
 No__  of  Percentage

 State  SFDA  released  Utlised  cf  amount
 Projects  sifice  8०८  utilised  to

 (RS lakhs)  (Re  lokhs)  ‘released

 I  2  3  4  5

 x  Andhra  Pradesh  3  go  50  73  99  8  8

 2  Assam  2  45  50  27  36  60  I

 3  Bihar  3  II3  97  70  43  68

 4  Gujarat  3  38  98  ह: ह  29  98  8

 5s  Haryana  2  739  32  37  ६4  98  7
 6  Himachal  Pradesh  I  SI  00  40  95  O21

 7  Jammu  &  Kashmir  2  69  06  66  32  96  0

 ह  Kerila  2  99  70  73  79  740

 9  Madhya  Pradesh  3  qrer  60  95  66  T

 to)  Mahara  htra  3  67 41  42  30  62  5

 वा  Mysore  3  2३  08  92  (2  75  3

 iz  Nagailand*  1  t  45  00  26  73  683  %

 13,  Orissa  334  25  I4g  05  307  3%*

 Id  Punyan  2  68  5  62  63  gl  9

 ¥§  Rayasthan  3  88  87  67  45  $9
 16  Lami  Nidu  3  Tor  89  TOO  93  99  I

 77  Uttar  Pradesh  4  278  53  209  76  96  ०

 78  West  Bengal  3  86  48  66  76  77:2

 *Includes  amount  released  and  expenditure  for  the  MFAL  project  also

 **Tn  eases,  where  expenditure  exceeds  the  finds  released,  the  Agencies  have  utilised
 the  funds  received  under  “  other  receipts”,  such  as  interest  on  deposits,  repayment  of  loans
 advanced  io  Central  Cooperative  Banks,  etc
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 Opening  of  Model  Schools

 1139,  SHRX  S.  N.  MISRA:  Will  the
 Minister  of  EDUCATION,  SOCIAL  WEL-
 FARE  AND  CULTURE  be  pleased  to
 state:

 (a)  the  number  of  Model  Schools  which
 are  likely  to  be  opened  throughout  the
 country;  and

 (b)  the  funds  allocated  for  the  purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ®.  P.  YADAY):  (@)  and  (b).  The  Fifth
 Plan  proposals  in  this  regard  are  still
 under  the  consideration  of  Government.

 Plantation  of  Kair  Forests  to  attract
 Rainfan

 1140.  SHRI  NARENDRA  _—  SINGH:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Government  are  ‘aware  that
 Kair  wood  can  help  in  formation,  deve-
 lopment  and  precipitation  of  clouds;

 (0)  7  so,  whether  Government  propose
 to  undertake  extensive  plantation  of  Kair
 forests  to  help  increase  rainfalls  in  the
 areag  where  iriigation  facilities  are  lacking;
 and

 (c)  if  so,  the  mam  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  (a).  Yes,  Sir  According
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 to  preliminary  tests  carried  out  by  the
 Indian  Institute  of  Tropical  Meteorology,
 Poona,  on  the  greenwood  of  Kair,  the
 ash  obtained  by  burning  of  the  grecn
 wood  has  the  property  of  cloud  seeding.

 (b)  Kair  is  a  shrub  found  naturally  in
 the  drier  areas  of  a  number  of  States.  As
 it  grows  naturally,  there  is  nd  proposal  to
 undertake  extensive  plastation  of  this
 shrub  species  at  present.

 (c)  Does  not  arise.

 Diet  served  to  the  Free-Bed  Rafleots  ta
 Safdarjang  Hospital  in  New  Pethi

 1141.  SHRI  R.  P.  DAS:  Will  the  Minis-
 ter  of  HEALTH  AND  FAMILY  PLAN-
 NING  be  pleased  to  state:

 (a)  the  quality  and  quantity  of  diet
 served  to  the  free-bed  patients  in  Safdar-
 jang  Hospital  in  Delhi;

 (b)  whether  Government  are  aware  that
 most  of  the  indoor-patients  at  that  Hos-
 pital  are  not  getting  diet  according  to  the
 prescriptions  of  doctors;  and

 (c)  whether  there  is  any  arrangement  to
 check  up  the  quantity  and  quality  of  food
 supplied  to  the  patients?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  ८  KISKU):
 (a)  A  statement  is  attached.

 (b)  The  indoor  patients  of  the  hospital
 are  supplied  diet  according  to  the  prescrip-
 tions  of  doctors  keeping  in  view  the  scale
 approved  by  Government.

 (c)  Yes.
 STATEMENT

 ADULTS  SCALE

 Type  of  Diet  Scale  of  Diet

 he  Vagetahle  Diet
 .  Grams

 Wheat  or  rice  400
 Potato:  IIs

 हे  हे  8

 ona
 (Other  than  Pc  tatoes)  230 Salt  10

 Condiments  30
 Ghee  50 Dahi
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 x  4

 Milk  .  न  ४५५  नि  नि  नि  349  M  .Lts.

 Sugar
 ne  न  .  नि  .  .  55  gm.
 ves,  ot  6  न  .  .  7  gms.

 a.  Milk  Depot t

 a

 .  :  7  360  Lts.
 Leaves.  .  2  .  .  7  gms.

 मु  न  व  दा  च
 (था कह  Butter  >  .  न  न  y  a

 .  °  .  .  .  .  .  55  gms

 3.  LightXhichri Diet

 Rice  .  -  नि  .  मे  225  gms
 Dal  .  7  7  7  मं  85  gms.
 Sas  .  .  .  .  .  10  gms.

 नि  .  .  मु  हा  50  gms.
 one  :  :  2  है  230  M.  Lis,

 Panel  453
 gms.

 Tea  Leaves  Dt  7  ome
 CHILDREN’S  SCALE

 L  Mik  I  Diet

 Mulk  $  .  450  M_  Lrts.
 Sugar  .  .  .  55  gms.
 Bannana  or  Orange  5  2  (Two)

 “TL  Milk  I  Duet

 Mik  हर  न  .  .  90  M.  Lis.
 Sugar  .  .  .  55  gms
 Bannana  or  Orange  +  .  r  (One)
 Egg.  .  ;  t  One)

 IN.  Milk  Diet
 Milk  न  gio  M_Lts.
 Sugar  नि  .  हि  55  gms
 Bread  .  II§  gms
 Butter  .  I§  gms.
 Seasonal  Fruits  °  225  gms

 IV.  Vecetzle  Dit

 Atta  or  Rice.  नि  225  gms.
 Dal  .  25°  gms.
 Potatoes  नि  55  gms.
 Seasonal  green  vegetable  4  Ozs.  .  1s  gms.
 Cur  55  gms.
 Milk  डर  .  .  340  M-  Lts
 Sugar  .  .  .  है  55  gms.
 Ghee  25  gms,
 Bread  .  .  नि  rI§  gms.
 Condiments  ‘  .  हे  8  gms.
 Tea  Leaves  <  .  I§  gms.

 \e  Light  Khachari  Diet

 Rice  Iro  gms.

 ara
 ७  .  द  7  मु  25  gms.

 न  है  .  .  ही  25  gms.
 Milk  7  हे  .  नि  .  .  230  M.  Lis.
 Curd  .  .  .  .  .  TIS  gms.
 Sugar  ५  «  «  .  ०  5S  gms

 Sone  ude
 .  .  +  .  °  ‘  +  Is  gms

 wits  .  न  .  .  2  न
 Condiments

 a  gms,
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 कॉमन  तट  के  एक  जहाज  को  बलाल  मालिक

 बंदरगाह  तक  ले  जाना

 1142.  श्री  हुक्म  चंद  कछवाय  :  क्‍या

 नौवहन  शौर  परिवहन  मंत्री  यह  बताने  की

 कृपा  करेगे  कि  :

 (क)  क्या  मई,  i973  के  प्रथम  पक्ष
 में  कुछ  व्यक्तियों  ने  कोंकण  तट  से  किसी  जहाज
 को  मालवण  बन्दरगाह  तक  ले  जाने  को  बाध्य
 किमी  था;  और

 (ख)  जहाजों  के  अ्रपहरण  को  रोकने
 के  लिए  सरकार  क्‍या  कदम  उठाने  जा  रही
 है?

 नौवहन  झौर  परिवहन  मंत्री  (शी  राज

 बहादुर)  :  (क)  और  (ख).  4  मई,  973
 को  जब  “'कोंकण  सेवक”  जहाज  वेन्गुला  पत्तन
 पर  था  कुछ  व्यक्तियों  का  एक  दल  जहाज
 पर  चढ़  गया  भर  जब  जहाज  उस  पत्तन
 से  अगले  पत्तन  के  लिए  रवाना  हुआ  तो  जहाज
 के  मास्टर  को  धमका  कर  जहाज  मालवान
 पत्तन  को  ले  जाने  के  लिए  मजबूर  किया।
 मास्टर  जहाज  मालवान  पत्तन  को  ले  गया।

 जहाज के  स्वामी,  मैसर्स  चौगुले  स्टीमशिप्स
 कम्पनी  ने  5-5-73  को  मामले  की  रिपोर्ट

 महाराष्ट्र  सरकार  को  वी  ।  राज्य  सरकार
 ने  5-5-73  को  यात्रा  पर  जा  रहे  जहाज  पर

 एक  पुलिस  दल  भेजा  t  पुलिस  दल  ने  जहाज  मे
 रत्नगिरि  से  पानाजी  तथा  वापिस  रत्नागिरी
 तक  यात्रा  की  ।  उसके  बाद  वहा  ऐसी  कोई
 घटना  नहीं  घटी

 परिवहन  विभाग  में  काम  कर  रहें
 कर्मचारी

 1143.  श्री  हुकम  चंद  कछवाय  :  क्‍या

 नौवहन  परोरे  परिवहन  मंत्री  यह  बताने  की

 कपा  करेंगे  कि  :
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 (क)  परिवहन  विभाग  में  इस  समय  काम
 कर  रहे  अस्थायी  तथा  स्थायी  कर्मचारियों
 की  संख्या  कितनी  है;

 (ख)  गत  पांच  क्यों  से  ग्रसित  1 ॥  से
 काम  कर  रहे  उन  कर्मचारियों  की  सिया  कितनी
 है  जो  अभी  अस्थायी  हैँ;  और

 (ग)  कर्मचारियों  को  स्थायी  'बनाने  के
 बारे  में  सरकार  की  भावी  नीति  क्या  है?  .

 नौवहन  कौर  परिवहन  मंत्री  (को  राज

 बहादुर)  :  नौवहन  तथा  परिवहन  मंच  के
 सचिवालय  सम्बन्धी  सूचना  नीचे  दी  गई  i

 (क)  स्थायी  576

 अस्थायी  405

 (ख)  250

 (ग)  वर्तमान  नीति  के  अनुसार  स्थायी-
 करण  उपलब्ध  स्थायी  रिक्ति यी  की  संख्या  के
 झ्राधार  पर  किया  जाता  है।  परन्तु  भ्र स्थायी
 रिक्तियों  के  स्थायी  करने  की  स्थिति  की  प्रचलित
 झ्रादेशों  के  अनुसार  समय  समय  पर  समीक्षा
 की  जाती  है  1

 Diversion  of  Funds  Earmarked  for  Rabi
 Crop  during  1972-73

 1144,  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  a  part  of  the  amount  ear-
 marked  for  “grow-more-Rabi  Crops”  in
 (1972-73  was  diverted  lo  un-productive
 channel,  and

 (b)  if  so,  the  reasons  therefor  and  ac-
 tion  taken  in  that  regand?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDBE):  (a)  No,  Sir.

 (b)  Doeg  not  arise.
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 “Distros  Arens”  im  she  country  and  the
 people  affected

 445  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minster  of  AGRICULTURE  be  plea-
 sed  fo  state’

 cig  the  rates  of  the  States  and  Districts
 which  should  be  called  “distress  areas”  be-
 cause  of  acute  scarcity,  high  prices  of  ¢s-
 sential  ‘commodities,  growmg  unemploy-
 ment  and  फा,

 )  the  total  number  and  proportion  of
 people  affected  in  each  State,

 +o}  ty  total  number  of  people  given
 test  reef  work  in  each  State;  and

 @  whether  Government  are  considermg
 to  declare  some  parts  of  the  country  as
 “famine  areas”?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDE)  (a)  to  (c)
 Three  statements  (I  II  &  ity  are  laid  on
 the  Table  of  the  House  [Placed  in  Libra-
 ry  See  No  LT  $239|73]

 (d)  Although  there  is  no  proposal  to
 declare  some  patts  of  the  country  as  fa
 mune  areas”,  54  Districts  in  various  States
 have  been  identified  as  chronically  drought
 prone  districts

 Families  Benefited  through  land  distribu-
 tion

 46  SHR  JYOTIRMOY  BOSU_  Will
 the  Minister  of  AGRICULTURE  _  be

 pleased  state

 (a)  the  total  number  of  families  bene-
 fited  in  cach  State  through  land  distribu-
 tion  aS  a  result  of  the  recent  legislation
 on  land  ceiling  and

 (b)  their  State  wise  break  up?

 THF  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  ?  SHINDE)  (a)  and  (b)
 The  ceiling  laws  in  most  of  the  States
 were  revised  recently  and  as  yet  it,  istoo
 early  to  assess  the  surplus  area  distributed
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 or  the  number  of  familiag  benciitel.
 However,  in  Kerala,  where  the  amended
 ceiling  law  has  been  in  operation  for
 some  time  now,  it  is  reported  that  92
 acres  of  surplus  lgpd  was  distributed  to
 336  families  including  573  families  be-
 longing  to  the  scheduleq  castes  ‘and  the
 scheduled  tribes

 Grants  to  Educational  Inatitetions  in  India
 by  U.S.  Foundations

 47  SHRI  JYOTIRMOY  BOSU  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state

 (a)  purpose  wise  grant  to  each  educa-
 tional  institution  in  India  by  the  US
 Ford  Foundation,  Rockefeller  Foundation
 ‘and  other  US  Foundations  year-wise,

 (b)  how  these  grants  were  dispused  of
 during  the  same  period,

 (c)  whether  the  foundation  representa-
 tives  are  represented  m  the  Governing  bo-
 dies  or  academic  councils  of  some  grant
 receiving  institutions,  and  if  so,  the  names
 of  such  institutions,  and

 (d)  in  which  capacity  the  Foundauons
 are  represented  in  some  of  the  bodies  of
 these  institutions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SO
 CIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D
 P  YADAV)  (a)  to  (d)  The  informa
 tron  3४  being  collected  and  will  be  laid
 on  the  Table  of  the  House

 Flourishing  Trade  in  Adulterated  Medici-
 nes  in  India

 i48  SHRI  JYOTIRMOY  “‘BOSU  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state

 (a)  whether  his  attention  has  been  drawn
 to  the  flourishing  trade  m  adulterated  me-
 dicines  in  India  m  general  and  West  Ben-
 gal  im  particular,

 (b)  2f  so,  how  many  cases  imvolving
 trade  in  spurious  drugs  have  been  re-
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 ported  fram  West  Bengal  during  the  last
 two  years;

 )  the,  nature  of  the  cases  brought  to
 the  notke  of  his  Ministry  during  this
 period;  and

 @)  what  steps  have  been  or  are  being
 taken  to  put  a  stop  to  such  anti-social
 crimes  and  economic  offences?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  ‘PLANNING  (SHRI  A.  K.  KISKU):
 (a)  and  (b).  Yes.  etaileq  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 (c)  The  cases  are  broadly  of  the  follow-
 ing  categories:

 @  Darugs,  especially  antibiotics,  Hor
 mone  preparations,  analgesic  sy-
 Typs  etc,  anti-septic  powder,  etc.
 reported  not  to  contain  the  ac-
 tive  substances|ingredients.

 (ii)  Certain  sulpha  drug  preparations
 reported  to  contain  cheaper  types
 of  sulpha  drugs.

 (iii)  Imitation  products  of  |  common
 household  remedies.

 (d)  The  Drugs  and  Cosmetics  Act,  1940,
 contains  penal  provisions  for  prevention  of
 manufacture  and  sale  of  adulterated  drugs.
 To  eliminate  unlicensed,  manufacturers  of
 drugs  who  usually  indulge  in  manufacturc
 and  sale  of  spurious  drugs  an  “All  India
 List  of  Ticensed  Drug  Manufacturers”  has
 been  printed  and  made  freely  available
 to  all  concerned  at  nominal  price  The
 States  have  -been  advised  to  maintain  close
 liatson  with  the  police  authorities  for  in-
 tensive  campaign  against  spurious  drugs
 and  to  augment  their  Drugs  Inspectorates
 and  testing  facilities.  The  help  and  co-
 operation  of  Association,  reprosenting  the
 interests  of  drug  manufacturers  ‘and  deal-
 ers  are  being  enlisted  to  ensure  maaimum
 compliance  with  good  manufacturing  and
 sale  practices  and  for  campaign  against
 spurious  drugs.  Besides  this.  the  activities
 of  the  State  Drug  Control  Authorities
 are  being  supplemented  by  the  Central
 Drug  ANspectors  of  the  Zonal  Offices  and
 by  making  available  to  the  State  Govern-
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 ments  the  @rug  testing  facilities  im  the
 Central  Laboratories.  A  planned  pro-
 gramme  of  sampling  of  essential  and  fife-
 saving  drugs  moving  in  inter-State  com-
 merce  has  been  arranged  by  the  Central
 Drug  Control  Organisation  throughout  the
 country.

 Developments  proposed  to  be
 pay" at  Paradip  Port  during  ‘1973-74  ang

 Wan  Peried  ह

 1149.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (3)  what  are  the  develapmenits  proposed to  be  undertaken  at  Paradip  Port  during
 ‘1973-74  amg  during  the  Fifth  Plan  pe-
 riod;  and

 {b)  what  would  be  the  handling  capa-
 city  of  the  Port  at  the  end  of  ‘1973-74,  and
 at  the  end  of  Fifth  Plan  period?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 (a)  During  the  year  1973-74,  the  last
 year  of  the  Fourth  Five  Year  Plan.  the
 important  items  under  construction  are:—

 (!)  General  Cargo  Berth.

 (2)  Sea-wall

 (3)  Railway  siding.

 (4)  New  staff  quarters

 (5)  Improvement  of  exiting  break-
 waters.

 (6)  Augmentation  of  cxisting  ore
 handling  plant  for  exporting  upto
 4  million  tonnes  of  iton  ore  per
 annum.

 As  regards  the  Fifth  Plan.  proposals
 have  not  vet  been  finalised.

 (b)  The  improvements  heing  effected  in
 the  uon-ore  handling  plant  will  increase
 the  capacity  to  4  million  tonnes  per  an-
 hum.  but  this  will  not  be  completed  by
 the  end  of  i973-74  The  handling  capa-
 city  at  the  end  of  the  Fifth  Plan  cannot
 be  indicated  as  the  proposals  have  not
 been  finalised  yet.
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 TalchetiatiiyBekare  route  for  in
 prowltent  as  National  Highway

 1150.  SHRI  ARJUN  SETHI:
 SHRI  HARI  SINGH:

 Will  the  Minister  of  SHIPPING  AND
 ‘TRANSPORT  be  pleased  to  state:

 ;  whether  Talcher-Rourkela-Bokaro
 #¥ate  has  been  included  for  improvement
 as  a  National  Highway  during  the  Fourth
 Plan;  and

 ry  if  so,  the  total  amount  allotted  for
 such  an  improvement?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND  TRA-
 NSPORT  (SHRI  M.  B.  RANA):  (a)  and
 (b).  Chas-Bokaro-Ranchi-Rourkela-Borkot-

 Talcher  route  hag  been  added  to  the  Na-
 tional  Highway  system  in  March,  1972.
 The  programme  for  the  improvement  of
 this  new  National  Highway  is  under  for-
 mulation  in  consultation  with  the  State
 Governments  Necessary  funds  for  the
 same  will  be  allotteg  after  the  programme
 is  finalised.

 Regulating  Admission  of  Students  in  Uni-
 versities

 1151  SHRI  ARJUN  SETHI:
 SHRI  HARI  SINGH:

 Will  the  Minister  of  EDUCATION,  SO-
 CIAL  WEI  FARE  AND  CULTURE  be
 pleased  to  state.

 (a)  whether  Government  have  taken  de-
 cision  to  regulate  the  administration  of
 students  into  the  Universities;  and

 (b)  if  so,  the  bioad  features  thereof
 and  when  it  i5  likely  to  be  umplementcd?

 THE  MINISTER  OF  EDUCATION,
 SOCIAT  WELFARE  AND  CULTURE
 (PROF  S  NURUL  HASAN)  (a)  and  (b).
 The  need  to  regulate  enrolments  in  high-
 er  education  has  been  highlighted  in  the
 Approach  Document  to  the  Fifth  Five
 Year  Plan  The  relevant  paragraph  i¢
 reproduced  below:—

 ‘Judged  bv  the  long-term  perspective,
 the  problem  of  the  educated  job
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 seekers  cannot  be  solved  by  ape-
 rating  only  on  the  demand  side.
 Even  in  the  case  of  skilled  cate-
 gories,  the  intake  of  training  ins-
 titutions  has  had  to  be  cut  back

 to  ease  the  problem,  In  the  case
 of  generalists,  this  has  to  be  done
 much  more  drastically  to  reduce
 the  problem  to  manageable  pro-
 portions.  University  Education
 must  be  so  regulated  as  to  con-
 form  increasingly  to  the  likely
 quantum  880  pattern  of  employ-
 ment  opportunities  for  the  edu-
 cated  youth.  This  will  require
 not  merely  a  restructuring  of
 university  education  but  also
 greater  diversification  and  voca-
 tionalisation  of  secondary  educa-
 tion  to  redyce  the  pressure  for
 entry  into  institutions  of  higher
 learning.  Furthermore,  no  regu-
 latory  measure  can  be  justified
 which  denies  equality  of  cduca-
 tional  opportunity.  For  promot-
 ing  vertical  mobility,  education
 can  be  a  very  powerful  instru-
 ment.  The  ineffectiveness  of  the
 present  education  system  in  this
 regard  calls  for  important  inno-
 vations  and  hard  decisions.”

 The  details  of  the  strategy  to  imple-
 ment  the  above  policy  were  discussed  by
 the  Steering  Group  on  Education  of  the
 Planning  Commission  and  the  Standing
 Committee  of  the  Central  Advisory

 Ban of  Education  ‘and  were  broadly  approved.
 While  formulating  these  proposals,  both
 the  Steering  Group  and  the  CABE  em-
 phasized  that  care  should  be  taken  to  en-
 sure  that-the  weaker  sections  of  the  com-
 munity,  including  the  Scheduled  Castes
 and  Scheduled  Tribes,  and  the  backward
 areas  of  the  country  should  have  an  in-
 creasing  and  aJequate  access  to  higher
 education  These  proposals  are  now  un-
 der  the  consideration  of  the  Govern-
 ment  The  policy  as  finally  approved  will
 be  implemented  during  the  Fifth  Five
 Year  Plan

 Asian  Conference  on  Teaching  and  Re-
 search  in  Social  Sciences

 1153  SHRI  BHOLA  MANIHI:  ,  Will
 the  Minister  of  EDUCATION,  SOCIAL
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 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  the  recently  held  Asian
 Conference  on  Teaching  and  Research  in
 Social  Sciences  at  Manila  has  made  strong
 ples  to  the  UNESCO  to  give  more  atten-
 tion  to  Asian  countries  in  it,  social  ser-
 vices  programme;

 (b)  whether  the  UNESCO  has  accepted
 the  plea;  and

 (c)  what  steps  are  being  taken  by  UNE
 SCO  to  implement  the  recommendation  of
 the  Conference?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a).  Yes,
 Sir.

 (b)  and  (c).  The  recommendations  have
 been  sent  to  UNESCO.  Its  decitiong  are
 ‘awaited.  +

 Decision  regarding  receiving  of  contribu-
 tion  by  CARE

 1154,  SHRI  BHOLA  MANJHI  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  Government  have  decided
 not  to  receive  any  further  contribution  by
 CARE  and  other  foreign  voluntary  orga-
 nisations  to  the  Children’s  Nutrition  Pro-
 gramme;

 (b)  whether  this  has  resulted  in  a  40
 per  cent  cut  in  the  special  children’s  Nu-
 tntion  Programme;  ‘and

 (c)  if  so,  whether  any  steps  aie  bemg
 taken  to  restore  the  cut  bv  raising  res-
 ources  indigenously?

 THE  DEPUTY  MINISIFR  IN  THF
 MINISTRY  OF  EDUCATION  AND  SO-
 CIAL  WELFARE  AND  IN  THE  DF-
 PARTMENT  OF  CUITURE  (SHRI  D
 ह  YADAV)  (a).  The  whole  question  is
 under  review  as  a  part  of  Government's
 Policy  of  self-reliance.  No  decision  has
 yet  been  taken  in  the  matter.
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 (b)  and  (c).  No,  Sir.  There  has  been
 a  cut  of  40  per  cent  in  the  Budget  for
 the  year  (1973-74,  on  Special  Nutrition
 Programme  on  account  of  financial  cons-
 traints.  However,  there  has  been  no  cor-
 responding  reduction  in  the  coverage  of
 the  programme  which  is  being  maintained
 at  the  level  reached  at  the  end  of  ‘1972-73,
 Efforts  are  being  made  for  additional
 funds  necessary  to  sustain  the  programme
 at  the  existing  level.

 दिल्‍ली  में  परिवहन  के  लिए  बसों  की  ग्रा वश्य कता
 तथा  खराब  बसों  की  संख्या

 1155.  ओ  झह्ररल  बिहारी  बाजपेयी  :
 क्या  नौवहन  झोर  परिवहन  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  दिल्‍ली  में  परिवहन  के  लिए  इस
 समय  कितनी  बसों  की  आवश्यकता  है
 और  तीन  वर्ष  बाद  अनुमानत  कितनी  बसों
 की  आवश्यकता  होगी;

 (ख)  गत  मई  में  कुल  उपलब्ध  बसो  में
 से  औसतन  कितनी  बसे  खराब  थी  और  उसके
 क्या  कारण  थे  ,  शरीर

 (ग)  उसकी  पुतरात्रत्ति  को  रोकने  के
 लिए  क्या  उपचारी  कार्यवाही  की  गई  है  ?

 नौवहन  शर  परिवहन  मंत्रालय  में  राज्य
 मंत्री  (श्री  एम०  बी०  राना)  (क)  मोटे
 तोर  पर  मूल्याकन  करने  पर  राजधानी  में
 नियमित  यात्रियों  की  वर्तमान  ग्रा वश्य कता
 की  पूर्ति  क ेलिए  कम  से  कम  i500  बसो  के
 बेड  का  परिचालन  आवश्यक  है।  यह  संख्या
 पांचवी  पंचवर्षीय  योजना  के  श्रान्त  तक  लगभग

 2600  तक  बढाना  पडेंगी  ।

 (ख)  निगम  की  औसतन  34  बसे
 मई  973  में  खडी  रही  जिनका  मुख्य  कारण
 आवश्यक  फालतू,  पुर्जे  जिनमे  टायर  भी
 शामिल  है,  की  अनुपलब्धता  है  v

 (ग)  जो  बसे  इस  समय  खराब  पडी  है
 उनको  चलने  योग्य  बनाने  के  लिए  आवश्यक

 फाल्म्तू  पुर्जे  शौर  टावरों  की  प्राप्त  के  लिए
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 ब्रिशेष्र  प्रयत्न  किये  जा  रहे  है।  बेड़े  मे  नई  बसे  —
 stent  spent  by  Goverument  for  water

 a  supply  during  the  4th  Plan  and  what
 मरी  लाई  जा  रही  हैं  |  यह  के  प्रधिकरण  amount  will  be  allocated  towards  supply
 प्रयोग  को  सुनिश्चित  करेगा  ।  of  drinking  water  during  the  Sth  Plan

 period?

 (Nemier  of  Tubereulopis  Patients  in  the  THE  MINISTER  OF  STATE  IN  THE
 Country  DEPARTMENT  ‘OF  PARLIAMENTARY

 ‘4486,  SHRI  M,  K.  KRISHNAN  =  Will
 the  Mimster  of  HEALTH  AND  EAMILY
 PLANNING  be  pleased  to  state

 (a)  the  total  number  of  Tuberculosts
 Patients  throughout  the  country,

 (b)  what  was  the  number  5  ४९४5  ago,

 (c)  whether  there  is  any  improvement
 of  the  situation  after  the  introduction  of
 ह  B  Control  Programme,  and

 (d)  sf  not,  the  reasons  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAITH  AND
 FAMILY  PLANNING,  (SHRI  A  K
 KISKU)  (a)  Based  on  the  findings  of
 National  Tuberculosis  Prevalence  survey
 carried  out  m  955—58  it  Ay  estimated
 that  about  eight  million  persons  aged  5
 years  or  more  would  show  X-ray  ५  vidence
 of  Tuberculosis  of  whom  bout  wo
 millions  would  be  bacteriologically  con
 firmed  (sputum  positive)

 (b)  Based  on  the  same  findings  it  ots
 estimated  that  there  would  have  been
 approximately  6  mullion  persons  with  X
 tay  evidence  of  tuberculosis  of  whom
 about  74  million  would  be  bicteriologi
 cally  confirmed

 (c)  Prevalence  Sample  Survey  cirnied
 out  in  Delhi  and  rural  area,  of  Mad  na
 Palle  have  revealed  that  there  hay  been  a
 substantial  reduction  m  the  prevalence  of
 sputum  positive  tuberculosis

 (d)  Does  not  arise

 Amonnt  Spent  for  Water*Supply  During
 Fourth  Plan  and  Allocation  of  Funds

 +  During  the  Fifth  Five  Year  Plan

 1157  SHRIS  P  BHATTACHARYYA
 Will  the  Munster  of  WORKS  AND
 HOUSING  be  pleased  to  state  the  total

 AFFAIRS  AND  IN  THE  MINISTRY  OF

 WORKS  AND  HOUSING  (SHRI  OM
 MEHTA):  ‘During  the  FVth  Plan  an  ex-
 penditure  of  the  order  of  Rs  47200
 crores  is  likely  to  be  incurred  on  Rural
 Water  Supply  ard  ‘Urban  Water  Supply  &
 Sanitdtion  Schemes  This  includes  an
 estimated  expenditure  of  Rs  34  0  crores
 to  be  incurred  by  the  Central  Govern-
 ment  under  the  Accelerated  Rural  ater
 Supply  Programme.

 Regarding  Fifth  Five  Year  Plan  the
 document,  ‘Approach  on  the  Fifth  Five
 Year  Plan’  envisages  an  outlay  of  Rs  800
 crores  for  Rural  and  Urban  Water  Supply
 Rs  550  crores  for  Rural  Water  Supply
 and  Rs  250  crores  for  Urban  Water
 Supply,  Sewerage  and  Sanitation  How
 ever,  the  exact  out-lay  to  be  provided  for
 the  Vth  Plan  will  be  known  only  when
 the  Vth  Plan  is  finalised

 Proposal  to  increase  Strength  and
 Efficiency  of  DTC  Fleet

 1s9  SHR]  ISHAQUF  SAMBHALI
 SHRI  VIKARAM  MAHAIAN

 Will  the  Minister  SHIPPING  AND
 TRANSPORT  be  pleased  to  statz

 (4)  whether  the  experts  of  the
 opimion  that  unless  urgent  measures  are
 takin  to  substantially  increase  the  >t  cngth
 and  efficiency  of  DTC  fleet  the  Cupital
 mav  be  soon  im  the  transport  crisis,

 (b)  if  so  the  nature  thereof,

 (५)  whether  experts  urged  for  a  multi
 midia  transport  system  for  Delhi  and

 (d)  af  so,  what  is  Government's  deci-
 sion?

 HE  MINISTER  OF  STAIE  IN  ‘INE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M  8  RANA)  (a)
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 to  (d).  On  the  basis  of  the  comprehen-
 sive  survey  undertaken  by  the  Central
 Road  Research  Institute  about  future
 transport  needs  of  Delhi,  the  Metropolitan
 Transport  Team  set  up  by  the  Planning
 Commission  has  recommended  a  techno-
 economic  feasibility  study  for  selecting  a
 rapid  transit  transport  system  to  meet  the
 future  demands  of  commuters  m  Delhi.
 These  studies  are  in  progress.  Ths  provi-
 sion  of  a  rapid  transport  system  is,  how-
 ever,  likely  to  take  considerable  time.
 Till  then,  and  even  thereafter,  the  Delhi
 Transport  Corporation,  which  is  the  only
 mass  transportation  media  in  the  Capital
 at  present,  will  be  required  to  .ope  with
 the  transport  requirements  of  the  citizens.
 On  a  broad  assessment,  the  Corpuration
 will  be  required  to  carry  about  20  Inkh
 passengers  daily  by  the  end  of  the  Fifth
 Five  Year  Plan.  For  this  purpose,  it  has
 been  estimated  that  it  will  be  necessary
 to  acquire  about  2200  additional  buses
 during  that  Plan  period.  The  DTC’s
 Fifth  Plan  proposals  have  been  drawn  up
 on  this  basis  and  are.  at  present,  under
 consideration  by  the  Planning  Commis-
 sion.

 Housing  Ministers  Conference  at  Srinagar

 i59.  SHRI  P.  A.  SAMINATHAN:
 SHRI  R.  R.  SHARMA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  Housing  Ministers’  Confer-
 ence  was  held  at  Srinagar  in  Jui.  Sth
 and  6th,  1973;

 (b)  if  so,  what  were  the  subjects  dis-
 cussed;  and

 (c)  the  decisions  atrived  at?

 THE  MINISTER  OF  STATE  IN  THE
 DFPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY
 OF  WORKS  AND  HOUSING  (SHRI
 OM  MEHTA):  (a)  Yes,  Sir.  The  Con-
 ference  was  held  from  Sth  to  7th  July.
 1973,

 फ)  and  (c).  A  statement  indicating
 the  items  of  the  Agenda  and  the  minin
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 recommendations  of  the  Conference  is  laid
 on  the  Table  of  the  House.  [Placed  -in
 Library.  See  No.  LT-5240/73].

 Rs.  3  Crore  Plan  to  Ralse  Output  of
 Palses

 i60.  SHRI  P.  A.  SAMINATHAN;
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Union  Government  have
 prepared  a  Rs,  3  crore  plan  to  raise  out-
 put  of  pulses;

 (0)  if  so,  the  main  features  of  the
 proposed  plan;  and

 (c)  the  total  output  after  completion
 of  the  Rs.  3  crore  plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,
 Sir,  a  Centrally  Sponsored  Scheme  on
 production  programme  for  pulse  crops  has
 been  launched  at  a  cost  of  Rs.  .85  crore
 during  the  Fourth  plan.

 (b)  Under  this  scheme  subsidy  has
 been  provided  to  the  State  Governments
 for,  (i)  lay-out  of  extension  demonstra-
 tion,  (ii)  nucleus  seed  and  foundation
 seed  multiplication,  (ii)  plant  protection
 chemicals  for  adoption  of  plant  nrotection
 measures  by  the  farmers,  (iv)  supply  of
 seed  of  improved  and  short  duration
 varieties  of  pulses  and  rhizobium  culture
 and  (v)  equipping  of  the  microbiological
 laboratories  of  State  Department  of  Agri-
 cultural/Agricultural  Universities  for  pro-
 duction  of  rthizobium  culture  for  -upply
 to  the  farmers.

 (c)  As  a  result  of  the  above  mentioned
 efforts  it  is  expected  that  production  of
 pulses  may  increase  to  2.00  million
 tonnes  in  1973-74  from  the  production  of
 I.05  million  tonnes  in  the  year  1971-72.

 Reduction  in  Educational  Plan  Outlay

 6i.  SHRI,  P.  A.  SAMINATHAN:
 Will  the  Minister  of  EDUCATION,
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 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  educational  outlay  for
 Fifth  Plan  has  been  reduced,  if  so,  the
 reasons  for  such  reduction;

 (b)  what  are  the  heads  that  have  been
 reduced,  and

 (c)  to  what  extent  this  reduction  will
 harm  the  educational  growth  in  India?

 THE  DEPUTY  MINISTER  OF
 EDUCATION  AND  SOCIAL  WELFARE
 AND  IN  THE  DEPARTMENT  OF
 CULTURE  (SHRI  D  P  YADAV)  (a)
 to  (c)  The  Central  Advisory  Board  of
 Education  had  approved  an  outlay  of  Rs
 3320  crores  at  its  meeting  held  in  Sep
 tember,  972  for  Education  ind  Culture
 in  the  Fifth  Plan  However,  subsequent-
 ly,  taking  mto  account  the  overall  limita-
 tion  of  resources  and  the  requirements  of
 various  sectors,  a  sum  of  Rs  2,200  crores
 Was  suggested  for  Education  and  Culture
 in  the  document  “Approach  to  the  Fifth
 Five  Year  Plan”  approved  by  the  Nattonal
 Development  Council  In  view  of  this
 education  programmes  have  been  repnased
 and  a  revised  strategy  has  been  worked
 out  by  the  Standing  Committee  of  the
 Central  Advisory  Board  of  Education  at
 a  total  cost  of  Rs  2,200  crores

 Report  of  Committee  to  Implement  Re-
 forms  in  Examination  System

 62  SHRI  P  A  SAMINATHAN
 SHRI  PRABHUDAS  PATEL

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WEIFARE  AND  CULTURE
 be  pleased  to  state

 QQ)  whether  the  University  Grants  Com
 mission  has  appointed  a  Committee  to
 lake  steps  to  implement  the  ieforms  in
 the  exammation  system

 (b)  :f  so  who  are  its  membeis,  and

 (c)  when  the  Committee  1s  likely  to
 submit  its  report?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
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 (PROF.  S.  NURUL  HASAN):  (a)  Yes,

 (b)  (a)  Prof  Satish  Chandra,  Vice-
 Chairman,  University  Grants  Commission

 (2)  Prof  Rais  Ahmed,  Professor  of
 Physics  Chemistry,  Madras  University.

 (3)  Prof  M_  Santappa,  Professor  of
 Physics,  Aligarh  Muslim  University

 (4)  Prof  M  M  Gham,  Vice-Chancellor,
 Cahcut  University

 (5)  Prof  R  C  Mehrotra,  Professor  of
 Chemistry,  Rajasthan  University

 (6)  Prof  Moons  Raza,  Professor  of
 Geography,  Jawaharalal  Nehru  ‘Jnversity,

 (7)  Dr  A  Edwin  Harper,  Jr  Bureau
 of  Educational  Research,  Ewing  Christian
 College,  Allahabad

 (8)  Prof  S  8  Ranganekar,  Professor
 of  Economics,  Punjab  University

 (c)  The  Committee  has  finalised  it,  re
 commendations  These  are  outlined  in
 the  booklet  ‘Examimation  Reform—A
 Plan  of  Action’,  which  has  recently  been
 published  by  the  Commission  Copies  of
 the  booklet  are  being  circulated  to  all  the
 Universities

 The  Committee  will  continue  to  meet
 from  time  to  time  to  assess  the  progress
 made  by  the  Universities  in  implementing
 examination  reform  measures  and  to  pro
 vide  guideline  to  the  Universities  for
 future  action  m  this  regard

 Offer  from  Argentina  to  meet  Wheat  Re-
 quirements

 63  SHRI  JAGANNATIT  MISHRA
 Will  the  Minister  of  AGRIC  ULTURE  be
 pleased  to  state

 (a)  whether  Argentina  have  offered  to
 meet  India’,  wheat  requirements,

 (b)  #  so  the  terms  and  conditions  if
 any,  attached  to  the  offi,  and

 (e)  the
 thereto?

 reaction  of  the  Government

 THE  MINISIFR  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
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 ANNASAHEB  P.  SHINDE):  (a)  No  spe-
 @fc  offer  from  Argentina  Government
 foe  meeting  India’s  wheat  requirements
 as  been  received.

 (b)  amd  (6).  Do  not  arise.

 Tiger  Sanctvaries‘in  Bihar

 * 1164.  SHRI  JABANNATH  MISHRA:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal  for
 creation  of  two  sanctuaries  for  tigers  in
 the  State  of  Bihar  in  the  current  year;  and

 (b)  if  so,  the  main  features  and  central
 assistance  ‘asked  for  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  (a)  The  Forest  Depart-
 ment  of  Bihar  is  considering  the  creation
 of  Two  Tiger  Sanctyaries  in  Bihar.  They
 are:—  >

 (i)  Bhalua  in  Gaya  District;  and

 (ii)  Madanpur  in  Champaran  District.

 The  proposal  for  Madanpur  has  been
 submitted  to  the  Bihar  Government  for
 approval,  that  of  Bhalua  is  yet  to  be  sub-
 mitted.

 (b)  No  Central  assistance  has  been  ask-
 ed  for  these  sanctuaries.

 Recommendation  of  the  New  Delhi  Re-
 Development  Advisory  Committee

 i65.  SHRI  JAGANNATH  MISHRA:
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state.

 (a)  the  main  recommendations  made  by
 the  23-Member  New  Delhi  Re-Develop-
 ment  Advisory  Committee  in  their  report
 submitted  in  September,  1971;

 (b)  whether  Government  have  examin-
 ed  the  recommendations  of  the  Committee;
 and

 SRAVANA  8,  895  (SAKA)  Written  Anewers  186

 (©)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  A  statement  is
 attached.

 (b)  and  (0.  The  recommendations
 are  under  consideration  of  Government.

 \
 Statement

 The  main  recommendations  made  by
 the  New  Delhi  Re-development  Advisory
 Committee  in  their  report  submitted  in
 September,  972  are  as  follows:—

 (ly  The  Metropolitan  City  Centre  of
 Delhi  (Connaught  Place  and  its
 environs)  is  to  be  developed
 primarily  at  a  Floor  Area  Ratio
 of  2.5  instead  of  4.00  recom-
 mended  in  the  Master  Plan.

 (2)  No  buildings  proposed  in  the
 Connaught  Circus—Connaught
 Place  Sector  should  be  more
 than  48  ft.  in  height.  In  other
 part,  of  the  City  Centre,  build-
 ings  should  not  exceed  20  ft
 in  height  (exception:  NDMC
 plot  is  permitted  200  ft.).

 (3)  The  manner  of  development  in
 the  cjty  centre  complex  may  fol-
 low  one  of  the  3  following
 forms:—

 (a)  Area  development  on  compre-
 hensive  basis:

 (b)  Plotted  development  on  inte-
 grated  basis;

 (c)  Plotted  development  on_  indivi-
 dual  basis;

 (4)  Traffic  extraneous  to  Connaught
 Place  area  should  be  diverted  to
 the  extent  of  at  least  75  per  cent
 through  a  system  of  bye-passes.
 The  primary  vehicular  move-
 ment  system  in  the  City  Centre
 will  be  through  Connaught  Cir-
 cus  Road.

 (3)  Approximately  21,780,  car  park-
 ing  spaces  are  required  in  the
 City  Centre  on  ultimate  develop-
 ment.  The  recommendations
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 would  involve  municipafigation
 of  all  parking  spaces—whether
 pooled,  off  street  or  within  plots.

 ment  Price  of  Wheat

 1166.  SHRI  HARI  KISHORE.  SINGH:
 “Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Government  are  paying
 Rs.  0  per  ‘quintal  for  imported  wheat
 in  hard  currency;  and

 (0)  if  so,  why  the  procurement  price  of
 wheat  in  the  country  has  been  kept  at
 Rs.  76  per  quintal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI

 -ANNASAHEB  P.  SHINDE):  (a)  The  pay-
 ment  in  hard  currency  comes  to  about
 Rs.  93.00  per  quintal  including  ocean
 freight  where  foreign  flag  vessels  are  used.

 (b)  The  procurement  price  of  indigen-
 ‘ous  wheat  cannot  be  linked  with  the  price
 of  wheat  imported  from  abroad.  While
 the  prices  of  imported  wheat  are  govern-
 ed  by  the  prices  prevailing  in  the  inter-
 national  markets  the  procurement  prices
 of  indigenous  wheat  have  been  fixed  on
 the  basis  of  the  recommendations  of  the
 Agricultural  Prices  Commission  which

 takes  into  account  the  cost  of  production
 and  other  relevant  economic  factors.

 Progress  in  Execution  of  Pahlezaghat—
 Mozaffarpur——-Sitamarhi—Sonebarsa

 National  Highway

 1167.  SHRI  HART  KISHORE  SINGH:
 Will  the  Minister  of  SHIPPING  AND
 ‘TRANSPORT  be  pleased  to  state  the  pro-
 gress  made  in  the  execution  of  Pahleza-
 ghat—Muzaffarpur—Sitamarhi—Sonebarsa
 National  Highway?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 ‘TRANSPORT  (SHRI  M.  B.  RANA):  This
 road  is  not  a  National  Highway  but  a
 ‘State  Road,  the  construction  and  mainten-
 ance  of  which  is  the  responsibility  of  the
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 State  Government.’  It  may;  -howéver,  be
 added  that:  the:  State  Government  have
 sent-  proposals  of  ‘new  additions:  to  fis
 existing  National  Highway  System  in  thé
 State  for  inclusion  in  the.  Fifth  Plag  which
 includes  a  proposal  covering  the  Patna—
 Hajipur—Muzaffarpur—Sitamarhi—Soneb-
 arsa  road.  which  would.  9858  near  Pahleza-
 ghat  also.  This  proposal  will  be  consider-

 “ed  along  with  proposals  received  from
 other  States  while  finalising  projects  relat-
 ing  to  National  Highway  for  inclusion  in
 the  Fifth  Plan.

 Art  Objects  Exported  to  Europe  and
 U.S.A.  by  Members  of  Former

 Princely  States

 1168.  SHRI  HARI  KISHORE  SINGH:
 Will.  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  any  assessment  has  been
 made  by  the  Government  of  the  quantity
 and  quality  of  precious  art  objects  export-
 ed  to  Europe  and  U.  S.  A.  by  members
 of  the  former  princely  States;  and

 (b)  if  so,  the  facts  thereof  and  if  not,
 the  reasons  therefor?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  and  (b).
 It  would  be  difficult  to  make  such  an
 assessment.  However,  no  member  of  the
 former  princely  States  has  ever  applied  to
 the  Government  for  the  grant  of  a  licence
 to  export  antiquities  under  the  Antiquities
 (Export  Control!)  Act,  1947,

 Staff  and  Patients  in  Hospitals  in  Delhi

 1169.  SHRI  JAGADISH  BHATTA-
 CHARYYA:  Will  the  Minister  of
 HEALTH  AND.  FAMILY  PLANNING

 be  pleased  to  state:

 (a)  the  number  of  hospitals  in  Delhi
 and  their  names;

 (b)  the  number  of  dottors,  nurses,
 Class  IV  staff  and  the  sweepers  employed
 in  each  hospital,  hospital-wise;  and

 |
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 (c)  the  numbet  of  patients,  indoor  and
 outdoor,  served  by  the  hospitals  during
 the  last  two  years,  hospital-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 (a)  According  to  the  information  available
 in  this  Ministry,  the  number  of  hospitals
 with  bed  strength  of  00  ang  above  in
 Dethi  as  on  1-1-1973  is  24.  A  statement
 is  lai  on  the  Table  of  the  House  indicat-
 ing  their  names.  [Placed  in  Librarv.  Se
 No.  LT-524/73].

 (b)  and  (c).  The  information  so  far
 collected  is  given  in  the  statement  laid
 on  the  Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-524|73.]

 Information  in  respect  of  the  remaining
 hospitals  will  be  furnished  in  due  course.

 Provision  of  Accommodation  to  Blind
 Students  in  Delhi

 1170.  SHRI  JAGADISH  BHATTA-
 CHARYYA:  Will  the  Minister  of  FDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  plight  of  blind  Colle-
 gians  of  Delhi  hay  been  brought  to  the
 notice  of  Government;  and

 (b)  whether  Government  are  consider-
 ing  any  proposal  to  provide  ‘accommoda-
 tion  to  the  blind  students  of  various
 Colleges  affiliated  to  Delhi  University?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Government  have
 Teceived  representations  from  _  certain
 blind  students  of  Delhi  University  regard-
 ing  the  difficulty  faced  by  them  in  the
 matter  of  accommodation.

 (b)  The  blind  students  are  being  accom-
 modated  in  hostels  of  the  Delhi  University
 and  of  its  affiliated  Colleges.  Some  volun-
 tary  organisations  are  also  assisting  the
 blind  college  students  in  the  matter  of
 accommodation.
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 Prevalance  of  System  of  “Bhumidas”

 4I7l.  SHRI  JAGADISH  BHATTA-
 CHARYYA:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  are  aware  of
 the  system  of  “Bhumidas”  still  prevailing
 in  some  parts  of  the  country;  and

 (b)  if  so,  the  measures  Government
 proposes  to  take  to  eradicate  this?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  ta)  Accord-
 ing  to  information  available  to  the  Gov-
 ermment,  no  such  system  ig  prevalent  in
 any  part  of  the  country.

 (c)  Does  not  arise.

 Sealed  Dalda  Tins  containing  Water  sold
 in  Delhi  during  May,  June,  7973

 ‘1172.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state;

 (a)  whether  sealed  Dalda’s  Tins  contain-
 ing  ‘Water’  were  sold  to  the  consumers
 in  Delhi  in  the  month  of  May/June,  1973;

 (b)  if  so,  whether  any  person  or  per-
 sons  responsible  for  this  have  been  arrest-
 ed;  and

 (c)  if  not,  the  reason  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  (a)  According  to  the
 Delhi  Administration,  no  such  case  was
 reported  in  May  or  June  1973.

 (b)  and  (c).  Do  not  arise.

 dar  में  डाक्टरों  की  संख्या

 1173.  डा०  लक्ष्मीनारायण  पांडेय  :
 क्या  स्वास्थय  और  परिवार  नियोजन  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  राज  देश  में  डाक्टरों  की
 संख्या  में  वृद्धि  होती  जा  रही  है  ;  कौर
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 (ख)  गत  तीन  वर्षों  में  कुल  किसने

 नवयुवकों  ने  डाक्टरी  पास  की  है  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय
 में  राज्य  स्त्री  (भी  ए०  oe  किसके)  :

 (क)  जी  हा  t

 (ख)  1969,  970  तथा  1971  के
 दौरान  जिन  छात्रो  ने  श्रायूविशान  की  डिग्रियां
 प्राप्त  की  उन  की  कु लत सख्या  इस  प्रकार  है

 969  935

 970  9587

 97  9987

 दिल्‍ली  परिवहन  उप-क्रम  को  निगम  से
 परिवर्तित  करने  का  उद्देश्य

 74  डा०  लक्ष्मी  नारायण  पाडेय  :
 क्या  नौवहन  शौर  परिवहन  मंत्री  यह  बताने
 की  क्या  करंगेकि  :

 (क)  दिल्ली  परिवहन  उपक्रम  का
 निगम  में  परिवर्तन  करने  का  क्‍या  उद्देश्य  था,

 (ख)  क्या  दिल्‍ली  नगर  में  परिवहन  की
 समस्या  आज  भी  जटिल  बनी  हुई  है,  और

 (ग)  यदि  हा,  तो  दस  परिवर्तन  से  जनता
 को  क्या  लाभ  हुआ  ?

 नौवहन  धौर  परिवहन  मंत्रालय  में
 राज्य  मंत्री  (श्री  एम०  बी०  राना)  :

 (क)  से  (ग).  चुकी  दिल्‍ली  में  दिल्ली
 परिवहन  उपक्रम  के  प्रशासनिक  श्र  वित्तीय
 मामले  लगातार  खराब  होते  जा  रहे  है  श्री
 राजधानी  में  परिवहन'  सेवाझो  को  चलाने
 के  लिए  कई  शोर  से  एक  साविधिक  निगम  की
 स्थापना  के  लिए  माग  की  गई  |  इस  आधार
 पर  कि  निगम  साधनों  को  जूटाने  मे  और
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 आन्तरिक  साधनों  के  उपयोग  से  वाणिज्यिक
 सेवाशर्तों  के  प्रबन्ध  कौर  परिचालन  में  भ्र धिक
 स्वायतता  प्राप्त हो  सके  t  कुछ  विशेषज्ञ  संस्था-
 को  (जैसे  प्रशासनिक  सुधार  आयोग,  मोनाको
 कमीशन  धौर  महानगरीय  सेवायों  सम्बन्धी
 कार्य  दल)  ने  एक  सडक  परिवहन  निगम  की
 स्थापना  की  सिफारिश  की  दौर  जिसने  दिल्ली
 परिवहन  उपक्रम  के  कायें  की  जाच  की  थी  t

 wat,  3972  तक  स्थिति  शौर  भी  बिगड
 गई,  जबकि  परिवहन  लेवा धो  की  भारी
 कमी  के  कारण  कानून  और  व्यवस्था  की
 समस्याएं  पैदा  हो  गई।  राजधानी  में  कुशल
 परिवहन  सेवा  की  व्यवस्था  को  सुनिश्चित
 करने  के  लिए  सडक  परिवहन'  निगम  अ्रधिनि-
 यम,  i950%  अ्रतगंत  एवं  साविधिक  निगम
 स्थापित  करने  का  फैसला  कया  गया  t

 नवम्बर,  97  में  अपनी  स्थापना  से
 लेकर  दिल्ली  परिवहन  निगम,  दिल्‍ली
 के  नागरिकों  की  परिवहन  सम्बन्धी  भ्रावश्यव-
 तारो  को  पूरा  करने  के  लिए  सेवाश्रो  मे  सुधार
 करने  के  लिए  सभी  सभव  उपाय  वर  रहा  है  t

 इसके  फलस्वरुप  सेवा झा  मे  काफी  सुधार  हा  गया
 है।  परन्तु  बे  की  अ्रवर्या"ता  अर  उप बम  से
 प्राप्त  अन्य  अप रि चालना तमक  कौर  प्रशासनात्मक
 कठिनाईयों  के  कारण  यह  सभव  है  कि  कुछ
 मार्गों  पर  ओर  किसी  समय  बस  सेवाओं  की
 बारबारता,  उत  मार्गों  द्वारा  साबित  जनता
 की  सारी  श्रावश्यकताझ्ा  को  पूरा  करने  के

 लिए  अपर्याप्त  हा  सकती  है  समस्त  रुप  से
 सेवा  निम्न  लिखित  सीमा  तक  बाकी  सारी  है

 (a)  अधिग्रहण  से  पहले  चल  रही  बसों
 को  सख्या  की  तुलना  मे  श्री  अधिक
 बसे  चल  रही  है

 (2)  दैनिक  फेरो  की  सख्या  मे  तदनुसार
 वृद्धि  हुई  |

 (3)  नए  क्षेत्रों  में  बस  सेवा शो  की
 व्यवस्था  की  गई  है  ?

 (4)  भीड़  भाड  वाले  मार्गों  पर  प्रति-
 रिक्त  बसों  की  व्यवस्था  की  गई  हूं
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 (5)  मई,  i972  में  408,  जुलाई,
 972  में  55  और  हाल  ही  में  ‘591  करों

 की  तुलना  में  निगम  शब  विश्वविद्यायल  /
 कालेजों  शर  शहर  के  विभिन्न  स्थानों  के  बीच
 विद्याथियों  के  लिए  निगम  पब  700  विशेष
 फेरों  की  व्यवस्था  कर  रहा  है।  छात्राद्यों
 के  लिए  स्पेशल  बसों  की  संख्या  28
 से  58  बढ़ाने  के  लिए  भी  कदम  उठाए
 जा  सेह  बसों  के  सम्भव  लुप्त  फेरो,  खराब
 भादि हो  जानकी  हालत  से  निपटने  के  लिए
 20  बसो  को  रिजर्व  रखा  जा  रहा  है।

 (6)  विद्याथियों  केलिए  32.50  पये
 प्रतिमास  की  दर  पर  विशेष  रियायती  सब
 माननीय  मासिक  पास  की  सुविधा  की  व्यवस्था
 की  गई  है  ।

 नये  भंडारों  का  निर्माण  तथा  खुले  स्थानों
 में  पड  खाद्यान्न

 L175.  डा०  रा्ष्मोन।रायण  पाइप
 बया  कृषि  मंत्री  यह  बताने  को  कृपा  व  tH  डि

 (क)  खाद्य  धन  क  GT  Ze  बचाने
 के  लिए  aera  ar  भाण्शगार  बताए
 गए  है  झबिया  पुराना  को  विस्तार  क्या
 गया  ह  ,

 (ख)  क्या  अब  भी  कुछ  स्थान  ऐश  है

 जहा  बिना  शंड  या  चार  दीवारी  के  खाद्यान्न
 पडा  हुआ  है  ,  बोर

 (ग)  इल  के  नाम  कया  हैं  और  वहा  कितना
 और  कितने  मूल्य  का  खाद्यान्न  है  ?

 कृषि  मंत्रालय  में  राज्य  मन्त्री (भी (भी  झणवा  :

 साहिब  पी०  सादे)  :  (क)  वर्ष  19726
 73  के  दौरान  भारतीय  खाद्य  निगम  शार
 केन्द्रीय  भण्डागार  निगम  ने  देश  के  कई  भागों
 में  क्रमश,  7.i5  लाख  मीटरी  टन  और
 2.  43  लाख  मीटरी  टन  की  क्षमता  के  गोदाम

 बनाएं  थे  ।  1973-74  के  दौरान  इस
 निगमों  की  योजना  क्रमश  ol0  7  लाख
 60  L.S.—7
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 मीटरी  टन  कौर  i.78  लाख  मोटर  टस
 का-क्षमता  के  गोदाम  बनाने  की  है  I

 (ख)  शौर  (ग)  .  भारतीय  खाद्य
 निगम  ने  देश  के  कुछ  स्थानों  पर  बाद् यान् नो  की
 कुछ  मात्रा  ढककर  चबूतरे  पर  रली  है  जोकि
 बिना  चार  दीवारी  के  इस  प्रयोजन  के  लिए
 बनाया  गया  है।  तथापि,  इस  प्रकार  रखे  गए
 स्टाक  ग्रच्छी  प्रकार  से  परिरक्षित  होते  है  जोर
 उन  की  अच्छी  प्रकार  से  देखभाल  की  जाती  है  t

 गांवों  तथा  नगर  क्षेत्रों  में  प्रति  व्यक्ति  गेहू
 सप्लाई  को  मात्र)  में  झज्जर

 1176.  श्रो  मूल  चंद  डागा:  क्या  कृषि
 मी  यह  बताने  की  TT  करेगे  11

 (क)  देश  में  गेट  के  थाम  ann  का

 राष्ट्रीय  रण  होने  के  पश्चात  लग1  way
 पानिकाय्ा  मे  हक  ५  rs  were  ets  को
 उपने  दामने  के  लिए  fer  a  उतना
 गांवों  मे  नही  विश  जाता  था  झा  यदि  हा,
 तो  इसके  बपा  कारण  है  ,  ऑर

 (ख)  क्या  गावा  में  मजदूरों  कक,  तथा
 ग्रामीणों  का  जितन  अन्न  की  झायायक्‍्ता

 होती  थी  उसका  दत्तेथों  भाग  दिया  जाता  था
 शोर  यदि  हा,  तो  एप  अनाज  के  लिए
 सरकार  किम  प्रकार  व्यवस्था  करती  है  ?

 कृषि  मन्त्रालय  में  राज्य  भन्ती  1६1  SON T-

 साहिब  पो०  संदेश:  (क)  और  (ख).
 खाद्यान्नों  के  वितरण  की  जिम्मेदारी  राज्य
 सरकारों  की  होती  है  t  राज्यों  से  अब  तक
 प्राप्त  रिपोर्टो  से पता  चलता  है  नि  देश  में

 गेहू  का  थोक  व्यापार  लेने  के  बाद  कुछ  राज्यों
 को  छोडकर  ग्रामीण  झोर  नगर  पालिका  के
 क्षेत्रों  म ेउचित  मूल्य  की  दुकानों  के  माध्यम  से
 प्रति  व्यि  को  सप्लाई  किए  गए  गह  की  मात्रा
 मे  कोई  अन्तर  नही  था  ।  मजदूरों  कौर
 ग्रामीणों  को  प्रावश्यकताझों,  सरकार  के  पास
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 नद  शक्ति  जर  प्रेमियों  शद  मे  श्व  कमांडो  का  एूस्व कली  के  भ्राता पर  ब्यौरा  इस

 arent  की  हिलाता  प्र  निर्भर  करमे हए हुए...  मर  Ee

 असुरों  भोर  ग्रामीणों  को  दी  जाने  बालो

 & $  को  ॥! ह  प्रत्येक  कशाज्य मे  भिन्न  चलि
 क

 11,305,820

 होती  है,  कयोंकि  कुछ  स्थानों  से  उन्हें  my  (2,854,866
 मे

 के  कप  में  ब्रज दूरो  घिवद़ी  है  1
 3  960,686

 परिकर  नियोजन  कार्यक्रम  पर  व्यय  (ग)  कार्यक्रम  के  आरम्भ  से  लेकर  ह! ल
 तक  की  ग्रपेक्षित  सूचना  उपलब्ध  नहीं  है  ।
 968—69  से  लेकर  भागे  की  उपलब्ध  सूचना

 L277,  भी  मूलचंद  डागा  :  क्या  सभा  पटल  पर  रखे  गये  विवरण  मे  दी  गई  है
 स्वास्थ्य  और  परिवार  नियोजन  स्त्री  यह.  [प्रियाल  में  रखागया  ३  लिये  सरया  एल  टी
 बताने  की  कृपा  करेंगे  कि  5242/73]

 (क)  देश  में  अरब  तक  कुल  कितनी  धन-
 "राशि  परिवार  नियोजन  पर  खर्चे  की  जा  चुकी
 है  कौर  उसमे  से  कितनी  ध  राशि  कर्मचारियों

 (स्टाफ)  पर  तथा  कितनी  प्रिय  कार्यों  पर
 व्यय  की  गई  हूं  ,

 (छ्)  अबतक  कुल  कितने  व्यक्ति  के
 आपरेशन  हुए  शौर  उसमें  पुरुषो  तथा  मिलानो
 के  पृथक  पृथक  कितने  कितने  झ्रापरेशन  हुए  ,  कौर
 और

 (म)  श्री  तक  मुस्लिम  जाति  के  क्ति ने
 लोगो  ने  भ्रापरेशन  कराये  हैं  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय  में
 उप-मन्त्री  मो  कोंडा  जी  ब्रारुष्पा):  (क)
 सरकार  द्वारा  परिवार  नियोजन  पर  पहली
 शभवर्षीय  योज़ना  से  लेकर  972-73  तक

 कुल  ‘320.  87  करोड  रुपये  (आकड़े  अनन्तिम

 हैं  )  कीआवशजि  खर्च की  गई  है।  स्टाफ  पर
 खर्च  कौ  गई  अन राशि  लग  से  उपलब्ध  नही  है।

 (ख)  कार्यक्रम  के  आरम्भ  (1956)  से
 अप्रैल,  973  तक  3,°60,  686  नसब॒न्दी
 आपरेशन  (झा कडे  भ्र तन् तिम  हैं)  किये  गये  हैं  1

 “हिन्दी!  बक्र  पा  लीड  इन  स्पष्ट  इस्तोर्ड
 '

 बैक  से  प्रकाशित  रूसा चार

 78  श्री  मूल  डागा  क्या
 शिक्षा,  सनाज  कल्याण  और  संस्कृति  सत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सरकार  का  ध्यान  दिनाक  it

 जून,  973  के  'हिन्दुस्तान  टाइम्स  के  पृष्ठ  5
 पर  “हिन्दी  बुक्स  पब्लिश्ड  इन  +  उथ  इग्नोर'
 शीर्षक  के  ग्रन्तगंत  प्रकाशित  समाचार  की  ओर

 दिलाया  गया  है  ,  और

 (ख)  क्या  उस  में  उल्लिखित  बाते  सच  है
 शौर  यदि  हा,  तो  इस  सम्बन्ध  में  सरकार  का
 भविष्य  मे  क्‍या  कार्यवाही  करने  का  प्रस्ताव
 है?

 कता  झीर  समाज  कल्याण  मंत्रालय  हम

 सकती  विद्वान ले  उद-स़्त्री  (श्री  डी०  पी०

 बादल)  (कटजीरा।

 (ख)  जहा  तक  इस  समाचार  का  लिक्षा
 तथा  समाज  कल्याण  मंत्रालय  से  सम्बन्ध  है  ट्रेवल
 एक  योजना  अर्थात  प्र हिन्दी भाषी  क्षेत्रो  से

 निशुल्क  वितरण  हेतु  हिन्दी  पुस्तकों  की  खरीद

 bes,
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 की  ग्रो जता  चलाई  जा  रहो  है  जिसके  झन्तमगत
 केवल  हिन्दी  की  ही  दस्ते  खरीदी  जाती  हैं  |  इस

 योजना के  प्रश्नगत  न्यूनतम  कोर्ट  को  झ्रावश्यकता
 को  छोड़े  बिता  प्र हिन्दी  भाषी  क्षेत्रों  के  लेखकों  की

 पुस्तकों  को  प्राथमिकता  दी  जाती  हैं.  जिसमें
 दक्षिण  भारत  की  पुस्तकें  भी  शामिल  हैं।  वर्ष
 97I-72  तथा  वर्ष  972-73  के  दौरान

 दक्षिण  भारत  के  लेखको ं/  प्रकाशकों  की लगभग
 69,000  रुपए  मूल्य  की  पुस्तक  इस  योजना

 के  भ्रन्तगंत  खरीदी  गई  थी  ।  इसके  अ्रलावा
 इस  मंत्रालय  द्वार।  कब  नियमित  रुप  से  प्रतिवर्ष
 उन  पुस्तकों  की  प्रतिया  भी  पर्याप्त  सख्या  में
 खरीदी  जाती  है  जिन  पर  हिन्दी  भाषी  क्षेत्रों
 के  हिन्दी  लेखकों  को  पुरस्कार  दिए  जाते  हैं।

 कर्नाटक  महिला  हिन्दी  सेवा  समिति,
 जालौर  (कन्नड  महिला  हिन्दी  सेवा  समिति

 नही)  के  मामले  में,  समिति  द्वारा  प्रस्तुत
 दोनो  हिन्दी  पुस्तकों  की  तीन  तीन  सौ  प्रतिभा,
 इस  योजना  के  श्रन्तगंत,  1968-69  शौर
 1969-704  खरीदी  गई  थी।  समिति  ने

 इस  तथा  योजना  के  अन्तर्गत  वर्ष  97I-72
 तथा  972-73  के  दौरान  कोई  भी  पुस्तक
 खरीदने  के  लिये  प्रस्तुत  नही  की  ।

 Resentment  of  Repert  of  Gajendragadkar
 Enquiry  Committe

 1179.  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  gross  resentment  have
 grown  among  the  scientists  on  the  recom-
 mendations  of  Gajendragadkar  Enquiry
 Committee  into  the  affairs  af  Indian
 Council  of  Agricultural  Research;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 \

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  No  re-
 Ports  of  resentment  among  the  scientists
 on  the  recommendations  of  Gajendra-
 gadkar  Enquiry  Committee  into  the  affairs
 ‘of  Indian  Council  of  Agricultural  Research

 have  been  received  by  the  Ministry  or  the
 LGA.  है.

 (b)  Question  does  not  arise.

 Shortage  of  Manpower  Hampers  Shipping
 Tonnage  Target

 1180.  SHRI  K.  LAKKAPPA;:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  manpower  shortage  is  gomg
 to  hamper  his  Ministry’s  efforts  to  achieve
 its  shipping  tonnage  target  of  0  mullion
 GRT;  ang

 (b)  if  so.  whether  his  Ministry  would
 also  have  to  cope  with  the  problem  of
 building  up  adequate  qualified  manpower
 to  run  the  country's  shipyards?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 (a)  There  is  no  doubt  some  shortage  of
 marine  officers.  Steps  are,  however,
 being  taken  to  overcome  this.  Manpower
 shortage  ig  not,  therefore,  likely  to  ham-
 per  achievement  of  shipping  tonnage
 target  which  may  be  fixed  for  Fifth  Plan.

 (b)  Yes,  Sir.

 Inclusion  of  Roads  in  National  Highway
 System  during  Fourth  Plan

 4i8!.  SHRI  K.  LAKKAPPA:
 SHRI  P.  GANGADEB;

 Will  th:  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  Shipping  and  Transport
 Ministry  has  includeg  ten  roadg  with  a
 total  length  of  4,800  km.  in  the  National
 Highway  system  during  the  Fourth  Plan;
 and

 (b)  whether  the  States  and  the  Union
 Territories  had  wanted  8  total  of  32,000
 km.  to  be  included  in  the  oystest?

 ‘
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M.  B.  RANA):
 (a)  Actually,  eleven  roads  having  total
 length  of  4,8I9  kms.  were  included  in  the
 National  Highway  System  during  the
 IVth  Five  Year  Plan.

 (b)  Yes,  Sir.

 Transfer  of  Temples  to  a  piace  near
 Aurangabad

 1182.  SHRI  K.  LAKKAPPA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  consider-
 ing  a  scheme  to  transfer  two  temples  of
 the  twelfth  and  thirteenth  centuries  from
 their  locations,  which  will  bz  submerged
 by  the  waters  of  a  project  under  construc-
 tion,  to  a  place  near  Aurangabad;  and

 (b)  if  so,  whether  the  contingency  is
 likely  to  arise  on  many  other  occasions
 88  more  and  more  river  projects  are  con-
 structed?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  Of  the
 two  temples,  one  each  at  Sevta  ‘and
 Saokheda,  protected  by  the  Government
 of  Maharashtra  and  which  were  threaten-
 ed  by  submergence  as  a  result  of  the
 completion  of  the  Jayakwadi  Project,  the
 one  at  Sevta  has  been  dismantled  by  the
 State  Department  of  Archaeology  and
 transported  to  Aurangabad.  The  other,
 at  Saokheda,  is  proposed  to  be  dismantled
 and  transported  to  Aurangabad  after  the
 monsoons.

 The  reconstruction  of  the  temples  is
 under  the  consideration  of  the  State  Gov-
 ernment.

 (b)  Yes,  Sir.
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 Newg  Item  Captioneg  “Wheat  Stocks  De-
 cline,  Purchase  Efforts  Sag”  in  ‘Indian

 Express’  dated  6-7-1973,

 1183.  SHRI:  INDRAJIT  GUPTA:  Will
 the  Minister  of  AGRICULTURE  te
 pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  news  appear-
 ed  in  ‘Indian  Express’  dated  the  6th  July,
 973  under  the  heading  “wheat  stocks.

 decline,  purchase  efforts  sag”;  and

 (0)  what  is  Government’s  concrete  sug-
 gestion  to  meet  this  difficulty?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  ‘and  (b).
 Government  has  seen  the  report  appearing
 in  the  ‘Indian  Express’  dated  the  6th  July.
 1973.  Several  steps  have  been  taken  by
 the  Government  to  meet  the  situation.
 Purchase’  efforts  have  been  _  intensified.
 The  scheme  of  incentive  bonus  for  fur-
 chase  of  wheat  has  been  extended  up  to
 3ist  August,  1973.  Imports  of  wheat  are
 being  made  to  replenish  the  stocks.

 Improvement  of  Ports  in  Gujarat  State
 and  Construction  of  Shipyard  at  Haijira

 1184.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  Gujarat  Government  had
 appointed  a  Committee  to  go  into  the
 question  of  ports  in  that  State;

 (b)  if  so,  whether  this  Committee  has:
 suggested  to  them  to  press  the  Centre  for
 constructing  a  large  shipyard  at  Hajira;

 (c)  if  so,  whether  the  Trivedi  panel  has.
 suggested  many  ways  for  improvement  oi
 the  ports  in  the  State;  and

 (9)  whether  the  Uinion  Government
 have  ‘agreed  to  help  the  State  Govern-
 ment  for  implementation  of  the  recom-
 mendations  of  the  Committee  and  the
 details  thereof?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 (a)  Yes;  the  Government  of  Gujarat  had
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 constituted’  two  Committees  in  August,
 १972  both  under  the  Chairmanship  of

 Shri  H.  M.  Trivedi,  M.  P.,  to  study:

 reo)  the  development  requirements  of
 ports,  and

 (2)  to  study  the  Administrative  Set-
 Up  of  the  Port  Organisation.

 (b)  The  first  Committee  has,  inter-aha,
 ‘recommended  siting  a  Shipyard  at  the
 mouth  of  Hajira  (Tapti)  either  as  g  Cen-
 tral  Government  Project  or  as  i  Jojnt

 Project  of  the  Central  and  the  State  Gov-
 «rnments.

 (c)  and  (d).  The  Government  of  Guja-
 tat  have  not,  so  far,  made  any  piorovals
 for  improvement  of  ports  in  the  State  on
 the  basis  of  the  Report  of  the  Trivedi
 Committees.  Certain  proposals  have
 been  made  by  the  State  Government  for
 port  development  works  to  be  included  in
 the  Fifth  Five  Year  Plan  for  minor  ports
 under  the  Central  Sector  which  will  be
 taken  into  account  when  Fifth  Plan  sche-
 me  for  minor  ports  is  formulated.  So
 far  as  the  proposal  for  siting  a  shipyard
 at  Tapti  is  concerned,  a  techno-economic
 group  has  been  set  up  to  evaluate  sites
 proposed  by  various  State  Governments
 including  the  site  proposed  by  the  Gov-
 ernment  of  Gujarat.
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 -Shortfall  in  the  production  of  groundnut
 in  Gujarat,  Mysore  ang  Andhra  Pradesh

 due  to  drought

 1185.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  drought  in  Gujarat,  My-
 sore  and  Andhra  Pradesh  has  caused  a
 serious  setback  to  the  groundnut  crop  re-
 sulting  in  a  25  per  cent  decline  in  the
 overall  groundnut  production  of  the  coun-
 try;

 (b)  if  so,  the  estimated  crop  in  ‘1972-73
 and  ‘1971-72;  and  how  much  less  it  was
 than  that  of  97I-72;

 (c)  what  was  the  total  production  of
 groundnut  in  Gujarat  this  year;  ang

 (d)  whether  Government  had  taken  cer-
 tain  measures  to  offset  th  production
 shortfall  by  introducing  a  new  package  of
 practices  and  incentives  and  if  so,  the  out-
 line  of  the  proposed  measures?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB.  P.  SHINDE):  (a)  and  (b).
 Tt  is  correct  that  the  drought  in  Gujarat,
 Mysore  and  Andhra  Pradesh  caused  a  se-
 rious  set  back  to  groundnut  crop  during
 ‘1972-73  resulting  in  a  steep  decline  in
 the  overall  groundnut  production  in  the
 country  as  indicated  below:—

 Production  in  ‘007  tonnes  Decrease  in  1972-73  over  1971-72,

 972-7  Total  in  Percentage ‘1971-72  972°73  ‘000  tonnes)

 esos  3923°8  2256°7  36°5

 (c)  The  total  production  of  groundnut
 in  Gujarat  during  1972-73  was  349.5  thou-
 sand  tonnes.

 (d@)  To  increase  the  production  of
 groundnut  in  the  country,  the  Centrally
 Sponsored  Scheme  for  Maximised  Produc-
 tion  of  Groundnut  is  being  continued  dur-
 ing  1973-74,  with  a  coverage  target  of
 26.33  lakh  hectares  out  of  which  a  target

 of  5.60  lakh  hectares  has  heen  assigned
 to  Gujarat.  The  salient  feature  of  the
 scheme  and  the  incentives  provided  there-
 under  are:—

 @  Adoption  of  package  approach
 over  sclected  areas.

 (ii)  Laying  out  problem  oriented  de-
 monstrations  for  which  Central
 Assistance  upto  Rs,  250  per  hec-



 State  Governments  and  the  cost
 thereof  is  being  met  by  the  Gov-
 ernment  of  India.

 Proposal  from  Gujarat  Government  to
 import  Butter  Oil

 1186.  SHRI  P  M.  MEHTA.
 SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Gujarat  Government  has
 forwarded  a  scheme  to  the  Union  Gov-
 ernment  fer  import  of  butter  oil;

 (0)  if  so,  whether  the  experiment  0
 make  ghee  out  of  butter  oi!  has  been
 tried  successfully  in  the  Soviet  Union
 which  has  made  bulk  purchases  recently
 in  Europe;

 (c)  whether  the  State  Government's  pro-
 posal,  if  accepted,  would  bring  down  the
 price  of  groundnut  oil;  and

 (a)  if  so,  how  far  the  Centre  has  exa-
 mined  this  point  ‘and  when  the  final  de-
 cision  is  likely  to  be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  (a)  Yes,  Food  Minister
 of  Gujarat  forwarded  a  proposal.  The
 proposal  is  for  import  of  ghee  converted
 from  batter  oil.

 (c)  and  (d).  The  progeteal  ww  tn
 from.  EEC  countries  is  to  meet  the  short
 supply  of  Vanagpati  and  ghee  noticed  is
 the  country  and  has  no  direct  rfaivr-
 ship  with  the  price  of  groundnut  oil.  The
 question  of  import  is  still  under  consi-
 deration  of  the  Government  and  the  In-
 dian  Dairy  Corporation  has  been  autho-
 rised  to  explore  the  possibility  of  tmanu-
 facturing  ghee  at  source  and  its  shipment
 to  India.  The  final  decisicn  will  be  taken
 after  knowing  the  feasibility  of  proposat
 and  also  the  prices  prevalent  ‘and  the
 foreign  exchange  available.

 News-item  “One-million  toddlers  die  due
 to  malnutrition”

 87  SHRI  ८  K,  CHANDRAPPAN:
 DR.  H.  P.  SHARMA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state’

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  news-item
 appearing  in  the  ‘Indian  Express’  dated
 the  6th  July,  973  under  the  heading
 “one  Million  toddlers  die  every  year  due
 to  malnutrition”,

 (b)  if  so,  the  reaction  of  Govérnmer.
 thereto;  and

 (c)  the  steps  Government  intend  to  take
 to  check  this?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  KONDAJI  BA-
 SAPPA):  (a)  Yes.

 (b)  and  (c).  The  Government  are  im-
 plementing  the  following  programmes  to
 improve  the  nvtritional  status  of  children’

 (t)  Speeial  Nutrition  programme  for
 children  in  the  age  group  0-6
 yedre  ere  andertaken  in  Urbap
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 Slums  and  Tribal  areas  through
 State  Governments  aad  Union
 Territory  Administrations.

 3  (2)  Prophylaxis  programme  against
 Nutritional  Anaemia  among  chil-
 dren  and  pregnant  &  nurising
 mother  is  being  implemented
 though  distribution  of  tablets
 containing  Iron  &  Folic  Acid,
 by  Health  Centres.

 (3)  To  prevent  irreversible  blindness
 due  to  Vitamin  ‘A’  deficiency,
 children  of  age  group  1-5  years
 are  being  supplied  with  oral  dos-
 es  of  Vitamin  ‘A’  once  in  six
 months  jt:  areas  where  Vitamin
 ्  deficiency  is  predominent.

 (4)  Provision  of  curative,  preventive
 &  promotional  services  for  the
 health  of  childre..

 (5)  Control  of  comtnunicable  «diseases
 like  Smail  ‘Pox,  Mataria.  Tuber-
 culosis  through  National  Pro-
 grammes.

 These  measures  are  be'ng  further  step-
 ped  up  during  the  Fifth  Pian  period.

 Press  comments  on  “Youth  against  Fa-
 mine  Programme”

 1188.  SHRI  ८.  K.  CHANDRAPPAN:
 Will  the  Minister  of  ED'ICATION,  SO-
 CIAL  WELFARE  AND  CULTURE  ४98
 pleased  to  state:

 (a)  wheiher  the  attention  of  Govern-
 ment  has  been  drawn  to  certain  press  com-
 ments  on  the  failure  of  “Youth  Against
 Famine”  programme;  and

 (b)  if  so,  the  reaction  of  Government
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SO-
 CIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D.
 P.  YADAV):  (a)  Government’s  attention
 has  been  drawn  to  both  favourable  &
 unfavourable  reports  which  appeared  in
 the  Press  on  ‘Youth  Against  Famine

 Programme”.
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 (b)  Government  is  of  the  view  that  ge-
 nerally  speaking,  the  ‘aim  with  which  the
 programme  wag  launched,  has  been  Jarge-
 ly  realised,  although  at  some  places  better
 planning  would  have  produced  much  bet-
 ter  results.

 Starvation  death  in  Keonjhar,  Orissa

 1189.  SHRI  SAROJS’  MUKHERJEE,
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  several  deaths  have  occurr-
 ed  in  Keonjhar  District  of  Orissa  due  te
 starvation;

 (b)  if  so,  the  reaction,  of  the  Govern-
 ment  thereto;  and

 (c)  the  measures  being  adopted  by  Gov-
 ernment  to  remedy  this?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Orissa
 Government  to  whom  the  matter  was  re-
 ferred  for  inquiry  and  report  has  stated
 that  the  inquiries  made  so  far  have  reveal-
 ed  that  no  deaths  due  to  starvation  have
 taken  piace.

 (b  and  (c).  do  not  arise.

 Policy  regarding  absorption  ef  blind  and
 disabicd  educated  persons  in  Government

 and  semi-Government  jobs

 1190.  SHRI  SAROS  MUKHERJEE:
 Will  the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  _  be
 pleased  to  state:

 (a)  whether  the  Ministry  of  Education
 and  Socisi  Welfare  has  implemented  the
 Geclared  rolicy  of  the  Government  of
 India  to  absorb  blind  and  disabled  educated
 persons,  mainly  youths,  in  Government
 and  Semi-Government  jobs  during  the  last
 two  financial  years  97I-72  and  1972-73;

 (b)  the  percentage  of  employment  (Gov-
 ernment)  fixed  for  (i)  blind  and  (ii)  dis-
 abled  educated  persons;  and

 (c)  the  figures  of  such  employment  pro-
 vided,  State-wise?
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 QE:  DEPUTY  MBENISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND.  SO-
 CIAL’  WELFARE: AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D.  P.
 YADAV):  (a)  The  policy  of  the  Govern-
 mient  of  India  is  to  do  its  utmost  to  pro-
 mote  the  placement  of  the  disabled  in

 employment.  This  is  done  through  special
 employment.  This  is  done  through  Spe-
 ‘cial  Employment  Exchanges  for  the  Physi-
 cally  Handicapped,  normal  Employment
 Exchanges,  presentation  of  awards  to  out-
 standing  employers  of  the  handicapped
 etc,

 f(b)  No  percentage  has  been  fixed.

 (c)  This  information  is  not  available.
 However,  during  the  years  97]  and
 972  ending  on  3ist  December,  1972,  the
 Special  Employment  Exchanges  for  the
 Physically  Handicapped  had  placed  2,226
 handicapped  persons  in  employment.

 Vasectomy  Operation  of  persons  belong-
 ing  to  Foreign  countries

 1191,  SHR]  B  करे,  SHUKLA’  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  complaint  was  made  to  the
 District  Magistrate,  Bahraich  in  December,
 972  that  persons  belonging  to  foreign

 countries  were  subjected  to  vasectomy  ope-
 ration;

 (b)  whether  any  enquiry  was  made  re-
 garding  the  same;  and

 (c}  \hat  action,  if  any.  was  taken
 e,ainst  the  delinquent  authority  concern-
 ed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  KONDAJI  BASAP-
 PA):  (a)  Yes.

 (9)  Yes

 (c)  Action  is  being  taken  by  the  State
 Government  against  the  concerned.
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 Faking-over  of  Medical  College,
 Lucknow

 1192.  SHRI  B.-R.  SHUKLA:  Will  the
 Minister  of  HEALTH  AND  FAMILY

 IG  be  pleased  to  state  whether
 there  is  any  scheme  under  consideration

 to  take  over  the  Medical  College,  Luck-
 now  and  make  it  a  Post-Gradvate  Medi-
 cal  Institute  in  the  lines  of  All-India
 Institute  of  Medical  Sciences,  New  Delhi?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 No.

 Reorientation  of  Housing  Policies  in  Urban
 and  Rural  Areas

 1193.  SHRI  SARJOO  PANDEY.  Wil
 the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  Government  have  decided
 to  reorient  housing  policies  m  urban  and
 rural  areas,

 (b)  if  so,  the  main  features  thereof;  and

 (c)  how  far  the  previous  schemes  were
 implemented  in  the  States?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTA-
 RY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b)  Pol!
 cies  are  reviewed  from  time  to  time  on
 the  bisis  of  availability  of  resources,  relat-
 ed  priorities  of  different  fields  and  the
 past  experience.  The  question  of  evolv-
 ing  a  national  policy  on  Housing  and
 Urban  Development  has  been  under  con-
 sideration  of  the  Government  of  India,
 keeping  in  view  the  various  constrains  on
 resources,  and  their  ideas  on  the  subject
 will  be  reflected  in  the  Fifth  Five  Year
 Plan,  when  finalised

 (c)  According  to  the  progress  reports
 teceived  so  far  from  the  State  Govern-
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 ments  tte.,  total  physical  and  financial
 progtess  under  various  social  housing
 schemes  (except  Scheme  for  Provision  of

 Physical  Progress:
 Number  of  houses  constructed

 80th  April,  1973,
 Area  of  land  acquired  ard  develop-

 ed  upto  30th  April,  1973,

 upto

 Financial  Progress:
 Financial

 ture  mcurred.
 assistance  drawn/Expendi-

 As  regards  the  Scheme  for  provision  of
 House-sites  to  Landless  Workers  in  Rural
 Areas,  projects  of  3  flats  for  provision

 of  6,52,828  house-sites  at  a  cost  of
 Rs,  16.12,  crores  approximately  have  been
 approved  upto  the  3lst  May,  1973,-  and
 funds  amounting  to  Rs.  4.39  crores  have
 been  released  so  far,  65,918  house-sites
 are  reported  to  have  been  developed  by
 the  State  Governments  for  allotment  to
 landless  workers.

 Target  Fixed  for  Rural  Housing  in  the
 4th  Five  Year  Plan

 1194,  SHRI  SARJOO  PANDEY:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  State:

 (a)  the  target  fixed  for  Rural  Housing
 in  the  Fourth  Five-Year  Plan;

 (b)  the  progress  so  fat  achieved  in  im-
 plementing  the  Rural  Housing  Scheme;
 and

 (c)  what  are  the  proposals  tor  expand-
 ing  Rusal  Housing  for  the  Fifth  Plan

 Period?  ‘
 THE  MINISTER  OF  STATE  IN  THE

 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 WORKS  AND  HOUSING  (SHRI  OM
 MEHTA):  (a)  As  per  information  receiv-
 ed  from  the  State  Governments  the  total
 allocation  made  for  the  Village  Housing
 Projects  Scheme  for  the  Fourth  Five  Yeur
 Plan  is  Rs.  5.68  crores.  In  addition,  a
 provision  of  Rs.  0  crores  has  been  made
 for  the  Central  sector  scheme  for  Pio-
 vision  of  House-sites  to  Landless  Work-
 ers  in  Rural  Areas  during  the  Fourth  Five
 Year  Plan.  This  scheme  was  introduced
 in  October,  497  only.
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 House-sites  to  Landless  Workers  in  Rural
 Areas)  is  as  follows:—

 50,000  houses
 26,400  acres  of  land  acquired  and
 14,500  acres  developed,

 Rs,  57.42  crores

 (b).  Since  the  inception  of  the  Village
 Houing  Projects  Scheme  in  1957,  cons-
 truction  of  about  83,000  houses  have  been
 satictioned  under  the  Scheme  out  of  which
 about  52,000  units  have  been  completed
 and  an  expenditure  of  Rs.  2.09  crores
 has  been  incurred.  As  regards  the  Scheme
 for  provision  of  House-sites  to  Landless
 Workers  in  Rural  Areas,  projects  of  43
 States  of  the  value  of  Rs.  6.32  crores
 for  provision  of  6.52,828  house-sites  have
 been  approved  and  Central  financial  as-
 sistance  amounting  to  Rs.  4.39  crores  has
 been  released  so  far.  65.918  house-sites
 are  reported  to  have  been  developed  by
 the  State  Governments  for  allotment  to
 the  landless  workers,

 (c)  Fifth  Five  Year  Plan  proposals
 have  not  yet  been  finalised,

 National  Housing  Policy
 I95.  SHRI  SARJOO  PANDEY:  will

 the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 evolve  a  National  Housing  Policy  to  tack-
 le  the  housing  problem  in  the  country  im
 an  effective  and  coordinated  manner;  and

 (b)  if  so,  when  such  a  policy  is  expect-
 ed  to  be  evolved?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 WORKS  AND  HOUSING  (SHRI  OM
 MEHTA):  (a)  and  (b).  Formulation  of  a
 national  housing  policy  to  tackle  the  hous-
 ing  problem  in  the  country  in  an  effective
 and  coordinated  manner  is  a  complex
 issue  und  is  dependent  upon  several  fac-
 tors,  e.g.  availability  of  resources  for  over-
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 all  ecdnothic  development,  economic  level,  2
 बाकी:

 een  a
 saving  capacity  of  the  masies,  ef.  Keep-

 as}  OS  Come  |, ह  |...
 ing  these  constraints  in  view,  the  Govern-  i  ware  प्रधान  :
 ment  are  giving  thought  to  the  matter.  1197.  भो  नन  द

 It  is  expected  thag  the  components  of  such  wat  वर्म रात  ब्रबालपूरकार  :
 a  policy  will  be  reflected  in  the  Fifth  Plan

 :  Gaslaed
 fe  bal

 कृषि  मंत्री  यह  बिकाने  कौ  कृपा  करेंगे

 2७  aod
 Development  of  Tech-  (क)  नया  कुछ  राज्यों  में  तेल  की  कमी

 Education  के  कारण  ट्रैक्टरों  का  कोई  प्रयोग  नहीं  हो  रहा
 1196.  SHRI  द  MAYAVAN:  है;  और

 SHRI  PRABHUDAS  PATEL:  ‘
 (@)  यदि  हां,  तो  इस  बारे  में  सरकार

 Will  the  Minister  of  EDUCATION,  2  ur  कार्यवाही  करे। SOCIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  a  plan  of  action  for  the
 reorganisation  and  development  of  techni-
 cal  education  within  the  frame  work  of
 the  education  plan  has  been  prepared  by
 the  Planning  Commission;

 (b)  if  so,  the  salient  features  of  the
 proposed  plan;  arid

 (c)  the  expenditure  involved  in  imple-
 menting  the  technical  education  program-
 me  as  studied  by  the  Planning  Commis-
 sion?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  Yes,
 Sir.  A  Task  Force  appointed  by  the  Com-
 mission  has  recommended  a  programme
 of  development  and  reorganisation  of  tech-
 nical  education  during  the  Fifth  Plan.

 (b)  The  proposals  visualise  all-round  im-
 provement  in  the  quality  and  standards
 of  technical  education.  The  specific  pro-
 grammes  include:  consolidation  and  deve-
 fopment  of  all  technical  institutions;  mo-
 dernisation  of  laboratories  and  workships:
 diversification  ‘and  reorganisation  of  poly-
 technic  diploma  courses;  development  of.
 sandwich  courses;  extension  Service  Pro-
 gramme  and  further  education;  revision  of
 staff  structure  in  technical  institutions;  fa-
 culty  and  curriculum  development  pro-
 gramme;  establishment  of  Centres  of  Ad-
 vanced  Study;  etc.

 (c)  The  outlay  necessary  for  the  im-
 plementation  of  the  recommendations  of
 the  Task  Force  is  under  the  considera-
 tion  of  the  Planning  Commission,

 कृषि  मस् जा सम  में  राज्य  श्री  (शो  wee,

 साहिब  पी०  संदेश:  (क)  भोर  (ख).
 इस  समय  राज्यो  में  तेल  की  कमी  के  कारण
 ट्रैक्टरों  के  बेकार  पड़े  रहने  की  कोई  सूचना  नहीं
 मिली  है।  तथापि  अप्रैल  i  मई,  i973  *
 पंजाब  तथा  राजस्थान  से  तेल  की  अ्रस्थायी  कमी
 के  सम्बन्ध  में  सूचनाये  प्राप्त  हुई  थी  और  इन

 राज्यों  में  तेल  की  पर्याप्त  पूति  के  लिये  शीघ्र
 ही  व्यवस्था  कर  दी  गई  थी।  इसके  बाद  भारत
 सरकार  को  और  कोई  शिकायते  प्राप्त  नही
 हुई  है  ।

 Toddiers  Mortality  in  the  country  and
 amount  spent  in  Child  Nutrition

 i98.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  HEALTH  AND  FAMIIY
 PLANNING  be  pleased  to  state:

 (a)  what  percentage  of  the  country's
 population  do  the  children  in  the  age-
 group  upto  five  years  constitute  and  what
 percentage  of  deaths  occur  in  this  age-
 group;

 (b)  the  ‘amount  spent  of  child-nutrition
 programmes  during  each  of  the  past  three
 years  and  how  child’s  mortality  hag  in-
 creased|decreased  during  this  period;  and

 (c)  the  child-nutrition  programmes  in-
 cluding  foreign  aided  programmes  for  the
 year  ‘1973-74?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  KONDAJS!  BASA-
 PPA):  (a)  Percentage  of  country’s  popu-
 lation  in  age  group  0-4  years  is  4.36
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 cetaeldy  ant  petcenttpe  of  tral  «=  (UY  Anant  spetit  on  chil  nutrition’
 path  f8  ae  prong  Oe  yetrs  if  52.5  pripraniiited  ty  the  Deperetient  of  Fanifly
 (SRS~—969).  Planning  and  Depertiitént  of  Social  Wel-

 fare  during  the  last  three  years  as  the
 Information  in  the  age  group  0-5  years  programme  was  started  oly  in  1970-71,

 ie  Rot  available,  is  as  follows:-—

 L.  Department  cf  Family  Planning  :

 णा  7997-72  7973-75

 (Rs.  in  lakhs)

 @  Prophylaxis  agwnst  Nurritional  हैँ  Anaemia
 among  mothers  and  chi  हि  ०  I  37°60  48-00,

 a)  Prophylaxis  against  blindness  m_  children
 caused  by  Vit  deficiency  8९00  8500  ‘12°00

 It.  Department  of  Social  Welfare  :

 @  Special  Nutrition  Programme  through  State
 Governments  and  Umon  Territory  Admns  I28°2  870°73  I723°57

 Qy  Nutittion  Programme  through  Balwadis/Dav
 Care  Centr.  वि  वि  607  77  37  720  ‘5

 Data  on  the  trend  of  child  mortahty  during  this  period  are  not  available

 (०)  Child  Nutrition  Programmes  for  1973-74
 I  Department  of  Family  Plannng

 Targets
 Scheme  Financial  Phy,ical

 (Tigures  in  lakhs)

 Rs.
 a  Prophylaxis  against  Nutritional  Anaemia  among  mothers

 and  children  .  e  e  e  e  .  .  29°00  66°00

 a)  Prophylaxis  against  blindness  in  children  caused  by  Vit.
 deficiency  न  न  .  ¢  42°00  85°Co

 (No  foreign  assistance  was  taken  under  these  progiammes).
 II.  Department  of  Social  Welfare  ;

 G)  Special  Nutrition  Programme  through  State  Governments
 and  Union  Terrttory  Admumstrations  .  ढ़  2000*00  40°57

 (i)  Nutrition  Progn.mme  through  Balwadis/Day  Care
 Centres  .  .  न  द  .  .  .  .  I50°00  2°00

 (CARE  assistance  to  the  tune  of  Rs.  5.44  lakhs  is  expected  in  the  form  of  food:
 commodities  like  G.S.M.,  80827  wheat,  Salad  oil,  Milk  Powder  etc).
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 for  succes  of  Procurement  is  being
 ad hae  Heryana  anf  FCI  and  the  Rejasthay  State  ‘Wateho,  54 grain  Trade  in  Rajesthen,

 Punjab

 1199,  DR.  मर,  P.  SHARMA‘:  ‘Will  the
 Minister of  AGRICULTURE  be  pleased
 40  state:

 (a)  the  steps  taken  to  make  foodgrain
 trade  take-over  a  success  in  Rajasthan,
 Haryana  and  Punjab;  and

 (b)  whether  the  wheat  prices  have  lately
 been  revised  for  the  purpose,  if  so,  the
 revised  prices  atid  the  result  of  such  steps
 taken  in  each  of  the  States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  (a).  A  state
 ment  is  attached.

 (b)  The  wheat  prices  have  not  been
 revised.  The  steps  taken  have  had  a  salu-
 tary  effect  on  procurement  m  all  the  three
 states.

 Statement
 HARYANA:  Wholesale  trade  in  Har-

 yana  was  taken  over  on  the  5th  Apuil,
 973  when  the  Haryana  Wheat  Dealers’
 Licensing  and  Price  Control  Order,  973
 came  into  operation.  Procurement  in
 Haryana  is  partly  umiertaken  by  the  State

 -Governmen,  through  its  Civil  Supphes  De-
 partment,  partly  through  Haryana  Market-
 ing  Federation  and  the  rest  through  FCI
 The  number  of  procurement  centres  has
 been  increased  from  last  year’s  99  to  26

 PUNJAB:  Whole-sale  trade  in  wheat
 was  taken  over  on  the  3rd  April,  973
 when  the  Punjab  Wheat  Dealers’  Licens-
 ing  and  Price  Control  Order,  973  came
 into  operation.  The  Procurement  is  un-
 dertaken  through  the  State  Food  &  Civil
 Supplies  Department,  FCI  and  the  Pun-
 jab  Cooperative  Marketing  Federation,
 in  404  Mandis.

 RAJASTHAN:  Wholesale  trade  in  wheat
 was  taken  over  on  the  Ist  April,  973
 when  the  Rajasthan  Wheat  (Regulation  of
 Trade)  Order,  973  came  into  operation

 Corporation.

 The  various  statutory  orders  issuéd  for
 the  purpose  of  take-over  of  wholesale
 trade  in  wheat  are  being  strictly  enforced
 by  the  Governments  of  Rajasthan,  Hary-
 ‘ana  and  Punjab,  The  stocks  held  by  re-
 tail  dealers  are  restricted.  The  stock  limits
 for  producers  and  maximum  retail  prices
 of  wheat  have  been  fixed  in  Haryana  and
 Rajasthan  States.  In  Rajasthan,  the  maxi-
 mum  prices  at  which  producers  in  the
 surplus  areas  may  sell  wheat  to  consumers
 and  dealers  have  also,  been  fixed  at  the
 same  level  as  the  procurement  prices.
 Under  the  Inter-Zorfal  Wheat  ami  Wheat
 Products  (Movement  Control)  Order,  1973
 issued  by  the  Government  of  India,  Har-
 yana  and  Rajasthan  are  separate  Wheat
 Zones,  whereas  Punjab  and  Chandigarh
 together  constitute  a  separate  Wheat  Zone.
 In  order  to  maximise  procurement,  an  in-
 centive  bonus  scheme  has  been  introduced
 for  the  wheat  procuring  States  including
 Punjab,  Haryana  and  Rajasthan,  to  sub-
 sidise  agricultural  inputs  for  the  farmers,
 who  help  in  procurement.

 निकलो  दवायें  बनाने  बाले  कारखाने

 1200.  थ्रो  राम  रतन  शर्मा  :  क्‍या

 स्वास्थ्य  जौर  परिवार  नियोजन  मंत्री  यह  बताने

 की  कृपा  करेगे  कि

 (क)  क्या  सरकार  को  अकतरी  दवाय

 बनाने  वाले  कारखाना  के  बारे  में  जानकारी

 मिली  है;  और

 (ख)  यदि  हां,  तो  गत  तीन  वर्षो  में  ऐसे
 कितने  लोग  दलित  किये  गये  है  ?

 स्वास्थ्य  शरीर  परिवार  नियोजन  मंत्रालय

 में  राज्य  मन्त्री  कवि  न  के०  किस्म)  :(क)
 शौर  (ख).  राज्य  भौषध  नियन्त्रण  संगठनों  से

 सूचना  एकत्र  की  जा  रही  है  कौर  सभा  पटल

 पर  रख  दी  जायेगी



 काजू.  Increase  in

 2.00  hrs.
 RE.  ATROCITIES  COMMAND  ON

 HARIJAN  WOMEN  IN  BIHAR

 श्री  टल  बिहारी  वाजपेयी  (ग्वालियर)
 अध्यक्ष  जी,  हरिजन  महिलाओं  पर  जो  ग्र त्या चार

 हुए  हैं  उन  के  बारे  में  हम  ने  काम  रोको

 प्रस्ताव  दिये  हैं

 अध्यक्ष  महोदय  :  काम  रोको  प्रस्ताव  तो

 मुझे  बार  बार  बताना  पड़ता  है  कि  काल

 स्टेशन  के  बाद  आता  है  |

 2.02  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  HUNDRED  PER  CENT  |NUREASE  IN
 THE  PRICE  OF  NYLON  AND  ARTIFICIAL  YARN

 को  सय  लिस वे  :  (बांका)  :  अध्यक्ष

 महोदय,  मैं  अ्विलम्बतीय  लोक  महत्व  के

 निम्नलिखित  विषय  की  ओर  वाणिज्य  मंत्री  का

 ध्यान  दिलाता  हुं  और  प्रार्थना  करता  हू  कि  वह
 इस  बारे  में  एक  वक्तव्य  दें

 “ताला  तथा  कृत्रिम  सूत  की  कीमतों  में

 शत  प्रतिशत  वृद्धि  और  उस  के  परिणामस्वरुप

 देश  के  विभिन्न  भागों  के  बुनकरों  के  लिये  उत्पन्न

 व्यापक  संकट  के  समाचार  1

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA):
 Mr.  Speaker,  Sir,  the  production  of  man-
 made  fibre  in  the  country  covers  a  wide
 range  of  cellulosics  and  non-cvilulosics.
 In  1972,  the  production  of  viscose  staple
 fibre  was  70,337  tonnes,  viscose  fifament
 yarn  39,900  tonnes,  nylon  filament  yarn
 i,8l!2  tonnes,  acetate  yarn  1,988  tonnes,
 polyester  fibre  6,604  tonnes,  and  polyester
 filament  yarn  682  tonnes.

 Production  figures,  therefore,  suggest
 that  so  far  as  weavers  are  concerned,  the
 most  commonly  used  variety  of  yarns  sre

 viscope  spun  yarn  (spun  from  _  viscose
 staple  fibre),  viscose  filament  yaru  and
 nylon  filament  yarn,  in  that  order.  The
 other  types  of  yarn  are  used  only  by
 organized  large  scale  units.

 According  to  available  statistics,  there
 are  just  over  |  lakh  powerlooms  in  the
 country,  of  which  as  many  as  66,000  are
 in  the  States  of  Gujarat  and  Maharashtra.
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 However,  most  of  the  powerlooms  in  the’
 decentralised  sector  use  viscose  spun  yarn
 or  viscose  filament  yarn.  ‘While  there
 has  been  considerable’  discussiun  in  the
 Press  and  elsewhere,  it  is  worth  emphasis-
 ing  that  only  0  per  cent  of  ths.consump-
 tion  of  these  powerlooms  consists  of
 nylon  filament  yarn.  The  bulk  of  the
 nylon  filament  yarn  is  consimed  by
 organized  weaving  units  and  by  warp
 knitting  machines  and  hosiery  units.

 aro

 I  will  now  briefly  explain  the  position  in
 regard  to  prices  and  and  distribution  of
 the  three  most  commonly  used  types  of
 yara.
 FIRST

 The  price  of  viscose  spun  yarn  have
 been  voluntarily  regulated  by  the  spinners
 since  December,  1969,  when  they  agreed
 to  supply  yarn  at  prices  ruling  in  July;
 1969.  However,  an  agreement  was  reach-
 ed  between  spinners  and  weavers  in  Feb-
 ruary  1972,  which  covered  50  per  cent  of
 the  requirements  of  each  State,  and  stipu-
 lated  the  maximum  prices  at  which  spinn-
 ers  would  supply  the  yarn.  In  May,  i972,
 this  agreement  was  further  revised  cover-
 ing  the  entire  preduction  of  viscose  spun
 yarn  and  with  an  increase  in  prices  of
 roughly  80  paise  per  kg.  There  has  been
 no  increase  in  prices  in  this  category  of
 yarn  since  May,  1972)  The  distribution
 of  this  yarn  is  made  through  the  Directors
 of  Industries  of  the  State  Governments
 SECOND

 In  the  case  of  viscose  filament  yarn,.
 there  is  a  voluntary  agreement  letween
 the  spinners  and  weavers  from  July,  1969,
 which  regulates  its  pricing  and  distribu-
 tion.  According  to  this  agreement,  while
 @  per  cent  of  the  total  production  is
 earmarked  for  allotment  to  exporters  ५  of
 rayon  fabrics  by  way  of  replenishment,
 60.5  per  cent  is  available  to  actual  users
 and  the  balance  of  29.5  per  cent  is
 allowed  to  be  sold  in  the  open  tnarxet.
 The  prices  under  the  voluntary  agreement
 have  been  fixed  at  Rs.  .35  per  kg.  for
 exporters  and  Rs.  4.35  per  kg.  for  actual
 users.  There  has  been  an  increase  in
 prices  in  respect  of  the  open  market  sales,
 from  Rs.  20.8l  per  kg.  in  March,  i973,
 to  Rs.  33.6]  per  kg.  in  June,  1973.  A
 substantial  part  of  the  price  escaiation  can
 be  related  to  the  fall  in  production  conse-
 quent  on  power  cuts,  the  abolition  of
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 differential  in  excise  duty  enjoyed  by  four
 vamaller  units  gad  the  lock-out  in  ane  of
 -the  unite  leading  to  a  further  curtailment

 in  supplies.  One  of  the  units  has  not
 ita  commitments  under  the

 voluntary  agreement.  They  have  been
 firmly  asked  to  conform  to  the  agreement
 being  followed  by  the  other  spinners,
 failing  which  Government  would  take  suit-
 able  action.  The  increase  in  exports  of
 rayon  fabrics  488  also  contributed  to
 smaller  domestic  availability  leading  to
 further  pressure  on  prices.
 THIRD

 Prices  and  distribution  of  nylon  yarn
 have  been  similarly  regulated  on  a  volun-
 tary  basis  by  an  agreement  between  the
 spinners  and  weavers  which  has  becn  in
 force  since  Ist  July,  1970.  Under  the
 agreement,  the  distribution  of  the  entire
 production  is  to  be  made  available  through
 dealers.  The  agreed  prices  are  subject  to
 revision  by  mutual  agreement,  and  such
 a  revision  was  made  in  April,  ‘1972.  These
 prices  were  being  maintained  tll  Febru-
 ary,  973,  Since  then,  the  global  shortage
 of  caprolactum  resulted  in  a  significant
 decline  in  production  of  yarn  from  about
 .200  tonnes  per  month  in  March,  1973,
 to  about  900  tonnes  in  April,  1973,  and
 800  tonnes  in  May,  1973,  There  was  also
 some  impact  on  prices  due  to  fiscal
 changes  introduced  in  the  current  year’s
 budget.  A  contributory  factor  to  the  up-
 ward  tendency  in  prices  was  the  conduct
 of  the  cotton  yarn  dealers  who  switched ‘over  their  trading/speculative  activity  to
 nylon  yarn  after  the  imposition  of  the
 Yarn  Control  Order  in  March  this  ;ear.

 The  voluntary  agreements  berween
 spinners  and  weavers  had,  therefore,  been
 working,  by  and  large,  satisfactorily  until
 February,  ‘1973.  There  was  no  reason
 for  Government  to  interfere  with  these
 arrangements,  as  the  needs  of  the  decen-
 tralised  weaving  sector  were  being  met.
 Government  have  been  fully  alive  to  the
 subsequent  developments  and  have  taken
 a  number  of  remedial  steps  like—

 qd)  State  Trading  Corporation  has  al-
 ready  bought  9,200  tonne;  of
 caprojactum.  A  part  of  this  pur-
 chase  has  already  arrived  and  the
 balance  is  in  the  pipeline.  This
 is  expected  to  meet  the  imme-
 diate  needs  of  industry.

 |

 (2)  There  is  a  global  shortage  of
 caprolactum  and  prices  over  the
 past  few  months  have  cavaleted
 very  sharply.  in  order  to  make
 maximum  purchases,  purchase
 teams  have  been  and  are  heing
 sent  to  locate  all  possible  sources
 of  caprolactum  and  make  -on-the-
 spot  purchases,

 (3)  In  addition  to  direct  purchases
 being  made  by  State  Trading
 Corporation,  purchases  are  also
 being  permitted  directly  by  the
 spinners  through  the  Letters  of
 Authority  granted  to  them.

 (4)  Indigenous  production  of  capro-
 lactum  from  the  Guja'at  Ferti-
 lizers  Complex  is  expected  to
 commence  in  early  1974,  This
 will  augment  substantially  the
 availability  of  raw  material  for
 the  spinning  industry.

 (5)  Unfortunately,  there  is  a  concur-
 rent  shortage  of  nylon  yarn  along
 with  that  of  caprolactum.  None-
 theless,  State  Trading  Corpora-
 tion  has  already  purchased  over
 400  tonnes  of  nylon  yarn.  Efforts
 are  being  made  to  locate  and
 purchase  further  quantities

 (6)  In  the  case  of  viscose  filament
 yarn,  in  order  to  conserve  the
 available  supplies  and  meet  the
 Tequirements  of  weavers  in  the
 country,  exports  have  been  bann-
 ed,

 (7)  With  the  restoration  of  power-
 cuts  in  States,  the  production  of
 ail  types  of  artificial  yarn  is  ex-
 pected  to  go  up  and  this  is  al-
 ready  beginning  to  have  a  down-
 ward  effect  on  prices.

 lam  aware  that  complaints  have  been
 voiced  about  the  distribution  of  the  avail-
 able  supplies  of  yarn,  particularly  nylon
 yarn.  While  we  are  taking  all  possible
 steps  to  augment  production  and  improve
 availability,  I  intend  to  take  additional
 measures  along  the  following  lines:—

 (i)  Prices  of  yarn  have  to  be  related
 to  the  costs  of  production,  snd
 if  there  is  any  propensity  on  the
 part  of  some  spinners  to  make
 undue  profits,  this  has  to  be
 brought  down  to  reasonable

 levels.



 hall

 (ii)  Under  the  present  pattern  of  dis-
 teibution,  some  intermedianes  afe
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 पांच  बड़े  पूँजीपति  हाबी  हैं,  मानी  ग्राफिक-
 sot  functioning in  overall  natos-,  पोली  वाले  ।  यह  स्थिति  क्‍या  रोमन  कौर
 al  interests  and  are  indulging  sy
 speculative  activities.  ‘These  ten-
 dencies  have  to  be  curbed.

 (iu)  An  appropriate  distributive  me-
 ehanism  will  be  evolved  so  that
 yarn  at  reasonable  prices  are
 made  available  to  the  actual
 users,  particularly  the  weaver;  in
 the  decentralised  sector  In  the
 mplementation  of  ‘he  above
 measures  Government  will  contt-
 nue  to  seek  the  co-operation  of
 all  sections  of  industry  both  pro-
 ducers  and  consumers

 व  hope  all  sections  of  the  mdustry  .nd
 trade  will  themselves  act  with  full  serse
 of  responsibility  in  the  imterests  of  the
 weavers  and  the  consumers.  failing  which,
 I  can  assure  the  House,  Government  will
 not  hesitate  to  take  firm  action

 कीमत  लिमये  प्रत्यक्ष  महोदय,
 इस  पर  बोलने  के  पहले  मैं  एक  बात  की  ओर
 बाप  का  ध्यान  दिलाना  चाहता  ह्  कि  आप
 की  अनुमति  मे  कुछ  दिन  पहले  मैंने  सूत  के
 बारे  से  यहा  पर  एक  बयान  दिया  था।  उसी
 समय  राज्य  सभा  में  मतों  महोदय  एक  प्रश्न
 का  जवाब  दे  रहे  थे  ।  लेकिन  पहले  से
 नोटिस  देने  के  बाद  भो  व्यापार  महालय  के
 एक  भी  प्रतिनिधि  बे,  एक  भी  मती  ने

 हो  ग्र  काजा  मूल  मैंने  उठाबे  थे  उन
 के  बारे  मे ंसफाई  नहों  दो।  आप  ने  मुझको
 आश्वासन  दिया  था  कि  व्यापार  मता लय  से
 बात  कर  के  जो  सूत  के  दाम  और  वितरण  का
 मामला  है,  मैं  काटन  यार्न  की  बात  कर
 रहा  हू,  वह  एस्टीमेट  कमेटी  का  मज
 दिया  जाये  या  नही  इस  के  बारें  मे  आप
 निर्णय  करेगे  ।  इस  समय  मंत्री  महोदय
 शाये  हुए  हैं,  यदि  शाप  रादेश  देंगे  तो  वह
 इस  सम्बन्ध  में  भो  बालेने  |

 अब  जो  ध्यान  आकर्षण  का  विषय  है
 उस  केबारे  मे  मैं  कुछ  बोलेगा  हमारे
 देश  से  जो  कृत्रिम  धागे  का  उत्पादन  होता  है,
 चाहें  वह  सेरूलो  हो  या  गैरौसेलुलोस,
 एक  बात  स्पष्ट  है  कि  इस  उद्योग  पर  चार-

 क्या  माइलन,  दोनो  ही  के  बारे  मे  है  ।  रस्पद्वा
 के  जरिये  दाम  देंगे,  यह  बातें  कम  से
 कभ  इस  उद्योग  के  बारे  मे  नहीं  हो  रही  हैं  ।

 जहा  तक  माइलन  का  सवाल  है  सितारिया

 गुज्जर मल  मोदी,  बिडला,  नानूभाई  कौर
 गरारे  यह  पाच  इस  लोग  नायलन  फिलामेट

 यादें  पर  हावी  है  शौर  जहा  तक  रेयन  का  सवाल

 है,  बिडला,  गायकवाड-शाह,  कापड़िया,  नायडू,
 जे०के०  शादी  लोग,  इस  यार्न  पर  हावी  है  t

 जहा  तक  विकेन्द्रित  उद्योग  का  सवाल

 है,  बुनने  वाला  उद्योग,  इसमे  सूरत  शौर

 अमृतसर  में  ज्यादातर  नाइलन  याने  का

 इस्तेमाल  होता  है,  लेकिन  अभी  मैं  दक्षिण
 हो  कर  आया  हू  7  सेलम  के  बुनकरों  मे

 मुझे  एक  आवेदन  पत्र  दिया  ओर  कहा  कि
 काटन  यार्न  के  अलावा  वह  बडे  पैमाने  पर

 स्टेपल,  कृत्रिम  धागे  का  भी  इस्तेमाल  करते

 हैं,  कौर  उस  के  दामों  के  वितरण के  बारे  में

 उन्हांने  मुझ  से  शिकायत  भी  की  a  जहा
 तक  बिहार  और  उत्तर  प्रदेश  का  सवाल  है,

 वहा  पर  भी  सूत  के  अलावा  स्टेपल,  कृत्रिम
 धागे  का  इस्तेमाल  हाता  है  ।  इस  तरह  से  पुरे
 कृतिम  धागे  का  सवाल  लिया  जावेगा  तो

 इस  बात  का  पता  चल  जायेगा  कि  उस  के
 ऊपर  लाखो  बुनकरों  की  जिन्दगी  मुन् हसर  है  ।

 विगत  तीन  चार  सालों  से  स्वेच्छा  से

 दाम  और  वितरण  के  सवाल  को  हल  करने
 की  बात  चल  रहो  है,  ब्ालेंटरी  ऐग्रीमेट  से

 लेकिन  इस  मे  हो  क्‍या  रहा  है  ”  जो  छोटा

 बुनकर  है  छोटा  आदमी  है,  उस  के  हित
 का  बिल्कुल  खयाल  नही  किया  जा  रह  है,
 और  व्यापार  मंत्रालय  की  तहत  जो  टक्स्ट्राइल
 कमिश्नर  है  वह  साधारण  बनकर  को

 राहत  पहुचाने  मे  बिल्कुल  प्रसफल  रह  हैं  1

 सूत  के  बारे  में  जज्ब  मैं  आपके  सामने
 वक्तव्य  दे  रहा  था  उस  समय  मैंने  टेक्सटाइल
 कमिश्नर  के  ऊपर  कई  आरोप  लगाये  थे  1
 मेरी  माग  है  कि  इस  टेक्सटाइल  कमिश्नर
 को  तत्काल  हटाया  जाये  और  साधारण
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 बुनकरों  के  हित  की  'रक्षा  करने  वाले  किसी
 काबिल  भ्रफसर  कोह  उस  की  जगह  लाया  जाये  |

 माइलन  यान  कुछ ही  दिन  पहले  40  हुण
 कि०  ग्राम  के  हिसाब  से  बिक  रहा  था,  जब  कि
 स्वेच्छा  वाला  जो  करार  है  उस  के  प्रनुसार
 70  हु  के  हिसाब  से  चिकना  चाहिए।
 70  कण  में  35  रु०  एक्साइज  ड्यूटी  है।
 लेक्रा  वह  बिक  रहा  था  i40  Fo  पर।
 यदि  श्राप  एक्साइज  ड्यटी  वकील  दीजिये
 तो  दामों  मे  शत  प्रीत  वहीं,  300
 प्रतिशत  वृद्धि  वास्तव  में  हाई,  न्यासी
 बाकी  जा  दाम  बढ़ा  हे  उस  में  सार  का
 एक्साइज  डिपुटी  भी  नहीं  सिर  रही  है।

 इसी  तरह  श्री  चव्हाण  ने  जब  पलीमर्स
 पर  एक्साइज  ड्यूटी  लगाएं  य  उन्होने  कहा
 था  कि  वह  सुविधा  के  लिय  कया  जा  रहा  है।
 लेकिन  इस  ड्यूटी  दिव  ब४  भरे,  साधारण

 बुनकर  या ऊपर  ड़  रहा  ह  ग्र।  जा  यात
 पैदा  बालन  वाल  कारण  वार  जग  /  बहाव
 इस  डपटो  ा  भारा  वासन  से  5  वाह
 बार  दिया  हे  आर  सरोवर  उप  के  बाग  म
 भी  गा माय  रहो  है

 जहा  तय  पान  को  गयाए  हैं  ओर  स्वयं
 मती  महोदय  ने  कहा  है  कि  उस  जा  हत्या

 बरत  ज्यादा  है,  यह  तय  हुआ  कि  40  प्रतिकूल
 जा  उस  की  4दीवार  है  वर  जा  स्वेच्छा  वाला
 करार  है  उस  के  अनसार  वितरित  की  जायेगी
 श्र  वहू  बिक  रहा  था  i  80  Fo  Fo  जी०
 के  हिसाब  से।  लेकिन  बाकी  धागा  जिस  के
 ऊपर  कोई  नियन्त्रण  नही  था  में  आप  की  जान-
 कारी  के  लिये  कहना  चाहता  ह  कि  वह  30
 रु०  के०  जी०  के  हिदायत  बिका  रहा  था  1
 इस  का  नतीजा  यह  हुमा  हे  कि  रेयान  में

 लूट  हो  रही  है  चार  बरकले  “इल-
 में  जो  पाच  बड़े  उत्पादक  ८  कार याने दार
 है  वह  चोरबाजारी  में  लाख  गये  से  ले-
 कर  2  लाख  रुपये  तक  प्रति  दिन  जमा
 रहे  है।  मगर  फाइनेंस  मिनिस्ट्री  इस  सामने
 की  जाच  करेगी  तो  सरकार  को  बिना  कोई

 नंदा  ठप  लगाये  करोड़ा  रण  की  ऑ्ासतनी
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 हो  सकती  है इम  चोरबाजारी  को  पकड़ते  पर  t
 मैं  जानना  चाहता  हु  कि  सरकार  की  जितनी
 टैक्स  सम्बन्धी  एजेंसिया  हैं  वह  इस  मामले
 की  जाच  क्यो  नहीं  कर  रही  हैं।

 जहा  तक  मुनाफे  का  सवाल  है,  पिछले
 सत्र  t  मैंने  972  के  मुनाफे  के  घोषित
 आकड़े  दिये  थे।  मैने  यह  कहा  था  बि  1972
 में  उन  को  नितिन।  मुनाफा  हआ।  मैने  पांच
 सामान  स्पिन  के  तीन  स्थल  के  डिक्तेझड

 प्राफिट,  घोषित  मुनाफे  का  जोडा  है।
 माइलन  थिनर्स  को  50  बेराह  किया  का
 मनचाहा  हुआ  और  50  करोड  उन  को  चोर
 तिजारी  से  मिला  है।  स्वयम  एक  फिट
 स्वर  मंत्री  ने  कहा  है  ति  मरे  जा  झा कड़े
 हैं  वह  सही  2  पचास  करोड  चॉस्बाजारो
 का  जा  है  30}  ऊपर  हैबर  बेसन  किया  जाए
 ते  सवार  का  करोड  में  रो  का  प्रार्थना
 टा  a  एग 1

 ताया  आशय  की  चात
 उनकी  कास  बढाना  गया
 बम  F4
 ते॑गप्नति  मे  ण्य  सवा  ह  व  पितम  पाथ
 चार  बाजार.  मे  पा  यन्  ताह
 बर  अलग  बात  है।

 ॥  साउथ
 +  दि  जगा
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 पव  और  सामने  ल  याह  जे  ट्
 सिरिया  ने  कभी  अनी  अपनी  चा पिक  सभा
 मे  पट  'बाप णा  की  हवि  एक  शेयर  के  प्रति  दस
 बालन  शेयर  दिए  जाएगे।  ऐसी  मध्य
 बालिग  सरकार  का  कभी  कब  नहीं  करनी
 चाहिए  थी।  उसके  बार  में  जा  कंट्रोलर  आफ
 कैपिटल  ईशूज  है  ह  इनके  मवा लय  वे  अ्रधीन

 नहीं  है  वह  वित्त  मसाला  का  तहत  है  आर
 उससे  मरी  माग  है  कि  इस  तरह  नानस  शेयर
 देते  की  इजाजत  इन  का  बिलकुल  नहीं  देनी
 चाहिए  थी।  विगत  तीन  साल  से  रेयान  कौर
 नायलन  थाला  ने  जो  लर  मचाई  है  >सका

 ,  नतीजा  यत  हा  रहा  है  कि  साठ  गुना  इसके

 शेयर  के  दास  बढ  गए  हैं। स  रे  के  जे  ०क े०
 ओर  मोदी  पौन  के  गेयर  अलसी  २“य  मे  बाजार

 मं  अज  काट  हो  रहे  है।  गौरव  रे  वा  दस
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 परी  का  45  दृश्यों  में  बिक  रहा  है।  हद

 शु  शेयरों  के  दाम  बढ़ने  का  कारण  यही  है
 कि  इस  में  बड़े  पैमाने  मर  तीन  साल  से  लूट
 अल  रहीं  है  जिस  के  बारे  मे  सरकार  कुछ  नहीं
 कर  रही  है।

 सरकार  ने  कई  राज्यों  को  सार्वजनिक

 पब्लिक  सेक्टर  में  स्थिति  बार्न  बनाने  के

 लैटर  साफ  इटली  दिए।  लेकिन  आश्चर्य  की
 बात  है  कि  एक  राज्य  ने  भी  कोप्रोप्रेटिव  या
 पब्लिक  सेक्टर  मे  एक  भी  कारख/ना  शमी  तक

 नही  लगाया  है  क्योंकि  सा कर शाही  और

 ओनोपोलिस्ट्स  इन  दोनों  ने  मिल  कर  इस
 बात  का  प्रयास  किया  है  कि  न  सार्वजनिक

 फते  में  कोई  यूनिट  लगे  शौर  मे  ही  कोप्रोप्रेटिव
 क्षेत्र  में  दौर  नहीं  कोई  छटा  नया  आदमी
 इस  तरह  का  कारखाना  खोलने  के  लिए  आगे

 आए  ताकि  १'ह्नरिमता  से  प्रभाव  पैदा  करके
 जिस  तरह  से  वे  तीर  साल  से  लट  मचा  रहे

 हूँ  भागे  भी  मात  जाएं।

 इस  वक्‍त  धागे  का  निर्यात  भी  होता  है  ।  मै
 कपडा  निर्यात  करने  के  विरुद्ध  नहीं  हु
 मगर  धागा  शौर  सूत  के  स्वात  से

 हमारे  जो  बुनकर  है  उन  लोगों  का
 रोजगार  छिन  जाता  है  ।  मैं  चाहता  हू
 है!  धागे  का  निर्यात  बन्द  कर  दिया  जाए
 और  इन  बुत करो  को  प्रोत्साहन  दिया  जाए
 झौर  जो  ये  कपड़ा  बनाए  वह  सरकार  बहीर
 भेजे  सूत  के  बारे  मे  मेरा  यह  कहना  है  कि

 सूत  का  निर्यात  करने  के  बजाय  हैडलूम
 फेब्रिक्स  जो  है  उसके  निर्यात  का  काम
 किया  जाए  ताकि  हमारे  लाक्षो  जो  बुनकर
 हैं  उनको  काम  मिल  सके  t

 टैरिफ  कमिशन  1 11  f  पोर्ट  प्रकाशित
 होने  के  बाद  एक  दो  रोज़  के  लिए  दाम
 जीस  रुपये  किलो  पर  निचे  गए।  बीच मे
 सरकार  ने  चूकि  कुछ  भी  नहीं  किया  इस
 रास्ते  मोसोपोलिस्ट  यह  समझ  रहे  हैं  कि
 सरकार  कुछ  भी  करने  वाली  नहीं  है,
 वालेन्टरी  एलीमेंट  का  नाटक  चलने  थाला  है,
 इसलिए  फिर  दाम  बहाने  t

 1160,  is—s
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 इसमें  दो  बडे  सवाल  है।  एक
 दाम  का  है।  स्वय  मंत्री  जी  मानते  है  कि
 स्पिनर्स  वा  जो  खर्चा  है,  कास्ट  आफ
 प्रोडक्शन  है,  उससे  दामों  का  सम्बन्ध
 होना  चाहिए।  उसके  अनुसार  सरकार
 स्वय  -तय  कर  के  जो  डिसेट्रलाइज्ड  सेक्टर

 है,  उससे,  बुनकरो  से  बात  कर  के  जो  दम
 निर्धारित  करने  है,  वह  करे  ।  इसको

 मोनोपोलिस्ट्स,  रेयान  मैंनुफबचर्ज  के  ऊपर
 छोड  नदिया  जाए।  जहा  तक  वितरण
 का  सवाल  है  मेरी  माग  है  कि  बुनकरों
 की  जो  कोझ्रोप्रटब्ज  है,  छोटे  लोगो  के
 जो  सगठन  है  उन्हीं  लोगो  को  ग्रोथोराइज्ड

 लूम्जञ  के  आधार  पर--क््योकि  बहुत  से
 बडे  लोग  पग्रननझ्राथोराइज्ड  लुज  उत्पन्न
 करके  लूट  का  बाम  करते  है  —  यह  वितरण
 का  काम  क्या  जाए  ।

 अमृतसर  में,  सूरत  में  धागे  के  प्रभाव
 में  आज  हजारों  बुनकर  काम  से  हटाए
 गए  है।  वे  भूख मर  रहे  है।  उस  की
 जो  भुखमरी  की  स्थिति  है  उस  स्थिति  में
 उनको  बचाने  के  लिए  पत्नी  महोदय  से
 मै  कहूंगा  कि  सरकार  ने  जो  तीन  सिद्धान्त
 रखे  है,  वें  तो  ठीक  है,  उसी  से  इस
 कालिंग  स्टेशन  का  औचित्य  सिद्ध  हो  गया
 है  भौर  पता  लग  गया  है  कि  हस  की  जरूरत

 थी,  तो  में  कहना  कि  उन  पर  कराई  से  अमल

 हो  |  पहले  तो  दाम  निश्चित  करते  समय
 शनाप-शनाप  नाफा खोरी  जों  चल  *'इ  ६,
 उसको  न  चलने  दे,  उत्पादन  का  जो
 खर्चा  है  उससे  दामों  का  सम्बन्ध  जोड़ें  1
 वितरण  का  जहा  तक  सवाल  है  जो  छोटे
 लोग  है  उन  लोगों की  संस्थानों  की  मार्फत
 वितरण  किया  गया  ।

 अन्त  मे  मैं  कहूंगा  कि  मोनो पोली  मनु-
 फैक्टरी  का  जो  राज  उत्पादन  के  ऊपर
 कब्जा  हो  गया  है,  वे  हाथी  हो  गए हैं,
 उनके  वर्चस्व  को  तोड़ने  की  मंत्री  महोदय
 कोशिश  करें  ।  जिन  राज्यों  को  लेटर
 साफ  इंडेंड  दिए  हैं  बे  कारख़ाने  जल्दी
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 से  जल्दी  लगाएं  ।  नौकरशाही  कौर

 राजमौलि  करने  बाले  लोग,
 सरकारी  नेता  जब  मोनं।पोलिस्द्स  से
 सिल  जाए  तो  इस  तरह  के  कारखाने  नही
 लग  सकते  है।  मेरा  मांग  है  कि  जित-जित
 लोगों  को  लेट  साफ  इस्  दिए  गए  है
 वे  कारखाने  जल्दी  से  जल्दी  खोलें  t
 छोटे  लोगों  को  मोगा  दिया  जए  |  एक्रा-
 घ्िकारशाही  को  खत्म  करके  उपभोक्ताओं
 को  राहत  देने  का  काम  किया  जाए,

 यह  मेरी  माग  है  |

 PROF,  D.  P.  CHATTOPADHYAYA:
 Most  of  the  questions  raised  by  the  hon.
 Member  have  already  been  referred  to,  if
 nut  answered  in  full,  in  my  original
 statement.  However,  I  would  ike  to  say
 something  about  the  other  points  which
 have  been  emphasized,  not  that  I  have
 not  referred  to  them  before.  Firstly
 coming  to  the  excise  duty,  in  our  coun-
 try  the  sort  of  garments  using  synthetic
 yarn  are  used  by  the  elite  and  affluent
 sections,  So,  if  excise  duty  has  to  be
 imposed,  it  is  a  very  suitable  and  permis-
 sible  area  for  taxation.  Even  then,  !
 would  like  to  assure  my  frend  that  his
 view  will  be  conveyed  to  the  Finance
 Ministry.  Secondly,  coming  to  ‘the  re-
 commendations  of  the  Tariff  Commission,
 I  had  occasion  ito  say  something  about  it
 on  the  floor  of  the  House,  which  is  pub-
 lic  record  and  which  everybody  can  sook
 into.  It  will  be  very  clear  from  the  Re-
 port  that  the  Tariff  Commission  suggested
 the  prices  on  the  basis  of  detailed  study
 of  the  factors  of  production.  _  relative
 weightage  of  the  factors  of  production,  the
 prices  of  the  raw  materials  and  also  some
 desirable  parity  between  the  international
 prices  and  domestic  prices  and  the  actual
 prices  till  February  this  year  did  not  devi-
 ate  from  those  prices  in  any  significant
 manner.  It  Has  deviated  in  some  cases
 very  marginally,  almost  negligibly.  To
 bear  out  my  point,  for  exampje,  for  nylon
 yarn  of  20  denier  the  price  prior  to  the
 agreement  of  Ist  July,  97l  was  Rs,  75
 per  kilogram.  After  the  agreement  .it  was
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 brought  down  to  Re,  10  per  kilogram.
 Phat  was  valid  from  Ist  . fay,  7970  tilt
 28th  February,  1972.  ‘The  ‘agreestient
 price  मीणा)  Ist  March,  972  was  a  gain
 Rs,  70  and  not  more.  The  market  price
 was  Rs.  73  in  December  97l,  Rs.  77  in
 June,  Rs.  73  in  December  and  Rs.  7i  in
 January.  It  should  be  remembered  that  the
 Tariff  Commission,  which  had  submitted
 its  Report  in  1970,  had  suggested  some
 prices.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Don't  forget  that  U.P.  elec-

 “tions  are  coming.

 PROF,  D.  P.  CHATTOPADHYAYA:
 Let  him  take  care  of  that.  He  has  no
 locus  standi,  no  influence,  nothing  of
 the  sort  in  UP.

 The  price  of  20  Denier  was  Rs.  30  per
 kg.  it  is  only  after  taking  into  account
 the  excise  duty  that  it  comes  up  to  some-
 thing  more  than  that.  So,  the  actual
 price  between  the  Tanfl  Commission’s
 price  recommended  in  970  and  the
 actual  price  obtaining  in  1973  was  al+
 most  comparable...

 SHRI  MADHU  LIMAYE:  What  about
 the  July  price?

 PROF  D.  P.  CHATTOPADHYAYA:
 I  have  already  said  in  my  statement  that
 it  was  much  more;  it  was  hundred  per
 cent  more.  I  did  not  deny  it.  But  what
 is  more  interesting  to  know  is  that  the
 Tariff  Commission’s  Report  about  which
 so  much  has  been  said  in  the  House  that
 it  has  been  suppressed—the  suppressed
 thing  ry  surface  l—is  now  available  for
 everybady  and  evorybody  can  see  that  the
 price  recommended  by  the  Tariff  Com-
 mission  in  1970  was  maintained  by  the
 Government  till  March  this  year.  It  ॥$
 only  between  March  and  June  that  it  has
 gone  up.  My  hon.  friend  is  correct  there.
 As  to  why  it  has  gone  up,  I  have  said
 very  clearly  and,  firstly,  it  is  a  world-
 wide  phenomenon....(Interruptions)  I
 listened  to  you  patiently.  You  have  0०
 listen  to  me  now.

 It  js  very  interesting  to  know  that  when
 in  4970  the  Tariff  Commission  suggested
 the  price,  they  assumed  that  the  price  of
 raw  material  chprolmotutx  woul  be
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 Rs,  GOO  per  fonte.  Mr.  Madhu  Litmaye
 ‘Wrost  know  that  when  the  Tariff  Commis-
 ‘sion  Mitfgested  the  price  in  1970,  it  was
 on  their  assumption  that  the  'piice  of
 caprolactum  was  Rs.  6,800  per  tonne.
 Now,  this  year,  in  February,  when  the
 caprofactum  price  went  up  as  high  as
 Rs.  9000.  even  then  the  price  m  Indian
 market  was  the  same.  It  rose  only  bet-
 ween  March  and  July.  ‘Why?  Firstly,  it
 was  because  the  caprolactum  price  had
 gone  up  in  the  world  market.  The  whole
 world  knew  that  caprolactum  was  a
 scarce  commodity  and  it  was  physically
 non-available.  It  is  not  price  debarred:
 it  is  physicaliy-debarred,  absolutely  non-
 available.  (Interruption)  Mr.  Jyotirmoy
 Bosu,  you  will  have  your  time  and  I  will
 listen  to  you  Now,  it  is  your  turn  to
 listen  to  me  patiently.

 Now,  the  world  price  of  caprolactum
 is  Rs  12,000,  to  Rs.  13,000  per  tonne.
 That  is  one  reason  why  between  March
 and  June  it  had  gone  up....

 SHRI  JSYOTIRMOY  BOSU  This  Mi-
 nister  was  a  professor  He  thinks  he
 is  addressing  his  students

 PROF.  D  P  CHATTOPADHYAYA
 If  a  tea-taster  can  be  a  good  parliamen-
 tarian,  a  professor  can  also  be  a  good
 parliamentarian,  =  (Jnterruptions).

 SHRI  JYOTIRMOY  BOSU  Don't  con-
 sider  us  to  be  your  pupils

 PROF  D.  P.  CHATTOPADHYAYA:
 An  antecedent  does  not  make  a  man
 competent  or  incompetent

 PROF.  MADHU  DANDAVATE:;  Irre-
 Jevant

 PROF.  9  P  CHATTOPADHYAYA:
 It  is  very  much  relevant.  If  the  phvsical
 shortage  and  high  prices  are  not  relevant
 to  the  cost  or  price  of  a  thing,  what  else
 8  relevant  I  do  not  know.

 I  come  to  the  second  question

 MR.  SPEAKER:  Being  a  professor  {is
 not  bad,  It  is  a  great  honour  in  any
 country  to  be  a  professor.

 SRAVANA'®,  ‘Yee  (SAKA)  Priestet  nylon  a  3३30
 Artificial  yarn  4C.d)y

 SHRI  JYOTPRMOY  BOSU;  ‘We  ‘Know
 you  were  @  professor  also.  (Interruptions)

 MR.  SPEAKER:  This  gentleman  does
 not  like  professors,

 PROF.  D.  P.  ‘CHATTOPADHYAYA:
 I  have  said  that  that  was  one  reason.  I
 have  not  denied  that.  The  first  reason  is
 shortage  and  high  price  of  caprolactum.

 My  second  point  was,  after  the  intro-
 duction  of  cotton  yarn  scheme,  some
 speculators  and  traders  hoarded  some  ny-
 lon  yarn.  That  is  a  fact.  I  have  said
 that.  Now  the  quesaion  is  why  some
 people  have  made  exorbitant  profits....

 MR  SPEAKER:  Please  be  brief.
 tip  to  success  is  being  brief,

 The

 PROF  D  P.  CHATTOPADHYAYA:
 The  third  point  is,  there  are  some  people
 who  have  made  exorbitant  profits.  I  have
 already  said  that  against  those  who  are
 making  exorbitant  profits,  we  arg  taking
 firm  action,  and  some  admmustiative
 measures  have  already  been  taken  to  curb
 the  profitability.

 श्री  मधु  लिम +  अध्यक्ष  महोदय,
 ऑ्रापने  पत्नी  महोदय  को  कहा  है  कि  वह
 ब्रीफ  जवाब  दे।  इसका  मतलब  यह  नही
 है  कि  वह  मेरे मुद्दो वा  जवाब हीन  दे।

 मैंने  स्पेसिफिक  सवाल  उठाया  है  कि  इस
 इडस्ट्री  म ेलोग  बड़े  पैमाने  पर  प्राफ़िट  कर
 रहे  है।  झगर  उत्पादन  के  खर्च  और  दाम
 मे  रिश्ता  ही,  तो  इतना  अधिक  प्राफिट,
 तीन  साल  मे  50  करोड़  रुपया,  नहीं  लिया
 शा  सकता  हैं।  मैने  इम्पोर्ट  के  बारे  में
 भी  पूछा  है।

 MR.  SPEAKER:  He  should  answer  all
 your  points.

 PROF.  D.  P.  CHATTOPADHYAYA:
 I  have  already  said  that  some  units  have
 made  some  unjustified  profits  ami  we  are
 coming  with  a  acheme  00  conttol  and
 curb  that,  and  against  those  who  have
 done  wrongs,  firm  actions  ute  being
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 taken.  In  respect  of  one  particular  firm,
 it  has  already  been  takea.

 MR.  SPEAKER:  May  I  remind  the
 Honse  again  that  we  haye  decided  in  the
 Committee  that  the  time  allotted  to  each
 member  on  this  motion  is  five  minutes
 each.  The  reply  should  also  be  equally
 brief.  We  were  to  finish  this  call-avten-
 tion  motion  within  45  minutes,  but  already
 the  first  member  and  the  Minister  have
 taken  40  minutes.  I  would,  therefore,
 make  g  request  to  everyone  to  stick  to
 the  time-limit.

 Mr.  S.  M.  Banerjee.

 SHRI  S.  M.  BANERJEE  (Kanpur):  I
 have  read  the  statement  of  the  hon.  Min
 ister.  He  has  made  certain  observations
 about  price  ‘and  about  distribution.  J
 agree  with  many  of  the  points  that  were
 raised.  He  has  also  confessed  in  his
 statement:

 “Under  the  present  pattern  of  distri-
 bution,  some  intermediaries  are  not
 functioning  in  overall  national  interests
 and  are  indulging  in  speculative  acti-
 vities.  These  tendencies  have  to  be

 curbed.”

 He  has  just  said  that  there  are  some
 people  who  have  hoarded  and  that  has
 to  be  rectified.  I  was  very  happy  to  read
 yesterday  the  speech  delivered  by  the
 President  of  this  country  in  Lucknow.
 He  was  very  angry  that  hoarding  was
 going  on  and  he  said  “I  order  my  adviser
 and  to
 areas  and  put  the  hoarders  in  jail.”  All
 those  who  indulge  in  hoarding  should  be

 ही4  90,  20789  :  Price  of  nylon  &
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 they  prepared  and  will  they  consider  na-
 tienalisation  of  thease  ;,  myjon,  apd  rayon
 factories  which  are,  minting  money  at
 the  cost  of  the  nation?  a)
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 Secondly,  will  the  excise  duty  be  charg-
 ed  from  the  source  point?  Jt  should  not
 be  shifted  to  the  consumers  as  in  the  case
 ef  cloth.  Let  it  be  charged  at  the  source
 point,  Then,  I  fully  agree  with  hon.
 Shri  Madhu  Limaye  that  it  should  be
 distributed  through  the  agency  of  weav-
 ers’  co-operative  societies  and  where  co-
 operative  societies  -are  not  there,  they
 should  be  formed.

 I  am  sure  the  hon.  Minister’s  attention
 might  have  been  drawn  to  the  Economic
 Times  of  July  2  wherein  a  full  article

 has  been  published  saying  “High  officials
 jon  hands  with  powerful  interests  na  lefy
 Government's  policy.”  I  do  not  want  to
 read  the  entire  thing  but  I  am  sure
 Prof.  Chattopadhyaya  would  have  read  it.
 Even  the  Textile  Commissioner  has  been
 accused  of  siding  with  one  group  or  the
 other.  I  have  got  nothing  agaist  the
 Textile  Commissioner.  I  know  him  per-
 sonally.  He  is  a  man  of  integrity.  But
 the  question  is  whether  it  is  a  fact  that
 some  organisations  and  especially,  I  am
 told,  one  organization  headed  by  one
 Mr.  Chokani  who  is  a  multi-millionaire
 this  organization  is  called  Art  Silk  Manu-
 facturers’  Association—want  to  come  in
 the  queue.  They  have  nothing  to  do  with
 nylon  or  rayon.  Art  silk  is  something
 which  can  be  mixed.  Rayon  can  be
 mixed  with  it.  I  am  sure  this  organiza-
 tion  is  not  capable  of  distributing  to  the
 poor  weavers.

 When  we  talk  of  weavers,  unless  these
 mills  are  taken  over  by  the  Government,
 the  distribution  can  never  be  fair  or
 equitable,  Therefore,  my  suggestion  will
 be:  take  over  all  these  mills  and  not  to
 have  any  patronage  with  organizations
 like  the  Art  Silk  Manufacturers  Associa-
 tion  whether  it  is  Chokani  or  Chutani  and
 it  should  be  clearly  mentioned  to  them
 that  the  Government  is  interested  to  see
 that  equitable  distribution  is  made  to  all
 the  weavers.

 My  call  attention  was  meant  for  these
 lakhs  of  weavers,  haritioom  weavers  who
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 ate  dealin:  with  cotton  yarn  but  it  has
 been  clebbed  and  nylon  has  becn  piyen
 preference  4  cotton  yarn.

 I  might  also  request  the  hon.  Minister
 to  let  us  know  what  arrangements  he  has
 made  in  this  regard.

 Previously  he  announced  in  this  Louse
 and  in  the  other  House  also  that  necessary
 arrangements  have  been  made  and  I  want
 to  know  whether  on  account  of  those
 steps  the  prices  have  been  reduced  and
 whether  cotton  yarn  has  been  made  avail-
 able  to  these  weavers.  There  are  4  lakhs
 weavers  in  UP  alone  and  these  weavers
 get  only  in  3  months  or  4  months  time
 2%  kg  of  yarn.  Sir,  you  can  imagine  how
 they  are  going  to  survive.  I  would  re-
 quest  the  hon.  Minister  to  kindly  let  me
 know  something  about  cotton  yarn  weav-
 ers  also.

 Last  but  not  the  least,  I  would  request
 him  to  kindly  let  us  know  whether  this
 will  be  taken  over  by  the  State  Trading
 Corporation  and  a  machinery  will  be
 evolved  free  from  corruption  (/nterrup~
 tions)  The  private  trade  mav  be  efficient
 but  .t  is  out  and  out  corrupt  wh‘tcas  the
 State  machinery  may  be  mefficient  but  not
 that  corrupt.  Private  agency  is  corrupt,
 but  the  State  Agency  is  inefficient  though
 not  corrupt  to  that  extent.  So,  State  ma-
 chinery  should  be  there  to  take  over  this
 particular  distribution,  Is  ‘he  Wovern-
 ment  seriously  considering  takhme  ove:  of
 the  nylon  and  rayon  mills?  May  I  \row
 whether  excise  duty  will  be  levied  at  the
 point  of  the  source  and  not  at  the  point
 of  the  consumer  so  that  the  burden  may
 not  be  put  on  the  consumers?  May  I
 know  whether  distribution  will  be  done
 through  actual  weavers’  societies?  May  I
 know  finally  whether  Mr.  Gokani,  «“hair-
 man  of.  SASMA  (Silk  and  Art  Silk  Ma-
 nufacturing  Association)  will  not  be  given
 any  preference  in  this  regard  hecause  they
 are  the  sort  of  people  who  loot  the  Gov-
 ernment  and  cheat  the  weavers?

 PROF.  D.  छ  CHATTOPADHYAYA:
 The  hon.  Member  has  raised  three  points.
 Se  far  at  curbing  profitability  is  concera-
 ed,  as  हैं  ॥... क  stready  said,  we  have  taken
 certain  seaswres,  We  see  thet  the  sands
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 of  raw  material  is  regulated  consistent  with
 the  object  of  guarding  against  p/ofitabi-
 lity.  But  the  question  of  nationalisation
 does  not  arise  at  this  stage  and  there  is
 no  proposal  at  the  moment  with  us.  Re-
 garding  distribution,  it  is  a  very  complex
 question.  In  the  last  few  weeks  we  have
 received  numerous  complaints  and  also
 counter-complaints  for  and  against  the
 association,  spinners,  etc.  etc.  As  I  said.
 it  is  a  very  complex  situation.  We  have
 looked  into  the  matter  and  we  are  cvolv-
 ing  the  polity  which  has  got  thice  main
 features.  They  are:  (i)  Curbing  the  pro-
 fit-motive  of  the  spinners;  (ii)  Minimising
 the  role  of  the  intermediaries;  and  (iii)
 helping  the  actual  users.

 My  hon.  friend  Mr.  Banerjee  has  en-
 quired  if  we  are  ready  to  give  yarn  to
 the  actual  weuvers  or  their  cooperatives.
 Certainly  we  will  be  very  glad  to  help
 them  and  make  any  such  arrangements
 whereby  such  actual  users  will  thems  ives
 get  them,  but  I  do  not  know  whether  it
 is  possible  at  this  stage.  It  is  a  very  com-
 plex  problem.  But  we  are  evolving  the
 formula  which  will  benefit  the  actual  users
 and  societies.

 SHRI  VASANT  SATHE  (Ahola):  I
 would  like  to  invite  the  attention  of  the
 hon.  Minster  to  certain  facts  so  that  we
 get  at  the  whole  matter  in  the  tight  pers-
 pective.  85,000  powerlooms  are  there  i0
 the  non-cotton  fabrics  sector  in  the  coun
 try.  B81  per  cent  of  those  who
 have  l  to  9  looms  and  only  9  per
 cent  belong  to  those  who  have  more  than
 0  looms.  Hardly  5  per  cent  are  those
 who  own  looms  above  100.  And  row
 this  so-called  SASMA  (Silk  and  Art  Silk
 Manufacturing  Association)  is  publishing
 huge  advertisements  comprising  of  whole
 page  and  even  two  pages.  How  much
 that  would  have  cost,  nobody  knows.

 AN  HON.  MEMBER:  His  name  is
 Gokani.

 SHRI  VASANT  SATHE:  I  am  told  that
 his  name  is  Gokani.

 I  am  told  that  this  gentleman,  the  chair-
 man  is  being  given  3000  kg.  per  mowh,
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 1... ड  Vesent,  Sathe),
 although  he  has  not  got  a  single  running
 joom  : ween

 SHRI  SHASHI  BHUSHAN  (South
 ‘Dothi):  He  is  Gokani.

 SHRI  VASANT  SATHE;  1  Jo  not
 Iknow  the  name.

 Now,  what  is  the  position?  Convider  the
 capacity  of  production  in  use.  As  you
 know,  Governiitént  are  alive  to  this  pro-
 blem.  75  per  cent  of  the  capacity  is  in
 the  smallvecale  sector,  at  the  rate  of  one
 to  ten  looms  per  unit,  and  it  is  only  25
 per  cent  capacity  which  is  in  the  larger
 sector.  And  yet,  what  is  the  demand  and
 how  is  it  being  fulfilled?

 It  is  true  that  there  was  shoitage  of
 caprolactum  and  therefore,  there  was  8
 tremendous  rise  in  prices  from  Rs.  400  to
 Rs,  1200,  nearly  three  times,  in  the  inter-
 national,  market.  It  is  these  things  which
 make  the  prices  shoot  up  and  create  a
 scarcity.  The  result  was  that  even  those
 persons  who  were  not  dealjng  with  yarn
 rushed  for  this  yarn,  and  even  cotton  pro-
 ducers  rushed  forward  and  started  indulg-
 ing  in  speculation.

 I  must  say  that  as  is  our  habit  in  ‘his
 country  we  talk  too  much  about  taking
 firm  action  against  hoarders  and  black-
 marketeers,  but  I  have  yet  to  sce  any
 Ministry  taking  action.  Do  Government
 not  have  enqugh  laws  for  the  purpose?
 They  haye  got  even  the  MISA  now  and
 also  the  Essential  Commodities  Act.  Why
 shquld  they  not  put  at  least  one  man,  one
 non-yer  behind  the  bars  and  then  see
 what  happens?

 SHR]  PILOO  MODY  (Godhra):  The
 MISA  is  only  for  the  students.

 .  SHRI  VASANT  SATHE:  But  the  pity
 is  that  mo  action  is  taken.  The  demand  by
 the  large  manufacturers  is  that  we  should
 impor,  yarn,  particulanly  what  is  known
 as  6X6.  This  is  required  by  them  for
 manufacturing  fabrics  whose  cost  per  metre
 is  between  Rs,  50  to  Rs.  500.  Gwalior
 Rayons  have  put  in  the  market  a  cloth
 which  costs  Rs.  500  per  metre.  It  is  these
 People  who.  are  demanding  thet  this.  yarn
 shayid,  be.  imported,  They.  alone. arp  .  in
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 going  to  give  represehtation  to  Mie  small
 man  also,  on  the  advisory  committee
 attached  to  the  ‘Commmstioner’s
 office.  There,  it  can  be  decided  fer  whom
 this  yarn  is  going  to  be  imported.

 The  hon.  Minister  hes  stated  that  import
 has  been  allowed.  The  major  question  to.
 day  is  what  protection  Government  aré
 going  to  give  to  the  smalf  man.  My  hon.
 friend  here  was  talking  about  the  profits.
 May  I  point  out  the  figures  in  thik  respect?
 In  the  case  of  JK  Synthetics,  it  was  34.3
 per  cent  of  the  sales  and  2N6  per  cent  of
 the  total  capital  employed.  You  know
 how  fantastic  by  any  standard  this  profit
 is,  Hhen,  in  the  case  of  Modipon.—I  do
 not  know  whethér  this  has  something  to
 do  with  Shri  Piloo  Mody.....

 SHRI  PILOO  MODY:  It  has  something
 to  do  with  Pon-Pon.

 SHRI  VASANT  SATHE:...it  was  38.6
 per  cent  of  the  gross  on  sales  and  23  3  per
 cent  on  the  total  capital  employed.  In  the
 case  of  Nirlon  Synthetics,  it  was  8.3  per
 cent,  in  the  case  of  Garwari  Nylons,  tt
 was  42.0  per  cent,  in  the  case  of  Century
 Enka  (Birlas),  it  was  56.2  per  cent  on
 gross  sales  and  28.7  per  cent  on  the  total
 capital  employed.  Now,  this  is  ubsolutcly
 a  loot.  (Interruptions)  The  chartered
 accountant,  who  is  an  expert,  is  saying  it
 is  an  absolute  loot,  by  any  standard,  Yet,
 you  are  not  asking  them  to  stop  it.  fou
 allowed  them  to  increase  their  capacity
 At  that  time  there  was  an  understani:ng
 that  they  would  reduce  the  price  at  least
 by  1S  per  cent.  Did  you  see  to  it  that  they
 reduced  the  price?  Today,  I  ask  the  Gov-
 ernment,  these  questions.  Will  you  get
 these  manufacturers  across  the  table,  bring
 them  rquad,  rope  them  together,  and  tell
 them  to  have  an  agreement  with  the  actual
 users,  the  small  weers,  that  a  certain  per-
 centage—

 MR.  SPEAKER:  The  hon.  Member's
 time-is  op

 SPRL  VASANT  SATH;  &-am  putting
 only  ह...  ह.  ,  2r  de-liken  that.  My



 aap  Increme:in

 a  iwi):  Gyrecemant;..  De  not  fntroduce.a.!
 SASMA

 ash  Ghiributing  _ल्िटाएिक।,  They,  will  again
 loot"  and“tgaia:  Her,  the  small.  peopic
 Therefidve,  will  you  haye:.a:  straight  agree:
 ment  “Witt!  tem  and:'seé.  to.  it,  thar  that
 agréement-is'  made  before-the.  Textile  Com-

 tio: it  given  tothe  small  grower?  Second-
 dy,  °  will  you  eee  that  they  reduce  the  price?
 Thirdly,’  will:  you  see.  that  the.  imported
 ‘yarn  ig  distributed  and  given  directly:  to
 ahe  ‘actual  users?

 These  are.  the.  basic  things  required  to  be
 done  for  the  small  weaver.  Do  not.  be
 carried  away  by  those  who  talk  in  the  name
 of  the.  small  weaver  and  who  are,  in  fact,
 wepresentahves  of  the  big  spinners—
 indirectly  spinners  and  weavers  themselves
 ‘such  as  the  association,  SASMA,  and
 monopoly  weavers  also.  (Interruptions)

 donot  want  anybody  to  plead  the  cause
 of  those  who  are  giving  advertisements,  |
 ‘am  sure  you  will  not  be  carried  away.

 “The  Government  ig  already  doing  its  best
 to  import  caprolactum.  Up  till  wow  ‘hey
 have.  I  am  sure  they  will  do  more.
 Kindly  do.  Please  reply  to  my  questions.

 SHRI  PILOO  MODY:  One  question:
 what  share  did  the  Congress  Party  got  in
 all  this?  (Jnterruptions)

 PROF,  D.  P.  CHATTOPADHYAYA:
 ‘Nothing;  whatever  there  was,  went  to
 others.  (Jnterruptions)

 MR.  SPEAKER:  I  do  not  allow;  it  is
 not  permitted.  Mr.  Bosu,  ‘you  take  up  the.

 ‘time  unnecessarily.  Now,  the  Minister.

 PROF.  D.  P.  CHATTOPADHYAYA:  I
 ‘have  already  said  that  some-of  the  spinning
 units  have  made  unjustifiable  profits,  It

 ‘has  ‘been  brought-  to  our  notice  and  appro-
 priate  action  is  being  taken  and  in  respect
 of  one  or  two  units  some  drastic  action  has
 to  bé'taken.  ‘I  can  assure  you:  that  we:  will
 let  you  know  sometime  later  on;  “this  is
 being  processed

 SHRI  TYOTIRMOY  BOSU:  Political
 ‘contribution

 :  doing?
 :

 Hikgeae;;:
 MR.  SPEAKER:  What  -are

 ‘He  ६  uitiecensattty  .dhetarting
 Pete  aletoway  7  5  wt

 SRAVAMA,  8,,  806  (SAKA)  Price  of  nylon  &  238
 rrificjal  yarn  (CA)

 PROF,  9  P.  CHATTOPADHYAYA:
 What  the  bon.  Member  said  is  ubsolutely
 a  -Haseless:  charge.

 MB.  SPEAKER:  I  have  not  called  him.
 I  do  not  permit  him.

 PROF,  D.  P.  CHATTOPADHYAYA
 About  the  price,  I  have  already  said  that
 a  high-powered  Commission  like  the  Tariff
 Commission has  gone  into  the  matter,  and
 recommended  certain  things  and  we  are
 going  to  follow,  them  with.  suitable  modi-
 ficationsi  Thirdly,  as  I  have  already  said,
 our  distribution  system  will  take  care.
 primarily,  of  the  interests  of  the  weaker
 sections,  namely,  actual  users...  .(Jnter-
 ruptions)

 3.00  brs.

 MR.  SPEAKER:  He  sits  too  near  me;
 it  is  not  only  the  Minister  who  ‘s  involv-
 ed;  the  Speaker  is  also  involved,  He  sits
 too  near  me  distracting  my  attention
 every  time,

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order,  under  rule  376,  arising
 out  of  your  observations.  Did  they  not
 receive  Rs.  20  lakhs  as  donation  to  their
 party?  Unrerruptions)

 MR.  SPEAKER:  Order,  order.  He
 seeks  protection,  qT  seek  protection  from

 “him,

 SHRI  JYOTIRMOY  BOSU:
 ways  in  obedience  to  the  Chair.

 T  am  al-

 SHRI  S.  A.  MURUGANANTHAM
 (Tirunelveli):  I  would  like  to  ask  a  few
 questions.  In  Tamilnadu  Jarge  number  of
 weavers  engaged  in  the  power  looms  are
 unemployed  due  to  the  sudden  increase
 in  the  prices  and  the  blackmarket,  The
 actual  number  of  power  looms  .is  higher
 than  the  authorised  number,.  The  weav-
 ers  are  unable.to  get  sufficient  yarn-  to
 work  for  26.days-to-earn  the  wages;

 Will  the  Government  help  to  ensure

 ral
 proper.  distribution  -of  yargs  an  she

 basis  ofthe  actual.  number,.of.  power.
 looms,  and..igke  -necessary  -action  to  curb:
 the  black-market?
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 Wa;  the  Century  SIRKA  of  Birlas  kept
 out  of  the  voluntary  price  agreement  on
 the  plea  that  its  earning  capacity  is  lest?
 Can  the  Minister  give  us  detaiis  es  70
 who  examined  the  earning  capacity  of  the
 concern,  and  what  is  the  profit  made  by
 this  concern  in  the  last  three  years,

 What  are  the  steps  that  the  Govern- ment  are  going  to  take  to  effectively
 check  blackmarket  in  the  distribution  of
 nylon  yarn  and  artificial  silk  and  may  I
 know  whether  the  entire  stock  of  yarn
 will  be  brought  under  control  for  effec-
 tive  distribution?

 MR.  SPEAKER.  That  is  the  ught
 manner,  the  way  in  which  questions
 should  be  asked  in  call-attention  mutters

 PROF.  D.  P.  CHATTOPADHYAYA.
 I  have  already  said  that  action  will  be
 taken  against  the  units  which  have  gone
 out  of  the  voluntary  agreement.  Secondly,
 J  have  said  that  the  high  price  was  due
 4o  many  other  factors,  shortage  of  cupio-
 lactum,  etc.  We  are  aware  of  th.  diffi-
 cuties  of  the  powerloom  weavers  in  Tamil-
 nadu  and  we  are  evolving  a  scheme,  the
 mam  features  of  which  |  have  already
 submitted  to  the  House

 SHRI  S.  A.  MURUGANANTHAM:
 T  have  raised  about  Birla  Mills.

 PROF  D  P  CHATTOPADHYAYA:
 The  mill  he  mentioned  was  Birlas,  so  far
 as  I  know,

 SHRI  C  K.  CHANDRAPPAN:  The
 hon  Minister  said  in  the  statement  that
 the  voluntary  price  agreement  was  work-
 ing  quite  all  right  and  there  was  no
 reason  for  the  Government  to  interfere
 with  that  arrangement  as  the  needs  of  the
 decentralised  weaving  sector  were  being
 met.  According  to  the  voluntary  price
 agreement  you  have  fixed  certain  price  for
 these  commodities  but  the  poor  weaver
 goes  to  the  market  to  buy  these  things
 according  to  the  voluntary  price  agree-
 ment,  only  to  find  that  ke  will  not  ॥०  it.

 He  will  get  a  bill  where  the  price  is
 written  according  to  your  agreement,  tut
 he  has  to  give  some  extra  money  to  the

 JULY  30,  3978  Price  of  nylon  &
 ५  ‘Arfifcial  (CA)
 spinner.  Only  by  paying  that  black  money
 the  weaver  will  get  the  ertificial  yarn,  L
 do  not  know  whether  yau  ere  aware  of
 it  but  that  is  a  reality  which  the  poor
 weavets  ate  facing  all  over  the  country.
 I  want  to  know  whether  the  Government
 is  going  to  take  any  step  by  which  this.
 malpractice  will  be  removed,.  I  have
 been  going  through  various  statements
 made  by  your  predecessor,  Mr,  L.  N.
 Mishra.  From  973  onwards  he  repeatedly
 said  that  we  are  going  to  bring  down  and
 control  the  prices,  etc.,  but  he  failed,  You
 are  also  failing  in  the  same  way  because
 you  came  with  a  kind  of  complacency
 saying  that  the  voluntary  price  agreement
 is  worderful  This  dark  reality  of  en-
 couraging  blach  money  in  the  name  of
 voluntary  price  agreement  is  scuttling  the
 voluntary  price  agreement,  Government
 sitting  all  the  time  as  a  heipless  spectator
 I  want  to  know  whether  you  will  come
 out  of  that  and  take  some  firm  measures
 against  that

 Secondly,  I  would  repeat  Mr.  Muru-
 ganantham’s  question  which  you  tried  to
 evade  successfully.  That  is  about  the
 Birla  Company—Century  a  another
 Paper  the  name  is_  given  in  a  different
 way  That  Birla  concern  has  been  ex-
 empted  from  the  voluntary  price  control
 by  the  Government  Whether  it  was  due
 to  your  excessive  love  for  Birlas  or  due
 to  something  else,  I  do  not  know,  I  want
 a  categorical  answer  whether  the  said
 Birla  firm  has  been  exempted,  whatever
 might  have  been  the  excuse  far  that  and
 7  $0,  what  are  the  reasons  for  that.  Is  it
 not  a  fact  that  this  Birla  concern  has
 amassed  huge  profits?

 In  reply  to  comrade  S.  M.  Banerjee’s
 question  whether  you  are  going  to  na-
 tionalise  this  industry,  the  Minister  said,
 the  time  has  not  yet  come.  That  is  a
 wonderful  answer.  This  is  a  sector  where
 the  large  monopoly  houses  of  this  coun-
 try  are  entrenched  so  deeply  and  they  are
 looting  the  poor  weavers  and  ‘he  sountry
 as  a  whole.  You  simply  say,  the  time
 has  not  come,  But  is  it  not  a  fact  that
 you  are  taking  over  the  sick  mills  because
 when  the  mills  are  sick,  the  monopoly
 houses  are  nO  mone  =  inteseated  in  thear
 becaues  the  proftt  posubility  is  set  mune.
 You  gracefully  step  in  ot  के  मे मी
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 pofists  out  of  it.  Here  is  an  industry
 which  is  continuously  being  profitable  and
 you  say,  we  tansot  nationalise  it.  I  want
 to  know  when  the  time  will  come,  what
 is  the  criterion  for  taking  over  these  mills
 and  whether  you  have  a  policy  by  which
 monopolies  will  be  curbed  and  the  inter-
 ests  of  the  poor  man  will  be

 lage”
 I  hope  the  minister  will  direcfly  answet

 my  questions  without  going  round  and
 round.

 PROF.  D,  P.  CHATTOPADHYAYA:
 My  hon.  friend  has  said  that  the  volun-
 tary  price  agreement  has  totally  failed,  I
 do  not  share  his  view,  nor  his  figures.  |
 have  already  said  that  the  price  recom-
 mended  by  the  Tariff  Commmsion  —  in
 September,  970  for  nylon  I5  denicr  was
 Rs  73,80.

 SHRI  C  K,  CHANDRAPPAN,  T  have
 said  that  the  voluntary  pnce  agreement
 ७  there.  The  price  will  be  written  in
 the  bills.  But  when  the  weaver  goes  to
 the  market  apart  from  what  +  written  in
 the  bill,  he  has  got  to  pay  black  money
 to  get  the  yarn,

 PROF  D  P,  CHATTOPADHYAYA.
 I  have  said  that  in  between  September,
 7970  and  January,  1973  there  was  na
 question  of  price  increase  I  live  already
 said  that  because  of  the  scarcity  uf  the
 commodity  there  has  been  some  malprac-
 tree,  I  have  also  said  very  clearly  that
 some  units  have  went  out  of  the  -volun-
 tary  agreement  and  action  is  being  taken
 against  them  I  have  already  said  that
 profit  motive  was  evident  from  the  high
 dividends  declared  by  some  companies.
 In  the  formula  that  we  are  evolving  we
 will  take  care  of  these  things  so  that  the
 high  profit  rate  is  not  allowed.  Then  he

 2  question  about  nationalisation,
 which  is  a  big  question.  There  are  two

 Harijan  Women

 SHRI  PIEOG  MOBY:  Thirdly,  the
 most  igportant  thing  is  that  you  do  not
 know  how  to  manage  them.

 PROF.  D.  P.  CHATTOPADHYAYA.
 I  will  solicit  your  help  in  this  matter.

 I  can  only  say  that  whatever  voluntary
 statutory  agreement  we  arrive  at  will  be
 uniformly  applicable  and  nobody  will  be
 exempt  from  it.

 ——

 43.3  brs.

 RE.  ATROCITIES  COMMITTED  ON
 HARIJAN  WOMEN  IN  BIHAR  —contd.

 (Interruptions)

 MR.  SPEAKER:  I  have  not  sllowed
 any  adjournment  motion

 (Interruptions)

 श्री  भोगेन्द्र  झा  (जय नगर  )  27
 तारीख  को  दिल्‍ली  में  लोगो  पर  लाठिया
 चलाई  गई  है  आँसू  गैस  छोडी  गई  है  ।
 इसके  बारे  मे

 (व्यवधान )

 अध्यक्ष  महोदय :  |  मैने  किसी  को
 काम  रोको  प्रस्ताव  रखने  की  इजाजत
 नहीं  दी  है।

 शो  भोगे शर  झा  दिल्‍ली  मे  हुआ  है,
 महिलाझोो  पर  हुए  हूँ,  युवकों  पर  हुमा
 है...

 अध्यक्ष  महोदय  :  'मैंने  की  को
 काम  रोको  प्रस्ताव  रखने  की  इजाजत
 नही  दी  है।

 शनी  मोपेना झा :  यह  सदन  में  जाना

 चाहिए  ....

 श्री  wee  बिहारी  बाजपेयी  (ग्वालियर  )
 काम  रोगों  प्रस्ताव  बिहार  में  हरिजन:
 गिलासों  पर जो  भ्रष्टाचर हुए  है,  उसके
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 [sty  ere  बिहारी  ereda}:
 बारेमें  कप  प्रेत्वाकॉरों के  चीरने

 उन  के  साथ  बलात्कार

 किया.  पाम हं  i  उनकी  गर्म
 weet:

 ध्यान)  जब  मामला  पुलिस  में  गया

 पुलिस,  ने|  कोई  काव्  नहीं कीं.  t
 weet  के:

 कल:
 ठीक:  रिमोट:  नहीं दी.

 i

 यह  केन्द्र का  विषय है  —

 शमी  ण्योतिंभय  लूं  (डायमंड  हार  )
 डी  एस  पी७  ने  .जा  कर  खुद  रेप  करवाया।

 “क्या,  कभी:  हरिजन.  लड़कियों  की  इज्जत,
 की  रक्षा  होगी  ?

 शो  घुल  बिसारो  बाख़तेन्नी  :  अध्यक्ष,

 महोदय  श्राप  संविधान  की  इस  दास  को
 "देखें

 “The  State  shall  promote  with  special
 care  the  educational  and  economi:  in-
 terests  of  the  weaker  sections  of  the
 people,  and,  in  particular,  of  the
 ‘Scheduled  .Castes  and  the’  Scheduled
 Tribes,  and  shali  protect  them  from
 social  injustice  and  all  forms  of  ex-
 ‘ploitation.”

 me  मामला  केवल  राज्य  सरकार
 पर  नहीं  छोड़ा  जा  सकता  है  ।  केन्द्रीय

 सरकार  की  जिम्मेदारी  है।  ये  घटनाए
 बढ़  रहीं  हैं।  इससे  पहले  भी  बिहार
 में मुंधेर  में  पुलिस  थाने  में  हरिजन

 “महिलाझों  के  साथ  बलात्कार  किया  गया  |
 सारी  दुनिया  में  यह  भारत  के  लिए  बड़े
 कलंक  की  बात  है।  बाप  चर्चा  का  मौका
 Zits...  (aa  )

 worn  महोदय  :  छापने  हरिजन
 महिलायें  क्  बार  में  शक्  किया  है  ।

 एडजनेमैंट  मोशन  से  पहले  आपके  मेरे  पास
 पांच  सात  नोटिस  377  के  तहत  जाए  थे  ।
 उसकी:  मैंने;  चू बावत  दे.  दीप पी...  शब

 बसने नो कह दिया, है कह  दिया;  है  उसको  खिल्िस्टर,के.
 पास: भेजेंगे । A.  पे  है!" ड  च्य्एगा,
 सामने  रखेंगें ।  बहस  करने  की  जरूरत

 “FOLY's0,  itt  tae  te  be  aes,

 तो  बहस  करेगे  |
 पूरे

 '  ह।लात प्री
 ई,.  परे,  चिकना भा,  जाति  देव

 यो  erence  लि  +  (वेक्सरावः )
 ag:  एंडजर्नमेंट,  भोजन  के  लिए  उपयुक्त

 क्वि या है।  ०  oe

 झापा,  लोवा  .मैं.  देने को  तैयार

 हूं।  प्रायः  प्रगति  ताव सा: देख  लीजिए  be

 होगी

 श्यो-्मबु,  लिसा,  (बांका  )  :  का

 बहस,  या  काम  रोको:  या  कीजिए  एुडेंगन
 इन  में  से  किसी  ही  पाप  इजाजत

 दें;  ॥

 झषध्यक्ष  महोदय  :  377  में  दी  थी  |
 उसके  बाद  मैंने  सोचा  कि  फैक्ट्स  था  जाएं
 एड जन मेंट  मोशन-  में  बाप  मत  पड़ेगी।

 शो  झील  बिहारी  :  धांथवों  :  बिहार
 भ्रसेम्बली  में  फैक्ट्स  आ  गए  हैं।  स्पीकर
 ने  माना:  है  कि  अत्याचार  किए  गए
 हैं  कौर  पुलिस  देखती  रहीं।  सरकार
 की  निन्दा  करने  का  सवाल  है।

 झग्य्रक  महोदय.:  हरिजनों,  के  बारे

 में  रेफ्रैस  की  इजाज़त  दे  देता  हूं।.  मिनिस्टर

 का  जवाब  जब  अलग  आपके  सामने
 रख  दूंगा  |  अगर  आप  उस  पर  बहस
 करता.  चाहेंगे  तो  बहस  की  जा  सकती  है

 कौर,  अगर  कालिंग  स्टेशन  चाहेंगे  तो

 उसकी  इजाजत  दे  दूंगा  ।

 SHRI  JYOTJRMOY  BOSU:  The  ob-
 servation  of  the  Speaker  of  Bihar  As-
 sembly  shopld  be  an  eye-opener,  réeiking
 the  Goyernment,  .  .  .  (Igterruptions)

 प्रसव,  सहाय1:  This  means  sthat
 the,  Assembly  is  already  seized  ‘Of  it.

 बु:  बात:  नहीं  कितथिज्ञा' प्रदैस्कली: "  प्रेसली  -

 में भाए1  दे  भार  ae  we  ei

 |
 ~ 24  :
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 काशिश .  स्टेशन  चाहेंगे  को  उसकी  इजाजत
 दे  क्या  +  |  1 कानेदें ।

 ह. .... ड  ज्िहाशी  बोधों  :  कमिश्नर
 फार  शैड्बूल्ड  कास्टल  एण्ड  ट्राइबल  को
 रिपोर्ट  भीमराव  लगाएं।  मधुबनी  मे  जाए
 कौर  हू  देखे  कि  क्‍या  हुमा हैं  शौर  सदन
 को  रिपोर्ट  दे।  वह  पाशियामैंट  के  प्रति
 जिम्मेदार  हैं।

 अध्यक्ष  महोदय  :  रिपोर्ट  मगवा  लगा।

 3.8  hrs.

 RE  USE  OF  TEAR  GAS  ON  DEMONS-
 TRATORS  IN  DELHI

 worn  महोदय:  अब  दिल्ली  मे
 जो  डैमस्ट्रेशन  हुआ  और  प्रयास  गैस  हांडी
 गई  है  वह  कैसे  पालियामेट  में  झा  जाए

 क्रो  भोगना  झा  राजधानी  (जय नार)
 दिल्ली  मे  जलूस  निकलेगा  शान्तिपूर्ण  कौर  उस
 पर  प्रासू  गैस  छोडी  जाएगी  और  लाठिया
 चलाई  जाएगी  और  यह  यहा  एलाउ  नही
 होगा  तो  कहा  होगा  ?

 शो  शांति  भय  बसु  डामसड  हार्बर
 जंगल  राज  है  t

 क्रो  भोगने  झा  शान्तिपूर्ण  प्रदर्शना
 पर  ऐसा  होगा  तो  शान्ति  नही  रहेगी  ।
 कृपा  करके  भाप  मौका  दें  और  इसको

 एलान  करे  ।  लोग  चुप  नही  रहेगे  7  जो
 दिल्ली  मे  हुआ  है  वह  सारे  देश  में  होगा।
 लोग  शान्तिपूर्ण  प्रदर्शन  करेगे  कौर  उस
 पर  भाप  झाड़ू  गैस  चलाएंगे,  लाठिया

 चलेंगे  तो  यह  नहीं  चलेगा  ।  आफ

 Delhi

 कॉलिंग  स्टेशन  इसको  एलाउ  करे  धौर
 सदन  में  धाने दें  ।

 थी  हाल  बिहारी  बाज  रेलों  (इ्वलियर  )
 दिल्‍ली  मे  भ्रसैम्बली  नहीं  है  ।  कानून  और
 व्यवस्था  के  लिए  पार्लियामेट  जिम्मेदार

 है,  केन्द्रीय  सरकार  उत्तरदायी  है

 wenn  महोदय  डे  टुडे  एडमितिस्ट्रे
 शन  कौर  मेटनेंस  श्राफ  आर्डर  यह  यहा  कैसे

 आएगा  tt

 All  I  can  do  is  to  send  your  »rotest  to
 the  Home  Minister  and  ask  him  to  riake
 a  Statement

 SHRI  PILOO  MODY  (Godhra)  If  the
 procedure  s  that  the  Mimster  should
 make  a  >tatement,  then  he  should  fave
 suo  motu  come  to  make  that  statement
 and  not  after  we  have  brought  the  matter
 to  the  notice  of  the  House,  after  we  have
 agitated  so  much  on  it

 MR  SPEAKER  I  suggest  a  vii  media
 What  they  say,  I  will  send  it  to  him  |
 shall  allow  two  or  three  membeis

 SHRI  PILOO  MODY  The  Minister
 should  have  come  out  with  3  statement
 on  his  own  and  not  after  my  friends  have
 raised  it  After  they  have  demanded  every
 type  of  motion  in  existence,  you  say,  भू
 will  ask  the  Minister  to  make  a  state
 ment’  It  does  not  make  any  sense  We
 must  have  a  discussion  first  befor2  the
 Minister  can  reply

 MR  SPEAKER
 three  members

 I  will  allow  two  or

 SHRI  JYOTIRMOY  BOSU  r  want  to
 bring  to  the  7०0०९  of  the  House  the  atro
 cities  that  are  committed  on  Harijans
 particularly  om  women,  almost  every  day
 It  happened  tn  Banda  district,  then  ut.
 Monghyr  distnct.

 MR  SPEAKER  You  had  already  made
 your  pormt  eaffier:  ५
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 Minister  is  here.  ‘We  wanr  an,  assurance
 that  the  matter  will  be  “looked  itito  at
 once,  This  is  happening.  every  day.  We
 have.  to:  bang  our  headt:-  in:  shame  before
 the  rest  of  the  wirld,  fae

 SHRI  S.  M.  BANERJEE.  (Kanpur);  My.
 point  of  order  is  this.  On  the  27th  when
 thousands  of  workers,  including  women,
 were  demonstrating  outside  the  Old  Sec-
 retariat  against  high  prices,  black  market-
 eers  and  hoafders  under  the  banner  .  of
 the  Communist  Party  of  India,  they  were
 cane-charged,  lathi-charged  and  tear-gass-
 ed.  It  was  only  a  ‘demonstration  against
 hoarders  and  black-marketeers.  .  When
 the  President  of  India  said  in  Lucknow
 that  hoarders  and  black-marketeers  should
 be  punished  and  put  in  chain,  we  thought
 that  he  said  it  seriously,  Now  this  has
 happened  in  Delhi  under  the  very  nose
 of  the  Prime  Minister  and  the  Home  Min-
 ister.  If  no  statement  is  made  »y  the
 Minister,  then  we  should  be  allowed  to
 move  our  Adjournment  Motion  to  censure
 this  Government.  We  want  some  action
 against  hoarders  and  black-marketeers,  If
 no  action  is  taken  against  them,  We
 vould  be.  constrained  to  believe  that  the

 Home  Minister,  of  this  country,  Shri  Uma
 Shankar  Dikshit,  does  not  wart  to  take
 any  action  against  the  hoarders  and
 black-marketeers  but  wants  to  take  action
 only  against,  the  political  parties.  I  re-
 quest  you  to  alow  us  to  discuss  this
 matter.

 ai  भोगे  झा.  प्रध्यक्ष  महोदय,
 हमने  इस  काम-रोको  प्रस्ताव  की  सूचना
 इस  लिए  दी  है  कि  देश  में  महंगाई  बढ़  रही  है
 कौर  उसके  लिए  सरकार  की  नीति
 ज़िम्मेदार  है  ।  उसने  मुनाफाखोरों  कौर
 चोर-व्यापारियों  को  खुली  छूट  दे  रखी  है  t
 इसे  .के  विरोध  में.  दिल्ली  महिला,  संघ
 कौर  कम्युनिस्ट  पार्टी की  यूनियनों  की  शोर
 से  एक  शान्तिपूर्ण  प्रदर्शन  किया  गयो

 पुलिस  ने  शास्त्र  प्रदर्शनकारियों  पर  लाठीचार्ज
 किया.  और  उन  के  विरुद्ध  घरुमैत  का  प्रयोग
 किया  ।  इस  के  परिणामस्वरूप  सती

 विषैला:  के/कूकी  पर  औसती  सरल  शर्मा,

 जिन्होंने  चालीस  स्वॉक ले  तीय  लगामें
 काय  किया  है,  बायल  हुई।  किसी ने
 यह  इल्ज़ाम  कहीं  गाव  हैं  1...
 कारियों  से  कोई  हिंसात्मक  कार्यवाही की  ४

 वह  प्रदर्शन:  आयिल्कुल  शांतिपूर्ण  थे

 झ्रापको  प्त  है किः]  अगस्त से  साप्टुकापी
 पैमाने  पर:  महंगाई,  शूनाफ़ांशोरी  जौर
 लोर-बाज़ारी  के  खिलाफ  ;  शाम्तिपृर्णे.
 भ्र भि यान  होने  प्त  रहां  है।  गया  दिल्‍ली
 में  को  गई  यह  कार्यवाही  इस  बात  की
 बानगी  है  कि  सारे  देश  में  दमन  का  राज्य
 कायम  किया  जाये  ?  इस  लिए  आप  से

 हमारा  यह  आग्रह  है  कि  आप  इस  काम-रोको
 प्रस्ताव  को  मन्जूर  करें  और  सरकार:
 अपनी  नीति  को  स्पष्ट  करे  कि  बया  वह
 जनता  के  साथ  है  या  चोर-वाज़ार्यों  और
 मुनाफ़ खोरों  के  साथ  है,  ताकि  भविष्य  में
 इस  प्रकार  की  दुर्घटनायें  बड़े  पैमाने  पर
 नहों  ।

 श्री  टस  बिहार  वाजपेयी  :  :अध्यक्ष

 महोदय,  हमें  शशि  है  कि  हम।रे  कम्यूनिस्ट
 मित्र  भी  शब  सरकार  से  संघर्ष  क।  दस्ता
 अपना  रहे  हैं  -  (व्यवधान)  और
 उन  का  जो  प्रेम-व्यवहार  चल  रहा  था,
 शब  वह  समाप्ति  पर  झा  गया  है  1  दिह
 की  स्थिति  बड़ी  विचित्र  है।  दिल्‍ली
 का  शासन  कानून  शौर  ध्यवरथा  के  लिए
 ज़िम्मेदार  नहीं  है।  दिल्‍ली  में  जब  प्रदर्शन

 होते  हैं,  तो  पुलिस  कानून  और  बन्दे
 के  बाहर  जा  कर  उन  का  दमन  वं:रती  है,
 वह  लाठियों  कौर  अश्रुयस  वा  इस्तेमाल
 करता  है  झीर  केन्द्रीय  सरकार  फ़र  भी
 कोई  दखल  नहीं  देती  Fi!

 game  बहोरन:  यह  ज़रूरी महीं  है  कि
 वहू  हर  बारे  में  दखल  t

 |
 } 3 woe  t

 +

 SHRI  JYQTIRMGY.  BOSU:  ‘Where
 should  we  go  in  such  cases?
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 MR.  SPEAKER’  I  will  send  it  to  the
 Minister.

 ढकी,  iter,  Shri  Raf  Bahadur.

 शो  झटके  चाहे  रो  बाजपेयी  =  दिल्ली
 के  मामले  को  राज्य  बा  मामला  कह  कर
 टाला  नही  जासकता  है।  भ्रमर  शांतिपूर्ण
 अद्  गें तका रियों  पर  ल/ओ-चाजं  किया  जाता

 है,  तो  यह  मामला  पार्लियामेट  में  नहीं
 उड़ेगा,  तो  कहा  उठेगा  ?  मेरा  ,निवेदन

 है  कि  आप  गृह  मास्को  कहें  कि  वह
 इस  बारे  में  बयान  दे  और  श्राप  उस  को
 देख  कर  बहस  के  लिए  समय  निर्धारित
 करे  ।

 —t

 उतारा  SHYAMNANDAN)  MISHRA
 (Begusarai):  With  your  permission  under
 Rule  377,  I  want  to  draw  the  attention  of
 the  House  and  of  the  Government  to  the
 most  unusual  speech  made  by  the  Piesi-
 dent  which  raises  great  constitutional
 issues,  J  will  seek  your  permission  to
 Table  a  motion.

 MR.  SPEAKER:  That  is  to  come  under
 Rule  377,  not  here....(Interruptiony)  L
 do  not  like  President  to  be  brought  in
 into  the  proceedings  like  this.

 SHRI  SHYAMNANDAN  MISHRA
 Don’t  you  think  that  his  speech  raises
 gfeat  constitutional  issues?.  (interrup-
 atons)

 SHRI  S.  M.  BANERJEE:  I  congratu-
 late  the  President  when  he  said  that  the
 black-marketeers  and  hoarders  should  be
 chained...

 SHRI  SHYAMNANDAN  MISHRA
 That  epeech  might  be  welcomed.  I  am
 mot  going  into  the  substance  of  his
 speech.  In  fact,  hoarders  and  blach-
 marketeers  should  be  put  behind  the  pri-
 son  bars.  But  the  speech  is  of  an  unusual
 aaturé;  the  speech  indicates  the
 dis-satisfaction  of  the  President  with  the
 state  of  affairs  in  the  country,  He  said

 Delhi
 that  in  spite  of  the  big  majority  secured
 by  the  ruling  Party,  it  was  not  able  te
 fulfil  the  promises  it  has  made  to  the
 people  (Jaterruptions)

 भी  दल  बिहार।  बाजपेयी.  प्रत्यक्ष

 महोदय,  यह  एक  बडा  सांविधानिक  मामला

 है।  राष्ट्र यात  के  भाषण  सरकार  द्वारा
 लिखे  जाते  है।  राष्ट्र  जो  कुछ  कहते

 है,  उस  में  वह  अपनी  व्यक्तिगत  राय

 प्रकट.  नही  करते  है  ।  जब  वह

 सार्वजनिक  रूप  से  बोलते  है,  तो  सर्वर.
 की  राय  प्रकट  करते  है।  लेनी  राष्ट्रपति
 ने  कहा  कि  मैं  राष्ट्रपति  के  नाते  बह  रहा

 ह्  वि  मुनाफाखोरों  को  पकड़  लो
 उन  को  जज़ीरों  में  बाध  दो,  यह  बात

 उन्होने  भ्रच्छी  कही  ।  लेकिन  मै  यह  ज।नना

 चाहता  हु  कि  क्या  यह  सरकार  की  नीति  है  ?

 क्या  यह  बात  उन  के  भाषण  में  सरकार  ने
 लिखी  थी?

 श्री  प्यास नन्दन  साथ  ग्रध्यक्ष

 महोदय,  प्रेसीडेट  साहब  ने  जे।  कहा  उस  के
 बारे  मे  कोई  दो  राय  नही  हूं।  सकती

 हम  लोग  तो  इस  के  बारे  मे  बराबर  आवाज़
 उठते  हैकि  ब्लैक  मार्के टियर्स  प्रौढ़  होल्डर
 के  खिलाफ  सख्त  कदम  उठाए  जाये  I

 हम  तो  कहेंगे  कि  करप्ट  मिनिस्टर्स  को  भी

 बिहाइड  दि  परिजन  वार  रखा  ज।य  i  हम
 तो  यहा  तक  कह  रहे  हैं  कि  मिनिस्टर्स  राज

 हाथो  से  नहीं  वकेट्स  से  रूपये  ले  रहे  है  ।

 उन  के  लिए  भी  प्रेसिडेंट  इस  तरह  का  बार्डर

 करे  ।  . [ध्यवथान )  ot

 SHRI  PILOO  MODY:  I  have  written
 to  you.....

 MR.  SPEAKER:  Such  matteis  should
 not  be  raised  here.  Order  please.  This
 was  raised  earfier.  I  gave  my  ling.  I
 said,  these  are  State  matters.  Why  should
 such  matters  come  to  Parliament?  <

 SHRI  PILOO  MODY:  You  will  your-
 self  realise,  Sir....
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 MR.  SPEAKER:  YT  skw  four  pRdto-
 graph,  you  afe  sedn  sidving  ‘fretly  in  the
 streets  of  Karmii.

 SHRI  PILOO  MODY:  99  per  cent  of
 the  territory  of  this  country  falls  in  one
 State  or  the  otter.  Are  you  suggesting
 that  we  only  discuss  things  thar  happen
 in  Dethi?

 MR,  SPEAKER:  These  are  not  within
 our  competence.

 SHRI  PILOO  MODY:  If  there  are
 certain  atrocities,  are  we  not  allowed  to
 discuss  those  things?  Are  we  to  discuss
 only  what  Mr.  Raghuramaiah  says?

 MR.  SPEAKER:  Law  and  order  is  a
 State  subject.  I  saw  your  photograph
 where  you  were  freely  moving  in  the
 streets.  4  have  seen  your  picture,

 SHRI  PILOO  MODY:  You  don't  know
 that  policemen  were  there  at  every  place.
 T  would  have  liked  to  take  you  over  there.
 Then  I  am  sure  you  would  have  scen
 things  for  yourself

 श्री  झल  बिहारी  वाजपेयी  .  प्रत्यक्ष
 महोदय,  काजोल  मे!  गुजरे  का  बिजली
 और  पानो  काट  दिया  गया  क्या  यह  मासिक
 संस्थानों  को  स्वतंत्रता  पर  घात  नहीं
 है  (व्यवधान)

 भ्रध्यक्ष  महोदय  :  मैं  आप  को

 यह  कहूंगा  कि  जो  पोलिटिकल  काइट्स  है
 वह  पोलिटिकल  लेवल  पर  करे।  पीलिया-
 मेट  में  क्यों  बार  आर  भागते  है  ?  वहा
 अ्रसेम्बलो  है,  वहा  फाइट  कर  सकते

 है  |

 SHRI  PILOO  MODY;  Therc  were
 policemen  on  every  roof-top.  Repression
 and  oppression  of  the  population  is  not
 law  and  order,  Sir.  Thousands  of  police-
 men  were  there.

 MR.  SPEAKER:  Papers  to  ‘be  laid  on
 the  Table.

 ‘Papers  Let  52
 on  the  table

 की  भेरु  सिमटे  :  अध्यक्ष  .  अहिंदी
 जब  रेलगाड़ी  बन्द  हो  जाती  है  तो  रहे  किस
 का  मामला  है?  मेरे  का  भा  राज्य
 का?

 Se  coseamaneneannemaand

 33.33  hes.

 PAPERS  LAID  ON  THE  TABLE

 Accris.  oF  Bomsay  Port  Trust  FoR
 ‘1971-72  AND  NOTIFICATIONS  UNDER  SHIP-

 pina  Act,  958

 THE  MINISTER  OF  SHIPPING
 es TRANSPORT  (SHRI  RAJ  BAHADUR::

 I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Annual  Accounts
 (Hindi  and  English  versions)  of
 the  Bombay  Port  Trust  for  the
 year  1971-72  and  the  Audit
 Report  thereon.

 (2)  (i)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)
 of  section  458  of  the  Merchant
 Shipping  Act,  !958:—

 (a)  The  Merchant  Shipping  (Con-
 tinuous  Discharge  Certificates}

 Amendment  Rules,  1973,  pub-
 lished  in  Notification  No
 GSR.  305  in  Gazette  of  India
 aated  the  24th  March,  1973.

 (b)  The  National  Welfare  Board
 for  Sea-farers  (Amendment)
 Rules,  1973,  published  in  Noti-
 fication  No,  GS.R.  616  in
 Gazette  of  India  dated  the  th
 June,  1973,

 (c)  The  Merchant  Shipping  (Certi-
 ficates  of  Competency}
 Amendment  Rules,  1973,  pub-
 lished  itt’  Notification  No.
 GSR.  658  in  Gazette  of  India
 dated  the  23rd  Jute,  1973.

 (ii)  A  Statement  (Hindi  and  English
 versions)  showing  reasons  fo:
 deley  in  laying  the  Notification
 mentioned  at  (a)  above.

 [Placed  in  Library.  See  No.  LT-5229/73.)
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 Rajya  Sabha

 "NOTIFICATION  UNDER  AtbHRA  PRADESH
 Municipatirizs  ‘Act  7965

 THE  MINISTER  OF  WORKS  AND
 HOUSINGH  (SHRI  BHOLA  PASWAN
 SHASTRI);  I  beg  to  lay  on  the  Table  a
 copy  of  Notification  No.  G.O.Ms.  632
 published  in  Andhra  Pradesh  Gazette  dated
 the  8th  September,  972  making  certain
 amendments  to  the  Andhra  Pradesh  Mun-
 cipal  Councils  (Conduct  of  Election)
 Rules,  ‘1965,  under  sub-section  (2)  of
 section  327  of  the  Andhra  Pradesh  Muni
 cipalities  Act,  1965,  read  with  clause  (९)
 (iii)  of  the  Proclamation  dated  the  Sth
 January,  973  issued  by  the  President  in
 relation  to  the  State  of  Andhra  Pradesh,
 together  with  an  explanatory  memoran-
 dum.  [Placed  in  Library,,  See  No.  LT-
 $230/73.]
 NOUTFICATION  UNDER  EssENTIAL  COMMO-

 piTies  Act,  955

 THE  MINISTER  OF  STATE  IN  %HE
 MINISTRY  OF  AGRICUL  TURE
 (PROF.  SHER  SINGH):  I  beg  to  lay  on
 the  Table  a  copy  of  Notification  No.  S.O.
 394(E)  (Hindi  and  English  versions)  pub-
 lished  in  Gazette  of  India  dated  the  i3th
 July.  1973,  making  certain  amendment  to
 the  Delhi,  Meerut  and  Bulandshahr  Milk
 and  Milk  Products  Control  Order,  1973,
 under  sub-section  (6)  of  section  3  of  the
 Essential  Commodities  Act,  1955,  [Placed
 in  Library,  See  No.  LT-523i/73.}

 3.33  hrs.
 MESSAGE  FROM  RAJYA  SABHA

 -SECRETARY:  Sir,  |  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 “In  accordance  with  the  provisions  of
 sub-rnle  (6)  of  rule  186  of  the  Rules
 of  Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  [  am  directed  to
 return  herewith  the  Manipur  <Appro-
 priation  Bill,  1973,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting  held  on  the
 24th  July,  1973,  and  transmitted  to  the
 Rajya  Sabha  for  jts  recommendations
 and  to  state  that  this  House  has  no
 recommendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said  Bill.”

 43.34  न

 ELECTION  TO  COMMITTEE

 ALL  ‘InpiA  CouncIL  For  TECHNICAL
 EbdUCATION

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  BDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  I  beg  to  mow.

 “That  in  pursuance  of  clause  i(g)
 of  paragraph  3  of  the  Ministry  of
 Education  Resolution  No.  F.  ‘16-10/44-
 E.  Il.  dated  the  30th  November,  1945,
 the  members  of  this  House.do  proceed
 to  elect,  in  such  manner  as  the  Spcaker
 may  direct,  two  members  from  among
 themselves  to  serve  as  members  of  the
 All  India  Council  for  Technical  Edu-
 cation  for  the  next  term  of  three  years,
 subject  to  the  other  provisions  of  the
 said  Resolution.”

 श्री  मधु  लिये  (बाका  )  :  अध्यक्ष
 महोदय,  मद्रास  में  रेल  कर्मचारियों  पर
 लाठी  चली,  शनिवार  शर  इतवार  को
 वाडिया  बन्द  हो  गई  7  जञालारचेट  से  मुझे
 पैदल  शाने  की  नौबत  शा  गई  ।  बड़ी
 मुश्किल  से  मे  पाया  ।  तो  यह  केन्द्र
 का  मामला  है  या  शल्य  का?  रेल
 कर्मचारियों  का  मामला  सिवा  मामला
 है  ?  (व्यवधान  )

 झिझक  महोदय  :  मैं  खड़ा  हूं  और
 श्राप  लोग  आपस  मे  झगड़  रहे  हैं।  यह
 बडी  मुश्किल”  हो  जाती  है  1  इतने

 डिस्ट्रक्शन  में  दिमाग  को  सही  रखना
 बड़ा  मुश्किल  हो  जाता  है  |

 MR..  SPEAKER:  ‘The  question  is:

 ‘Thet  in  pursunece  of  clatse  i(¢)  of
 Paragraph  3  of  the  Ministry  of  Edu-
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 ‘Mr.  2  |  MR.  :  may  be  there  an

 ion  ipasolution  No
 &

 6-0|44-E.  the  Ober  Paper,  but  only  what  {had
 प्रा,  dated  the  30th  ber,  1945,  allowed  came  on  geoord
 the  members  of  this  Houe  do  proceed
 to  elect,  in  auch  manner  as  the  Speaker
 may  direct,  two  members  from  among
 themselves  to  serve  as  members  of
 the  All  Indie  Council  for  Technical
 ducation  for  the  next  term  of  three
 years,  subject  to  the  other  provisions  of
 the  said  Resolution.”

 The  motion  was  adopted.

 SHRI  8.  M.  BANERJEE  (Kanpur):  !
 went  to  raise....

 MR.  SPEAKER:  After  my  observa-
 tions,  I  do  not  think  that  it  is  neces-
 sary...

 SHRI  S.  M.  BANERJEE:  I  want  to
 raise  the  whole  thing.  Kindly  permit
 me  to  raise  it.

 MR.  SPEAKER:  This  motion  was  re:
 -ceived  from  Shri  Banerjee  aad  then  Shri

 Chavda  and  then  Prof  Madhu  Danda-
 vate  and  Shr  Jyotirmoy  Bosu  4  allowed
 the  first  one

 SHRI  S.  M.  BANERJEE:  Kindly  per.
 mit  me  to  raise  it,  because  many  facts

 Thave  not  been  brought  to  light
 MR.  SPEAKER:  This  tad  already  been

 raised.  The  notice  under  rule  377  was
 included  in  that.  After  the  statement

 ‘comes,  we  shall  take  it  up  later  on.

 SHRI  S.  M.  BANERJEE:  The  only
 ‘thing  is  this.  When  Shri  Vajpayee  and
 -others  raised  it,  something  was  heard  and
 something  was  not  heard,  and  something
 was  written  and  something  was  not
 wnitten.  I  do  not  know  what  has  been
 written.  The  other  «ay  also,  when  Shri
 Jyotirmoy  Bown  had  raised  it,  you  sad
 that  he  was  entitled,  but  everything  did
 hot  come  and  only  your  answer  came  on
 the  record.  This  is  what  is  actually
 happening.

 So,  may  I  raise  this  matter  in  just  two
 minutes?  Nothing  is  going  to  be  lost  by it,  Since  vou  have  permitted  me,  aad  my
 name  has  come  on  the  Order  Paper,  how
 can  I  be  expunged?  I  am  shows  under

 dtem  7A,

 r  द  ५५,
 t+)  SHRI  SS  M.  BANERJEE:  Bi,  when

 you  allowed  it,  it  did  not  come  on  the
 record....

 MR.  SPEAKER:  The  hon.  Member  hes
 got  to  wait  for  somie  time.  “I  hall  be
 sending  it  to  the  Home  Minister.

 भी  झील  बिहारी  बाजपेयी  (ग्वालियर)  :

 अध्यक्ष  महोदय  ,  हम  लोगो  ने  काम रोको
 प्रस्ताव  के  बारे  मे  जो  बड़ा  है  क्या  वह  लिखा

 नहीं  गया  है?

 MR  SPEAKER:  Part  of  it  nas  Leen
 written

 SHRI  S.  M  BANERJEE:  Kindly
 allow  me  to  raise  this

 शी  झील  बिहारी  बाजपेयी  नही
 अध्यक्ष  महोदय,  उस,  में  से  कौन  सा  ऐसा

 हिस्सा  साजो  प्रनपालियामेट्ी  था  शोर
 लिखा  नही,  गया  ?  यह  गभीर  मामला

 है

 MR.  SPEAKER:  When  he  raised  this
 question,  I  said  that  I  would  be  sending
 it  to  the  Home  Minister.

 aft  इया सनंदन  मिथ  (बेगूसराय)  भाष
 ने  यह  भी  कहा  था  कि  जो  कुछ  भाप  लोगो  ने

 कहा  है  वह  भी  उन  को  भेज  दिय  जायगा  1

 [ू भो दस  बिहारी  बाजपेयी:  नही,
 अध्यक्ष  महोदय,  यह  तो  एक  नई  संसदीय
 पति  है  कि  सदन  में  जो  कुछ  बोला
 जायज़ा  वह  लिखा  नहीं  लगा

 MR,  SPEAKER:  ‘This  will  be  takon
 from  the  taperecorder.

 SHRI  PILOO  MODY  (Godhra):  If  3
 may  make  a  suggestion,  nothing  should
 ever  be  left  out  from  the  records.
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 यह  भी  टेप  रेज़ाई  में  जाने  दीजिए  ।

 MR.  SPEAKER.  If  anything  733  not
 audible  due  to  noe,  then  I  must  know
 it

 मिस्टर  बनर्जी,  ग्राम  यह  पहले  न  पाया
 होता  और  आप  का  भ्र केला  रह  जता  तो
 मैं  इजाजत  दे  देता  ।

 शी  एस०  एम०  बीजों  *  अध्यक्ष
 महोदय  मै  तो  यह  समझता  हफ  जो  बाप
 की  मर्जी  ही बढ करे  1  लक्‍नआप  -
 37  मैंने  परमिट  बय  है  मने
 सकी  जज  पीहे  |  बगैर  जा जत
 के मैंबत कम  बजता  ह  |  तो  आप
 झगर  चारे  ग्य  तता  काफी  वक्‍त  गुजर
 चुक।  हे  तो  झगर  आप  का  एतराज  न  हा
 तो  शे  सिचर मैं  नन”

 श्री  बटल  बिहारी  वाजपेयी  *  अप्रत्यक्ष
 महोदय,  प्रेस  को  इस यारे  म  क्या  उस्ट्क्शस
 है?

 MR  SPEaKER  The  press  will  writc
 only  what  is  on  the  iccord  In  ths  case
 a  record  of  the  observations  which  ate
 on  the  taperecorder  will  he  given  to  them

 जब  मै  आराम  का  कहता  वन  गेट  को
 टाइम  और  दा  तीन  मैम्परएय  रथ  हालत
 है  तो  पके  वी  मशीन  शा  जाती  है
 किसी  का  भी  नहीं  लिखा  जात  |  शाया  ता
 मेरे  पुतने  में  मुश्किल  दादी  2  ऑर  oe
 रिपोर्ट्स  का  ।

 श्री  अझेटल  बिहारी  वाजपेयी  उस  +।
 तरीका  यह  हे  कि  बाप  एव  एक  मेम्बर
 को  बुलाए  अरि  थार  बाड़ा  समय  दे  1
 एक  एक  को  सुने  ड्राप  एप  एक  मेम्बर
 को  बुलाएं  ता  गड़बड़  बिल्कुल  न  ही,
 लेकिन  जब  प्र  प  किसी  शो  ही  नही  बुलाते
 हैं  तो  सब  बोलते  है  '

 SHRI  PILOO  MODY  Everything  must
 ome  on  record
 60  LS.—9
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 शमी  एस०  एस०  बनर्जी  प्रत्यक्ष

 महोदय,  मैं  भ्र पनी  बात  दो  मिनट  मे  रख
 देता  ह

 MR  SPEAKER  Now,  Shri  Banerjee
 may  please  sit  down  We  shall  see  to  if
 later  on

 SHRI  §  M  BANERJEE  I  have  given
 notice  under  rule  377  and  my  name  is
 there  on  the  Order  Paper,  and  «,  I  may
 he  permitted  to  ratse  it

 PROF  MADHU  DANDAVAIFEF  (Ra
 japur)  T  had  also  given  notice  under
 rule  377  and  if  have  bien  informed  by
 the  Sccietanat  thit  I  would  be  permitted
 to  raise  it

 SHRI  K  &  CHAVDA  (Patan)  You
 have  admitted  my  note  also  inder  rule
 377  «and  according  to  the  rules,  J  mus
 be  allowed  to  raise  it,  but  you  are  rot
 allowing  me

 MR  SPLAKFR  Pleas.  sit  town  Do
 not  get  excited  Now  if  one  motion  ro
 in  the  name  of  a  Member,  and  if  80
 many  other  Members  come  then  on  she
 basis  of  fist  comes  first  he  «4  quven  the
 chance  T  have  been  followmg  that  pro
 cedure  =  (/nterruptions)

 SHRI  K  ्  CHAVDA  Mnhpy  | छ  submit
 one  thing  to  you  regarding  this?

 MR  SPEAKER  Rule  3/7  ds  there,  but
 please  do  not  maki  it  as  i  matier  of
 clam  right  and  title  Plem,  do  not  do
 it  Ple:e  sit  -lown  T  am  not  gomg  to
 hear  anybody  on  it

 SHRI  kK  S  CHAVDA  When  sou
 allowed  forty  minutes  for  १  upplemin
 tar}  regarding  representition  for  the  mi
 norities  when  there  ,  no  reservatinn,  you
 do  not  alow  this  important  thing  What
 wrong  hive  I  committed?  (Jnterruptons\
 May  IT  make  ome  small  suggestion  to
 you  Sir?  In  this  case,  the  Speaker  of
 the  Bihar  Legislative  Assembly—

 MR  SPEAKER  I  know  :t

 SHRI  K  S  CHAVBA  What  I  am
 going  to  suggest,  do  you  know  that?  You
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 {Shri  K.  S.  Chavda]
 know  what  I  am  going  to  suggest?  That
 is  our  difficulty,

 SHRI  S.  M.  BANERJEE:  I  am  No.  L
 He  is  No.  2.  Kindly  allow  me.

 MR.  SPEAKER:  I  am  not  allowing
 any  Member.  Please  git  down.

 SHRI  K.  S.  GHAVDA:  The  Bihar  Le-
 gislative  Assembly  appoin

 stat
 committee

 of  the  Assembly  fo¥  an  on-the-spot  duty
 and  report  the  findings  to  the  Speaker.
 May  I  suggest  to  you,  Sir,  that  you  may
 appoint  a  committee  of  the  Members  of
 Parliament  for  an  on-the-spot  study  and
 report  it  to  you?

 MR.  SPEAKER:
 that?

 PROF.  MADHU  DADAVATE:  Sr,
 may  I  seek  ‘a  clarification  from  you  regard-
 ing  ptocedure?  According  to  the  rules,
 the  membcis  write  to  you.  and  we  are
 informed  through  the  office  that  “you  are
 permitted  to  raise  this  issue  when  your
 time  will  come  after  item  No,  7  or  such
 ‘and  such  an_  item.”  And  that  is  why
 some  of  us  do  not  get  up  and  try  to
 browbeat  the  House.  I  think  that  is  the
 procedure  and  I  think  all  of  us  follow
 the  procedure.  When  the  time  comes,
 when  we  are  not  ‘allowed  to  raise  it,  what
 is  the  point,  Sir,  in  our  writing  about  it
 earlier  and  being  informed  that  we  are
 permitted  to  raise  it?

 Why  not  wait  ior

 MR.  SPEAKER:  An  identical  issue
 was  raised  on  one  and  the  same  matter.

 PROF.  MADHU  DANDAVATE:  But
 you  are  not  ‘allowing  us  to  speak.
 43.43  hrs,

 The  Lok  Sabha  adjourned  for  Lunch
 till.  Forty-five  Minutes  Past  Fourteen  of

 the  Clock,

 The  Lok  Sabha  re-assembled  after  Lunch
 at  Fourty-nine  minutes  past  Fourteen

 Hours  of  the  Clock.
 MYSORE  STATE  (ALTERATION  OF

 NAME)  BILL—Contd.

 (Mr.  Depury-Sreaxer  in  the  Chair
 MR.  DPEPUKY-SPEAKER:  We  shall

 now  resume  discussion  on  the  Mysore
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 State  (Alteration  of  name}  Bill.  4  sti
 have  quite  a  number  of  Members.  May
 I  repeat  that  they  should  not  take  more.
 than  five  minutes?

 SHRI  MOHANRAJ  KALINGARA-
 YAR  (Pollachi):  I  just  want  a  minute  or
 two.  I  fully  support  the  Bill  brought
 forward  by  the  Government  to  alter  the
 name  of  the  State  of  Mysore;  on  behalf
 of  my  party  I  fully  support  it.  This  Bill
 should  have  come  long  time  vhen  our
 State,  under  the  leadership  of  the  late
 Annadorai,  wanted  to  change  the  name
 from  Madras  State  to  Tamilnadu.  The
 people  of  Tamilnadu  wanted  the  change
 and  the  late  Annadorai  fulfilled  their  as-
 pirations  and  he  successfully  implement-
 ed  their  wishes.  I  congratulate  the  people
 of  Karnataka  on  attaining  the  long-await-
 ed  goal  and  once  again  on  behalf  of  my
 party  I  should  like  to  congratulate  the
 hon,  Minister  for  bringing  this  Bill  for-
 ward.

 SHRI  DHARAMRAO  AFZALPUR-
 KAR  (Gulbarga):  Sir,  IT  welcome  _  this
 Bill  on  my  behalf  and  on  behalf  of  the
 people  of  Mysore  Karnataka  consists  of
 the  old  Mysore  State  two  districts  from
 Madras,  three  district,  from  Bombay  and
 three  districts  from  Hyderabad  and  Coorg.
 At  the  time  of  States’  reorganisation  on
 the  basis  of  lauguage,  some  Kannada
 speaking  areas  had  been  merged  in  the
 adjoining  States  I  request  that  those
 areas  must  be  brought  into  the  Karnataka
 State.

 Karnataka  has  got  fts  own  history,
 language,  culture  and  civilisation.  Tt  has
 got  natural  resources  which  unfortunately
 Government  has  not  exploited  so  far.  It
 is  rich  in  forests  and  minerals.  So  many
 rivers  are  flowing  in  this  area.  Thefe
 are  river  disputes  between  Andhra  Pradesh
 and  Karnataka  about  Krishna  river  and
 between  Tamil  Nadu  and  Karnataka  about
 Cauvery.  I  request  the  Central  Govern-
 ment  to  solve  these  problems  by  using
 their  good  offices  as  soon  as  possible  so
 that  Karnataka  may  develop  in  all  res-
 pects,  because  it  is  a  predominantly  agri-
 cultural  State,

 Upper  Krishna  Project  is  pending  since
 long.  It  was  included  in  the  third  plan
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 now  it  is  in  the  initial  stage.
 y  be  taken  up  as  a  national  pro-

 fifth
 within
 are  80
 barga,  Bidar  and  Raichur  are  completely
 backward  agriculturally  and  industrially.

 faced  a  severe  drought.

 Government  to  locate  some  public  sector
 industries  there.  Limestone  and  other
 facilities  ure  available  and  we  can  easily
 have  a  cement  factory  there.  Recently
 the  Industrial  Development  Minister  de-
 clared  that  six  cement  plants  would  be
 established.  I  request  that  one  plant  may
 be  set  up  in  the  Hyderabad—-Karnatak
 area.  Other  indusrties  should  also  be
 established.  Bima  and  other  projects’
 should  be  completed  so  that  the  regional
 imbalances  may  be  ended  and  all  round
 development  may  take  place.  Vijaya-
 nagar  steel  plant  must  also  be  expedited.
 Some  ports  have  been  pending  for  a  long
 time  and  they  must  be  taken  up  because
 this  area  ig  rich  in  mineral  resources
 Recently  some  copper  deposits  have  been
 found  in  Gulbarga  district.  In  these
 circumstances,  unless;  and  until  these
 natural  resources  are  exploited,  regional
 imbalances  will  not  be  removed  I  only
 submit  that  we  should  not  forced  to  take
 up  any  issue  in  the  manner  in  which
 Telengana  and  Andhra  are  doing  due  to
 regional  imbalances.

 *SHRI  P.  M  SAYEED  =  (Laccadive,
 Minicoy  and  Amindiv,  Islands)  Hon,  Mr.
 Deputy  Speaker,  Sir,  I  wholeheartedly
 welcome  the  Mysore  State  (Alteration  of
 Name)  Bill,  972  which  is  under  discus-
 sion

 Sir  you  were  kind  enough  to  inquire
 of  me  about  the  interest  I  have  in  this
 Bill.  Even  though  my  mother  tongue

 is  Malayalam  I  studied  Kannada  during
 my  school  and  college  days  in  Mysore
 State.  I  acquired  the  knowledge  of
 Kannada  and  thus  created  ja  love  for

 the  language  of  the  State  of  Karnataka,
 I  desided  to  dedicate  myself  to  the
 development  of  this  language  Kannada.

 os  Bill
 I  wish  to  point  out  that  upto  956

 half  of  the  Lakshadweep—Amindivi
 area  wag  under  the  administrative  charge
 of  the  Collector  of  Mangalore,  m  other
 words  for  nearly  ten  years  aiter  the
 departure  of  Britishers  from  India  half
 of  the  Lakshadweep  was  a  part  of  the
 Mysore  State,  which  was  then  in  com-
 posite  State  of  Madras.  I  might  say
 here  that  even  the  court  judgement  there
 were  delivered  in  Kannada.  I  am  sure,
 Sir,  that  you  will  now  appreciate  my
 genuine  love  of  the  language  Kannada.

 sir!  I  do  not  wish  to  take  more  time
 because  many  hon.  Members  are  desirous
 of  participating  in  the  discussions,  3  have
 taken  the  privilege  of  participating  in  the
 debate  because  even  in  my  school  days
 T  have  heard  the  song,  namely,

 “Udaya  vaguli  namma  cheluva  Kannada
 Nadu”

 (Let  the  beautiful  Kannada  Nadu  arise)

 I  am  happy  to  say  that  this  song  has
 become  a  reality,  Sir,  after  the  Mysore
 State  Legislative  Assembly  passed  a  un-
 animous  resolution  last  year  in  this  regard
 the  Central  Government  have  come  for-
 ward  with  this  Bill  I  express  mv  sense
 of  gratitude  to  all  those  who  made  this
 possible  and  I  wish  all  prosperity  for  the
 Siate  of  Karnataka  With  these  words  I
 conclude.

 at  we  fet  (बाका  )  नाम
 बदलने  के  इस  सुझाव  का  मैं  तहे  दिल  से
 समर्थन  करना  चाहता  हु  ।  इस  इलाके
 का  कर्नाटक  बहुत  प्राचीन  नाम  है  और
 सन् दर  भी  है  1  लेकिन  रह  रह  कर
 एक  बात  मुझे  याद  आती  है  कि  इस  सुन्दर
 राज  में  इस  समय  जो  सरकार  राज  कर
 रही  है  वह  सन् दर  नहीं  है  श्र  उसके
 द्वारा  ऐसे  सारे  काम  किये  जा  रहे  है  जिससे
 कर्नाटक  के  सुन्दर  नाम  पर  धब्बा  लग  जाता
 है।  यहा  एक  भूतपूर्व  पत्नी  मेरी  बगल  में
 बैठे  हुए  है।  उन्होने  इस  सरकार  के
 खिलाफ  विद्रोह  की  भाग  को  तो  लगा

 Nee
 *The  original  speech  was  delivered  in  Kannada.
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 [att  we  लीमन]

 दिया  था  लेकिन  इस  सरकार  को  हटाने
 में  अभी  तक  वह  सफल  नहीं  हुए  हैं।  जब

 बंगलौर  में  हमारी  जनरल  काउंसिल  की

 बैठक  हो  रही  थी  तो  हमारे  दल  के  कुछ  नेता

 श्री  मधु  दण्डवत  आदि  राष्ट्रपति  जी  स

 मिलने  गए  थे  शौर  कर्नाटक  के  नाम  पर

 यह  जो  बर्ष मान  सरकार  के  पाटिल  साहब,

 धत्तूर  जी  आदि  जो  दूसरे  मंत्री  हैं  उनका  जो
 कलक  लगा  हुआ  है  उसको  हटाने  के!  लिए
 उन्होंन  राष्ट्रपति  जी  से  बिनती  की  थी
 कौर  कदा  था  वि  दन  मांगों  ते  खिलाफ
 जाच  करने  के  लिए  एक  कमिशन  कायम
 किया  जाए  |  मुझे  कोई  लम्बा  भाषण

 नही  देना  है।  मैं  चाहता  हल्की  इसा
 नाम  वर्ना टा  श्रवण्य  हो  जेमिनी  जैस।  यह
 प्राचीन  और  सुन्दर  राज्य  है  उसके  अनुरूप
 बहा  की  जनता  को  सरकार  भी  मिले  ,
 जितने  दांयी  वर्तमान  पत्नी  ह  उनका
 तत्काल  हटाया  जाए  और  उनके  खि  साफ
 जाच  कमीशन  कायम  क्या  जाए।  प्रति
 मै  आ्रापकों  मार्पत  कहना  चाहता  हू  ।

 THE  DEPUTY  MINISTER  IN  SHL
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F  H  MOHSIN)*  Hon  Mr  Deputy
 Speaker,  Sir,  I  rise  to  say  a  few  words
 on  the  Bill  to  change  the  name  of  the
 Mysore  State  to  the  State  of  Karnatuki
 which  ७  under  discussion  t  wit  to  say
 Sir,  that  the  demand  for  ching  ng  the
 mame  of  Mysore  State  is  long  standing
 I  am  happy  that  today  that  this  demand
 is  being  fulfilled  The  entire  people  of
 Karnataka  are  jubilant  and  happy  beyond
 words
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 Sir,  I  wish  to  say  here  that  it  5  not
 simply  a  question  of  the  sustabslity  of
 name  When  the  States  were  rco:gamised
 m  956  a  question  arose  as  to  whether
 the  State  should  be  named  Mysore  State
 or  Karnataka  State  The  leaders  of  the
 old  Mysore  wanted  that  the  name  of  the
 Mysore  State  should  continue  In  defer-
 ence  to  their  wishes  the  State  was  named
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 Mysore.  Now  the  elected  représdtrtatives
 of  the  entire  people  ‘of  the  State  of  Mysore
 assed  a  unammoug  resdiution  in  the
 State  Logislative  Assembly  to  thang,  ‘the
 name  of  the  State  to  Karnatnka  They
 had  to  do  this  because  people  of  State  of
 Mysore  had  expressed  ther  unanimons
 desire  changing  for  the  name  The  unam-
 mous  resolution  passed  by  Mysore  State
 Assembly  38  an  expression  of  the  desire
 of  all  the  people  of  Mysore  This  Bill  38
 the  fulfilment  of  the  aspirations  of  the
 people  of  the  State  of  Karnataka  I  can
 say  without  any  hesitation  that  this  Bill
 has  brought  to  the  forefront  the  feeling
 of  emotional  integration  of  the  people  of
 the  State  At  the  time  of  the  reoiganisa-
 tion  of  the  State  this  kind  of  emotional
 imtegration  was  not  visible  The  unant
 mous  resolution  of  the  Mysore  Assembly
 has  confirmed  that  the  people  of  the  State
 are  emotionally  integrated  and  this  is  an
 indication  that  they  will  all  work  together
 for  the  prosperity  of  the  State  In  fact,
 this  augour,  well  for  the  State  of  Karna
 taka  I  am  sure  that  this  sense  of  umity:
 among  the  people  of  the  State  will  be
 everlasting

 Several  hon  Members  who  preceded  me
 refericd  to  the  greit  cconomic  3  otential
 of  the  State  with  its  vast  untapped  mine
 ral  resources,  forest  weilth  water
 lusollices  etc  They  expressed  the  desire
 thit  the  natural  wealth  of  the  state  should
 be  cxploited  im  full  for  the  benefit  of  the
 people  I  am  in  full  agreement  w  th  their
 demands,  because  I  am  convinced  that  the
 economic  potential  of  the  State  i,  yet  to
 be  eaplonted  fully

 Sir,  I  may  be  permitted  to  pomt  out
 here  that  several  Jeadcrs  of  Organisational
 Congress  had  imputed  some  ulterior  mo
 tives  for  the  delay  in  changing  the  name
 of  the  State  They  even  went  to  the
 extent  of  saying  that  the  Ruling  Congress
 Party  was  determined  to  make  thi,  issue
 an  election  strategy  As  far  as  ruling
 Congress  was  concerned  there  was  no
 need  for  it  to  exploit  the  change  of  rame
 for  election  purposes  The  Ruling  Party
 has  its  own  programme  of  development
 which  assured  the  people  of  their  well
 being  and  prosperity  The  Ruling  Con-
 gress  Party  did  not  want  to  catch  the

 “The  original  speech  was  dehvered  in  Kannada
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 votes  of  the  people  on  this  issue.  We
 actually  do  what  we  preach.  I  hops  that
 ich  unfounded  wild  allegations  will  not
 be  made  against

 the  Ruling  Party,

 {  hepe  that  the  new  State  of  Karnataka
 will  be  an  illustriong  and  illuminating
 example  of  unity  for  the  entire  country.
 I  thank  the  Ruling  Party  and  also  all
 other  political  parties  responsible  for
 bringing  about  the  change  in  the  name  of
 State.  I  wish  that  the  State  will  prosper
 in  all  spheres.

 SHRI  PAMPAN  GOWDA  (Raichur):
 Mr.  Deputy-Speaker,  Sir,  I  rise  to  welcome
 this  Bill  to  change  the  name  of  My-ore
 State  to  Karnataka.  It  is  a  day  cf  great
 rejoicing  and  happmess  to  all  the  30  mil-
 lion  Kannadikas,  We  had  to  wait  for  77
 long  years,  after  the  States  Reorganisation
 Commission,  for  this.  Now  the  ciedit  for
 this  should  go  to  the  piesent  Chief  Muinis-
 ter  because  be  carried  all  the  parties  and
 all  the  sections  of  both  the  Houses  of
 Legisiature  with  him  What  the  previous
 Chief  Ministers  could  not  do,  he  has  done
 I  congratulate  him  on  this  point,  and  also
 our  Minister  of  State  for  Home  Affatrs
 for  havmg  brought  forwaid  this  Bull  to
 chinge  the  name  of  the  State

 On  this  occasion  would  pomt  out  that
 there  a  great  ambalanc,  in  the  iiffetent
 Tepons,  gencrally  the  northern  dstricts
 and  particuatly  tho.  thice  district,  which
 have  come  from  the  crstwhile  Hyderabad
 Statz  ate  backward  If  this  state  of
 affans  continues,  if  this  dissatisfaction  and
 dixcontentment  continues,  I  fear  that  it
 may  take  a  very  bad  turn  as  it  hus  tiken
 in  Andhra  Pradesh  50]  feel  that  the
 Present  Governmen;  should  try  to  :emove
 this  imbalance  and  try  to  develop  the
 backward  regions

 On  this  occquon  I  would  point  out  that
 the  Capital  city  is  in  the  southern  most
 Part  of  the  State,  and  the  common  man
 has  to  travel  from  Bidar  to  Bangalore—
 he  has  to  travel  about  500  miles  So,  |
 would  suggest  that  some  of  the  offic.s  may
 bs  shifted  to  some  convenent  place-—to Dharwar  o:  Munirabad  or  Raichur—-so
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 that  i,  may  be  convenient  to  the  people;
 similarly,  the  High  Court  sittings  also
 should  be  held  there  for  same  months  ig
 a  yoer  to  that  it  may  be  convent  to
 the  people.

 Wath  these  suggestions,  I  welcome  the
 Bill.

 *SHRI  SIDRAMESHWAR  SWAMY
 (Koppal):  Hon.  Deputy  Speaker,  Sir,  f
 rise  to  welcome  the  Mysore  State  (Altera-
 tion  of  Name)  Bill,  1972.  The  State  of
 Karnataka  with  its  hoary  past,  age  old
 traditions,  ancient  literature  and  cultural
 heritage  of  its  own  has  carved  for  :teolf
 a  distinctive  place  m  the  map  of  the
 country.  The  Kannada  people  have  got
 now  an  opportunity  for  reviving  the
 ancient  glory  of  the  State.  Several  poets
 like  Ranna,  Pampa  and  Janna  had  worked
 for  the  revival  of  the  Kannada  literature.
 Further  several  rulers  Chalukya,  Nripa
 Thunga,  Vikramaditya,  rulers  of  Vijay-
 nagar  Empire  and  Maharajas  of  Mysore
 had  also  contributed  greatly  to  the  unifi-
 cation  of  Kannada  Nadu  We  are  happy
 that  we  have  got  an  oppoitumty  now  to
 recall  the  services  of  all  these  great  peo-
 ple  to  the  ‘State  of  Karnataka,  Ii  may
 not  be  out  of  place  fo;  me  to  point  out
 here  that  after  the  regn  of  Ram  Raya  sn
 the  year  1565,  the  Vijavnagar  Empue  had
 Splioand  it  took  nearly  four  centuies  to
 unk  the  State  of  Karnataka

 In  1956  the  Stati.  were  veo:  gaused,
 then  Bombay-Kugattha  Hyderal  ad-Kar-
 nitaka  and  Madras  Karnataka  were
 brought  together  and  the  dream  of  the
 Kannidi  speaking  people  tu  have  a  vishal
 RKannad:  Nadu  cam,  to  be  realised  After
 17  years  the  aspirations  of  the  Kannada
 speaking  people  to  have  the  name  of  the
 State  as  Karnataka  State  has  also  been
 fulfilled  I  had  pointed  out  earher  that
 the  State  of  Karnataka  had  the  benefit
 of  the  unselfish  services  of  many  emment
 thinkers  In  the  I2th  century,  the  State
 of  Mysore  was  blessed  by  the  emergence
 of  Basaveshwara  He  was  born  m  Bage-
 wadi  of  Bijupur  district.  Basaveshwara
 is  even  now  being  remembered  by  the
 people  of  the  State  for  his  progressive

 "The  original  speech  was  delivered  in  Kannada,
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 views  of  sociatism  and  religious  tolerance.
 Thatiks  to  the  great  effort,  of  Mahatma
 Basaweshwara,  Karnataka  hes  the  dis
 tinction  of  being  the  State  of  practical
 socialism  which  is  now  being  implemented
 by  Smt.  Indira  Gandhi.  I  might  also  say
 that  Coorg  in  the  State  of  Karnataka  has
 produced  valiant  warriors  like  Gen.  Cari-
 appa  and  Gen.  Thimmaysa  ond  Gen.
 Bewoor  who  is  also  from  the  State  of
 Karnataka.  All  these  people  have  icn-
 dered  yeoman  service  to  the  country.  |
 may  be  permitted  to  say  that  in  all  these
 respects,  Karnataka  is  the  backbone  of
 our  country.  Eminent  leaders  like  Alur
 Venkata  Rao,  Modubied  Krishna  Rao,  and
 Shri  Hanumanthiaya  former  Chief  Minister
 of  Mysore  worked  ceaselessly  for  achiev-
 ing  Vishal  Karnataka.  I  am  happy  to  say
 that  the  untiring  efforts  of  these  leaders
 have  borne  fruit  today,

 I  wish  that  Karnataka  should  prosper  m
 all  sphere  and  E  request  that  the  Central
 Government  should  extend  <heir  helping hand  in  this  regard.

 I  conclude  my  speech  by  thanking  Shri
 K.  C  Pant  for  having  brought  this  Bull
 before  this  House,

 st  शकर  देब  (बोदर)  :  उपाध्यक्ष
 महोदय,  मैं  धन्यवाद  देता  ह  और  श्र  7
 अभिनन्दन  प्रस्तुत  करता  ह  उन  गोल्ड  मैसूर
 स्टेट  के  लोगो  के  लिए  जिन्होंने  अपने  नाम
 के  मोह  को  त्याग  कर  के  कर्नाटका  नाम
 रखने  के  लिए  अ्रपनी  स्वीकृति  दी  क्योंकि
 मैसूर  स्टेट  के  भ्रन्दर  हैदराबाद  कर्नाटक,  बाम्बे
 कर्नाटक  ओर  कौर  मैसूर  ये  सत्र  मिल  कर
 एक  बने  हुए  हैं।  जब  कर्नाटका  का  नाम
 शाया  तो  उस  समय  मैसूर  स्टेट  के  लोगों
 को  धक्का  लग  रहा  था,  लेकिन  उस  वक्‍त
 उन्होंने  अपने  नाम  के  प्रति  मोह  का  त्याग
 करके  कर्ताटका  नाम  सेलेक्ट  कर  लिया  |
 इस  नाम  के  प्रात  मोह  को  जो  उन्होंने
 त्यागा  कौर  वह  भी  इमोशनल  इमिग्रेशन,
 एक  भावात्मक  एकता  को  लाने  के  लक्ष्य
 को  प्रा  त  करने  के  लिए  त्यागा  उन  के  लिए

 मैं  उतर  को  खास  कर  बन्वधाद  देता  हूं।
 यह  एक  सभा  होना  चाहिए  जो  सारे

 हिन्दुस्तान  के  लिए  इस  शम्स  जरूरी  है  ।

 हमारे  देश  के  झल् दर  प्ान्तेबाव,  भाषाविद,
 मजहब  और  तरह  तरह  के  जो  डिफरेंसेस

 हैं  उन  सब  को  खत्म  करने  के  लिए  यहं
 जरूरी  है।  प्यार  हम  को  नेशनल  बंटी-
 अशन  को  लाना  है  तो  ईमोशनंज  इमिग्रेशन'
 लाना  होगा,  भावात्मक  एकता  को  लाता

 होगा  और  देश  को  समृद्ध  मीर  मजबूत
 बनाना  होगा।  उस  के  लिए  कुछ  ,चीजो
 के  प्रति  जो  हमारा  मोह  है  उसे  छोडना
 पड़ेगा  नेशनल  इंटीग्रेशन  लाने  के  लिए  1
 अगर  वास्तव  में  नेशनल  इमिग्रेशन  लाना  है
 तो  तमाम  तरह  के  मोह  को  छोड  कर  एकता
 की  भोर  जाने  के  लिए  हमे  कदम  बढ़ाना

 होगा  ।  यही  नही,  हिन्दुस्तान  को  एकता
 ही  नहीं,  &  तो  पूरे  विश्व  की  एकता
 चाहता  हूं।  विश्व  वी  एकता  उतनी  ही
 आवश्यक  है  जितनी  कि  राष्ट्रीय  एकता
 शौर  विश्व  की  एकता  के  लिए  त्न  यही
 नहीं  कि  नेशनल  टीग्रेशन  हो  बल्कि  मैं
 चाहता  हू  कि  इंटरनेशनल  इमिग्रेशन  होना
 चाहिए  |  झगर  विश्व  के  पसन्दी  शाति
 लानी  है  तो  उस  के  लिए  इ  टर नेशनल  इ  टी-
 ग्रेन  होना  चाहिए।  इंटरनेशनल  इसी-
 ग्रेशन  भ्रमर  हम  चाहते  हैं,  विश्व  के  इन्दर
 शाति  की  स्थापना  करना  चाहते  है  तो
 हम  कुछ  मोह  का  त्याग  करना  पड़ेगा
 और  वह  हूँ  नेशनल  साव रेन् टी  का  मोह  1

 राष्ट्रीय  एकता  और  नेशनल  सावरेन्टी  के

 कुछ  हिस्से  को  हम  त्यागे  तभी  हम
 इंटरनेशनल  इटीग्रिटी  को  पा  सकेंगे  ।

 इन  शब्दों  के  साथ  मैं  जो  गोल्ड  मैसूर  के
 लोग  हैं  जिन्होंने  हमे  रास्ता  बताया  है  कि  जब
 लक  हम  स्वार्थ  त्याग  नही  करेगे,  मोह  का
 त्याग  नहीं  करेंगे  तब  तक  ,म  एकता
 की  ओर  नही  जा  सकेंगे,  उन  को  मैं  धन्यवाद
 देता  हूं।  मैं  तो  कहूंगा  कि  पाकिस्  न
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 की  ओर  बैठे  हुए  जो  पाकिस्तान  के  प्रतिनिधि
 है,  मुझे  विश्व  स  है  भगवत  उन  के  इन्दर
 शी  सदबुद्धि  दे  कि  वह  राष्ट्र  के  प्रति  मोह
 को  त्याग  ,  अपने  21  र  इमोशनल  इमिग्रेशन
 लए  और  शीत  के  साथ  बैद  कर  के
 एक  ऐसा  रखता  लिकालें  जिस  मे  पूरे
 उस-महाद प के  अन्दर  शानी  स्थापित  हो
 बौर  यह  एक  खोज  हो  जा  विश्व  शाति
 की  ओर  ने  जाये  7  इन  शब्दों  के  साथ
 मैं  उनक  इस  के  लि?  बधाई  देता  ह

 SHRI  8.  V.  NAIK
 Deputy-Speaker,  Sir,....

 (Kanara):  Mi

 AN  HON.  MEMBER,  Please  speak  in
 Kannada....

 SHRI  B.  V.  NAIK:  I  speak  for
 audience

 the

 सैं  गांव  मे  जब  रहा  हु  उस
 समय  मै  कन्नड  में  ही  बोलता  हू  ।

 (Interruptions)  I  can  as  well  speak  in
 Marathi  as  in  Kannada

 Sir,  I  welcome  the  Bill  brought  forward
 by  the  hon  Minister,  Shri  K  ron  Pant  for
 the  re-naming  of  the  State  of  Mysore  mto

 a  State  of  Karnataka  In  this  behalf,  Sir,
 I  take  this  opportunity  to  vongratulate
 the  present  Government  and  nore  parti-
 cularly  the  present  Chief  Minister  of  My-
 sore,  Mr.  Devray  Urs.  I  join  completelv
 in  the  sentiments  expressed  दी  the  hon
 Member  Shri  Pampan  Gowda  that  the
 C.  M.  Shri  Urs  was  principally  the  archi-
 tect  in  regard  to  the  change  of  name,  with
 this  one  difference,  Sir

 Shri  Pampan  Gowda  said  that  he
 was  able  to  achieve  what  the  previous
 Chief  Ministers  could  not  do.  I  would
 like  to  make  a  change  in  that,  He  has
 been  able  to  achieve  what  the  previous
 Chief  Ministers  would  not  do  and  that
 shows  that  he  is  very  secular  and  he
 considers  himself  not  this  part  of  Karna-
 taka  State  or  that  part  of  Karnataka  State
 from  which  the  hon.  Member,  Shri  Pam~

 pan  Gowda  comes.  Therefore,  the  gloomy
 attitude  in  which  the  hon.  Member  looked
 at  the  future  State  of  Karnataka,  I  think,
 under  the  leadership  of  Shri  Dev  Raj  Urs,
 does  not  call’  for  anything  at  ull  because
 he  feels  himself  a  part  of  every  part  of
 Karnataka.  Under  these  circumstances,  I
 join  the  sentiments  expressed  by  all  our
 colleagues  in  felicitating  the  Chief  Minister.
 At  this  time  and  at  this  juncture  I  would
 hike  to  bring  out  a  certain  amount  of
 misunderstanding  that  has  occurred,  parti-
 cularly  in  the  case  which  has  been  very
 well  publicised  —for  good  or  bad.  I  do
 not  know,  Sir,  and  in  regard  to  which  you
 had  once  stated  about  the  relevancy;  but
 it  has  gone  on  record  It  has  been  said
 by  my  hon.  friend...

 MR.  DEPUTY-SPEAKFR:  Well  that
 does  not  mean  that  you  should  repeat  it

 SHRI  8.  V  NAIK:  I  may  03  peimitted,
 Sir,  I  seek  your  protection

 “In  our  country,  our  women  Aad  al-
 ways  been  given  an  honoured  placc  in
 the  society  and  they  contimie  to  have
 that  status  even  now.  It  5  teally  €-
 grettable  that  one  Miss  Sumitra  Desai
 who  left  the  residence  of  the  Minister  in
 the  Government”

 I  wonder,  Sir,  whether  this  on  Member
 considers

 MR.  DEPUTYSPEAKER  You  first  tel!
 me  how  3s  it  connected  with  the  :e-nam-
 ing  of  Mysore  State  mio  Karmtaka  State?

 SHRI  8  V  NAIK:  I  wonder,  Sir,  whe-
 the:  this  hon  Member  considers  Miss
 Desai  as  an  honourable  part  of  the  Indian
 womanhood.  I  think  going  to  protect  peo-
 ple  like  Miss  Sumitra  Desai  is  an  insult
 to  Indian  womanhood  I  therefore,  feel
 very  strongly  that  this  is  ‘an  irrelevant
 matter  as  far  as  the  question  of  re-naming
 of  the  State  is  concerned  and  it  should
 not  be  brought  in,  because  there  are  great-
 er  problems  that  we  are  facing.

 MR.  DEPUTY-SPEAKER:  What  have
 you  done  yourself?
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 a  cotisiderable  amount:  of

 days  back.  On  the  28th  of  this  month  I
 was  there.  I  would  like  to
 minds  of  our  hon.  friends,  Shri

 —they  come  from  the
 also  the  minds  of  the  Maharashtra  Gov-
 ernment  that  Belgaum  is  absolutely  peace-
 ful.  I  had  been  to  that  place  48  hours
 back,  The  credit  for  keeping  it  peaceful
 on  the  border  area  lies  with  the  present
 Government  of  Mysore.

 Under  the  circumstances,  I  would  like
 to  welcome  once  again  that  the  re-naming
 of  the  State  has  got  its  implications  as
 far  as  the  emotional  integration  of  the
 State  is  concerned  TI  am  quite  ‘ure  that
 emotionally,  socially,  politically  ond  cul-
 turally  we  stand  united  to-day.

 SHRI  K.  HANUMANTHAIYA  (Banga-
 lore).  Today  happens  to  be  a  very  happy
 day  in  the  annals  of  Kannada-speaking
 people.  Kannada-spcaking  people  suffer-
 ed  much  more  than  the  people  of  any
 other  language  group.  Before  Independ-
 ence  they  had  been  divided  under  five
 different  administrations  No  other
 Janguage  group  had  heen  5०  divided,  and
 this  was  the  only  one.  Naturally,  there-
 fore,  the  Kannada-speaking  people  want-
 ed  to  come  under  one  administration  and
 forge  their  destiny  along  the  lines  of
 progress,

 Along  with  the  frecdom  movement,  the
 demand  for  linguistic  States  also  grew
 side  by  side.  It  was  inevitable  that  after
 the  winning  of  Independence,  the  carving
 out  of  linguistic  States  had  to  be  done.
 As  soon  as  I  came  to  Delhi  for  the  first
 time  as  a  member  of  the  Constituent
 Assembly  in  1957,  almost  the  first  thing
 that  some  of  us  did  was  to  wait  ina
 deputation  on  Mahatma  Gandhi.  Shri
 Nijalingappa,  Shri  Diwakar  and  myself
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 i  g  the  ba  yis  i  the  हवा

 may  be,  eight  days  later  or  one  month
 or  even  two  months  later  in  some  cases.
 There  may  be  very  many  reasons  for  the
 delay,  but  following  this  pattern,  the
 naming  did  not  take  place  on  the  very
 day  the  State  came  into  existence.  But  it
 has  come  happily,  a  little  later,  with  un-
 animity.  It  was  the  unanimous  opinion
 that  was  sought  for  and  it  took  quite  a
 long  time  to  see  that  everybady  agreed
 to  this  position.

 Without  blaming  =  anybody,  I  would
 only  say  that  historical  events  take  their
 own  course  and  the  course  has  fulfilled
 today  the  hope  and  desire  of  three
 crores  of  Kannada-speaking  people.

 After  the  formation  of  the  Karnataka
 Stats,  we  have  rather  not  realised  yet  our
 aspirations  of  economic  progress,  Some
 Members  were  very  proud  that  our  State
 was  very  beautiful.  I  have  travelled  all
 over  India.  Probably,  I  hava  visited
 every  State  in  this  country  of  ours.  T
 cannot  say  that  one  State  is  more  beauti-
 ful  than  the  other.  God  and  Nature
 have  been  so  good  that  each  State  has
 its  own  special  attraction  and  special
 pattern  of  beauty.  To  claim  that  one
 State  is  much  more  beautiful  than  another
 is  to  betray  one’s  own  fondness  for  one’s
 place.  Apart  from  beauty,  hag  this  inte-
 gration  which  took  place  in  956  led  to
 the  progress  that  we  all  hoped  for?

 Sir  the  National  Council  of  Applied
 Economic  Research  has  made  a  study  of
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 Mysore  State  a  few  years  ago.  I  will
 merely  read  four  sentences  in  order  to
 show  whether  the  hopes  and
 of  the  Kannada  people  have  been  fulfilled.
 It  says:

 “Though  some  industrial  units  of
 national  importance  are  located  in
 Mysore  and  the  State  Government  has
 taken  the  initiative  in  entering  the  in-
 dustrial  field  on  its  own,  the  State  as
 a  whole  is  still  among  the  industrially
 leas  developed  regions  in  the  country....
 The  per  capita  income  in  the  State  7
 967  was  Rs.  305  and  was  lower  than
 the  national  average  of  Rs.  334.”

 So  far  as  agriculture  ig  concerned,  it
 says:

 “Mysore  1S.  comparatively  backward
 as  far  as  irrigation  is  concerned  Only
 83  per  cent  of  its  gross  area  cultivated
 lg  irnigated  as  against  the  proportion  of
 8  per  cept  in  India  "

 So,  far  as  power  is  concerned,  it  says

 ‘Although  a  pioneer  Statc  in  the
 field  of  power  generation  and  _  utilisa-
 tion,  Mysote  is  now  occupying  a  fower
 position  than  the  neighbourmng  States
 of  the  southern  region  Both  in  respect
 of  power  availability  and  pe  capita
 consumption  This  i  putl  due  to
 the  intcgration  of  the  comparatively
 poorly  developed  distrits  of  th:  nviah
 bouring  State.  when  the  State  wi,  re
 organised  in  1956”

 But  im  one  thing  Mysore  can  boast
 what  ७  called  a  tigher  figure  and  thit
 ig  m  the  matter  of  taxation  The  rcport
 says  that  the  incidence  of  tarution  m
 Mysore  has  gone  up  fiom  Rs  777  m
 957  58  to  Rs  45  in  1963-64  During
 the  same  period,  the  per  capita  im  idence
 of  States  taxes  in  all  the  States  had  gone
 up  from  Rs.  8,7  to  Rs  3

 This  gives  briefly  the  picture,  and  the
 nature  of  the  bargain  that  we  have  entered
 mto;  whether  those  responsible  are  the
 State  Government  or  the  Central  Govern-
 ment  is  g  matter  of  opinion  All  that
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 I  say  today  is  that  the  Central  Govern-
 ment  and  the  State  Government  have  to
 make  up  much  leeway  in  order  to  bring
 what  people  call,  this  beautiful  State  on
 a  par  with  other  neighbouring  States,
 leave  alone  some  of  the  most  economi-
 cally  forward  States  lke  Haryana  and
 Punjab.

 It  may  not  be  the  proper  place  or  the
 time  for  me  to  dilate  upon  the  deficiencies
 of  the  administration.  But  I
 to  state  and  state  it  clearly  that  the  Cen-

 Mysore  State  politically  and  admunistra-
 tively  for  the  last  25  years.  The  detailed
 discussions  of  this  charge  can  take  place
 in  other  forums,  but  it  is  q  hard  fact.  If
 these  political  and  administrative  oppor-
 tunities  had  been  given  to  the  people  of
 the  Mysore  State  on  an  equal  basis,  on
 the  basis  of  their  deserts,  the  State  could
 have  made  much  more  progress  than  it
 hay  attained  today

 MR  DEPUTY  SPEAKER  The
 Member's  time  ts  up

 hon.

 SHRI  K  HANUMANTHAIYA
 Kindly  give  me  four  or  five  mmutes  more

 MR  DEPU!IYSPFAKFR-  I  have
 riven  vou  I0  minutes  insicad  =  of  five

 SHRI  K  HANUMANIHAIXYA  —  Five
 minutcs  dee  not  matter  much  Many
 of  my  hon  finnds  here  spoke  of  me  and
 several  other  Icaders  who  are  responsible
 for  this  mteeration  of  brnemg  thi,  nw
 State  of  Karnat.ha  into  existence  This
 Karnataka  his  to  be  measured  not  merely
 by  its  economies  not  merely  by  its
 forest  wealth  |  want  to  measure  it,  and
 the  people  have  measured  it,  by  its  cul-
 tural  value

 It  has  to  be  measured  by  its  wealth  of
 dharma  and  nitit  One  of  my  _  friends
 spoke  of  Basavanna  who  tved.  800  years
 ago  He  was  a_  samt-statesman-Chief
 Minister  of  the  stateruled  by  Bijala  in
 those  days  Then  the  Vijayanagar  empire
 came  the  biggest  empire  in  the  South  and
 safeguarded  the  indigenous  culture  and
 society  and  religinn,  It  was  born  in  Kar
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 [Shri  K.  Hanumanthaiya]
 nataka.  The  people  of  Kaffataka  built
 it  up  and  ‘the  grént  saint-statesman  Vidya-
 ranya  was  responsible  for  much  of  the
 cultural  heritage  that  we  are  proud  of
 today.  If  you  go  to  the  epic  times,  Kish-
 kinda  of  Ramayana  fame  is  ‘in  Bellary
 district  in  Mysore  State,  It  is  there  that
 Rama  and  Lakshmana  sought  the  help  of
 Sugriva  and  made  the  friendship  of  Hanu-
 man.  Whenever  we  think  of  the  height
 of  our  achievements,  or  we  dilate  upon
 things  for  emulation,  we  quote  Hanuman
 who  was  the  Minister  under  Sugriva  and
 later  with  Rama,  and  Vidyaranya  the  Min-
 {ster  of  'Vijayanagara  empire,  and  Basava-
 nna  the  saint-statesman-minister  under  Bi-
 jjala.  Those  are  our  standards  and  tra-

 “ditions;  and  we  judge  the  standards  of  any
 Mysore  Ministry  by  those  traditions  and
 standards.  It  is  not  a  matter  supporting
 or  opposing  for  the  sake  of  one's  own
 selfishness.  Those  traditions  have  been
 esablished  and  they  have  to  be  looked  up
 to  and  followed.  If  in  this  context  some
 friends  who  had  spoken  felt  a  little  dis-
 appointed  at  the  performance  of  some  ad-
 ministrations,  it  hag  to  be  taken  with  good
 grace

 One  or  two  Members  mentioned  the
 episode  of  Sumitra  Desai  Papers  have
 published  different  versions.  Many  people
 say  that  this  episode  is  not  merely  of  a
 sexual  scandal  and  also  of  a  smuggling
 racket.  The  Bombay  area  and  Gujarat
 are  a  smuggling  people  were  involved  in
 it.  People  make  allegations  against  min-
 istries  of  one  or  two  states  also,  It  is
 such  a  serious  matter  that  it  is  the  boun-
 den  duty  of  the  Government  which  is  in
 charge  of  Central  intelligence,  to  ascertain
 the  truth  behind  those  allegations.  Many
 of  us  who  are  laymen  do  notehave  the
 necessary  evidence  or  the  machinery  to  get
 at  the  truth.  Government  is  equipped
 with  all  the  paraphernalia  so  that  it
 could  do  justice  by  finding  out  the  truth.
 A  minister  has  resigned.  It  has  attracted
 wide  publicity.  The  Chief  Minister  of
 Mysore  hag  been  saying  for  the  last  two
 months  that  he  had  not  been  able  to  trace
 her  Two  months  have  elapsed;  the  girl
 has  not  been  traced  and  truth  has  not
 been  made  known—this  itself  is  a  com-
 mentary  upon  administrative  tactics  and
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 techniques.  It  is  not  the  Mysore  State
 alone  which  is  involved:  it  iy  also  the
 Government  of  India.  ‘fhe  ‘Home  ‘Minis-
 try,  the  Central  Intelgence  Department
 and  the  C.B.I,  ‘are’‘alsi  concerned.  It  is

 *the  Centre’s  moral  and  constitutional  res-
 ponsibility  to  see  that  things  are  revealed
 and  resolved  so  that  the  d  might  be
 caught  and  the  innocent  might  be  proved
 that  they  were  innocent,  Jt  is  an  urgent
 matter  and  I  appeal  to  you  in  the  fair
 name  of  Karnataka’  which  has.  as  J  said,
 such  good  traditions,  to  see  that  this  Su-
 mitra  episode  is  resolved  to  the  satisfac:
 tion  of  the  State,  the  Centre  and  the
 House.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 हू,  C.  PANT):  Sir,  I  would  like  to  begin
 by  thanking  Mr.  Vir  Basappa  and  some
 other  friends  who  made  personal  :eferen-
 ces  to  me  to  my  father.  I  am  very  happy
 to  have  had  the  good  fortune  to  come
 before  this  House  with  this  Bill,  This
 Bill  had  the  unanimous  support  of  —  the
 Mysore  legislature  and  that  unanimity  has
 been  reflected  in  this  House  All  the
 speeches  that  have  been  made  have  !e-
 flected  the  satisfaction  and  the  joy  of  the
 legislature  and  the  people  of  Mysore  at
 the  fulfilment  of  their  long  cherished  de-
 sire  to  name  their  State  as  Karnataka.
 So,  this  House  is  today  about  to  name
 the  State  in  a  manner  which  many  pco-
 ple  in  Mysore  had  wanted  even  in  956
 at  the  time  of  States’  reorganisation  But
 as  was  mentioned  by  several  members.  at
 that  time  in  deference  to  the  wishes  of  the
 old  Mysore  State,  the  leadeis  and  people
 of  other  parts  of  Mysore  agreed  to  hecp
 the  name  Mysore  for  fhe  Sfate  «and
 through  this  act  of  statesmanship,  they
 brought  the  State  of  Mysore  into  heing
 7  years  ago.  In  these  7  years,  the  new
 State  hag  resolved  its  teething  troubles.
 It  has  forged  ahead  in  various  directions
 and  has  an  enviable  record  of  peace.  quite
 industrialisation,  utilisation  of  its  resour-
 ces  and  exploration  for  further  resources.

 Many  hon.  Members  referred  to  the  his-
 tory  of  Karnataka.  They  referred  to  the
 beauty  of  Karnataka.  Dr.  vo  K.  ्  च्
 Rao  spent  the  major  part  of  the  time
 allotted  for  his  speech  in  referring  to  the
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 various  beautiful  aspects  of  Mysote,  Its
 culture,  the  contribution  it  has  made  to
 the  history  of  India,  its  flora  and  fauna,
 watural  resources,  etc.  In  fact,  the  ony
 thing  he  failed  ta  mention  was  the  My-
 sore  also  sends  a  very  fine  batch  of  M.Ps.
 to  this  House.  i

 There  have  been  references  to  the  need
 to  develop  Mysore,  references  to  regional
 imbalances  and  to  the  need  to  step  up  the
 rate  of  growth.  While  these  are  not  strict-
 ly  germane  to  the  point  we  are  discussing,
 the  anxiety  for  development  jg  natural  ex-
 cept  that  I  must  mildly  and  respectfully
 protest  against  Shri  Hanumanthaiya’s  say-
 ing  that  the  Centre  has  not  been  fair
 to  Mysore  in  the  last  25  years.  Even  if
 on  other  occasions  the  Centre  might  not
 have  been  wholly  fair,  when  he  was  there,
 representing  the  heritage  of  H'anuman...

 SHRI  K.  HANUMANTHAITYA,  I
 would  very  much  wish  that  my  friend  does
 not  touch  on  the  point.  It  does  not  lie
 in  his  hands.  It  is  at  the  higher  echelons
 of  the  Government  and  organisation.
 There  are  other  forums.  By  merely  stat-
 ing,  he  will  not  be  able  to  carry  convic-
 tion  because  he  has  not  got  the  necessary
 power  or  responsibility  on  these  matters

 SHRI  K.  ८.  PANT:  Unfortunately,  as
 my  hon.  friend  does  not  need  to  be  told,
 when  anyone  from  the  Treasury  Benches
 stands  to  reply,  it  becomes  his  painful
 duty  to  take  up  the  points  that  have  been
 mentioned.

 SHRI  K.  HANUMANTHAIYA:  Tech-
 nically  you  are  right.

 SHRI  K.  ्,  PANT:  And  as  one  who
 had  been  in  the  Finance  Ministry,  1  had
 some  little  knowledge  of  the  distribution
 of  resources to  the  various  States.  I  can
 say  that  there  is  no  State  in  India  which
 is  wholly  satisleq  with  the  allocations
 made  to  it  during  the  last  25  years  and
 it  would  be  highly  unfair  for  any  single
 State  to  make  this  kind  of  a  statement.
 and  I  repent  what  I  said  earlier.
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 SHRI  K.  HANUMANTHAITYA:  I  stand
 by  what  I  say.  Therefore,  let  us  agree
 to  differ.

 SHRI  K.  C.  PANT:  Well,  |  differ;  but
 I  speak  with  knowledge.

 SHRI  K.  HANUMANTHAIYA:  I
 speak  with  better  knowledge  of  25  years
 of  politics  and  administration,

 SHRI  K.  C.  PANT:  Sir,  there  was  a
 reference  to  the  Andaman  and  Nicobar
 Islands,  again  not  germane  to  the  issue
 under  discussion.  I  would  only  like  to
 say  that  when  the  people  of  any  territory
 want  any  change  to  be  brought  about  in
 its  name,  then  alone  we  consider  a  change
 in  its  name.  Therefore.  it  is  for  the
 people  of  Andaman  and  Nicobar  Jsland¢
 to  make  proposals,  which  we  shall  con-
 sider.  So  far  as  I  know,  they  have  not
 been  very  keen  to  change  the  name  of
 those  islands.  It  is  really  in  deference  to
 their  wishes  that  no  change  has  been
 brought  about  in  their  name

 Then  a  reterence  was  made  to  the  lady,
 Shrimati  Sumitra  Desai.  The  State  Gov-
 ernment  have  sought  the  help  of  CBI  in
 their  efforts  to  locate  Shrimati  Desai.
 The  Central  Government  will  provide
 whatever  assistance  is  possiBle  in  this
 Tegard,

 Another  point  to  which  some  teterence
 was  made  was  with  regard  to  the  various
 outstanding  disputes,  border  disputes,  water
 disputes  und  the  like.  All  [  would  like
 to  say  is  that  the  manner  in  which  the
 State  of  Mysore  became  the  State  of
 Karnataka  provides  a  fine  instance—though
 this  was  not'  exactly  a  dispute—of  how
 it  is  possible  through  persuasion  to
 achieve  the  desired  objective.  As  I  said
 catlier,  this  was  an  act  of  statesmenship;
 over  the  years  the  people  of  different
 parts  of  the  State  have  come  close  to
 each  other  ‘and  they  have  all  now  jointly
 come  up  with  this  proposal.

 So,  without  any  agitation,  without  any
 violence,  without  any  bitterness  what  was
 sought  to  be  achieved  was  achieved  in  a
 manner  that  has  to  be  emulated.  I  hope
 that  this  method  will  be  ‘adopted  for  the
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 I  do.  not  think. I  heve  anything  more
 to  say.  I  would  like:  to  avail  of  -  this:
 opportunity  to  convey  my  good  wishes  to
 the  people  of  Mysore.  Earlier  I  had
 thought  ‘of  trying  to  speak  in  Kannada.
 But  as  I  did  ‘not  know  the  language;  I
 found  it  was  very  difficult.  I  wish  I  had
 the  facility  of  my  hon.  friend,’  Shri  Sayeed,
 in  the  matter;  But  in  a  few  broken
 words,  if  you  will  permit  me,  Sir,  I  would
 still  like  to  convey  my  good  wishes.

 “In.  this  connection,  I  am  happy  to
 convey  my  good  wishes  to  the  people  of
 Karnataka..

 MR.  DEPUTY-SPEAKER:  Although
 this  Bill  seeks  to  amend  the  Constitution,
 it  is  not  the  Constitution  Amendment  Bill
 within  the  meaning  of  article  368.  We
 can,  therefore,  dispose  it  of  as  an  ordinary
 Bill.

 The  question  is:

 °That  the  Bill  to  alter  the  name  of
 the  State  of  Mysore  be  taken  into
 consideration.”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  We  now
 take  up  clause-by-clause  consideration  cf
 the  Bill.

 Some  amendments  have  been  siven
 notice  of  by  the  Government.  But  they
 relate  to  Clause  i!  and  the  Enacting
 Formula.  We  will  come  to  those  amend-
 ments  later  on.

 ‘There  are  no  further  amendments.  4
 think,  I  can  put  all  the  Clauses  together.

 The  question  is:

 “That  Clauses  2,  3,  4,  5,  6,  7  and  8
 Stand  part  of  the  Bill.”

 Clays,  3  (Short  sitle  anit  ‘Gommancement>—

 SHRI  K,  C.  PANT:  I  bog  to  mover

 Page  ,  line  4,—~

 for  19727  substitute  “1973”  (2)

 MR:  DEPUTY-SPEAKER:  ह १...  is
 only  a  formal  amendment,  changing  the
 year.

 The  question.  is:  .

 Page  t,  line  4,—

 for  “1972”  substitute  “I973",  (2)

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  Clause  1,
 part  of  the  Bill.”

 as  amended,  stand’

 Lhe  motion  was  adopted.

 Clause  \,  as  amended,  was  added  to  the:
 Bill.

 Enacting  Formula

 SHRI  K.  C.  PANT:  I  beg  to  move:

 Page  te  line  —

 fors  “Twenty-third”
 “Twenty-fourth”  (4)

 substitute

 MR.  DEPUTY-SPEAKER:  The  amend.
 ment  that  has  been  moved  is  also  a
 formal  one,

 The  question  is:

 Page  1,  line  I,—

 for  “Twenty-third”
 “Twenty-fourth”  (a),

 The  motion  was  adopted.

 substitut?

 *Spoke  in  Kannada,
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 MR  DEPUTY-SPEAKER  The  ques
 tion  i8

 “That  the  Enacting  Formula,  as
 amended,  stand  part  of  the  Bill  ’

 The  motion  was  adopted

 The  Fnacting  Formula  as  amendd  was
 added  to  the  Bill

 MR  DEPUTY  SPEAKER  [he
 tion  is

 ques

 ‘That  the  Title  stand  part  of  the
 Bill”

 The  motion  was  adopted
 The  Title  vas  added  to  the  Bill

 SHRI  K  C  PANT  I  move

 “That  the  Bill  =  as
 passed  cm

 श्री  मच  लिमये  उपाध्यक्ष  महोदय
 झ्रापकी  अनुमति  से  श्री  के०  एच०  पारित  के
 सम्बन्ध  मे  राष्ट्रपति  या  जो  मै मारे डम
 महेग्वरापा  वेंकटरामन  ज०  एच०  पटेल  जा

 भूतमूब  सदस्य  थे,  जाज॑  फरनेडीस  जो  यहा  के
 सदस्य  रह  चुके  हैं  ने  दिया  था  उसको  मै
 सदन  में  पटल  पर  रखने  की  अनुमति  चाहता

 हे
 MR  DFPUTY-SPEAKER  You

 at  Over  to  me  We  will  examine  tt

 amended  be

 hand

 श्री  मधु  लिस मथे  सके  बारे  मे  पता  जी

 कुछ  कहेंगे  1  बहा  की  पब्लिक  ग्रहण-
 टेकी  वटी  ने  के०  एच०  पाटिल  +  बार  में
 एक  मत  से  रिपोर्ट  दी  थी  मोर  कहा  था  जाच

 होनी  चाहिये  ।  धन  राष्ट्रपति  जी  को  जो
 मैमोरेडम  दिया  गया  है  मेर  खयाल  म
 इसके  बारे  में  भी  गृह  मत्री  जी  कुछ  व  होगे  ।

 SHRI  8  V  NAIK  I  nse  on  a  pont  of
 order  Shn  K  H  Patil  is  a  part  of  the
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 Government  of  Mysore  The  Public
 Undertakings  Committee  of  Mysore  8
 responsible  to  the  State  Legislature  of
 Mysore  Under  the  circumstances  |
 would  like  to  know  whether  it  »  within
 the  competence  of  this  House  to  discuss
 the  conduct  of  Shr.  K  H  Patil,  2  Mims
 ter  in  the  Government  of  Mysore  Time
 and  agun  they  have  becn  told,  if  it  5  to
 be  politicalised  as  an  issue  in  order  to
 twist  the  arms  of  the  Goveinment  of
 Mysore  which  has  been  carrying  on  very
 well  itis  4  different  matter

 MR  DEPUTY  SPEAKLR  Onder
 pews  T  do  not  think  st  is  wroper  fol
 thi,  House  to  discuss  the  conduct  of  any
 Stite  Minister  especially  when  the  sfate
 Assembly  i,  there  But  Mr  Madhu
 Iimaye  has  only  sought  permission  to  lay
 certun  paps  on  the  Table  of  the  douse
 and  T  have  sud  that  he  could  hand  th  m
 over  to  me  for  examinition  That  5  all
 that  T  have  said

 Now  the  question  ts

 Tha  the  Bill  a  amended  =  be
 pissd  '

 The  motion  was  adopted

 5  57  hrs.
 TACCADIVE  MINICOY  AND  AMIN

 छाए  ISLANDS  (AI  TERATION  OF
 NAME)  BILI

 MR  DLPULLY  SPEAKFR  We  take  up
 the  mxt  Bit  to  aller  the  name  of  the
 Union  territory  of  the  Laccidive,  Miunicoy
 and  Amundivi  Islands

 (Shr.  K  C  Pant]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AIFAtRS
 (SHRI  K  C  PANT)  I  beg  to  move

 That  the  Bill  to  alter  the  name  of
 the  Union  territor;  of  the  I  accad  ve,
 Minicoy  and  Amindivi  Islands  be  taken
 into  consideration

 *The  Speaker  not  having  subsequently  accorded  the  necessary  permission,
 the  paper  was  not  treated  as  laid  on  the  the  Table
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 {Shri  K,.  C,  Pant]
 Sir,  the  Laccadive,  Minicoy  and  Amin-

 divi  Islands  form  three  district  groups  of
 islands  in  the  Laccadive  Archipelago
 which  lies  in  the  Arabian  Sea.  Prior  to
 reorganisation  of  States  they  formed  part
 of  the  State  of  Madras.  They  were  cons-
 tituted  into  a  Union  territory  in  956  ana
 at  that  time  this  Union  territory  was
 named  after  ull  the  three  groups  of  t®
 lands.?  Since  then,  with  the  improvement
 in  communications  between  these  islands,
 a  sense  of  unity  is  growing  among  the
 people  of  these  islands.  This  led  to  a
 suggestion  that  the  Union  territory  should
 be  given  a  single  name  ‘Lakshadweep’, There  are  indications  that  in  ancient  times
 also  these  Islands  were  known  by  the
 collective  name  of  ‘Lakshadweep’  mean-
 ing  a  hundred  thousand  islanus  The
 Present  nume  ‘Laccadive’  which  survives
 nm  respect  of  only  one  group  of  islands
 seems  to  be  an  anglicised  vetsion  of  the
 old  name.  The  Administrator's  Advisory Council  for  the  Islands  who  considered
 this  matter  unanimously  =  recommended
 that  the  Umon  territory  should  be  te-
 named  as  “Lakshadweep”  as  this  would
 give  to  the  people  of  the  Islands  a  feeling of  oneness.  The  suggestion  was  later
 considered  by  the  Home  Mintster’s  Advi-
 sory  Committee  for  the  Islands  and  was
 Supported  by  them.

 5.58  hrs.

 [Suri  §.  A.  KapER  in  the  Chair]

 Sir,  keeping  in  view  the  wishe,  and
 aspirations  of  the  local  people,  the  Gov-
 ernment  have  put  forth  this  Bill,  which  I
 commend  to  the  House

 MR.  CHAIRMAN:  Motion  moved.

 “That  the  Bill  to  alter  the  name  of
 the  Union  territory  of  the  Laccadive,
 Minicoy  ang  Amindivi  Islands,  be  taken
 into  consideration,”

 It  seems  that  the  time  allotted  for  this
 Bill  is  one  hour.  J  have  got  a  list  of  ten
 speakers  on  this  side  ani  about  four  or
 five  on  the  other  side.  i5  speakers  can-
 not  be  accommodated  in  one  hour...

 Name)  Bill

 SHRI  Pp  M.  SAYBRD  (Laccadive,
 Minicoy  and  Amindivi  Islands):  The
 time  may  please  be  extended  by  another
 half  an  hour  or  one  hour,

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAUHU-
 RAMAIAH):  It  may  be  extended  by  half
 an  hour.

 MR.  CHAIRMAN:  The  time  is  ex-
 tended  by  half  an  hour.  Even  then  I
 would  request  the  members  to  be  brief
 because  I  do  not  think  any  member  can
 be  allowed  more  than  five  minutes  even
 with  this  extension  of  time.

 Mr,  Bhattacharyya  ...  Not  here.  Mg.
 M.  K.  Krishnan  He  is  also  not  here.
 Mr.  Ishaque  Sambali.

 श्री  इसहाक  सन् भलों  (  अमरोहा)  :
 चेयरमैन  साहब,  लक्का दीव,  मिनिकाय  और
 अ्रमीनदीवी  जज़ीरों  का  नाम  बदल  कर  लक्षद्वीप
 रखे  जाने  के  बारे  मे  कि  जो  बिल  लाया  गया

 है,  मैं  उसकी  ताईद  करता  हू।  लेकिन  नाम

 बदलना  तो  कोई  बड़ी  बात  नहीं  है  ये
 जजीरे  यूनियन  टेरीटरी  है  और  सैटल  गवर्नर-
 मेट  के  मातहत  है।  मैं  यह  जानना  चाहता

 ह  कि  इन  जजीरो  की  तरक्की  व  लिए  सरकार
 ने  आज  तक  क्‍या  किया  है  आज  बहा
 का  मज़दूर  और  शअ्रनएम्प्लायड  यूथ  जिस

 हालत  मे  है.  ,  उस  को  देख  कर  बहुत  दुख
 होता  है  ।  उन  जज़ीरा  मे  कुदरत  की

 मेहरबानियों  की  कमी  नहीं  है  if  जहा  पर

 बहुत  बडी  तादाद  में  मछलिया  पार”  जाती  है।
 फ़िशरीज  डिपार्ट  ट  मुख्तलिफ़  तरीकों  से

 फिशरी  क  बहुत  कुछ  तरक्की  कर  सकता

 है  ।  राज  मछलियों  की  माग  खुद  हिन्दुस्तान
 में  और  हिन्दुस्तान  के  बाहर  भी  बहुत  काफ़ी

 है  ।  कया  मिनिस्टर  सा  व  बतायेगा  कि  उन्होने
 फिशरी  के  डेवलपमेंट  के  लिए  य  क्य  क्‍या

 कदम  उठाये  जितने  बड़े  पैताने  र  फिश-

 रीज़  को  डेवलप  किया  जा  7कता  था,  मेरा

 खयाल  कि  वह  ही  कियां गया  है  ।

 कुदरत  ने  इस  इलाके  को  जितनी  खूब-

 सूरती  शौर  हुसू  शर्ता  किया  है,  जाहिर  है
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 कि  उस  से  एक  पही  कई  प्रिन्ट  सेंटर  बताये
 जा  सकते  हैं।  टूरिज्म  डियाईमें  भी  उप
 इलाके  को  बहुत  ज्यादा  प्रक्रि  सकना  है,
 लेकिन  इस  तरक  भो  तवज्जह  बड़ी  दी  गई  है  1

 बहा  प  रा  मैटीरियल  भी  मौजूद  है  ।
 बहा  कोकोनट  तपैदा  करने  का  काफ़ी  बड़ा
 सेंटर  है  ।  वहा  पर  कोकोनट  से  रामसिया
 श्र  दूसरी  चीजे  बात  बड़े  पैमाने  पर  तैयार
 की  जा सकती  है  ।  मैं  जानना  चाहता  हु  कि
 क्या  इस  सिलसिले  में  सरकार  ने  वहां  पर
 कोर  कारखाना  कायम  किया  है,  या
 कायम  करने  की  कोई  क्रीम  है  ।
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 MR.  CHAIRMAN.  I  would  ithe  to
 remind  the  House  that  the  Bill  i  speci
 fically  for  changing  the  name  of  a  teri-
 tory.  Are  we  gomg  to  take  up  the  deve-
 lopment  of  the  territory’  If  that  5  80,
 then  we  will  not  be  able  to  conclude  the
 debate

 at  मदु लिन ये  :  (बाक़ी)  सभापति

 महोदय,  श्रीमान  के  बारे  में  बोलने  का  मौका
 कब  मिलेगा  ।

 सभापति  महोदय  :  श्री  मधु  लिमग्रे  से
 मेरी  गुजारिश  हे  कि  जब  चेयरमैन  खडा  हो,
 तो  उन्हें  उठ  कर  नही  बदलना  चाहिए।  वह
 बाद  मे  बोल  सकते  है  ।

 I  would  request  the  hon.  Members
 mainly  to  confine  to  the  Bill—that  is,
 changing  the  name  of  the  territory.  A
 side  remark,  a  little  bit  here  ani  there
 may  be  all  nght  but  if  you  go  into  the
 development  of  the  whole  territory,  then
 I  think  we  are  going  out  of  the  scope  of
 the  Bill.  So,  |  would  request  the  Mem-
 bers  to  confine  to  the  Bill,

 PROF.  MADHU  DANDAVATE
 (Rajapur):  If  anyone  feels  that  the
 development  of  the  territory  should  be  in
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 [Shri  Madhu  Dandavate]
 ture  with  the  beauty  of  the  new  name,
 that  theme  can  be  developed.

 SHRI  K.  P.  UNNIKRISHNAN
 (@adagara):  You,  should  not  be  very
 technical  and  hard  and  fast  about  the
 rule  It  1S  no¢  very  often  that  we  get  an
 opportunity  to  discuss  the  problems  of  the
 territory,  Jt  is  only  when  the.  Home
 Ministry’s  Demands  come  up  when
 hundreds  of  other  things  are  also  involved

 MR  CHAIRMAN,  I  would  hke  to
 point  out  that  although  the  Bill  is  con-
 fined  to  a  certain  thing,  if  srrelevant  issues
 are  raised,  then  you  cannot  expect  the
 Minister  to  amswer  all  those  irrclevant
 issues  I  would  request  that  in  view  of
 the  beauty  of  the  island,  the  speeches
 should  also  be  equally  beautiful

 st  इसका  सालो  जैसा  कि  श्री
 पाडे  ने  कहा  है,  नाम  के स्गथ  साथ  काम  का  भी
 अन्दाज  बदलना  चाहिए।  अ्रडमान  या  लक्का-
 दीव  के  बारे  मे  यहा  कुछ  कहने  का  ज्यादा  मौका
 नहीं  मिलता  है।  मैं  ज्यादा  तहसील  में  नहीं
 जाएगा,  लेकिन  मै  दर्ज  करूगा  कि  अ्रडमान  हो
 या  लक्का दीव,  उन  का  दबैल'  कमेंट  नही  हो  सकता
 है,  जब  तब  कि  मैन्ज  श्राफ  कम्युनिकेशन  न
 बढ़ाये  जाये  ।  मुझे  सल्लम  है  कि  सीना  ग्राफ

 कम्यूनिकेशन  की  वहा  क्‍या  हालत  है  ?  मै  चाहूंगा
 कि  सरकार  इस  बारे  में  भी  बताए  ।

 एक  ऑ्राखीरी  चीज  की  तरफ  मै  बहत
 ज्यादा  तवज्जह  दिलाना  चाहत्ग  ह  ।  राज

 हमारे  यहा  बहुत  जोर  के  साथ  वहा  जा  रहा  है  कि
 हम  जम्हूरियत  को  तरक्की  दे  रहे  है,  जम्हूरियत
 के  दावेदार  यहा  पर  बैठे  है।  श्राप  को  सुन  कर

 ताज्जुब  होगा  और  दुख  होगा  कि  वहा  पर  जो

 एडवाइजरी  कौसिल  है  एडमिनिस्ट्रेटर  साहब
 शौर  कमिश्नर  साहव  को  एडवाइस  करने  के

 लिए  वह  एलेक्टेड  नही  है,  नामिनेटेड  है  ।  मैं
 जानता  ह  वहा  के  नुमाइन्दे  श्री  पी एम  सईद
 साहब  यहा  पर  इस  के  बारे  में  नवाज  उठाते
 रहे  हैं  कौर  मही  बात  तो  यह  है  कि  पब्लिक  ने
 उन  को  इडिपेटरेंट  चुन  कर  भेजा  था  ।  हम  तो
 उम्मीद  करते  थे  कि  वह  अ्रपोजीशन  से  जाकर
 बैठी  वह  उधर  चले  गए।  मैं  नहीं  जानता

 Name)  Biil

 उधर  जा  कर  वह  जो  फायदा  उन  को  पहुंचाना
 चाहते  थे  वह  पहुंचा  पाएं  या  नही  ।  भीकन  मैं  यह
 कहना  चाहता  हूं  कि  यह  निहायत  जारी  है  कि  उस

 इलाके  को  उन  के  इस'  जम्हूरियत  के  हक  से  मह-
 सुमन  रखा  जाय  |  राज  भी  वहा  पर  नमूने-
 टेड  एडवाइजरी  कौंसिल  का  होना  हमारे  लिए
 अफसोसनाक  नही  शर्मनाक  बात  है।  मे  उम्मीद
 करता  हू  कि  सरकार  इसके  बार  में  तवज्जह  करेगी
 और  इसके  बारे  मे  मिलीमीटर  साहब  बताएगे  कि
 क्यो  वहा  पर  नॉमिनेट  कासित  चल  रही  है?
 क्यों  नही  वहा  पर  एलेक्टेड  बाडी  बनाई  गई?
 मै  समझता  हु  वि  एलेक्टेड  बाडी  हैं।  तो  यकीनन
 वहा  की  हर  चीज  का  रजत  रखे  |  राज  कहा
 गया  कि  वहा  की  कमेटी  ने  कहा  कि  नाम  पेश
 किया  जाय  ।  नाम  अच्छा  है,  तब्दील  करने

 की  मै  ताईद  करता  हु  ।  लेनी  हमे  उस  से

 कोई  जोश  नही  पैदा  होता  है।  नामिटेड  कोई
 बाड़ी  कोई  रेकमेंडेशन  करता  है  तो  बह  कोई
 जोश  की  बात  नही  है  ।

 मैं  उम्मीद  करता  हे  वि  वहा  के  रहने  बालो  को
 उन  के  सही  हक  दिए  जाएंगे,  उत  का  जम्हूरियत
 में  महरुम  नहीं/रखा  जाएगा  ।  वहा  पर  डिस्ट्रिक्ट
 कौसिल  या  जिला  परिषद  जैसे  हमारे  यहा

 एलेक्टेड  होती  है  इस  तरह  की  कौसिल  बनाई
 जाएगी  और  वहा  के  इलाके  को  बहुत  ज्यादा
 तरक्की  दी  जायगी  ।  इन  अ्रन्‍्फाज  के  साथ  मैं

 इस  बिल  की  ताईद  करता  हूं  आर  सरकार  से

 कहता  हु  कि  वहा  के  अना एम  लायड  यूथ  मजदूर
 और  साने  जो  बुरी  हालत  में  बसर  कर

 रहे  हूं  ।  उनकी  हालत  को  वह  बेहतर  बनाए  |
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 [-  ype  जमकर
 DR  HENRY  AUSTIN  (Ernaku-

 lam)  welcome  the  Bill  to  ulter  the
 name  of  che  Union  Territory  of  Laccadive,
 Minicoy  and  Amundivi  Islands  In  wel-
 coming  this  Bill  4  recapture  certain
 historical  developments  concerning  =  tnese
 beauntul  island;  From  times  mmmemo-
 rial  this  teiritory  had  been  considered
 part  of  my  own  State,  Kerala.  It  has
 been  called  Visala  Keiala  Dung  the
 Sangam  period  that  3s,  from  Ist  to  the  3rd
 Century  AD,  this  was  one  ot  the  leading
 overseas  outposts  of  Kerala  It  was  the
 time  when  trade  of  the  Chera  Kings  with
 the  Roman  Empire  was  at  its  zenith.
 During  that  period  the  Chera  Kings  of
 Kerala  used  to  have  ths  as  an  offshore
 outpost  of  Kerala  The  Chera  navy  was
 also  stationed  there.  Cranganore  was  the
 international  seaport,  an  interport  where
 ships  from  Rome  and  China  and  other
 places  used  to  come  I  want  to  bring
 these  historical  aspects  to  the  notice  of
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 the  House  because  in  the  subsequent  cen-
 turies,  particularly  in  the  British  period,
 this  territory  was  separated  from  Kerala;
 still,  strong  emotional  attachment  bas
 survived  in  the  minds  of  the  people  of
 Kerala  and  those  in  the  Union  territory.

 Therefore,  we  are  proud  today  that  our
 neighbouring  territory  is  getting  a  pew
 name  in  tune  with  its  historical  past  and
 consistent  with  their  emotional  attachment
 to  Kerala.

 This  Bill  focusses  our  attention  to  the
 Offshore  possessions  of  our  country.  [
 think  all  of  us  would  do  well  to  disabuse
 ourselves  of  certain  incorrect  geographical
 notions.  If  ‘any  one  is  asked  as  to  which
 is  the  southernmost  point  of  our  country
 one  wouki  jump  up  and  say,  Cape
 Comerin  is  the  southernmost  0४६  of  our
 country.  It  is  not  really  so.  My  friend
 hon.  Mr.  Ganesh  is  here.  He  would  say.
 Ca:  Nicobar  islands  is  the  southernmost
 part  of  our  country.  It  is  in  a  way  true.
 And,  perhaps,  a  part  of  the  .outhernmost
 part  of  the  Minicoy  Islands  could  also
 claim  to  be  the  southernmost  part  of  the
 country.

 So,  we  have  got  to  disabuse  ourselves
 about  wrong  geographical  impression,  ani
 to  bring  to  bear  on  our  understanding  the
 fact  that  these  islands  are  part  and  parcel
 of  our  own  great  country  and  deserve
 better  understanding  of  their  :ole

 As  I  told  you  the  Chera  Emperors  of
 Kerala  had  converted  some  of  the  islands
 into  a  big  naval  base.  One  of  the  reasons
 why  it  was  called  Lakshadweep  was  that
 these  00  thousand  islands  were  fully  In
 by  the  Chera  Navy,  s0  much  so,  that  the
 sea  pirates  imperialists,  who  came  threa-
 tened  the  islands.  It  was  then  an  area  of
 peace  protecting  the  Coasts  of  Kerala
 Even  the  Portuguese  imperialiss.  who
 came  to  Calicut  in  1498,  were  able  to
 dominate  ovr  West  Coast  only  after
 Knecking  down  our  naval  base  in  the
 islands,  The  Laksha  Dweep  ‘vas  once
 known  for  our  defence  position.  So,  when
 we  consider  enhancing  their  statu;  and
 moving  to  bring  them  closer  to  our  main-
 Jand  we  should  also  explore  the
 possibility  of  converting  this  as  a  fine
 naval  base.  The  problem  of  Indian  ocean,
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 these  days,  is  assuming  go  much  impor-
 tance.  We  had  debates,  distuisions  and
 seminars  on  the  difficult  problems  in  the
 Indian  Ocean.  The  Laccadive  islands
 developed  as  a  bastion  of  our  aval
 strength  could  perhaps  take  care  of  his
 situation.

 Another  point  that  I  would  like  to  high-
 hight  is  that  there  is  a  tremendows  possi-
 bility  of  beautifying  this  island  for  pur-
 poses  of  tourism.  I  am  sorry  [  had  not
 been  able  to  go  there  so  far.  I  have  been
 talking  to  my  friends  who  have  visited
 these  islands  which  is  in  a  way  contiguous
 to  my  own  constituency.  This  beautiful
 island  could  be  converted  as  one  of  the
 best  tourist  centres  of  our  countiy  =  ut
 perhaps  of  the  world.  Such  are  the
 attractions  of  the  paimgroves,  fagoons  and
 back  waters  which  beautify  thesg  islands.
 From  an  economic  point  of  vtew,  there
 are  tremendous  possibilities  of  fishery
 development.  Tuna  fishing  prospects  im
 these  islands  are  well  known.  The  marine
 expert,  have  discovered  the  possibilty  of
 tuna  fishing.  We  can  even  develop  —  the
 fishing.  In  the  matter  of  fishery  develop-
 ment,  as  I  said,  we  can  develop  marine
 products,  The  theory  of  salt  water  ant
 land  locked  myths  have  been  exploded  by
 those  advanced  science  and  technology  os
 also  advanced  communications.  The  fact
 however,  I8  that  these  islands  are  not  only
 off-shore  possessions  and  we  should
 persuade  the  people  to  think  thay  this  is
 a  temote  area  and  so  this  requires  to  be
 integrated  with  the  main  land  Therefore,
 the  Bill,  that  has  been  brought  betore  the
 House  by  the  hon.  Home  Minister,  is
 particularly,  welcome

 In  this  connection  I  would  request  th:
 Home  Minister  to  afford  better  communi
 cation  facilities  between  the  mainland  and
 the  island.  For  instance  every  M.P.  is
 allowed  to  travel  anywhere  in  the  country
 during  the  inter-o¢  ५  १0  period  But  you
 have  not  given  us  the  facilities  to  visit
 these  islands,  That  facility  should  also
 be  given  to  us  to  visit  Andaman  Nicobat
 islands  and  others.  Shri  Ganesh  weulJ
 be  particularly  interested  to  see  that  we
 charge  our  rules  so  that  we  are  allowed
 facilities  to  travel  to  these  islands  also,
 This  would  give  the  people  the  feeling
 that  they  are  very  much  part  and  parce!
 of  the  mainland.
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 iT  am  sure  my  hon.  friend  Shri  P.  M.
 ‘Sayeed  will  agree  with  me  when  I  say  that
 he  shoukl  also  take  the  initiative  in
 securing  further  communication  facilities
 i  these  islands.  There  is  already  one
 ‘ship  running  between  the  islands  and  the
 mainland,  byt  this  is  rather  inadequate.

 It  is  a  beautiful  territory,  and  |  snare
 the  joy  of  these  35,000  compatriots  scatter-
 ed  over  a  number  of  islands  in  this  terri-
 tory.  I  hope  that  after  renaming  the
 aslands  as  Lakshadwip,  they  will  be  able
 to  better  recapture  the  great  historic  past
 of  these  islands  which  served  as  a  bastion
 of  strength  and  security  for  the  whole
 country,

 Once  again,  I  congratulate  the  hen.
 Minister  on  having  brought  forward  this
 Bill.

 MR.  CHAIRMAN:  I  think  the  House
 ~would  like  to  hear  the  hon.  Member  who
 represents  these  islands  in  the  House,  so
 that  the  discussion  also  can  be  more
 meaningful.  Now,  Shri  P.  M.  Sayeed.

 *SHRI  P.  M.  SAYEED  (Laccadive,
 Minicoy  and  Amindivi  Islands):
 Mr  Chairman,  Sir,  I  would  like
 to  express  the  emotions  of  Lakshad-
 wip  Islands  in  a  language  which  is  spoken
 there  Sir,  Malayalam  is  my  mother
 tongue.  Half  an  hour  back  |  spoke  in
 Kannada.  Even  though  Kannada  is  not
 my  mother  tongue  it  is  as  good  as  my
 mother  tongue.  I  did  not  get  ‘an  oppor-
 tunity  to  gain  mastery  over  my  mother
 tongue.  That  being  so,  on  this  occasion
 it  is  in  the  fitness  of  things  that  I  should
 express  my  feelings  in  my  mother  tungue.

 Sir,  this  Bill  has  been  brought  before
 the  House  long  ago.  We  have  been  calling
 these  Islands  by  the  name  Lakshadwip
 This  name  was  given  to  these  group  ot
 islands  long  ago.  I  do  not  know  how

 these  group  of  islands  came  to  be  known
 as  Laccadive,  Minicoy  and  Amindive
 Islands.  If  you  will  look  into  it  you  will
 find  that  it  gives  us  different  interpreta-
 tions.  The  most  sustainable  interpretation
 is  that  Cheraman  Perumal  once  went  to
 Arabia  and  he  dreamt  of  Prophet
 Mohammed  as  a  result  of  which  he  went

 to  Mecca.  It  was  said  that  at  the  time
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 of  his  departure  he  met  these  group  of
 islands,  This  belief  is  prevailing  m  that
 part  of  the  country.  Another  version  is
 that  Cheraman  Perumal  went  to  Mecca
 without  seeing  these  islands  and  his
 followers  who  went  to  trace  him  found
 these  islands.  This  is  the  most  accepted
 interpretation.

 I  do  not  want  to  go  into  the  details  3
 regard  to  that.  When  we  are  now  fe-
 naming  Laccadives  as  Lakshadweep  it  is  a
 very  welcome  thing.  This  is  a  long-
 cherished  desire  of  the  people  of  these
 islands.  This  is  the  wish  of  the  people
 of  that  area.  In  Malayalam  we  cell  it
 Lakshadwip  and  not  Laccadives.  There~
 fore,  the  Advisory  Committee  under  the
 Administrator  which  advises  the  Home
 Ministry  also  has  acknowledged  it  for-
 mally.

 Sir,  this  Bill  was  to  be  introduced  .tur-
 ing  the  last  Session,  but  due  to  paucity
 of  time  we  had  to  postpone  it  to  this
 session.  On  this  occasion  I  would  like  to
 say  a  few  words  about  the  development
 we  have  ‘achieved  in  that  part  of  our
 country.  Sir,  we  have  finished  the  First
 Five  Year  Plan,  the  Second  Five  Year
 Pian  and  also  the  Third  Five  Year  Ptan.
 But  these  islands  did  not  cven  know  that
 these  Five  Year  Plans  were  executed  by
 the  Government.  By  the  end  of  the  Third
 Five  Year  Plan  we  achieved  a  certain
 amount  of  progress.  Now  the  Fourth
 Plan  is  coming  to  an  end.  Certainly  it
 is  a  good  beginning.  I  am  happy  to  say
 it  is  a  good  beginning.  We  have  to
 achieve  progres,  in  all  its  dimensions.

 The  reason  why  we  have  not  achieved
 this  so  far  is  that  our  planning  has  not
 been  fully  in  tune  with  the  needs  of  that
 area.  The  minimum  distance  between
 the  islands  and  the  main  land  is  124
 miles  and  the  maximum  is  240  mil<s.
 Sometimes  in  order  to  cover  this  dis-
 tance  we  take  one  month.  This  is  be-
 cause  there  are  many  obstacles.  The
 weather  is  one  factor.  The  transport  faci-
 lities  are  inadequate.  That  is  the  majot
 problem  there.  That  is  why  I  said  in  the
 beginning  that  lack  of  planning  has  been
 responsible  for  the  problems  obtaining  in
 these  islands.

 ““*The  original  speech was  delivered  in  Malayalam.
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 The  hon.  Minister  should  take  rpesial

 attention  in  the  welfare  of  these  islands.
 {  know  he  is  taking  a  large  amount  of
 interest.  I  hope  he  will  continue  doing
 that.  When  he  came  there  I  told  him  that
 he  should  pay  special  attention  for  the
 welfare  of  the  people  there.  I  also  \old
 him  that  if  he  does  not  show  interest  1
 will  also  not  take  any  interest  in  the
 welfare  of  Lakshadwip.  Before  he  came
 the  Prime  Minister  also  paid  a  visit  to
 those  islands.  J  brought  the  problemg  of
 those  islands  to  her  notice  also.  After
 that  we  have  achieved  many  things.  We
 have  still  to  go  a  long  way,  travel  &
 long  distance.

 In  fact,  Sir,  the  people  of  that  area
 are  not  considered  for  employment.  Out
 of  2  Class  I  officers  only  six  are  from
 the  local  people.  Out  of  25  Class  Il
 Gazetted  officers  only  two  are  from  the
 local  people.  Out  of  6  non-gazetted
 Class  II  officers  only  one  is  from  Lak-
 shadwip  area.  This  is  a  fact.  This  is  a
 very  soiry  state  of  affairs.  In  the  Class  III
 category  out  of  855  only  350  are  from
 the  local  people.  In  the  Class  IV  sector
 out  of  496  about  300  are  from  the  tocal
 area.  XY  am  saying  this  to  tell  the  Gov-
 ernment  that  in  the  Class  IV  sector  at
 least  people  from  the  islands  should  be
 appointed.  I  had  heen  demanding  _  this
 many  times  in  the  past.  |  have  quoted
 these  figures  to  show  that  the  demand  of
 the  people  of  that  area  has  not  been
 met.

 Sir,  I  have  to  mention  only  thiee  points
 regarding  these  islands.  Fishery  is  the
 major  industry  in  Lakshadwip.  Unfor-
 tunately,  in  order  to  exploit  the  marine
 products  to  the  fullest  extent  we  are
 not  making  any  decisive  effort.  If  this

 is  done  it  will  increase  the  income  of  the
 people  there.  Till  recently  no  -ignificant
 effort  has  been  made  We  cannot  make
 any  serious  effort  in  that  direction  be-
 cause  in  our  country  the  Tuna  fish  ww
 available  only  in  Lakshadwip  irea  Othet
 varieties  like  shrimp,  mackerel  and  sar
 dine  are  there.  These  cannot  be  found
 in  other  places  The  most  important
 fish  is  Tuna.  What  have  we  done  to
 exploit  the  marine  products.  We  should
 compete  with  countries  like  Japan  who
 have  gone  a  long  wav  in  exploiting  ma-
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 rine  products.  Other  countries  will
 really  laugh  at  us.  Having  got  the  re-
 sources  we  should  exploit  them  and
 develop  our  country,  in  our  country  no
 effort  has  been  7808  to  catch  Tuna  fish,
 No  facility  has  been  provided  so  fat.
 Therefore  something  should  be  done  in:
 this  matter.  In  Minicoy  islands  the
 common  fish  caught  was  Tuna  fish.  Gov-
 ernment  has  not  done  anything  in  that
 direction.  Government  should,  therefore,
 provide  the  necessary  facilities  for  us  to
 exploit  our  marine’  products.  That  will
 help  in  the  overall  development  of  the
 country.  The  people  in  this  areca  should
 be  given  training  in  this  matter.  From
 957  we  have  been  demanding  on  the
 floor  of  this  House  that  this  facility
 should  be  provided.  The  Government  0
 India  should  provide  it  at  least  now  The
 Government  had  given  us  the  assurance
 that  they  will  give  us  all  facilities,  i}
 congratulate  the  Government  and  I  wel-
 come  it.

 Mr.  Chairman,  Sir.  I  will  touch  upon
 only  two  points  more.  As  far  as  fish
 catching  ws  concerned  much  has  to  be
 done.  We  have  not  got  enough  numbe:
 of  boats.  We  have  no  marine  facilities
 for  catching  fish,  One  painiul  fact
 which  I  have  to  state  is  that  in  the
 Amundive  islands——the  Minister  visited
 that  place—they  have  only  common
 country  boats.  That  cannot  be  ४५१)
 because  there  are  many  big  stoncs  im
 those  islands.  No  machinery  ha»  been
 provided  to  remove  these  stones,  No
 big  boats  are  also  available  there.  We
 have  only  two  ships.  One  ship  could  uot
 be  taken  to  the  capital.  In  this  matter
 I  must  say  that  the  Government  should
 give  subsidy  for  acquiring  fishing  boats
 and  the  stones  that  are  there  at  the  en-
 trance  should  be  removel.  The  subsidy
 that  was  being  given  earlier  has  been
 stopped.  Therefore,  anybody  who  come:
 forward  to  catch  fish  is  discouraged  be-
 cause  the  subsidy  is  not  there.  Looking
 at  the  technical  aspect,  the  Advisory
 Committee  had  passed  a  resolution  urg
 ing  the  Government  to  restore  the  sub-
 sidy.

 As  far  as  tourism  is  concerned  there
 is  immense  potentiality.  Tourist  centres
 can  be  established  in  this  group  of



 297  Laceadive  Minicoy  &  SRAVANA  8,  895  (SAKA)  Amindivi  Island  298

 islands:  There  are  certain  islands  which
 are  not  inhabited  When  I  went  +o  that
 area  a  study  team  from  Germany  and
 Italy  also  came  there.  We  found  that
 there  were  several  spots  which  could  he
 developed  as  tourist  centres.  There  ate
 very  clean  lagoons  and  all  facilities  of
 modern  tourist’  centres--  are  available
 there.

 For  improving,  the  transport  facilities
 when  Lakshadwip  wanted  some  ships
 only  after  ten  years  we  could  get  one
 ship.  Since  there  is  no  proper  planning
 for  development  of  that  area  tourism  is
 suffering  and  we  are  losing  our  income
 arom  foreigners.  Foreigners  should  be
 ‘attracted  to  this  area.  The  Government
 -of  India  took  ten  years  to  give  a  ship.
 So  we  can  imagine  how  many  years  it
 will  take  before  something  tangible  is
 done.

 One  more  thing,  and  that  is  about  the
 ‘un-employment  of  educated  people.  That
 has  not  been  solved  so  far  That  is  a

 very  burning  problem.  Many  hon.  Mem-
 ders  will  be  shocked  and  surprised  to
 know  that  even  in  such  a  small  area  big
 problems  are  there.  Hon.  Member  Shri
 Vajpayee  who  visited  my  area  knows

 that  the  people  there  are  very  mild.  Shri
 Vajpayee  himself  will  say  about  .  that.
 But  those  mild  people  should  not  be
 forced  to  resort  to  revolution.  The  ton.
 Minisier  should  take  a  serious  view  of
 this.  The  other  day  I  spoke  to  him
 about  this.  I  am  saying  this’from  my
 heart.  He  may  not  be  able  to  see  as
 much  as  I  do  because  I  am  emotionally
 Invoived  in  it.  He  is  a  very  busy  man
 and  he  has  many  things  to  do.  He  tmay
 not  be  able  to  see  the  seriousness  of  the
 problems  there  as  I  can  see.  Therefore,
 cs  urge  him  to  do  something  to  provide
 employment  to-the  people  in  these
 islands.  Sir,  this  is  the  nerve-centre  of
 our  country  Therefore  the  peopie  here
 should  be  kept  satisfied.  It  is  due  to
 lack  of  proper  planning  that  such  prob-
 lems  are  there.  Communication  facilittes
 are  not  adequate’  and  the  Government
 have  not  done  anything.  If  communica-
 tion  facffities  are  provided  many  of  the
 problems  can  be  solved.  I  am  not  a
 technical  expert  and  I  do  act’  know
 much  about  technical  education.  It  may
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 take  another  five  years  to  provide  experts,
 but  if  the  problem!  is  to  be  solved  the
 Central  Government  should  take  up  the
 responsibility,  On  behalf  of  ihe  people
 of  Lakshadwip  I  once  again  request  the
 hon,  Minister.  to  pay  |  special  attention
 to  the  problems  of  this  area.  I  thank
 you,  Sir,  for  having  given  me  an  oppor-
 tunity  and  I  lay  stress  on  the  problems
 of  that  area.  I  hope  the  Minister  will
 do  everything  possible  to  xofve  the
 problems.

 श्री  अटल  बिहारी  बाजपेयी  (ग्वालियर  )
 सभापति  जी  ,  आज  का  दिन  लीक  सभा  के

 इतिहास  में  नामकरण  संस्कार  दिवस  के  रूप

 में  याद  किया  जायगा  q  अभी  अभी  हम  ने

 मैसूर  का  नया  नामकरण  किया  है  कौर

 अब  मैसूर  कर्नाटक  के  रूप  में  विद्यमान  रहेगा
 उसके  पश्चात्‌  लव का दीव,  मिनिकाय  ब्रोकर

 ग्रमीनदीवी  द्वीप समूहों  को  हम  लक्षद्वीप  नाम

 दे  रहे  है।  यह  नाम  बहुत  प्राचीन  नाम  है,

 हम  किसी  नये  नाम  को  उस  द्वीपसमूह  पर

 थोपने  नहीं  जा  रहे  हैं  ।  उस  के  नाम  के
 साथ  एक  इतिहास  जुड़ा  हुआ  है

 मुझे  इस  द्वीप  समूह  को  देखने  का  सुअवसर
 मिला  है  ।  सागर  की  शोध  में  वसा

 हुआ  यह  द्वीपसमूह  प्राकृतिक  सोचनीय  की  दृष्टि
 से  एक  दर्शनीय  स्थल  है  ।  प्रकृति  ने  मुक्त
 हस्त  से  अपना  बे भवं  यहां  बिखेरा  है.।
 लेकिन  प्रकृति  ते  जो  बसव  बिखेरा  है.  उसे

 मानव  ने  ढीक  तरह  से  सजाया  या  संवारा  नहीं

 है  a

 प्रभी  चर्चा  कीगई  है  कि  इस  ह्वोपसमूह
 में  विकास  की  गन्नौर  एवं  महान  सम्भावनाएं
 सन्निहित  है।  सामरिक  रिट  से  अन्य यास

 ही  यह  द्वीपसमूह  बहुत  महत्वपूर्ण  हो  गया

 है  ।  भ्र रब  सागर  में
 जो  कछ  घट  रहा  है,

 विश्व  की  शक्तियां  जिस  अंग  से  इस  भूखंड  से

 हुए  सागर  में  अपना  प्रभाव  जमाना

 चाहती  हूँ;  माल.  द्वीप  में  जिस  तरह  से  एक
 बड़ा  1:१0  सट्टा  बनाया  गया  है,  उस  तब
 क्रो  ध्यान!  में  रखते  हुए  लक्षदीप  में,  जो  भारत
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 का  भग  है  ,  घौर  न  केवल  यह  हमारा  प्रहरी
 है  बल्कि  भारत  का  रक्षक:  भी  बन  सकता  है
 और  इस  लिए  एक  बड़ा  नौसेना  की  अड्डा  हम
 इस  टीप  समूह मे  ऐसे  स्थल  मे  ,  जहां  कि  वहा
 निवास  करने  वाले  लोगो  की  कठिनाई  न  हो,
 स्थापित  कर  सकते  है|

 अभी  हमारे  वहा  के  योग्य  प्रतिनिधि  श्री
 सईद  चर्चा  कर  रहे  थे  वहाँ  के  नौजवानों  से
 व्याप्त  बेकारी  की  ।  यह  समस्या  जरूर
 गम्भीर  रूप  धारण  कर  रही  है  t  लेकिन
 मैं  समझता  हू  कि  वहा  के  नौजवान  जन्म  से

 ही  सागर  की  तरगो  में  खेलते  रहे  है,  नावें

 चलाना,  Th  लेया  पकड़ना  यह  उनको
 परम्परागत  *  उपाय  है  ft  बडी  सख्या  में  वहा
 के  नौजवान  का  नौसेना  में  लिया  जा  सकता
 है,  उन  फ  लिए  स्थान  सुरक्षित  किए  जा
 सात  है  ,  उन्हें  प्राथमिकता  दी  जा  पकती है।
 मैं  समझता  हु  कि  वे  नौसेना  मे  उपयोगी  सिद्ध
 होगे  झीर  उन  के  लिए  एक  रोजगार  का  द्वार
 भी  खल  जाएगा  |

 इसके  साथ  ही  वहा  उद्योगो  के  विकास
 का  जितना  काम  होना  चाहिये  था  प्रमी
 तक  नहीं  हुआ  है।  इस  में  सब  से
 बडी  बाघा  यातायात  के  साधनों  की  हे  y
 अभी  हमारे  मित्र  चर्चा  कर  रहे  थे  कि  वहा
 पटक  जाएंगे  ।  लेक्रा  पर्यटक  किस  साधन
 से  जाएगे।  महीने  भर  मंजाने  बाली  'जहाज
 जो  बहुत  वर्षों  बाद  प्रदान  किया  गया  है  वह
 उसक्षेत  को  हम  से  जोहता  है  1  सचमुच  मे

 ऐसी  व्यवस्था  होनी  चाहिए  fr  मुख्य  भूमि
 से  लक्षद्वीप  को  जोडने  का  कोई  निरंतर  माता
 यात  का  प्रबन्ध  रहे  ।  अभी  तक  हम  ऐसे
 यातयात  का  कोई  प्रबन्ध  नहीं  कर  सके  है  ।

 एक  बात  शौर  है  इस  द्वीप  समूह  में
 जाने  के  लिए  सरकारी  प्रयुक्ति  की  जरूरत
 होतो  है।  यह  इस  भ्राता  पर  किया  गया

 हूँ  कि  वह  ट्राइबल  एरिया  है।  बिता
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 परमिट  के  कोई  इस  द्वीप  सर्पूहँमे  नहीं  जा
 सकता  है।  भर  प्रसंशकों  को  जाने  के  लिए
 अनुमति  लेने की  जरूरत  पड़गी तो फिर  पर्यटन
 को  विकसित  मही  किया  जा  सकेगा  t  यहाँ
 ठीक  है  कि  वहा  प्रवर्तनीय'  तत्व  जाए  इसको
 हम  इजाजत  नहीं  दे  सकत  हैं।  मैं  जानता

 है  केरल  में  ऐसे  तत्व  विद्यमान  है.  जो  लक्ष्य  दीप
 को  भी  झपने  ग्राचल  मे  लेना  चाहेंगे  शरीर  लक्ष्य
 द्वीप  को  भी  झपना  लक्ष्य  अता  रह ेहै  1  उन  से
 इस  द्वीप  को  बचाना  जरूरी  है  ।  लेकिल
 भारत  का  कोई  भी  नागरिक  झगर  अपने  इस
 प्रदेश  मे जाना  चाहता  हू  तो  उसको  जाने
 को  न  केवल  अनुमति  होना  चाहिये  बल्कि
 उसके  ठहरने  का  वहा  उचित  प्रबन्ध  भी  होना
 चाहिये  t  ऐसा  कर  के  ही  यात्रियों  को  इराक-
 बित  किया  जा  सकता  है  t  लेकिन  उसके
 लिए  पयटन  का  विकास  जरूरतों  है  !

 मी  टना  मछली  की  चर्चा  हुई  है  i
 उसका  स्वाद  मैने  लिया  था  |  मझे  एसा  लगा
 कि  वह  तो  बड़ी  श्रेष्ठ  मछली  है  और  सारी

 दुनिया  में  उसके  लिए  बाजार  है  ।  हमने  वहा
 एक  छोटा  सा  कारखाना  बनाया  है  जहा
 उसको  डिब्बों  मे  बन्द  किया  जाता  है  ।

 कुछ  डिब्बे  हमारे  सईद  साहब  न  हमे  भी  दिए
 थे।  उनका  भी  हम  सदुपयोग  करने  रहे  है
 लेकिन  बना  मछली  के  लिए  दुनिया  भर  मे
 बाजार  है।  हम  अगर  उन्हें  ऐसे  जहाज  दे
 सके  जिस  से  मछलिया  पकड़ी  जा  सके,  इन
 मछलियों  का  शयनागार  में  रखा  जा  सके  शौर
 फिर  डिब्बों  मे  बन्द  करके  सारे  संसार  में
 भेजा  जा  सके  तो  इस  द्वीप  का  भी  विकास

 हो  सकता  है,  हमें  विदेशी  मुद्रा  भी
 प्राप्त  हो सकता  है  कौर  हम  प्रश्न  विदेशी
 व्यापार  को  भी  बढ़ा  सकते  है।  इस  दिशा
 में  ध्यान  देने  की  जरूरत  है  t

 यह  शुभी  भो  जरूरी  है  कि  वहा  कोई  ऐसा

 बन्द रंगा हू  विकसित  हम  करे  जहां
 जहाज़  जा  कर  टिक  सके,  जहा  से  यात्री

 सुरक्षित  रूप  में  जहाज पर 'कढ़ सकें पर  चढ़  सके  |  हमारा
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 were  बहुत  दूर  समुद्र  में  रह  गया  था|  फिरे
 नाव  पर  बिछा  कर  हमे  दीप  तक  परिचायक  गया
 कौर  जब  हम  लौटने  सगे  तो  सागर  ने  सभ्यता
 रौद्र  रूप  प्रकट  किया  और  हरनेक  सदस्यों  के
 मन  मे  यह  भावना  गेदा  हो  गई  कि  कही
 जल  समाधि  ती  हमे  नहीं  लेनी  पड़गी  ?

 शाप  जान  है  परनिया  कितनी  प राग
 बढ  गई  है  ।  क्या  हम  वहा  काई  ऐसा
 गहरा  बन्दरगाह  नहीं  बना  सकते  है  कि  जहा
 क्यारे  तक  जहाज़  जा  सके  लोग  चढ़  सके
 ग्रोवर  जब  मौसम  श्रतूकल  नहीं  होता  तब  भी
 बहा  आने  जाने  का  क्रम  लगातार  चलता  रहें  ?

 ट्वीप का  नाम  बदलना  तो  अच्छा  है  ।  बहु
 नाम  के  लिए  हम  लक्ष्द्रीोप  के  विज्ञानियों  का
 बधाई  देत  है  और  वह।  के  ग्रोवर  उम्मीदवार
 04  प्रतिनिधि  को  भी  बधाई  देत  है  हमारे
 मिले  को  हमारे  साथ  चैना  चाहिये  थ्  t
 लेकिन  हमारे  काग्रेसी  मिलनों  ने  टला
 मछली  को  पकड़ने  के  बजाय  श्री  सईद  के
 स्प  में  3  होने  बडी  भ्रमों  मछली  को  कड
 लिया  है  1  जो  मछली  हमसे  चलो  गई  है
 उसका  हमे  बडा  स््रकपोस है.  OF  हम  नेह
 कि  वह  बड़े  जागरूक  अति निष्टि  है।  चार
 किया  समह  को  नमस्याथ्ों  का  बराबर  उठाते
 रहने  है  ।

 मरा  एक  आर  निवेदन  है  वहा  का
 प्रशासक  श्राप  नियुक्त  करते  हैं।  अधिकतर
 प्रशासक  केरल  से  जाते  हू  ।  प्रश्पकक  केवल
 योग्य  हो  इतना  ही  आवश्यक  नहा  है  t
 प्रशासक  जनता  के  प्रात  दना शील  भी  होना
 चाहिये  ।  मैं  किसा  अर  कारों  पर  ग्राहक
 नहीं  कर  रहा  हू  ।लेकिन  ध्यान  में  रखें  कि
 बहा  जो  भी  प्रशासक  भेजा  जाए  वह  लोगो
 कभी  भावनाओं  को  समझे,  उस  के  साथ  अपने
 को  एकाकार  करे  आर  ऊचे  श्रान्त  से  बैठकर
 राज  करने  के  बजाय  उन  के  सेवक  के  रूप  मे
 उन  के  साथ  सम्पर्क  स्थापित  करे  यह  बहुत
 ब्रावश्यक  है  t
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 करी  राज  सहाय  पढ़ीं  (  राजनदगाव  )
 लक्षद्वीप  के  नए  नामकरण  का  मैं  स्वागत  करता

 ह्  कौर  चालीस  हजार  जो  वहा  के  निवासी

 है  सदन  के  माध्यम  से  उत  को  बधाई  देता  ह।

 नाम  परिवर्तन  ही  यथेष्ठ  नहीं  है  ।  नाम

 परिवर्तन  के  साथ  कुछ  काम  से  भी  परिवर्तन

 होना  चाहिये  1  काम  परिवर्तित  के  साथ  कूछ
 दाम  परिवर्तन  भी  होना  चाहिये।  तब  आपका
 जो  वहा  काम  है  उस  में  परिवर्तन

 होगा  ।  काम,  नाम  दम  इस  सब  का
 समन्वय  इस  सदन  के  माध्यम  से  वहा  होना
 चाहिये  1

 वाजपेयी  जी  ने  कहा  कि  राज  का  दिन
 बना  शुभ दिन  है  जब  हम  झपने  छीटे-छोटे
 दीप  समूहों  का  नाम  बड़ा  सुन्दर  रखने  जा  रहे
 है  पन्त  जी  ने  कहा  हे  कि  एव  साज  के  राह
 के  प्रतीक  स्वरूप  लक्ष  दीप  नाम  है  |
 लेनी  कही  ऐसा  नहों  कि  पृथ्वी  पर  नाम  तो
 हम  इतना  बड़ा  द  दे  और  धरती  उसकी

 सुई  की  नोक  के  बराबर  भी  न  हो  तो  उसका

 उपहास  ही  होगा।  नाम  इतना  सुन्दर,  रेफर
 इतिहास  से  मंडित  मने  दे  दिया  लेकिन  अगर
 उस  को  दाम  से  और  काम  से  हम  सुसज्जित
 नहीं  करेगे  लो  केबल  नाम  मात्र  स  उस  द्वीप
 सतह  को  काम  पूग  नहीं  होगा  |

 बडी  शालिनी  और  नमता  के  साथ  सईद
 भाई  ने  सदन  का  <यान  वहा  के  य/तायात
 से  धनो  की  ओर  झा कर पित  किया  है,  नैसर्गिक
 साधना  की  ओर  रात्रि  किया  है  ।  बहा
 पर्यटक  लोग  जाए  और  उस  आरोप  की  शोभा  को
 देखे.  उनका  निरीक्षण  करें,  यह  तब
 से  भव  नहीं  होगा.  जब  तक  उसका  झोंक
 विकास  ने  हो  ।  सूरज  का  बना  अगर
 किसी  को  देखना  हो,  दिवस  का
 जब  अवसान  होता  है,  उस  में  निखरी

 हुई  लालिमा  जिस  में  सिधर  जैसा  बिखरा

 रहता  हैँ  बह  अगर  कही  देखना  हो  तो
 झग्रापको  लक्ष  1-14  जाना  पड़ेगा  t
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 fee  मंत्र  सय  में  राज्य मनरी  (नौ  कर

 कार  गणना)  अपमान  मे  भी  ।

 शी  रास  सहाय  पांडे  प्रदान  में  सूर्योदय
 देखने  लायक  है।  जब  सूर्य  लालिमा  बखेरता

 हुआ  दूसरे  दिन  की  प्रतीक्षा  मे  डूबता  है,  तो  उस

 दृश्य  को  देखने  के  लिए  लक्षद्वीप  जाना  होगा  t

 जिस  धरती  का  इतने  नैसर्गिक  प्रसाधनों
 से  कगार  किया  गया  हो  मगर  वहा  पर
 बेकारी  हो  और  यातायात  के  साधन  न  ढो  ता

 यह  उपयुक्त  नहीं  है  ।  श्री  बाजपेयी  ने  ठोक
 कहा  है  कि  अरब  सागर  की  गेंद  में  पला  हा
 यह  द्वीप  समह  हमारी  सुरक्षा  की  दृष्टि  से
 भी  महत्व  रखता  है  ।  मै  बहा  गया  नही  हू
 लेकिन  वहा  कितने  कच्छ  लोग  होगे  यह  ता
 मैं  उन  के  एक  मात्र  प्रतिनिधि  श्री  सईद,  को
 देख  कर  ही  समझ  सकता  i  जनवरी  कितनी

 सुन्दर  भाषा  कितना  अच्छा  आवरण  और
 कितना  अच्छा  मंत्री  का भाव  है  ।

 यह  सब  होत  हुए  भी  वह  होप समह  पर्था-
 भाव  के  कारण  पीछे  रह  जाये  इस  सुन्दर  नाम-
 करण  के  बाद  ऐसा  नहीं  हाना  चाहिए  ।  जब

 हम  किसी  पुत्र  या  पुत्री  का नामकरण  करत  है
 तो  उसके  भविष्य  की  परिकल्पना  हमारे  सामने

 होती  है  ताकि  सास  क॑  अनसार  उस  वा
 आचरण  और  व्यवहार  भी  हा  पर  उसका
 सौरभ  चारा  तरफ  बिखर  1  हम  ने  उस
 द्वीप  समह  का  जैस।  सन् दर  नाम  दिया  हे  उस
 के  अनुरूप  ही  हम  उस  की  साधता  से  सजा
 <  उसके  झ्ाथिक  विकास  के  चरण  जागे  बढ़
 और  वह  एक  सुन्दर  श्रादश  द्वीप  समूह  बन  जाये  |

 इन  शब्द  क  साथ  मै  श्री  पन्‍त  को  अन्य
 बाद  देता  ह  कौर  को  सईद  तथा  उस
 धी पस मह  के  नागरिक  को  सच्चाई  देता  हू  ।

 SHRI  K  P  UNNIKRISHNAN  (Badi
 gara)  Mr  Chairman  I  wish  to  confine
 my  remarks,  very  briefly,  to  the  new
 change  of  name,  a  verv  welcome  change

 JULY  30,  978  Amundivi  Jeland  (Alt  of  ३०4
 Name)  Bull

 that  has  been  introduced  by  Shn  K  ८
 Pant  and  also  to  the  pressing  problems
 of  development  of  the  Islands  which  35
 our  sland  neighbour  and  which  is  an
 outpost  of  freedom  of  this  great  country
 in  the  Arabian  Sea  which  is  assuming
 very  strategic  importance  after  the  indian
 Ocean  has  become  a  matter  of  consi-
 dérable  interest  and  controversy  all  over
 the  world  It  is  a  very  gratifying  for  me
 to  take  part  im  this  debate  today  be
 cause  Lakshadweep,  not  only  the  word
 but  also  its  products,  have  hitotorical
 associations  with  my  State  and  also  the
 town  from  where  I  come,  which  is  the
 nearest  point  of  Indian  mainland  to  the
 group  of  Islands—it  is  only  about  20
 miles  away  As  a  child  4  still  remem
 ber,  with  great  avirne  ]  used  to  «on
 sume  the  special  gur  which  we  can  gt
 only  in  Lakshadweep,  made  out  of  coco
 nut,  and  also  the  vinegar  and  ymail  types
 of  coconut  which  are  grown  the  2

 Shri  Atal  Bihar:  Vajpayee  mentioned
 about  the  look  that  Kerala  was  castmg
 on  its  Island  neighbour  but  |  vould
 emphatically  deny  this  suggestion  and
 say  that  there  might  be  some  climen’s
 some  irresponsible  people  who  would
 want  to  make  it  a  part  of  Kerali  or
 something  of  that  kind  00०  responsible
 Jeaders  of  all  partics  have  «emphatic  illy
 denied  this  We  would  wish  them  ©  all
 prosperity  in  their  own  present  political
 form  as  a  Union  territory  as  a  part  oi
 this  great  countiy  rather  than  as  a  part
 of  the  problem-ridden  Staite  of  Kerali
 Whcn  IT  wish  them  well  I  again  under
 line  the  close  cultural  links  because  we
 share  the  common  langu:ge  anJ  ilso  the
 close  economic  ties  that  have  develoned
 over  the  centunes  This  I  hope  will  be
 further  strengthened  Unfortunately,
 there  may  be  some  elements—they  are
 not  here  now—belonging  to  the  Marxist
 Party  who  have  been  in  recent  months
 trying  to  create  trouble  in  the  islands  and
 encot  raging  the  unemployed  young  ‘nen
 of  my  State  to  enter  unauthoinedly  int>
 this  group  of  islands

 While  I  do  not  say  anything  about  an
 other  important  factor  which  Mr  Atal
 Bihar  Vajpayee  mentioned,  that  is  about
 the  need  for  permit  to  travel  to  these
 islands,  I  do  think  that  sf  the  character  of
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 these  islands  has  to  be  maintained—by
 character,  I  mean  the  identity,  the  cul-
 tural  traditions  and  the  progress  of  the
 local  people—then  a  certain  amount  of
 restraint  and  licence  may  be  necessary.
 A  certain  amount  of  regulation  may  be
 necessary.  But,  at  the  same  time,  in  the
 presperctive  of  development,  if  it  is  neces-
 saty  to  throw  the  islands  open  to  a  large
 number  of  people,  not  only  to  the  people
 of  this  country  but  a  certain  amount  of
 foreign  tourists  also,  I  think  the  people
 of  the  islands  will  not  object.

 4  also  suppart  ‘another  suggestion  made
 by  Mr.  Atal  Bihari  Vajpayee  that  in
 the  matter  of  recruitment  to  our  Navy
 and  also  to  our  Merchant  Fleet,  there
 should  be  some  reservation  and  conside:-
 ation  shown  to  the  people  of  Laccadives
 and  also  Andamans  so  that  they  could
 feel  not  only  that  territorially  and  gcogra-
 phically  they  are  the  outposts  cf  our
 freedom  but  they  are  actual  part'cipants
 in  the  whole  thing.

 My  friend,  Dr.  Austin.  referred  to  the
 Chera  ang  others.  I  do  not  wish  to  say
 anything  about  this  because  this  day
 it  continues  its  historical  associations
 and  also  what  I  am  more  concerned  is
 the  growing  important  rule  the  A:vbian
 Sea  and  the  Indian  Occan  will  play  in
 future.  Very  recently,  |  do  remember
 to  have  read  an  article  in  The  Guardian
 by  its  military  correspondent  stressing
 the  strategic  importance  of  the  Laccadive
 islands  and  also  the  Andaman  islands  and
 more  so,  the  importance  of  the  !  acca-
 dives  in  the  context  of  the  development
 of  a  British  base  in  Maldives  and  30  cn.
 Here  we  take  ten  years  to  find  a  ship
 for  them  as  well  as  for  the  mainlanders
 to  communicate  and  we  still  find  it  very
 difficult  There  are  other  people  sitting
 in  the  other  capitals  of  the  world,  military
 correspondents  and  naval  strategists  and
 80  on  who  find  them  very  important  and
 study  in  depth  about  the  potential  ०
 these  territories.  It  does  not  augur  very
 well  for  us  that  more  than  Delhi,  it  should
 be  London  and  Washington  that  should

 (Alt.  of  Name)  Bill
 be  taking  interest  in  matters  of  Laccadives
 and  Andamans.

 So,  it  is  absolutely  essential  that  deve
 lopment  should  proceed  along  with  the
 change  of  the  name  and  this  development
 should  mean  not  only  the  development
 of  the  possibilities  of  the  fishery  industry
 or  tourism  or  development  of  coconut
 and  its  bye-products  but  We  have  to  cieate
 an  awareness  among  the  people  of  the
 island  that  they  belong  to  this  great  coun-
 try  and  its  traditions.  In  the  context  of
 the  international  developments  this  will
 not  be  possible  unless  you  give  them  4
 stake  in  its  development.  So  I  would
 appeal  to  the  Home  Minister  ana  to  the
 Government  that  we  would  not  mind  an
 the  House  would  not  mind  if  a  little  more
 money  is  spent  on  the  developmental
 efforts  of  this  two  gioups  of  islands.

 A  reference  is  also  made  to  the  fisher-
 ies  development  and  especially,  Tuna
 development  and  Laccadives  Tuna  i»  made
 very  famous  in  France  by  those  French
 men  who  used  to  live  in  Mahe.  In  scme
 restaurants  of  Paris  Laccadives  tuna  is
 still  preferred  even  if  it  is  not  nvailable
 Jt  is  also  a  fact  that  the  Arabian  sea  tuna
 is  fetching  much  more  than  what  the
 Japanese  are  getting  for  their  tuna.  It  is
 a  matter  of  deep  regret  that  this  industry
 has  not  been  developed.  Still  only  a
 pilot  plant  is  operating.  {  hope  that  this
 industry  will  be  developed  in  th2  future
 on  right  lines.

 Now,  about  tourism,  I  am  told  that
 Indian  Tourism  Development  Corpora-
 tion  and  Air  India  have  taken  great  inter-
 est  in  developing  tourism  in  Laccadive
 islands  Some  of  the  internauonal  air-
 lines  and  charter  companies  are  very  much
 interested.  They  have  also  suggested  that
 3  very  modern  airport  within  a  radius  of
 00  miles  should  be  developed  in  Calicut
 or  Cochin.  A  plan  for  this  Calicut  Arr-
 का  hes  been  before  the  Governmen'  at
 India  for  the  past  25  yeats.  it  is  ideally
 suited  and  it  is  within  a  radius  of  20
 miles.  A  study  team  of  tourism  has  re-
 commended  the  development  of  this  air-
 port.  But,  it  is  hanging  fire  netween  the
 Ministry  of  Tourism,  Civil  ‘Aviation  ar’
 the  Planning  Commission.  The  hon
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 (Shri  K.  P.  Unhikrishnan)
 Minister  should  look  into  alf  the’  aspects
 of  the  problem.  It  is  a  matter  cf  com
 tmunications;  it  is.a  matter  of  development
 of  a  vital  and  strategic  area

 I  congratulate  the  hon.  Minister  for
 bringing  this  Bill,  and,  while  felicitating
 my  hon.  friend  Mr.  Sayeed  and  the  peo
 ple  of  Laccadives,  |  would  urge  upon  the
 hon.  Minister  to  look  ito  the  develop
 ment  problems  also.

 SHRI  P.  R.  SHENOY  (Udipi):  Istand
 to  support  the  Bill  to  alter  the  name  of
 Laccadive,  Minicoy  and  Amindivi  Is-
 lands  as  Lakshadweep.  The  Bil!  sceks
 to  make  only  formal  change  becauss
 people  throughout  the  country  knew  this
 islands  always  as  Lakshadweep  und  we
 are  only  recognising  this  fact  by  passing
 this  Bill.  My  friend  Dr.  Austin  said  that
 Laccadive,  Minicoy  and  Amindivi  'slands
 formed  part  of  Kerala  State.  Sir,  I  do
 not  want  to  reputiate  this,  But,  these
 islands  formed  part  of  South  Kanara
 District  which  is  now  a  part  of  Mysore
 State.  Perhaps,  historically,  South  Ka-
 nara  itself  was  part  of  Kerala.  There-
 fore,  there  is  no  dispute  between  Dr.
 Henry  Austin  and  myself  on  this  point.

 I  hope  that  change  of  name  will  mark
 the  beginning  of  a  new  era  of  economic
 development  of  Lakshadweep.

 The  communications  between  —  this
 island  and  the  mainland  are  very  poor
 und  they  should  be  developed.  Tourism
 should  also  be  developed  in  the  islands.
 Fisheries  can  be  developed  in  al}  these
 islands.  These  islands  have  iheiy  own
 historical  problems.  They  should  :emain
 as  Union  Territory.  It  is  not  correct  to
 suggest  that  there  should  be  some  sort  ot
 restriction  in  the  movemert  into  the
 istands,  These  islands  form  part  of  India
 and  every  citizen  has  a  right  to  ove
 anywhere  in  the  country  and  settle  any-
 where  in  the  country,  Therefore  there
 should  not  be  any  restriction  on  any
 Indian  citizen  to  move  into  any  one  of
 these  islands  of  India.

 Half  of  these  islands,  formerly,  until
 the  reorganisation  of  States  in  1956,  were
 under  the  administration  of  the  Collector

 JULY  90, 1878  Amindiv(  Inland  (Al.  of  :  308  -
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 of  South  Kanara  .district,  I  foe]...  happy
 on  this  occasion  ant..I  congratulate  ©  the’
 People’  of:  .,Laccadi¢es.  on  this  happy
 occasion  of  altering  the  name.  of  the
 island

 vO

 17.00.  tr.  oo  _

 SHRI  SAMAR  GUHA.  (Contai):  Mr.
 Chairman,  Sir,.  I  welcome’  the  chang?  in
 the  name  of  the  island  as  proposed  in
 the  Bill.  J  say  that  I  welcome  not  only
 the  change  in  the  name  of  the  island  bu!

 I  want  that  there  should  also  be  a  rea-
 sonable  change  in  the  conditions  of  the
 people  inhabiting  these  islands.  Then
 only  the  Bill  can  serve  the  useful  pur-
 pose.

 I  should  say  that  these  islands  are
 sentinels  of  our  south-western  coast
 These  islands  have  been  neglected  during
 the  25  years.  Many  friends  said  many
 things.  One  hon.  friend  said  that  Keralu
 men  are  looking  towards  the  islands.  Why
 Kerala  alone  will  look  to  this  island?  f

 say  that  the  whole  of  India  should  look
 to  the  islands  and  the  people  who  have
 living  there  should  feel  that  they  belong
 to  India.  The  Bill  has  only  suggested
 the  change  in  the  name  of  the  island.  |
 say  that  the  objective  should  be  —  to
 change  the  conditions  of  the  people  living
 there.

 As  has  been  suggested  by  my  friends
 there  is  ample  scope  for  the  development
 of  the  islands  particularly,  with  regard
 to  fishing  industry.  As  has  been  pointed
 out  rightly,  there  is  need  for  improve-
 ment  of  the  naval  base  क  the  islands.
 There  is  scope  for  development  of  marine
 industry  there.  I  should  say  that  tiere
 shoubi  be  a  marine  research  centr:  that
 should  be  set  up  in  the  islands---Lacca-
 dive  Islands—-so  that  the  people  may
 have  an  opportunity  of  exploring  the
 possibilities  of  augmenting  the  resources
 of  the  country.

 As  has  already  been  stated  by  many
 friends  here,  the  cultural  identity  of  the
 people  of  the  islands  should  be  main-
 tained.  4  wholeheartedly.  support  this
 Bill.  I  do  not.  want.  to  say  more  in  re-
 gard  to  this  Bill.  I  associate  myself  with
 the  sentiments  expressed  by  the  hon.
 Members  here  on  this  Bil)  and’  द्  wish
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 the  people  all  prosperity  and  develop-
 ment.  I  wish  the  people  there  all  the
 prosperity.  The  people  of  Laccadive
 islands  should  feel  that  they  are  in
 intzgral  union  with  the  great  people  of
 India.

 SHRI  BUTA  SINGH  (Rupar):  Mr.
 Chairman,  Sir,  I  join  my  friends  here  to
 send  our  greetings  from  Lok  Sabha  to  the
 people  of  Laksha  Dweep  for  which  this
 Bill  is  being  brought  before  the  House.

 For  this  I  congratulate  Shri  K.  con  Pant
 for  giving  this  ancient  island  the  new
 name  which  is  part  of  our  country.  We
 have  arqnired  some  experience  of  8
 living  conditions  छा  (he  tribals  mm  diflerent
 parts  of  the  country.  We  have  alsu
 experience  of  the  tribal  people  living  in
 the  hills  as  also  the  interior  parts  of  the
 islands.  I  want  to  share  some  of  my
 experience  with  the  members  of  the  Hon
 House.  A  group  of  Parliamentary  Com-
 mittee  visited  these  island,  which  now
 have  become  Laksha  Dweep  islands.  We
 had  talked  to  the  people  there  and  we
 have  seen  some  of  the  problems  faced  by
 them.  As  has  been  rightly  pointed  out
 by  Shri  Unni  Krishnan,  their  main  pro-
 blems  are  communication  problems  When
 we  speak  of  communications,  we  »hould
 not  take  the  communications  in  the  o'di-
 nary  sense.  As  we  see  in  the  main  land,
 for  the  people  living  in  the  islands  too,
 communication  is  the  hfeline.  Communi-

 ition  means  everything  for  them.  Provi-
 sion  of  essential  commodities  to  these  far
 flung  areas  is  important.  Our  brothers
 these  tribal  people  who  are  living  in  these
 islands  should  be  encouraged  in  every
 way  possible.  When  we  are  going  to  vive
 them  a  new  name,  there  would  be  jubila-
 tions  or  celebrations  in  these  idands  We
 should  also  bear  in  mind  the  responsibili-
 tiey  and  duties  with  which  this  Govern-
 ment  are  faced  so  far  as  tribal  people
 ate  concerned.  As  I  mentioned  earlier.
 the  tribal  people’s  mam  problem  is  com-
 munication.  Just  now  Shri  Unni  Krishnan
 submitted  that  there  should  be  2  develop-
 ment  board  im  the  islands.  It  has  taken
 ten  long  years  for  the  Shipping  Corpora-
 tion  or  whosoever  it  may  be  to  provide
 the  islands  with  such  a  board.  That  is
 required  there  on  an  urgent  basis.  I  am
 sure  that  Shri  K.  C.  Pant  will  definitely
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 take  note  of  the  seridus  diticutties  that’
 these  people  face  today.

 When  we  look  at  the  perto:mance  of
 the  last  three  Five  Year  Plans,  we  find
 that  the  picture  is  rather  gloomy.  ‘These
 people  could  not  draw  benefits  out  of
 the  First  Five  Year  Plan.  It  was  only
 during  the  Second  Five  Year  Plun  that
 our  plan  projects  were  extended  to  these
 islands,  When  we  see  the  actual  utilisa-
 tion  of  the  furds  allocated,  we  fecl  that
 it  is  rather  a  matter  of  shame  shat  out
 of  Rs.  73.85  lakhs,  only  Rs,  40,29  lakhs
 was  utilised.  7  must  say  that  it  was
 criminal  on  the  part  of  those  who  were
 chareed  with  the  duty  of  :mplementation
 ot  the  Five  Year  Plans  in  this  area.  It
 may  be  that  there  were  difficulties,  but
 such  a  huge  shortfall  to  the  tune  of
 about  Rs  33  lakhs  is  something  which
 cannot  be  easily  explained.  J  am  sure
 that  Shri  K.  C.  Pant  will  take  uote  ०
 this  serious  lacuna  in  the  implementation
 of  the  Five  Year  Plans.  Moreover,  we
 see  that  in  the  subsequent  years,  namely
 1966-67,  1967-68  and  ‘1968-69  also.  the
 same  shortfall  continues  I  would  nut
 like  to  add  to  the  many  suggestions  that
 have  been  made  in  the  House,  but  |
 would  only  request  the  hon  Minister  tu
 take  serious  note  of  these  things  ani  see
 that  the  industries  which  are  =slready
 there  namely  the  coir  industry,  fisheries,
 coconut  etc.  arc  given  due  importance
 ani  the  people  are  saved  from  rural
 indebtedness  which  is  another  problem

 ito  be  solved  there.

 Public  heahh  is  also  deteriorating  for
 wan.  of  doctors.  There  is  unemploy-
 ment  amcng  the  educated  people  also
 on  these’  islands.  All  these  sic  the
 problems  of  this  area  When  we  are
 running  the  administration  of  these
 islands  from  Delhi  as  a  anion  territory
 under  a  Union  territory  administration,
 it,  administration  should  serve  as  a
 model  to  the  other  States.  But  the  ad-
 ministration  is  not  doing  so  well  as  to
 be  really  called  a  model.

 There  are  two  advisory  bodies;  one  ५
 the  Home  Minister's  advisory  committee
 and  the  other  is  the  Cifef  Administra-
 tor’s  council.  Both  are  nominated
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 bodies  Let  there  be  some  sort  of
 election,  and  le,  there  be  more  and  more
 involvement  of  the  local  leaders  in  the
 plannmg  processes  and  m  the  execution
 of  the  Five  Year  Plan  projects  that  we
 allocate  for  these  people

 When  I  congratulate  the  people  of  the
 Lakshadweep  Islands,  I  would  also  lke
 to  congratulate  our  young  friend  Shn
 P  M  Sayeed  during  whose  term  these
 islands  are  going  to  have  this  name,
 because  his  name  will  also  go  down  in
 history  a3  a  great  event  in  the  life  of
 the  people  of  these  islands

 With  these  words  I  welcome  the  Bull

 *SHRI  RAMACHANDRAN  KADAN-
 NAPPALLI  (Kasergod)  Mr  Chairman,
 Sir,  4  am  speaking  an  the  language
 spoken  m  these  islands  Many  years  «go
 this  group  of  islands  was  called  by  the
 Name  Lakshadweep  On  thi,  occasion  !
 am  very  happy  that  we  are  considering
 a  Bill  to  re-name  these  islands  as  Laksha
 dweep  I  welcome  this  Bill

 So  far  as  the  historical  background  o}
 these  islands  is  concerned,  I  do  iot  wam
 fo  go  into  the  details  on  this  occasion
 Regarding  these  matter.  many  hon
 Members  have  spoken  at  lenath  Whea
 you  look  into  the  question  of  the  de.
 fence  of  the  country  you  will  find  that
 Lakshadweep  25  a  strategically  important
 place  These  islands  are  situated  m_  the
 Arabian  Sea  In  order  0  ensure  the
 safety  of  this  point  we  have  to  do  .  lot
 Looking  at  ॥  from  this  angle  the  safety
 of  these  islands  acquires  much  more
 importance

 Many  times  m  the  pay  we  have  our
 selves  raised  the  issue  of  educational
 advancement  of  this  area  Ihe  numbct
 or  people  whu  take  Degrees  MD  this  area
 as  very  much  less  Taking  १  Degre2  i
 avery  rare  thing  It  was  Shir  P  M
 Sayeed  who  took  the  BA  Degree  for
 the  first  time  If  the  educational  advance-
 ment  of  the  people  of  this  area  oo  given
 greater  attention  it  will  ensure  the  eco
 nomic  prosperity  of  this  area  Jt  ॥३  aso
 important  that  some  industries  chould  be
 developed  in  these  islands  Tuna  fish  1s
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 available  in  these  islands,  it  is  very
 important  and  occupies  a  prominent
 place  a  international  market.  To  catch
 this  fish  we  must  provide  all  modern
 mechanical  equipments.  The  Central
 Government  has  a_  special  responsibility
 in  this  matter

 With  regard  to  the  probletn  of  un
 employment  many  hon  Members  have
 pointed  out  the  extent  af  educated  un
 employed  The  Government  should  do
 a  lot  to  provide  employment  opportum
 tes  to  these  people  The  hon
 Member  Shri  Unm  Krishnan  explained
 how  the  leader  of  the  Marxist  Party
 organised  a  certain  political  movement
 here  The  Central  Government  has  to
 take  a  note  of  this  for  snsuring  the
 safety  of  this  area  We  must  discourage
 and  deal  with  political  agitations  The
 Government  should  be  very  vigilant  as
 tar  as’  communication  facilities  are  con
 cerned  Ships  were  provided  only  .  fter
 many  years  Due  to  the  untiring  cont
 nuous  effort,  of  Shri  Sayeed  one  ship
 transport  has  been  introduced  More  his
 to  be  done  because  communication  fact
 lites  are  imadequate  at  present  *s  a
 result  of  which  tounsts  are  not  itr  wted
 I¢  we  do  something  and  attract  toursts
 We  can  improve  the  fot  of  the  people
 there  This  is  very  necessary  for  the
 welfare  of  the  people  there

 An  aetodrome  should  be  vorstructeu
 at  Calicut  because  that  also  has  a  possible
 bearing  on  Lakshidweep  The  Govern
 ment  should  take  a  note  of  this  and  take
 immediate  steps  This  group  of  islands
 has  a  historical  importance  They  are
 close  to  Kerala  For  the  overall  0५२८
 lopment  and  prosperity  of  thy  area
 taking  into  account  it,  strategic  import
 ance,  the  Government  of  India  should
 be  more  vigilant

 When  we  are  renaming  it  as  Laksha
 dweep  the  Central  Government  should
 be  very  vigilant  to  see  that  parochual
 sentiments  of  the  people  there,  are  not
 exploited  by  others  That  responsbility
 should  be  taken  over  by  the  Central
 Government  These  are  some  strong
 feelings  which  the  people  of  Kerala
 share  with  the  people  of  Lakshadweep

 *The  original  speech  was  delivered  in  Malayalam
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 at  चमारों  यादव  (भ्राजमगढ़)  जनाब
 अगरचे न  साहब.  मैं  इस  मौके  पर  जब  कि  लका-
 दीव  भाई लै हस  के  न  भ  परिवर्तन  का  यह  विधि-
 यक  आया  है,  महज  इस  लिये  खडा  हुआ  हूं  कि
 झपने  मित्र  श्री  पी०  एम०  सईद  कौर  लक्षद्वीप
 की  लगभग  40  हजार  जनता  की
 तरफ  से  इस  नाम  के  परिवर्तित  का  स्वागत  करू

 यह  नाम  परिवर्तन  हमारे  देश  के  नाम
 परिवतेनों  की  उस  श्रृखला  मे  है,  जिस  मे  हमारे
 गृह  मंत्नालय  ने  बड़े  सुन्दर  सुन्दर  नाम  चयन
 किये  |  उदाहरण  के  लिये  मेघालय,  भ्ररुण।चल
 कर्णाटक  कौर  यह  लक्षद्वीप-ये  ऐसे  नाम  हैं
 जो  साहित्यिक  भी  है  कौर  हमारी  पुरानी
 परम्परा शो  से  रास्ता  जोडते  है  भ्र ौर  इन  नामों
 के  उदाहरण  माले  से  हमारे  पूरे  दुखड़  की

 एक  तस्वीर  हमारे  लाखों  क ेसामन  आ  जाती
 है  ।  लक्षद्वीप  को  सकता  और  मल्यालम  में
 भी  बराबर  लक्षद्वीप  हो  कहा  जाता  रहा  है
 है  और  मुझे  प्रसन्‍नता  है  कि  यह  नाम  कही  से
 थोपा  नही  जा  रहा  है  1

 मुझे  याद  पडता  है  जब  भ्रण्डमान-निकोबार
 के  नाम  परिवर्तन  की  एक  बार  यहा  कसी
 ने  सूचना  दी  थी  तो  हमारे  मित्र  श्री  के०  आर  ०

 गणश  ने  कहा  था  कि  वहा  की  जनता  की  इच्छा
 के  विपरीत  कोई  नाम  थोपा  नहीं  ज।  सकता
 क्योकि  नाम  वहा  की  ऐतिहासिक  प्ृप्टूमि
 होना  है,  जनता  की  सात,  सभ्यता,  उस  का

 रहनसहन,  परम्परा यें  उस  के  साथ  जुडी  होती
 है-  मैं  उस  भावना  की  पूरी  त  इसे  कदर
 करता  हू  ।

 अगर  यह  नाम  भी  जनता  के  ऊपर  थोपा
 जाता  ता  मैं  भी  इस  का  विरोध  करता  ।
 मैं  इस  बात  को  अ्रनुब्चित  समझता  हू  कि  थोपा
 जाये  1  लेकिन  लक्षद्वीप  की  जो  ऐडमिनि-

 स्ट्रेटजी  कमेटी  ह ैउस  ने  भी  एक  राय  से

 सलाह  दी  है,  यह  मुझे  खुशी  है।  तो  यह  नाम
 जनता  की  भावना  की  कट  शीप  इज्जत  करने
 के  लिये  उन  के  मन  के  मुताबिक  जो  नाम

 वह  चाहते  थे  केन्द्रीय  सरकार  यह  नाम  दे

 (Alt.  of  Name)  Bill

 रही  है,  इसलिये  राज  पूरा  सदन  इस  बा
 स्वागत  कर  रहा  है।  मैं  इस  मौके  पर  एक
 ही  बात  कहना  चाहता  हू  कि  अपने  इल
 पापों  की तरफ  अपनी  सरकार  का  ध्यान  खीच
 मैं  ऐसा  मानता  हु  कि  पिछले  चन्द  वर्षों  मे

 हमारी  केन्द्रीय  सरकार  ने  बहुत  सी  कठिन
 समस्या झर ों  को  बडी  खूबसूरती  के  साथ  सुल-
 पाया  है।  उदाहरण  के  लिये  में  घालय,  करुणा-
 चल,  मिजोरम  या  नागालैंड  की  समस्या,  जो
 कि  कब  काफी  सुलझी  हुई  है,  इन  सभी
 टोपो  की  समस्या  कोई  मामूली  समस्या  नही
 थी,  बडी  कठिन  समस्यायें  थी  ।  लेकिन  बडी

 सहानुभूतिपूर्वक  बहा  की  जनता  की  भावनाओें
 की  कद्र  करते  हुए  उन  के  दिमाग  की  जो
 भावना  थी  कि  हमारी  उपेक्षा  की
 गयी,  उस  को  मानते  हुए,  उसको  कराहते

 हुए  जा  इन  खड़ी  की  तरफ  हमारा  ध्यान  गया

 है  उस  से  हमारे  देश  के  इटेग्रेशन  मे  बहुत
 मदद  मिली  है  और  मुझे  खुशी  है  कि  वहा  की
 जनता  हमेशा  यह  महसूस  करतो  है  वह  इस

 महान  देश  का  एक  हिस्सा  है  ।

 मुझे  सौभाग्य  था  कि  उस  वक्‍त  अ्ड़मान
 निकोबार  में  जने  का  जब  इस  देश  मे  एक
 बड़ा  भारी  परिवर्तन  हो  रहा  था,  जब  प्रधान
 मन्नी  के  नेतृत्व  म ेएक  नई  हवा  देश  के  काने-
 कोने  मे  बह  रही  थी  और  देश  की  जनता  अपने
 शादी,  सामाजिक  और  राजनैतिक  जीवन
 में  एक  मौलिक  परिवर्तन  के  लिये  भागे  बढ़

 रही  थी,  उस  वक्‍त  मुझे  बडी  खुशी  हुई  थी
 झड़ मान  निकोबार  में  जा  कर  कितने  सुदृढ़
 समुद्र  के  बीच  मे  बसे  हुए  वे  द्वीप  जो  इस  मुख्य
 भूमि  से  काफी  दूर  हैँ  और  झाम  जनता  को
 अवसर  नहीं  मिलता  दिल्‍ली  जाने  का,  देश
 के  दूसर  भाई  बहनों  से  मिलें,  लेकिन  जो  कुछ
 परिवर्तन  इस  देश  मे  होता  है  बह  उसी  भावना
 से  झपने  दे  श  की जनता  के  साथ  मिल  कर  के
 इन  द्वीपों  के  लोग  उस  को  मानते  है,  स्वीकार
 करते  है  1  मुझे  उन  दिनो  यह  देख  कर  बड़ी

 खुशी  हुई।
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 नशे  सौभाग्य  प्राप्त  वही  हुआ  है  कि

 मैं  भ्र पने  मिन्स  भरी  सईद  की  जन्मभूमि  में  जा
 सकता  1  लेकिन  मैं  कोशिश  करूगा  कि  बहा
 जल्दी  से  जल्दी  जाऊ।  मैं  यह  कह  सकता

 हूं  कि  इस  द्वीप  की  जनता  की  भी  राजनीतिक
 चेतना  शौर  समझदारी  बहुत  आगे  बढ़ी

 हुई  है  ।  वरना  जब  पहली  बार  हम  ने  यह
 निर्णय  क्या  कि  वहा  से  चुना  हुमा
 नुमाइन्दा  पालियासेट  मे  जायेगा  त।  इस
 बात  का  सबूत  है  कि  श्री  सईद  जैसे  व्यक्ति
 को  जो  सब  से  कम  गम्य  के  थे,  और  एक
 विद्यार्थी  ही  थे,  बहा  की  जनता  ने  उन  को  चुन
 कर  भेजा  था  प्रौढ़  दूसरी  समझदारी  की  बात
 यह  दिल्ली  कि  जब  97  के  चुनाव  मे  देश
 झप तनी  राष्ट्रीय  नीतियो  के  लिये  सुष  कर  रहा
 था  नया  परिवर्तन  लाने  के  लिये  उस  समय
 वहा  की  जन  ;  ने  इन  का  नि विराध  चुन  कर
 भेजा  था।  यह  बहा  की  जनता  की  राजनीतिक
 चेतना  का  सब  से  बड़ा  प्रमाण  था  ।

 यह  सही  बात  है  कि  इस  देश  की  सब  में
 बडी  ताकत  यहा  की  जनता  है  जा  हर  सही
 बात  और  काम  के  लिये  सरकार  का  साथ
 देती  है  और  समर्थन  करती  है।  मैं  सारे
 द्वीपों  के  लिये  जैसा  अपमान  निकोबार  लक्ष-
 द्वीप,  गाधी  और  मेध्य लय  तथा  अ्रस्णाचल
 जैसे  प्रदेशों  क ेलिये  कहता  हू  कि  ये  ऐसी  जगह
 है  जहा  हमारे  देश  के  टूरिस्ट  के  लिये  बहुत
 अभी  गुजायश  है  ।  विदेशी  टूरिस्टों  की  बात
 छोडिये,  इस  देश  के  लोग  हजारों  शौर  लाखो
 की  तादाद  मे  वहा  जा  कर  देखना  चाहेंगे
 कि  हमारे  रेश  का  यह  एक  हिस्सा  है  जा
 महासागर  की  गोद  में  है  या  सुदूर  पत्र  मं
 हिमालय  की  श्रृखलाओो  में  अझरण।चल  और
 मेघालय  जेसे  प्रदेश  है.  जहा  भ्र पनी  सुकृति
 भाषा  और  रहन  सहन  के  तरीके  है

 लेकिन  फिर  भी  एक  विचार  है  एक  दृष्टिकोण
 है  और  एक  मुल्क  की  भावना  उन  को  प्रभावित
 करती  है।  तो  हमारे  देश  के  लाखो,  हजारो
 लोग  वहा  जा  सकते  है,  इस  के  (लये  सरकार

 Name)  छाए

 को  लु विधा मे  प्रदान  करनी  चाहियें।  भ्रम  तक
 जो  काम  हुए  हैं  वे  कम  हैं।  जीतता  अधिक  से
 प्रतीक  कर  सकते  है  हम  क,  द  रना  चाहिये
 खासतौर  &  टूरिज्म  के  विकास  के  सिये  ।
 इस  के  लिये  सब  से  पहला  शर्ते  यह  है  कि  माता-
 यात  होना  चाहिये  1  दूसरी  शर्त  यह  है  कि  यात्री

 वहा  जाये  तो  उन  को  रहने  और  चूमने  की

 सुधि धाये  होनी  चाहिये  ।  कौर  तीसरी
 शर्त  यह  है  कि  चहा  की  जो  मुकामी  खोजें

 है,  उदाहरण  के  लिये  मै  श्रमिक  दृष्टिकोण  से

 कहता  चुकी  मुझे  बताया  गया  है  कि  भ्रड़मान
 और  निकोबार  तथा  लक्षद्वीप  का  जो  द्वीप  सी  है
 इस  में  न्या  की  बेहतरीन  मछली  मिल  सकती

 है  बड़े  पैमाने  पर  ।  लेकिन  हमारे  पास  सामान
 कम  है,  हम  इस  साधन  को  ऐक्सप्लार  नही
 किया  है।  प्रति  समय  झा  गया  है  कि  जब  देश
 में  खाने  की  समस्या  है शौर  रिच  डाइट  की  कमी

 है  ता  मैं  समझता  हू  कि  जब  योजन  बना  रहें
 है  वहा  हमार।  न  के  इस  बात  की  याचना
 बनानी  चाहिए  ।क  हमें  जो  कुछ  इन  द्वीपों
 के  आसपास  के  समुद्र  के  अन्दर  धन  छिपा  हुमा
 है  उसको  निकालने  की  कोशिश  करनी  चाहिये
 ae  चाह  मछली  के  रूप  में  हो  या  अन्य  कसी

 दूसरे  रूप  मे  ।  हमे  उस  के  लिये  प्रयास  करना

 चाहिए  |  इसलिये  ऐसे  मौके  पर  जब  कि  पाती
 योजना  बना  रहे  है  ऐसे  समय  मे  देश  के  दूसरे
 हिस्सा  के  मुकाबले  मे  इन  क्षेत्रों  की  प्रगति
 की  ओर  ज्यादा  ध्यान  देना  चाहिये  ।  कहने
 का  मतलब  यह  हैं  कि  नो  दर  के  हिस्से  है  वहा
 के  लोगा  के  मन  मे  कठिन  से  कठिन  समय  मे
 भो  यह  भावना  नहीं  पैदा  होनी  चाहिये
 कि  मुल्क  हमे  इग्नोर  कर  रहा  है।  बल्कि  भ'वना
 उल्टी  सोनी  चाहिये  कि  हम  अगर  दूर  है  तो

 हमारी  तरफ  ज्यादा  तबज्ज्ह  दी  जाती  है भौर
 सरकार  हमारी  सुसीलो  शौर  हमारे
 विकास  की  झोर  ज्यादा  ध्यान  दे  रही  है  ।

 इस  भावना  के  साथ  मै  स  बिल  का
 स्व  गत  करता  हू  और  आशा  करता  हू  कि

 हमारे  लक्षद्वीप  समूह  की  जनता,  जिस  के
 कि  सन  के  मुताबिक,  भा  न  के  मुताबिक
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 नाम  परिवर्तन  करने  जा  रहे  हूँ,  केंद्रीय  सरकार
 हम  में  कर  तही  लगा भंगी  और  जल्दी  से  जल्दी
 नोटिफिकेशन  करेगी  ताकि  इस  नाम  परिवर्तन
 के  साथ  बहा  के  लोगो  के  झा धिक,  सामाजिक
 शौर  राजनैतिक  जीवन  में  परिवर्तन  कर  सके  ।

 हमारे  देश  का  वह  खूबसरत  हिस्सा  और  +पादा

 खूबसूरत  हो  सके  ।  इस  भावना  के  साथ  मैं
 इस  का  स्वागत  करता  ह  |

 शनी  a  प्रताप  सिह  (बाराबंकी).  अधि-
 उठाता  महोदय,  मै  बाप  का  हृदय  से  झा भारी

 हु  कि  आप  ने  मुझे  इस  महत्वपूर्ण  विधेयक  पर
 अपने  विचार  प्रकट  करने  का  प्रचार  दिया  ।
 श्री मन,  सबसे  पहले  भ्र पनी  श्रब्चिल  भारतीय
 काग्रेस  कमेटी  की  कौर  माननीय  पत  जी
 को  तथा  अपने  देश  की  प्रधान  मंत्री  श्रीमती
 इन्दिरा  गाधी  को  इस  बात  के  लिये  बधाई
 देना  चाहता  हु  कि  रजत  जयन्ती  वर्ष  में  उन्होंने
 इस  विधेयक  को  लाकर  इस  बात  को  सिद्ध
 कर  दिया  है  कि  हमारा  काग्रेस  दल  न  केवल
 सामाजिक  और  प्राथमिक  विषमताझो  को दूर
 करने  मे  जागरूक  है  बल्कि  वह  देश  की  साइकल-
 तिक  परम्पराओं  का  भी  रक्षा  कर  रहा  है  1

 जहा  तक  इस  विधेयक  के  द्वारा  जो  नाम
 परिवर्तन  की  व्यवस्था  कय  गयी  है  बह  इस
 बात  का  द्योतक  है  कि  लक्का द्वीप  का  प्राचीनतम
 नाम  लक्षद्वीप  है  7  वह  सम्भवत  इस  वात  का
 शोक  रहा  होगा  कि  विश्व  समुदाय  भारत  को
 लक्ष्य  के  रुप  से  देखता  रहा  होगा।  विश्व

 सम  दाय  के  सामन  उस  का  एक  महान  स्वरूप
 रहा  होगा  |  और  अन्न  द्वीप  का फिर  से  वह  नाम
 स्थापित  कर  के  हम  समझते  है  कि  विश्व  समुदाय
 के  सामने  भारत  के  मस्तिष्क  का  बहुत  ऊचा
 उठाने  जा  रहे  है।

 सायबर,  इस  विधेयक  के  द्वारा  जैसा  कि

 कहा  गया  लक्षद्वीप  में  यातायात  पौर
 सवार  की  व्यवस्था  की  जा  रही  है  इस  बात
 को  सिद्ध  करता  है  कि  हमारी  अखिल  भारतीय
 काग्रेस  कमेटी  और  हमारी  सरकार  बराबर
 जिस  तरह  से  उस  ने  प्र पने  घोषणा-पत्रों
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 ae  भ्र पन।  नातियों  में  इस  बत  को  कहा  है  हम
 सदैव  ही  इसके  की  घनम्चित  जातियों
 और  अनुस्तरित  जनजातियों  के  हत  का  ध्यान
 रखते  है  उसी  प्रकार  से  इस  विधेयक  के  द्वारा  देश
 के  उस  भूखंड  को  जहा  अनुति चित  जनजातीय
 निवास  करती  है,  उन  क्षेत्नों  के विकास  की
 व्यवस्था  हो  रही  है  ।

 जहा  तक  पर्यटन  की  बात  है,  माननीय
 झील  बिहारी  वाजपेयी  जी  ने  कहा,  उन  को
 इस  बात  का  कुदु  ख  हुआ  है  कि  वहा  पर  जाने
 में  जो  परमिट  व्यवस्था  की  गयी  है  मै  उस
 के  सम्बन्ध  म॑  कहना  चाहता  हू  कि  हमारा
 जन  संघ  दल  ही  एक  ऐसा  दल  है  जो  हमारे
 ग्रा दि वासियों,  हमारी  आ्रादिम  जातियों  के
 प्रभाव  का  उनकी  संस्कृति  के  नाम  पर  शोषण
 करता  है,  उनके  जीवन  के  साथ  खिलवाड़  करता

 है  1  हमे  खेद  है  कि  वहा  गहरे  सागर  में  मन-
 लियो  का  रसास्वादन  करने  की  प्लोर  उनका
 अधिक  ध्यान  हे  कौर  गझ्रादिम  जातिया  के
 पास  लज्जा  के  निवारण  के  लिए  जो  वस्त्र  तक

 नही  है,  उनकी  व्यवस्था  करने  की  बोर  जनम
 का  ध्यान  नहीं  है  ।

 मैं  पुन  अपने  गृह  मत्रो  जी  श्री  पन्‍त  को,
 भारत  की  प्रधान  मो  श्रीमती  इंदिरा  गाधी
 को,  काग्रेस  दल  को  बधाई  देता  हू  इस  विधेयक
 को  लाते  के  लिए  और  साथ  ही  साथ  लक्षद्वीप
 के  समस्त  निवासियों  को  एवं  अपने  साथी  सईद
 सदस्य  श्री  सइद  को  हास्य  से  बधाई  देता  हू  कौर

 ग्राशा  करता  ह्  कि  इस  रजत  जयन्ती  वह

 में  लक्षद्वीप  के  निवासी  इस  बात  को  'भवुभव
 कर  सकेंगे  कि  भारत  के  अन्य  भागों  के

 नागरिकों  को  जिस  प्रकार  से  देश  मे  समा-

 नता  के  प्राधिकार  के  साथ  जीवन  के  समस्त
 झ्र धि कार  प्राप्त  है  उन्हें  भी  वही  गौरव  एव
 सम्मान  तथा  गरिमा  प्राप्त  हो  सकेगी  ।

 इस  शब्दों  के  साथ  मैं  इस  विधेयक  का
 स्वागत  करता  हू  ।
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 *SHRI  C,  M.  STEPHEN  (Muvatto-
 puzha):  Mr,  Chairman,  Sir,  on  this
 auspicious  occasion  I  would  like  to  con-
 gratulate  my  hon.  friend  Shri  P.  M.
 Sayeed  and  the  people  who  elected  him
 to  this  House.

 As  far  as  this  Bill  is  concerned  I  do
 not  want  to  make  a  lengthy  speech.  This
 Bill  seeks  to  give  a  new  name  to  this
 group  of  islands.  Some  hon.  Members
 have  spoken  about  that.  As  far  as  the
 people  of  Kerala  and  the  people  of  these
 ilands  are  concerned  Lakshadweep  is  not
 8  new  name.  We  have  always  called
 these  islands  by  the  name  of  Lakshad-
 weep.  That  historical  fact  has  been
 incorporated  in  this  Bill.

 Sir,  the  close  ties  of  these  islands  with
 the  mam  land  ts  borne  out  by  the  name
 that  is  now  sought  to  be  given  through
 this  Bill.  This  name  is  common  both-
 in  Malayalam  and  Sanskrit.  We  have
 been  using  this  name  for  quite  a  long
 time.  The  people  belonging  to  |  aksha-
 dweep  have  come  from  Kerala.  No
 occasion  has  arisen  when  the  people  of
 Kerala  tried  to  exploit  these  people.
 There  is  no  such  complaint  from  anv
 quarter.

 We  believe  and  plead  that  everything
 should  be  done  to  ensure  the  pro»perity
 of  the  people  there.  We  should  uy  to
 create  a  feeling  in  their  mind  that  they
 are  one  with  the  people  of  this  country
 and  they  form  an  integral  part  of  thi,
 country.  We  should  give  them  all  heip
 The  people  living  there  are  unblemishe.l
 and  mild  If  you  look  at  my  hon  friend
 Shri  Sayeed  you  will  realise  what  sort  of
 people  are  living  there.  They  ae  all
 unblemished  and  unstained  lke  =  Shri
 Sayeed  We  should  create  that  oppor-
 tunity  so  that  they  can  develop.

 Many  problems  have  been  mentioned
 by  hon.  Members.  As  far  as  fisheries
 are  corfterned,  communication  —  faci-
 lities  are  concerned,  development  of  port
 is  concerned  or  development  of  educa-
 tion  is  concerned  we  have  to  pay  special
 attention  to  this  area.  In  the  matter  of
 solving  the  problem  of  unemployment
 in  this  area  the  Government  should  give
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 priority  to  this  area.  We  shoul!  consoli-
 date  the  feeling  of  oneness  in  the  minds
 of  the  people  here.  Of  courte,  we  have
 been  following  this  policy,  4  am  _  only
 saying  that  we  should  further  strengthen
 this.

 As  I  said  in  the  beginmng,  it  is  a
 historical  fact  that  these  islands  were
 known  as  Lakshadweep.  We  are  now
 acknowledging  it.  I  congratulate  Shri
 Sayeed  and  the  people  who  elvcted  him
 to  this  House.  Sir,  I  support  this  Bill.

 MR.  CHAIRMAN:  It  has  been  agreed
 that  Half-An-Hour  Discussion  will  be
 taken  up  after  0  minutes.  So,  I  call
 the  last  speaker  Mr.  Paokai  Haokip;  only
 3  minutes.

 SHRI  PAOKAI  HAOKIP  (Outer
 Manipur):  Mr,  Chairman,  Sir,  this  ts
 really  one  of  the  happy  days  when  we
 have  given  a  new  namc  to  one  of  the  States.
 that  ‘Is,  Mysore  for  which  the  Bill  was
 passed  only  a  little  while  ago  and,  on
 behalf  of  myselt  and  the  people  of
 Manipur,  offered  congratulations  fo
 that,  and  now  we  are  going  to  give  4
 new  name  of  “Lakshadweep”  to  Lacca-
 dive,  Minicoy  and  Amindivi  Islands  This
 Union  Territory  is  now  going  to  be
 known  ४५  “Lakshadweep”.

 In  this  connection,  I  would  like  te
 mention  that  this  name  “TI  akshadweep”
 is  very  very  dear  to  the  hearts  of  the
 people  of  this  Union  Territory.

 So  far  as  the  living  standard  of  the
 people  of  this  Union  Ternitoiy  is  con-
 cerned,  I  may  be  allowed  to  say  that  the
 living  standard  of  these  people  as  com-
 pared  to  the  living  standard  of  other
 States  iy  very  very  low

 So  far  as  administration  concerned.
 the  Central  Government  is  directly  tes-
 ponsible  for  the  Union  Territories.  Mani-
 pur.  was  a  Union  Territory  snd  we
 achieved  Statehood  only  recently.  !
 know  during  our  days  of  Union  Terr’
 tory  how  the  Central  Government  cym
 pathised  and  what  hard  time  the  Cen-
 tral  Government  had  for  developing  the
 Union  Territory  of  Manipur.

 ‘The  original  speech  was  delivered  in  Malayalam.
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 About  the  Union  Territory  of  Lacca-
 dive,  Minicoy  and  Amindivi  Islands
 though  I  never  have  had  the  occasion
 to  see  the  place,  myself,  one  can  vers
 clearly  see  through  the  speeches  ana
 through  the  reports  that  have  been  made
 available  to  the  House  that  much  has  to
 be  done  there.

 One  of  the  very  important  thing,  ॥7
 this  region  is  that  of  developing  commu-
 nications  there.  On  every  occasion,
 whenever  I  had  an  opportunity  to  say
 about  my  region,  I  used  to  say  that  ueve-
 lopment  of  communications  was;  one  of
 the  very  important  things.  So,  nm  this
 region  also,  that  is  qa  very  important
 thing.  We  find  that  the  communicaiion
 is  very  far  from  satisfactory.  In  oider  to
 develop  a  region,  the  first  thing  to  do
 is  to  develop  communications,

 MR.  CHAIRMAN:  The  hon.  Member
 may  try  to  conclude  now

 SHRI  PAOKAI  HAOKIP.  Since  I  am
 asked  to  conclude,  with  these  few  words,

 I  support  the  Bill  giving  a  new  name
 to  this  Union  Territory  and,  |  hope,  the
 people  will  prove  themselves  worthy  of
 the  new  name

 SHRI  K.  C.  PANT.  Mr  Chairman,
 Sir,  it  is  symbolic  of  the  closeness  which
 all  of  us  in  this  House  feel  towards
 Lakshadweep  that  the  last  speaker  of
 the  debate  was  our  friend  from  Manipur,
 it  35  also  symbolic  of  national  integration
 A  part  of  this  feeling  of  closeness  wn
 doubtless,  due  to  the  fact  that  the  hon
 Member  from  Lakshadweep  has  endeared
 himself  to  all  sections  of  this  House  and
 particularly  to  all  the  members  of  our
 Party.  In  a  way  he  represent,  J  aksha
 dweep  and  we  see  Lakshadweep  throngh
 him.  The  only  warning  that  I  would
 give  is  that  the  people  of  akshidweep
 are  simpler  than  he  is.  Sir,  in  today’s
 debate  we  saw  how  effectively  he  has
 marshalled  his  forces  and  projectei  a
 very  convincing  case  for  the  special
 attention  that  Lakshadweep  deserves  for
 its  development.  4  thank  the  hon.  mem
 bers  who  have  spoken  about  the  deve-
 lopment  of  Lakshadweep,  and  thy  ie-
 marks  that  have  fallen  from  their  lips
 will  strengthen  the  Home  Ministry  which
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 2  in  charge  of  this  Union  ierritory  w
 argue  the  case  for  Lakshadweep.

 ur,  those  who  have  not  been  to  Lak-
 thadweep  cannot  really  imagine  the

 breath-taking  beauty  of  those  islands.

 MR.  CHAIRMAN:  I  am  one  of  those
 unfortunates

 SHRI  K.  C.  PAN‘:  They  are  like  a
 string  of  emeralds  in  the  Arabian  Sea.
 When  |  had  the  good  fortune  of  going
 there  and  spending,  I  think,  two  or  three
 days  there,  |  was  all  along  exposed  to
 an  ever-changing  panorama  of  »eauty.
 The  islands  are  shaped  more  or  less  like
 semi-circles,  like  half-moon  or  quarter-
 moon,  with  big  lagoon,  which  were  green
 or  blue  and  full  of  marine  life  and  with
 tall,  graceful  coconut  trees,  the  whole
 picture  was  a  picture  of  neauty  which  has
 remained  with  me  ever  since  that  day.
 And  the  possibilities  which  have  been
 spelt  out  by  various  members  here,  possi-
 bilities  of  development  का.  the  direction
 of  fishing,  in  the  direction  of  tournsm
 strike  one  immediately.  But  there  is  one
 problem  which  J  would  like  to  place
 before  the  House  and  that  problem  is
 water;  there  ।५  very  little  water  on  these
 islands-—drinking  water  or  water  of  any
 hind.  There  are  about  ten  inhabited
 islands  and  about  !7  other  uninhabited
 islands  or  features.  The  total  populu-
 tion  is  30  and  odd  thousands.  The  total
 area  AS  32  sq.  kilometres.  The  distance
 between  them  is  too  wide,  hundred,  of
 miles.  This  will  give  you  sume  idea  of
 the  hind  of  territory  we  are  dealing  in
 and  they  are,  |  think,  200  odd  miles  from
 the  coast  and  =  more  or  less  run  parelel

 to  the  coast  These  are  the  Lakshadweep
 lands  and  they  form  a  long  coral  ‘eet
 and  on  that  corals  is  a  very  thin  layer
 of  soil.  On  that  account  trees  grow
 But  you  have  no  mountain  features  and
 whatever  rainfall  you  have,  that  provides
 the  ,omce  of  water  So  water  is  one
 of  the  limiting  factors  in  these  islands,
 but  we  will  have  to  find  ways  of  over:
 coming  this  difficulty  and  still  develop
 tourism,  ete

 I  would  briefly  like  to  reter  to  «me
 +  the  major  features  of  development  80
 iar  Mr.  Sayeed  was  right  when  he  said



 ut,  I  think  in  his  eloquence
 has  mimed  the  first  Throe  Plana.  Ac-

 becoming  a  Union  Terri-
 tory,  I  think  after  one  year  has  passed,
 the  Second  Plan  was  applied.  Four  years
 of  that  Plan  were  applied  to  Lakshadweep
 also  and,  thereafter,  of  course,  the  Plans
 were  drawn  up  for  the  islands  along  with
 the  other  parts  of  the  country.  ‘The  only
 major  difficulty  which  was  encountered
 in  the  beginning,  which  somebody;  re-
 ferred  to,  was  shortfall  in  the  expendi-
 ture.  That  was  because  of  the  lack  of
 service  communications  and  want  of
 qualified  personnel  and  subsequently,  to
 &  large  extent,  this  deficiency  has  heen
 made  good.

 Mr.  Sayeed  asked  me  personally  0
 take  an  interest  in  the  welfare  of  these
 islands.  He  knows—-I  am  tuiking  on  a
 personal  plane—how  closer  these  islands
 are  to  my  heart  and  he  knows  how  happy
 I  would  be  to  do  anything  [  can  do
 further  their  development.

 The  obvious  problem  they  face  is  the
 problem  of  communications  The  coral
 reefs  surround  these  islands  on  one  side
 of  the  islands.  They  have  small  «  pen-
 ings  through  which  ships  come  [he
 door  of  the  ocean  in  the  neighbourhood
 is  usually  somewhere  6’,  comewhere  it  is
 i2°  and  somewhere  it  is  6°  and  big
 ships  cannot  come.  That  3s  why  Mr
 Vajpayee  was  telling  us  that  the  ships  are
 anchored  in  the  sea  and  he  had  difficulty
 in  crossmg  over  from  the  boat  to  the
 ship.  All  the  people  of  his  bulk  and
 mine  have  that  difficulty.  So  I  am  not
 surprised  and  in  fact  I  had  to  cross  over
 into  another  boat  from  the  ship  but  the
 reason  for  that  is  because  you  have  to
 dig  a  channel  within  the  lagoon  in  order
 to  bring  the  ship  to  the  shoir.  This  task
 is  being  undertaken  in  two  of  the  islands
 and  I  think  in  one  of  them  the  smaller
 of  the  two  ships  can  now  reach  the  shore
 but  in  the  other  it  is  not  possible  now.

 As  far  as  fisheries  are  concerned,  I
 am  personally  a  vegetarian  and  |  cannot
 myself  vouch  for  the  excellence  of  the
 tuna  fish  but  I  was  told  on  yood  autho
 rity  and  today  Mr,  Vajpayee  also  con-
 firmed  it.,,...

 aft  मुहम्मद  जोशी  रुसतम  (वि सन गज)  :
 मजा  झ  तक  हे  रह  हूँ  श्री  वाजपेयी  ।

 थी  कृष्ण  स्  वन्य;  एक  मजा
 ले  रई  है  वह  तो  हमेशा  रानी  चीज
 का  भजा  लेते  हूँ  ।

 He  also  referred  to  it.  30  has  a  great
 potential  and  3  think  Mr.  Sayeed  was
 perhaps  in  his  eloquence  overstating  the
 case  when  he  said  that  nothing  has  been
 done  regarding  this.

 SHRI  P.  M.  SAYEED:  J  did  not  say

 SHRI  K.  C.  PANT:  The  translation
 may  be  wrong

 Anyway,  Sir,  the  fact  is  that  something
 has  been  done.  There  is  a  Canning  Fac-
 tory  having  all  the  facilities  that  go  with
 it.  I  will  not  like  now  to  go  into  the
 detail,  of  all  these  matters  because  }  do
 nut  have  much  time.  But,  I  would  like
 to  pomt  out,  Sir,  that  a  beginning  has
 been  made  and  I  would  like  the  House

 to  consider  that  in  a  place  where  there
 were  no  modern  facilities  a  few  years
 back,  now  you  have  got  thes:  modern
 facilities.  Formerly  these  loca!  mhabitants
 wen  for  shorter  distances  :mto  the  sea
 and  brought  tuna  fish,  dried  them  etc.  as

 was  the  custom  there,  and  used  them.  But
 now  what  is  being  done  is,  this  is  being
 done  on  a  commercial  scale.
 =

 My  hon.  friend  Mr.  Sayeed  very  well
 knows  the  plans  that  ‘are  there.  Here  is
 one  area  where  a  very  ready  opportunity
 is  there  for  development

 Then,  Sir,  he  referred  to  Tourism  and
 various  other  matters  with  regard  to
 Tourism  He  also  referred  to  a  Team
 which  had  visited  that  area,  an  Air  India
 Team.  He  was  with  them  -~and  they
 selected  an  island,  an  uninhabited  ‘sland
 called  Bangaram  for  development  of
 Tourism.  What  they  ate  thinking  of,  is
 to  take  a  very  good  modern  ship,  a  large
 one,  anchor  it  there  and  not  build  houses
 on  the  island.  They  want  only  to  anchor
 the  ship.  From  that  the  ‘ourists  svald
 go  there  and  come  back.  This  is  por
 sible.  Beyond  that  I  cannot  say  any

 ‘
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 thing  more  about  it.  Why  I  say  it  is
 possible  is  from  what  I  havé  seen  my-
 self.  I  have  myself  been  very  enthusias
 tic  about  promoting  tourism  in  the  «rea
 and  I  have  seen  this  gentleman  who  had
 made  this  survey  and  I  have  had  dis-
 cussion  with  him.  But,  Sir,  the  concern-
 ed  Department  is  looking  ‘nto  the  Re
 port  and  Planning  wing  will  have  to  'ook
 into  it  and  it  wil]  have  to  go  through
 the  process.  But  ॥  do  certainly  hope
 that  a  beginning  has  been  made.

 As  I  said  in  the  beginning,  till  people
 actually  visit  those  islands,  they  are  com-
 pletely  unaware  of  the  beauty  that  awaits
 them.

 '
 SHRI  ISHAQUE  SAMBHALI:

 about  elective  advisory  bodies?
 What

 SHRI  K.  C.  PANT:  The  hon  Mem-
 ber  from  Laccadive  did  not  refer  to  it,
 that  is  what  you  say.  That  is  because
 he  knows  which  is  better.

 ft  इस्हाक  स  भली  यह  तो  कुछ  समझ
 में  नहीं  धाया  |  यह  क्‍या  स्टैंड  है  कि  कौन  मांग  |

 करता  है  कौन  नही  करता  है  ?  वहां  जो
 नामिनेटेड  बाडी  है  उसे  डेमोक्रेटिक  बाडी
 होना  चाहिए  ।  इस  के  लिए  मैं  नहीं  समझता
 कि  होम  मिनिस्टर  साहब  की  यह  कौन  सी
 लाजिक  हुं

 ?  हि

 श्री  कृष्ण  चन्द्र  पन्त '  लाजिक  समझ

 जाएगे,  जरा  सुने  श्याम  ।  उन  के  लिए  इसलिए
 कहा  कि  वह  वहां  की  हालत  जानते  हैं  1

 (व्यवधान)  .  भ्रमर  सुनेंगे  भाप  तो  समझ
 में  बात  करा  जायगी  कोई  ऐसी  बात  नही  हैं
 जो  समझने  की  नहीं  है  4  वह  वहां  की  हालत
 जानते  हैं,  उन  से  अलग  बात  श्राप  कर  लें

 हां  की  ऐसी  हालत  हूं  कि  जिस  में  जितना
 हम  कर  रहे  हैं  उस  से  वहा  के  लोग  साइट  भी

 हैं  और  उस  हालत  मे  उस  से  अधिक  करना
 शायद  संभव  भी  नैनो  हूं
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 That  completes  my  answer  to  the
 points  that  have  been  raised.  [  have
 covered  all  those  points.

 Six,  the  last  point  that  wag  made  was
 about  the  coconut  trees.  That  is  a  cottage
 industry  in  the  islands  that  is  also  being
 developed—that  has  been  developed
 quite  rightly,  in  the  last  few  years,  And
 production  has  almost  doubled  itself  and
 I  find  that  to  be  so  in  the  course  of  the
 last  ten  years  or  so.  There  again  there
 is  scope  for  further  development  and  |
 have  no  doubt  that  that  industry  will  also
 be  developed.

 In  the  end,  may  I  assure  my  hon.
 friends  who  spoke  about  the  feelings  of
 communications  with  the  rest  of  the
 country  that  everywhere  I  went  on  the
 islands,  I  found  that  the  people  felt  very
 close  to  the  mainland.  There  were  no
 feelings  of  distance  that  I  could  see  any-
 ‘where  and  the  people  to  whom  I  spoke
 were  simple  fishermen  and  they  were
 well  aware  of  what  was  happening  in
 India.  They  are  alive  to  the  changes
 that  are  taking  place  in  the  mainland  and
 |  found  that  they  reacted  to  the  questions
 but  to  them  more  or  fess  in  the  same
 manner  as  anybody  else  in  any  other  part
 of  India  would  react.  And  they  even
 put  questions  similar  to  those  that  would
 be  put  elsewhere.  The  sense  of  patriot-
 tsm  or  the  sense  of  nationalism  is  very
 much  in  evidence  there.  Therefore,  I
 can  assure  all  members  who  have  ex-
 pressed  any  concern  on  this  aspect  of
 the  matter  that  they  may  rest  assured
 completely  that  the  island  people  feel
 very  much  that  they  are  part  of  this
 country.  We  need  have  no  anxiety  on
 that  score.

 Sir,  I  share  the  feelings  of  satisfaction
 and  joy  that  the  Members  have  expressed
 in  the  restoration  of  the  ancient  name
 to  the  islands,  constituted  as  they  are.
 This  one  name  for  the  entire  group  of
 islands  will  strengthen  the  oneness
 amongst  the  people  of  these  islands.  On
 occasion  I  would  like  to  congratulate,  in
 particular,  Shri  Sayeed  who  has  been  keen
 about  this  matter  for  the  last  many  years.
 To  be  frank  I  should  tell  you  that  I  had
 doubts  whether  many  of  the  islanders
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 [भी  कृष्ण  हम  पत  4]
 would  at  all  welcome  this  change  in  the
 name  I  questioned  many  of  them  is  to
 whether  they  would  Hke  this  change  |
 found  that  one  and  all  they  were  very
 keen  to  have  thts  change  and  to  see  that
 this  House  passes  this  Bill  It  6  not  merc
 ly  a  question  of  changing  the  name  !
 found  out  from  the  islanders  themselves
 that  they  would  very  much  welcome
 that  Any  change  that  we  make  would
 be  welcomed  to  the  islanders

 MR  CHAIRMAN  The  question  is

 ‘That  the  Bull  to  alter  the  name  of
 ‘he  Union  Territory  of  the  Laccadive
 Minicoy  and  Amindivi  falands,  be  taken
 into  consideration”

 The  motion  was  adopted
 MR  CHAIRMAN  We  shall  now  ake

 up  the  clauses  There  are  no  amend
 ments  to  clauses  2  to  8

 The  question  &

 “That  clauses  2  to  है  stand  part  06
 the  Bill”

 The  motion  was  adopted

 Clauses  2  to  8  were  added  to  the  Bill

 (Short  utle  and  Comm  ce
 ment)

 Clause  |

 Amendment  made
 Page  |  line  4,—

 for  9727  suhstitute  973’  G)
 (Shr:  K  C  Pant)

 MR  CHAIRMAN  The  question  ts

 ‘That  clause  1,  as  amended  stand
 part  of  the  Bill’

 The  motion  was  adopted
 Clause  \,  4९  amended,  was  added  to  the

 Bill

 Enacting  Formula

 Amendment  made

 Page  I,  line  ,—

 for  “twenty-third  "  substitute
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 “Twenty-fourth”  roy

 (Shri  K  C  Pant)

 MR  CHAIRMAN  The  questen  .

 “That  the  Enacting  Formula,  as  am
 ended  stand  part  of  the  Bill”

 The  motion  was  adopted
 The  Enacting  Formula  as  amenden

 was  added  to  the  Bill

 The  Title  was  added  to  the  Bill

 SHRI  K  ८  PANT  Su,  I  move

 “That  the  Bull  as  amended  be
 passed  ’

 श्री  झट,  बिहारी  ह 1  चेयर  :  सभापति  जी,
 जब  नया  नाम  रखा  जाता  हैती  कुछ  मुह
 मीठा  कराया  जाता  है  1  श्राप  सईद  साहब
 से  कहे  वि  इस  का  बाद  में  प्रबन्ध  कर  दे
 बिल  ता  हम  पास  कर  ही  रह  हैं  t

 सभापति  महोदय  मै  समझता  हु  कि
 बाजपेयी  जी  न  जा  सूचना  दी  ह  वह  सईद
 साहब  ध्यान  म॑  रखेंगे  ।  लेनी  एक  चीज
 चुकी  डिबेट  में श्राई  है  ता  बह  दू  -सुना  फिश
 को  बहुत  तारीफ  की  गई  हैँ  शायद  बम्बई  की
 पौम्फेड  भी  आप  ने  खाई  होगी  ।  ~

 The  question  =

 That  the  Bill  as  amended  be
 passed

 The  motion  was  adoptcd

 7.56  hr

 MFSS4  GES  FROM  RAJYA  SABHA
 Contd

 SECRETARY  Sir  I  have  to  rcport  the
 following  messages  received  ‘som  the
 Secretary  of  Rajya  Sabha

 ()  In  accordance  with  the  provi
 sions  of  sub-rule  (6)  of  rule  86  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  the  Rajya  Sabha,  I  am
 directed  to  return  herewith  the  Andbra
 Pradesh  Appropriation  (No  2)  Bull,
 1973  which  was  passed  by  the  Lok
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 .
 July,  1973,  and  transmitted  to  the
 Rajya  Sabha  for  its  recommendations
 and  to  state  that  this  House  has  no
 recommendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said  Bill.”

 (ii)  “In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule  86  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  the  Rajya  Sabha,  I  am
 directed  to  return  herew'th  the
 Orissa  Appropriation  (No.  7)  Bill,
 ‘1973,  which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the  26th
 July,  1973,  and  transmitted  to  th:
 Rajya  Sabhy  for  its  recommendations
 and  to  state  that  this  House  has  no
 lecommendations  to  make  to  the  |  ok
 Sabha  in  regard  to  the  said  Bil]  "

 A787  hrs.

 RELEASE  OF  MEMBER

 MR.  CHAIRMAN:  व  have  to  inform
 the  House  that  the  Speaker  has  received
 the  following  communication  dated  ihe
 26th  July,  1973,  from  the  Supersimen-
 dent,  Central  Prison,  Bombay:—

 “Shri  Jambuwant  Dhote,  Member,
 Lok  Sabha,  has  been  released  today,
 the  26th  July,  1973,  from  che  prison
 on  payment  of  fine”

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  The  privilege  issue  would
 stand  cancelled  then?

 SHRI  SAMAR  GUHA  (Contai):  That
 will  be  decided  by  the  Privileges  Com-
 mittee.

 17,88  brs.

 HALF-AN-HOUR  DISCUSSION

 Detay  हम  COMMENCEMENT  OF  Provuc-
 ‘TION  AT  THE  DuroaPuR  FERTILIZER

 Prosecr

 SHRI  SAMAR  GUHA  (Conta?):  The
 Durgapur  Fertiliser  Project  failing  to  be

 Sabha  at  its  sitting  held  on  the  25th  *
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 commissioned  not  only  in  time  but  even
 after  about  three  years  of  its  scheduled
 has  become  almost  a  big  scandal.  Simi-
 जाए,  the  Cochin  fertiliser  project  has
 also  become  another  big  fertiliser  svan-
 dal.  I  want  to  add  mor.  and  say  that  ,
 the  Barauni  and  projects  which  were
 also  to  be  commissioned  by  970  are
 also  going  to  be  near-scandal.  For
 the  Durgapur  Fertilser  Project  and  the
 Cochin  Fertiliser  Project,  the  design,
 engineering  and  construction  are  almost
 the  same.  Not  only  the  chemistry  of
 fertiliser  |  production,  namely  from
 naphtha  to  urea,  is  same,  but  these  two
 projects  were  jointly  undertaken  by
 FACT  and  the  FCI  But,  unfortunately
 these  two  projects  have  completely  failed
 in  the  sense  that  the  time-schedule  for
 mroduction  could  not  be  maintained.  The
 Durgapur  fertiliser  project  has  not  yet
 reached  even  the  stage  of  gassification
 of  naphtha  In  the  Cochin  fertiliser:
 «a  few  k.g  of  urea  way  perhaps  producec
 but  that  also  had  failed  subsequently
 In  Durgapur,  Cochin,  Baraun)  and  even
 in  Namrup  the  source  material  is  not
 naphtha,  but  the  end  product  is  urea.  If
 these  projects  could  be  commissioned  to
 production,  it  would  meet  nearly  33  per
 cent  of  the  countiy’s  requirements,  If
 these  Rs.  240  crores  worth  of  projects
 could  be  commissioned  for  production
 in  time,  they  would  have  saved  ou
 national  exchequer  foreign  exchange  to
 the  tune  of  about  Rs  00  crores,  it  not
 more  But  since  no  time-schedule  for
 production  of  urea  was  maintained  by
 these  projects  under  construction  for  the
 last  two  vears  and  there  was  no  produc-
 tion,  we  had  to  import  fertilisers.  Even
 in  the  Eastern  European  countries,  from
 where  we  are  importing  fertilisers,  fertl-
 lisers  have  become  scarce,  and  the  price
 of  fertiliser  is  now  double  therc,  and
 as  a  result,  I  am  ashamed  to  say  that
 we  are  begsing  from  one  ioor  to  an-
 other  in  foreign  countries  to  tmport
 fertilisers.  But  strangely,  these  four
 tertiliser  projects  which  were  ‘o  be  com-
 pleted  by  1970,  have  completely  failed.

 8.00  hr.

 Tn  the  case  of  the  Dorgapur  pro-
 ject.  the  foundation-stone  was  faid  ty



 $31,

 (Shri  Samar  Guha]
 Shastriji  in  ‘1965.  In  ‘1966,  the  contracts
 with  the  foreign  agency  who  were  to
 give  the’  engineering  and  plant  design
 were  completed.  In  1967,  the  foreign
 exchange  required  was  released,  and  by
 the  end  of  969  it  was  scheduled  that
 the  Durgapur  fertiliser  project  would  be
 commissioned  and  start  production.  But
 it  has  not  only  failed  to  maintain  time
 schedule,  the  production  of  urea  is  yet
 far  off.  Now,  we  are  in  1973,

 There  are  three  parts  of  Durgapur
 project;  the  gassification  chamber,  the
 ammonia  production  chamber  and  the
 urea  production  chamber,  that  is,  the
 end-chamber.  You  will  be  ustomshed
 to  know,  not  to  speak  of  the  fmlure  m
 the  ammonia  production  chamber  and
 the  end-chamber,  that  १,  the  urea  pro-
 duction  chamber,  there  was  no  question
 of  giving  any  trial  to  these  chambers  at
 all.  Even  in  the  gassification  chamber,
 where  the  naphtha  will  be  cracked  into
 hydrogen  and  carbon  dioxide,  they  have
 failed  and  they  have  not  been  able  to
 produce  hydrogen  and  carbon  dioxide
 from  naphtha  For  the  construction  of
 the  gas  chamber,  the  task  was  entrusted
 to  the  FACT  It  has  failed.

 When  I  asked  for  the  reasons,  the
 Government  in  a  very  vague  way  re-
 Pplted  to  me  on  the  24th  July,  saying  that
 the  “delay  m  commisioning  the  project
 has  been  mainly  due  to  the  mechanical
 failure  in  some  of  the  imported  equip-
 ment  and  other  problems  during  the
 start-off  of  the  trial  operations.”  [  want
 to  know  from  the  Mimster  what  are
 the  mechanical  failures  and  what  are
 the  failures  of  the  equipment.  What
 id  those  people.  who  sre  responsible
 at  the  time  of  approving  the  design
 and  the  engineering  plant  and  also  the
 construction,  do?  Did  they  not  go  mto
 the  matter?  Who  were  responsible  for
 that?  They  did  not  check  that  up.

 I  also  want  to  know  whether  at  the
 construction  stage,  who  were  the  persons
 Or  the  group  of  persons  responsible  for
 the  failure  to  check  the  construction

 Delay  in  production  SULY  80,  1978  हम  ह...  Fertiliner  332 ‘  Project
 -ead  design  of  the  exgizeering  plant  and

 equipment,  In  a  vety  vague  way,  the
 Minister  replied  that  there  were  some
 problems  during  the  start-off  time,  I
 want  to  know  who  sre  the  persons  ०
 the  group  of  persons  responsible  for  the
 failure  to  cheek  this.  There  were  cer-
 tain  small  equipments,  small]  minor  equip-
 menta  worth  Rs,  2  lakhs  to  Rs.,3  lakhs.
 that  were  required,  Even  there  also,  they
 have  failed  to  take  a  prompt  decision  10
 purchase  those  small  equipments  to  en-
 able  the  commissioning  of  the  project
 and  switching  over  to  the  production
 stage.  I  want  to  know  from  the  Govern-
 ment  who  are  reaponsible  for  that.

 At  the  moment,  I  do  not  want  to
 digress  or  dilate  and  I  do  not  want  at
 the  moment,  that  those  people  who  are
 responsible  should  be  taken  to  task.  The
 reason  :s,  I  do  not  want  to  disgress  now
 or  deviate  from  the  main  task.  But  cer
 tainly,  when  the  Durgapur,  Cochin,
 Baraun:  and  Namrup  plants  reach  the
 production  stage,  after  that,  an  enquiry
 should  be  made  to  find  out  who  are
 those  responsible  for  the  failnre  and
 they  should  be  taken  to  task.  But,  at
 the  moment,  the  real  dimension  of  the
 problem  is  to  bring  these  projects  into
 the  stage  of  production  so  that  they  can
 start  the  production  of  urea,

 One  thing  appears  to  be  very  strange
 The  Action  Committee,  which  was  a
 high-powered  committee,  visited  Durga-
 pur,  Cochin,  Baraunj  and  Namrup  They
 made,  I  should  say,  some  drastic  obser-
 vations  and  sweeping  remarks  about  the
 structure  of  the  FCI,  but  this  high-
 powered  committee  did  not  fix  the  res-
 ponsibility;  they  did  not  make  any  sug-
 gestion;  they  did  not  mention  what  are
 the  correctives  that  have  to  be  taken  for
 commissioning  these  projects  and  bring-
 ing  them  to  the  production  stage.  They
 did  not  even  suggest  any  remedies.  It  is
 strange  that  a  high-powered  committce
 who  visited  and  examined  the  projects,
 did  not  try  in  anyway  to  fix  the  respon-
 sibility  or  suggest  the  corrective  mea-
 sures  for  bringing  these  projects  into  the
 commissioning  stage
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 i  have  already  said  that  at  the  moment
 i  did  not  want  to  fix  up  the  responsibi
 lity.  That  does  not  mean  that  I  want  to
 condong  ‘those  people  who  failed  tv
 discharge  their  duties.  But  a:  the
 gioment  attention  should  be  concentrated
 en  making  Durgapur  and  Cochin  pro-
 jects  successful,  I  have  been  told  by
 Mr.  Pathak  that  the  Action  Committee
 bad  suggested  that  some  foreign  experts
 should  be  invited  to  investigate  into  the
 causes  of  failure  in  Durgapur  and
 Cochin  and  also  the  causes  of  delay  in
 commissioning  of  Barauni  and  Namrup
 projects.  I  have  no  prejudice  agains!
 foreign  expert.  But  may  ]  remind  Mr.
 Pathak  that  from  the  beginning  he  wac
 discouraging  the  F.C.I.  anj  was  for
 foreign  experts  and  foreign  collabora-
 tion.  Is  it  a  ०  that  the  Gujarat  Ferti-
 liser,  Coramande!  Fertiliser,  Madras
 Fertiliser,  Kota  Fertiliser  and  the  IC.l
 Fertiliser—all  these  five  ‘ertiliser  pro-
 jects,  more  or  less  of  the  same  design
 and  engineering  construction,  with  minor
 deviation,  are  based  on  naphtha  to  pro-
 duce  urea?  All  these  five  projects  are
 running  well.  Those  who  ire  handling
 them  have  a  certain  expertise.  They
 know  the  reasons  for  arising  difficulties.
 Should  not  a  trial  be  given  to  our  Iadian
 experts,  who  have  been  successful  m  the
 production  of  Urea  from  Naphtha  in
 these  five  plants?  It  is  generally  the
 same  condition,  the  same  design  and
 more  or  less  the  same  engineering.  If  they
 fail  to  identify  the  defects  and  suggest
 remedies  within  a  month  or  two  weeks,  I
 will  not  hesitate  to  seek  help  from  for-
 eign  experts.  Only  from  the  roint  of
 view  of  the  immediacy  of  bringing  these
 projects  into  commissioning,  I  request  the
 hon.  Minister  to  give  an  opportunity  to
 the  Indian  experts  to  investigate  into  the
 causes  that  have  led  to  this  failure

 The  sweet  looking  and  ever  smiling
 Fertiliser  Minister  is  perhaps  very  nice  in
 literary  studies  and  would  have  been
 a  very  suitable  incumbent  in  the  Ministry
 of  Culture  and  Social  Welfare.  I  should
 say  that  in  regard  to  the  main  problem  of
 briiging  these  4  fertiliser  units  into  pro-
 duction  stage,  he  has  failed  He  has
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 allowed  importance  to  @  minor  aspect,  «5
 lakhs  of  Mysore  and  Andhra  deal  of  F.C.I.
 What  is  this  45  iakhs?  It  is  0.7  per  cent
 of  the  total  production  of  F.C.l.  and
 0.0]  per  cent  of  the  total  production  of
 fertiliser  in  our  country.  They  gave  the
 case  to  the  C.B.I.  The  result  is  total
 demoralisation  and  paralyws  and  =  txt!
 frustration  inthe  whole  structure  of  F.C).
 I  am  sofry  to  know  that  recently  Mr.
 Singh,  Manage:  of  the  Trombay  unit  has
 been  dealt  with  in  a  particular  way.  The
 credit  goes  to  him  for  making  a  com-
 mendable  production,  9  crores  excess
 fertiliser  in  Trombay  unit.

 Even  the  Action  Committee  appreciated
 the  work  of  the  Trombay  unit.  The
 Public  Undertakings  Committee  in  a
 report  said  that  Trombay  management
 should  not  be  disturbed  im  any  way
 because  it  has  made  a  commendable
 performance.  But  strangely  because  the
 CBI  said  something,  Mr.  Singh  who  was
 Trombay  Manager  was  asked  to  go  on
 leave  and  when  he  came  back  from  leave,
 he  was  transferred  to  Calcutta,  where  he
 9  hybernating  without  any  work  to  do,  I
 want  to  ask  the  Minister  how  directive  of
 the  Public  Undertakings  Committee  was
 flouted  and  a  stigma  was  allowed  to  be
 attached  to  this  gentleman  by  shifting
 him  to  Calcutta  without  any  work  to  do.
 Who  is  the  master?  Is  it  the  CBI  or  is
 it  the  Minister  who  is  responsible  fo’
 taking  the  decision?

 Without  entering  into  the  dimension  of
 the  real  problem  which  I  have  specified,
 viz.  to  bring  the  four  units  into  production,
 the  Minister  has  wasted  the  ast  91k
 months,  creating  a  sense  of  frustration,
 paralysis,  demoralisation  and  disorganisa-
 tion  in  the  whole  set-up  ot  F.CL.  Qutof
 the  five  Directors,  he  has  shunted  Mr.
 Ghosh  to  Lube.  He  has  asked  Dr.
 Chakravarti,  the  Managing  Director,  ww
 quit  and  he  is  persuading  him  to  become
 one  of  the  Advisers  to  th:  Minister.
 Dr  Mukherjee,  according  to  the  admis-
 sion  of  the  Minister  himself,  is  the  mom
 dynamic  man  who  was  behind  the  F.C.l
 But  for  the  last  five  months,  he  is  also
 hybernating.  The  Minister  assured  thie
 House  that  within  two  months  the  C.B.!
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 (Shr:  Samar  Guha]
 enquiry  report  will  be  avaiable  Now  it
 ws  five  months  ‘You  may  bring  m  any
 body-~-Mr  Hasan,  Mr  Sharma  or  any
 other  person  you  like  will  hail  you

 mf  you  can  bring  within  six  months  Dur-
 gapur,  Coclin,  Baraum  and  Namrup  mito
 the  stage  of  production  You  can  fix
 specihe  responsibility  on  a  group  of  per-
 sons  to  bring  if  to  the  pioduction  stag
 within  six  months,  |  want  to  know  if
 you  can  take  weekly  reports  of  the  pro-
 gress  made  m  each  unit  and  hold  them
 responsible  for  it  They  are  not  to  take
 up  any  other  responsibility  Let  them
 have  their  camp  at  Cochin,  Durgapur,
 Baraum  and  Namrup  and  finish  the  work
 within  2x  months

 Already  we  have  wasted  Re  lov  core
 of  valuable  foreign  exchange  sull  we
 are  begging  at  the  door  of  foicign  coun
 tres  particularly  East  European  countries
 for  nitrogenous  fertisers  Black  mar
 keting  28  going  on  because  of  scarcity  of
 fertilisers  You  should  not  fritter  away
 your  energy  on  small  matters  like  a  lcs»
 of  Rs  5  lakhs,  may  be  due  *v  ‘ome
 malpractice  at  the  distribution  level
 which  is  just  00  per  cent  ot  the  totul
 production  in  the  whole  country  But  you
 have  Wasted  your  energy  for  the  last  six
 months  for  00i  per  cent  of  the  tertilize:
 production  I  would  request  the  hon
 Minister  to  concentrate  his  energy  to  see
 that  these  four  units  are  brought  to  com
 mussion  within  the  next  six  months  If  he
 still  goes  on  fritterng  bis  energie,  with
 small  matters,  perhaps  he  will  be  accused
 of  acting  like  a  penny  wise  accountant  of
 «  village  pmmary  school

 की  कमल  मिथ  मधुकर  [किया)  :

 देश  में  प्रश्न  की  कमो  का  दूर  के  ने  +  लिए
 तथा  पैदावार  बढ़ाने  श  लिए  जर्ब कों  की

 बहत  ग्रावश्पकता  है।  उनका  अधिक  मात्रा  मे

 पैदा  करने  के  लिए  ip  ara  भो  लगाने

 चाहियें  शौर  बरमान  का  खानों  के  विस्तार

 भी  किया  जादा  चाहिये।  बहुर  से  उर्वरक

 कारखाने  खोले  गए  हैं  जैसे  बरौनी,  दुर्गापुर,
 कोचीन  अादि  मे  ।  जितने  भी  कारखाने  है

 JULY  30,  79878  ह. 3  Durgapur  Fertilizer  336
 Project

 or  में  उत्पादन  पूरा  नहीं  हो  हा  है,  जा
 क्षमता  है  उसका  पूरा  उपयोग  gi  हु.  रहा
 है।  बाहर  से  ओ  चीजे  अाती हैं  उनको  ore
 कर  इत  कारखाना  में  जो  लगता  है  उसका
 पूरा  उपयोग  होना  चाहिए  झर  इन  कारखाना
 का  सफलतापूर्वक  चलाया  जान  चाहिये।
 इसके  लिए  यह  भी  जरूरी  है  |  मजदूरों  का
 मैनेजमेंट  में  पार्िसिपेशन  हो  ताकि  मजदूर

 भी  यह  समझे  कि  देश  के  निर्माण  के  कायो  में
 वे  भी  हिस्सा  बटा  रहे  हैं।  मैं  जानता  चाहता
 हैं  कि  ऐसी  क।ई  व्यवस्था  भाप  करने  जा  रहे
 है  ताकि  उत्पादन  उर्वरकों  को  बढ़ाया  जा
 सके  ?

 मैनेजमेंट  में  इन  कारखानों  म॑  ऐसे  लाग
 भी  हूँ  खास  कर  उच्च  अ्रधिक,रियो  म  जा
 राजकोट  पूजी  के  खिलाफ  हूँ  ।  बया  यह  भी
 एक  कारण  नही  है  कि  लक्ष्य  के  अनुसार  उत्पादन
 (01  हा  रहा  है  उर्वरकों  का?  यदि  हा  तो

 मापने  कौन  सी  याजना  बबन  ई  है  ताकि  उर्वरक
 का  उत्पादन  भ्र धिक  हो  सके  और  जहा  पूरी
 क्षमता  में  पैदावार  द्वि  हा  रहो  है  वहा  वह
 हा  सके  सर  पूरी  क्षमता  का  इस्तेमाल  हो
 सके  ?

 मापने  बाहर  के  देशों  स  विशेषज्ञ  बुलाए
 /  मे  जा नंदा  चाहता  हु  कि  क्‍या  उनका

 'खना  शमी  भी  जरूरी  है?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D  K
 BOROOAH)  Mr  Cha:rman,  Sir,  Shu
 Samar  Guba  spoke  with  great  knowledge
 and  erudition  about  the  situation  in  Dur-
 gupur  It  %  indeed  a  very  sorry  state  of
 affairs  that  the  Durgapur  plant,  which  was
 mechanically  completed  m  September
 (jo,  has  not,  produced  an  ounce  of  urea
 “lot  only  that  there  has  been  at  least  30
 tempts  to  start  production,  but  these
 ittempts  have  proved  mfructuous  due  to
 tailures  or  mechanical  problems  of  some

 of  the  critical  items  of  equipment,  parti-
 jeutarly  those  imported  from  outside  As
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 a  result  of  this,  the  ammonia  plant  would
 only  work  for  20  days  out  of  460  days
 between  March,  972  and  June,  1973.
 The  balance  time  was  lost  duz  te  failure
 of  R.G.  boilers,  feed  water  pump  and
 ‘waste  heat  recovery  system.

 When  I  took  over,  I  made  enquiries
 about  the  Durgapur  plant.  I  was  tolJ
 by  the  Chairman  and  Managing
 Director,  about  whose  competence  and
 ability  Mr.  Samar  Guba  paid  such  high
 tributes  that  there  was  some  difficulty
 about  the  pumps.  I  asked,  “Who  pro-
 duced  the  pumps?”.  He  said  that  the
 pumps  were  supplied  by  an  Italian  firm
 Then,  they  made  certain  alterations  and
 ultimately,  they  changed  with  pumps
 from  a  Japanese  firm.  Then,  they  men-
 tioned  about  the  failure  of  comprcssor:
 and  that  some  of  the  pipes  of  the  boilers
 had  also  burst.  Even  today,  in  spite  of
 the  fact  that  the  Managing  Director  and
 all  the  experts  have  been  at  it,  this  morn-
 ing,  one  of  my  officers  returned  from
 there  and  he  tells  me  that  there  is  no
 hope  of  going  into  production  by  the  end
 of  August.

 So  far  as  the  Cochin  fertiliser  plant  ss
 vorcerned  it  is  also  based  on  the  same
 system.

 SHRI  KRISHNA  CHANDRA
 HALDER  (Ausgiam).  I  wovki  like
 to  know  from  the  hon.  Minister  whether
 he  is  going  to  institute  a  high-power
 inquiry  committee  to  find  out  whether
 second-hand  machinery  was  supplied.

 MR.  CHAIRMAN:  The  hon.  Member
 should  not  interrupt  like  this.  He  should
 था  down.  The  Minister  is  not  yielding.

 SHRI  D.  K.  BOROOAH:  The  same
 problems  have  been  faced  also  by  the
 Cochin  Fertiliser  plant.  This  morning,  !
 received  the  Telex  from  Cochin—!
 quote  :

 “PRODUCTION  FIGURES  OF
 COCHIN  PLANT  FOR  27TH  JULY
 ARE  28  TONNES  OF  AMMONIA
 AND  100  TONNES  OF  UREA  STOP
 RATES  OF  PRODUCTION  AS  ON
 28TH  MORNING  ARE  SEVEN
 TONNES  PER  HOUR  OF  AMMO-

 60  LS—i2
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 NIA  AND  TEN  TONNES  PER
 HOUR  OF  UREA  STOP...”

 This  is  really  nothing,
 produce  1000,  tonnes  of  urea
 tonnes  of  ammonia:  every  day.

 They  have  to
 and  600

 What  I  am  going  to  say  i  a  very  sad
 situation.  I  have  written  to  the  Prime
 Minister.  I  had  a  meeting  with  all  my
 Managers  and  talked  to  them.  Although
 I  have  a  reputation  of  being  a  polite
 person,  if  you  ask  them,  I  was  not  very
 polite  with  them  also.  Then,  the  Plan-
 ning  Commission  also  had  3  meeting  with
 them.  I  had  it  on  12th  June
 and  the  Planning  Commission  had
 it  on  7th  July.  We  have  asked
 them  to  go  into  this.  Of  course,  certain-
 ly,  we  told  them,  on  the  ‘advice  of  Mr.
 Pathak,  Member,  Planning  Commission,
 “If  you  cannot  fing  where  the  fault  lies,
 we  will  get  somebody  to  find  it  out”
 Most  of  the  equipment  came  from  ab-
 road  I  will  give  you  the  names  of  the
 firms  which  have  supplied  this  machinery
 The  pumps  have  been  supplied  by  [hermo
 Meccanica.  an  Italian  firm:  the  compres-
 sors  by  Nouvo  Pignone,  an  Italian  firm
 and  boilers  by  Lentjees  Rekuperator,  West
 Germany.  So,  we  have  toki  them  that  if
 they  cannot  find  the  faults  by  themselves,
 we  will  have  to  get  experts  from  outside
 because  many  of  the  equipment  came
 from  abroad.  In  fact,  we  have  already
 ished  the  fabricators  to  come  and  they
 have  come,  If  they  cannot  find  the
 faults,  naturally,  we  will  have  to  get  the
 best  advice  available.

 About  the  five  plants,  I  ७0  sot  know
 about  all.  I  know  about  Kota  plant,  that
 is,  a  Japanese  plant;  Gujarat  plant  is  also
 a  Japanese  plant  as  also  the  Gorakh-
 pur  plant,  They  are  working  very  well.
 But  their  system  is  different.

 SHRI  SAMAR  GUHA:  Not  totally.

 SHRI  D.  K.  BOROOAH:  I  am  not  an
 expert  like  you.

 SHRI  SAMAR  GUHA:  I  am  not  an
 expert

 SHRI  D.  K.  BOROOAH:  My  kaow-
 ledge  is  more  limited  than  yours
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 JULY  30,

 This  is:  basdd-  on  tigh:  pressure.  “beat
 who.  i

 recovery  system"  With  ‘ie  “about  “I35  atm.
 Usually  all  other:  fertiliser  plants  work  at
 ‘a  pressure’  of  05  ati.  ‘Therefore,  um.
 fold  ‘that  ‘this  ‘is  a  new  ‘tethnology  whi
 has  not  been  very  widespread  all  over
 world.  In  fact,  as:  some  of  my  friends
 told‘me,  this  ig  almost  ‘at  the  stage  of
 expérimentation.
 be  ‘very  :  careful

 The  people  who.  were  in  charge  made
 a@  mess  over  six  years,  and'is  it  possible
 for  any  man  to  clear  it  in  six  months?
 Judging  from  what  my  hon.  friend,  Mr.
 Samar  Guha,  has  said,  they  made  a  mess
 Over  six  yeats.  Can  I  clear  the  whole
 thing  in  six  months?  But  I  am  ‘certainly
 trying  to  clear  it.  I  am  not  spending  my
 time  uselessly.  ह ल  am  at  it,  discussing
 this  matter  in  great  detail  and  taking  a
 number  of  meetings...

 SHRI  SAMAR  GUHA:  These  i  five
 units  are  almost  the  same,  napthabased,
 for  urea  production.  At  least  you  could
 ask  those  who  are  handling  it  to  inves-
 tigate.  (Interruptions)

 SHRI  0.  K.  BOROOAH:  As  |  pointed
 out  just  now,  they  hive  a  system  wich
 iy  different.  I  am  told  that  this  is  based
 on  high  pressure  heat  recovery  system.
 That  has  io  be  looked  into  varefully.  |
 have  told  my  experts  to  go  into  it  and
 find  out;  if  they  can  do,  it  is  well  and
 good:  otherwise.  I  will  have  to  take  some
 drastic  measures.

 I  would  like  to  point  out  who  =  are
 responsible  for  it.  The  people  who  were
 in  charge  of  it  are  responsible  for  it.
 Howsoever  capable  the  Managing  Direc-
 tor  of  Fertiliser  Corporation  of  India
 may  be,  whatever  good  repvation  he  may
 have,  he  has  been  in  charge  of  _  this.
 Earlier  it  was  Mr.  Satish  Chandra.  Now
 it  is  Mr.  Chakravarty  from  ‘1970,  I  told
 my  officers,  ‘You  have  the  reputation  of
 being  bright  students,  but  the  only  diffi-
 culty  is  ‘that  you  fail  in  all  examinations’.
 Whom  shall  I  hold  respotsible  for  this
 mismanagement  at,  Durgapur,  for  their
 failure  to  even  start  the  factory  after  two
 years  of  completion?  Should  [  not  hold
 those  people  responsible—those  who  were
 responsible  for  constructing  it  and  manag-

 Therefore,  we-  have  to

 wise,  he  takes:  the  responsibility.

 Tt  is.  very  ‘obvious...  We  do.  not:  Inve  to:
 have  a  committee  for  that

 SHRI  SAMAR  GUHA:  You  ‘mientioned.
 Mr.  Chakravarty.  Who  .  is.  the.  other’
 person  who  is  responsible?

 SHRI  Dd  K.  BOROQAH:  If  the  Gov-
 ernment  goes.  wrong,  the  Prim:  Mirtister
 is  responsible  Tf  my  Minisuy  goer
 wrong,  I  am  responsible.  If  the  FCI  goes
 wrong,  the  Managing.  Directer  -is  respon-
 sible.  It  stands.  to.  reason:  ©  Let  him
 find  out  who  jis  responsible  down  below.
 I  will  certainly  hold  him  responsible.  If-
 he  does  well,  I  will  recommend  him:  for
 the.  award  of  Padma  Vibhushan;_  other-

 It  is  as
 simple  as  that.

 He  mentioned  “about  Rs,  [3  lakhs.
 There  was  a  case  involving  suspected?
 criminology.  I  did  not  give  it  to  the
 CBI;  the  Managing  Director  gave  it  to
 the  CBI...

 SHRI  SAMAR  GUHA:  You  have  the
 final  authority.  It  is  childish  to  say  that
 he  did  it  (interruptions)

 SHRI  0.  K.  BORQOAH:  The  case
 was  given  to  the  CBI  and  it  was  given  to
 CBI  |  have...  (Gnterruptions)  have
 given  the  wrong  version?  I  did  not  give
 it  to  the  CBI.  The  Managing  Director
 and  the  Chairman  gave  it  to  the  CBI.

 SHRT  SAMAR  GUHA:  But  with  your
 concurrence.

 SHRI  D.  K.  BOROOAH:  Befsre  they
 consulted  me,  they  gave  it  to  the  CBI.
 When  it  came  before  me,  naturally,  Uhad
 to  ask  them  to  go  on  leave.  CBI  saya
 that  more  unsavoury  things  are  there
 Therefore,  they  had  to  go  on  leave.  Se
 far  us  the  CBI  inquiry  is  continuing,  |
 have  to  go  by  the  advice  of  the  CBI.  No
 man  is  above  the  law  of  the  country.

 SHRI  SAMAR  GUHA:  CBI.  is’  not  the
 master,  The  Minister  is  the  master.  Tt
 has  led  to  a.  thorough  demoralisation  and
 frustration  in  the  whole  organization
 You  should  ask  them  to  comipiete’  their:
 inquiry  within  two  months...  Complete
 and  thorough.  disorganisafion  and  Jemo-
 ralisation.
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 MR.  CHAIRMAN:  You  cannot
 pose  your  opinion  on  others.

 SHRI  9,  K.  BOROOAH:  Demotahsa-
 tien  is  more  because  under  the  leadership
 ot  the  present  management  the  Durgapur
 is  not  functioning  well.  That  provides
 more  demoralisation  to  the  officers  down
 below.  That  is  due  to  ineffective  leader-
 ship.

 As  I  said,  Jaw  will  take  it,  own  course
 “Nobody  is  above  law  whether  it  is  the

 son  of  Borooah  or  Mukerjee  or  Chakra-
 varti,

 SHRI  SAMAR  GUHA;  What  happen-
 ed  in  the  case  of  the  Food  Corporation?
 Have  you  asked  them  to  go  on  Ieave’
 Differential  treatment,  and  the  result  is
 this.

 MR.  CHAIRMAN  |  warn  the  hon
 Membcr  that  this  is  not  the  way  to
 interrupt  the  Minister.  If  he  continues
 hike  that,  I  have  to  adjourn  the  House
 Let  the  Minister  fimsh  his  replv.

 SHRI  0  | क  BOROOAH:  So  far  a
 this  matter  of  basic  responsibility  is  con-
 cerned,  I  am  very  deeply  concerned  about
 it  T  have  looked  into  it  and  so  far  as
 Durgapur  is  concerned,  T  have  put  the
 fear  of  God  in  them  and  if  they  do  not
 do  it  and  complete  it,  they  will  go.  There
 is  no  second  alternative.  You  may  be
 very  clear  about  it

 Secondly,  so  far  as  Namrup  is  concern-
 ed,  Namrup  is  based  on  another  feed-
 stock.  that  is.  natural  gas  and  natural  gas
 has  to  be  supplied  by  the  Assam  Gas
 Company.  They  do  not  have  the  com-
 pressors.  J  have  brought  them  with  me
 from  Dibrugarh  and  got  the  foreign
 exchange  sanctioned  to  the  Assam  Gas
 Company.  This  is  only  for  the  expan-
 sion.  Then  electricity  has  to  be
 supplied  by  the  Assam  State  Flectricity
 Board  for  which  the  generator  was  being
 made  in  Bhopal  and  this  has  been  com-
 pleted  and  despatched  by  now  and  in  six
 months’  time,  I  was  told  by  the  Chair-
 man  of  the  ASEB,  they  will  be  able  to
 rive  the  power.
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 So  far  ४५  Barauni  %  concerned,  it
 stands  on  another  footing.  Baraum
 technology  also  is  more  or  less  the  same.
 In  the  meanwhile,  we  have  looked  into
 the  problem  and  in  the  case
 of  future  factones,  LI  tied  to  sort
 then:  out.  Baraun,  I  think,
 would  be  completed  by  the  end  of  —  this
 year  or  may  be  early  next  year.  But
 I  do  not  know  because  again  this  ulso  is
 based  on  the  same  technology  for  which
 you  know  the  responsibility  is  that  of  the
 people  who  did  it.  Therefore,  what  J
 say  is  that  these  are  the  measures  we
 have  been  taking.  I  have  an  idea  that  if
 they  work  hard  and  if  they  work  with
 devotion  and  if  the  people  get  the  prope:
 guidance,  then  they  will  be  able  to  go  cn
 stteam—that  is  what  I  have  been  advised
 hy  the  Durgapur  people—by  the  end  of
 the  next  month.

 So  far  as  FACT,  Cochin,  is  concerned.
 it  has  already  produced  some  urea.  Itis
 hoped  that  they  will  be  able  to  sort  out
 their  problem....  (Interruptions)  May
 be  a  small  quantity.  But,  as  I  said,  they
 must  give  a  good  account  of  themselves
 and  I  am  sure  this  House  will  stand  bv
 me  if  ¥  fix  the  responsibility  on  those
 people  who  are  responsible  for  this  znd
 mete  out  adequate  justice  for  them.  !
 am  sure  the  House  will  stand  by  me.

 SHRI  SAMAR  GUHA:
 into  operation.

 Bring  them

 SHRI  D.  K.  BOROOAH:  There  are
 two  ways  of  bringing  them  into  opera-
 tion  Either  by  praising  the  good  and
 the  successful  or  punishing  the  bad  and
 the  unsuccessful.  That  is  also  cne
 method.  T  am  going  to  take  very  serious
 steps  about  it

 And.  about  my  smiles,  it  is  a
 small  distance  between  my  smiles
 my  frown,  if  you  have  known  it.

 very
 and

 38.35  brs,

 The  Lok  Sabha  then  adjourned  को
 Fleven  of  the  Clock  on  Tuesday,  July  34.
 973/Sravana  9,  I895  (Saka).
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